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 LOK  SABHA

 Monday,  July  3,  967/Asadha  12,  889
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Ma,  Sreaxre  in  the  Chatr  ]

 ORAL  ANSWERS  TO  QUESTIONS

 Kathmandu-Lhasa  Ecad

 gq  £ (b)  Anti-Indian  activity
 carried  out  throughout
 Nepal  being  only  one  such  area.
 opening  of  the  road  cannot

 :  |

 si  it  ष
 पट
 स्

 (c)  In  so  far  as  anti-Indian  activi-
 tles  by  China  in  Nepal  are  concerned,
 the  Government  of  India  through  their
 Embassy  in  Kathmandu  have  drawn
 the  attention  of  His  Majesty's  Govern-
 ment  of  Nepal  to  the  numerous  viola-
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 थी  सड़क  वीनियों  के  हारा  बनाई  गई  है  बह
 इतसी  चौड़ी  प्रौर  मजबूत  है  ate  पूल  बगैर
 का  ऐसा  इन्तभात  है  कि  टैंक,  gu  भ्ादि  सो
 बढ़ें  सामान  है  फोन  के,  वह  एस  मे  भा  सकते
 हैं।  इस  वक्‍त  चौत  का  जो  रवैया  है  तेपाल
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 है  इस  लिये  मेरे  ॥ उ  की  तरफ  स्यान  नहीं
 दिया था  रहा  हैं!  मैं  गे  कहा  था  कि  चीन  का
 ो  रवैया  इस  बक्स  नेपाल,  हिन्दुस्तान  शौर
 बर्षा  के  बारे  में  है  कक  को  दे  बजर  रखते

 |) ह  क्या  हिंखुस्तान  की  सरकार ने  ब्या  शौर

 बेषाण  के  कहा  है  कि  बीती  माकमण  के  खिलाफ
 वाह  तीनों  देश  ि  कद  एक  बचाब  शनि
 करें,  डिफुम्सिव  qerda eT |  क्या  इस  तरह  का

 कोई  |. ड  wcate Ht dtc’ for की  छीर  ते  दिया  यवा

 है?  क  नहीं  दिया  सदा  है  तो  क्या  भजदीफ

 भी  ि उ  लिलये:  ह | क  जद  चीनी  झाकमण
 & द  रहा  है  तब  ?  शाथ  तक  नहीं  था  में  शागता

 Q  |  wa  होते  वाला  हैं  या  नहीं  ?

 जी  न्यु  सिनये  :  तो  क्या  यह  मतलब
 करेंगे

 हैं।  में  ने  पूछा  था  कि  क्‍या  मंली  भहीदय

 erat येरे  धर्म  का  7

 Mir.  Speaker: He  has  made  an
 approach. What  the  result  is,  natu-

 लिये  हम  ने  शिसी  सन्धि  ।  reare  किया  है।
 हम  एक  दूसरे  के  1 । है  सहयोग  कर  के  ही
 अपना  बच्चल  कर  सकते हैं  -  मैं  धानगा  बाइक
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 हूं  कि  क्या  इस  तरह  का  कोई  सुझाव  मंत्रों
 महोदय  ने  नेपाल  झौर  बर्मा  के  सामने  रखा
 है?

 जी  wan  विहारी  बांजपेशी  :  कम  से
 कमा  यह  इतना  तो  बतलायेगे  कि  सुश/व  दिया
 है  या  नही  ?

 ली  Yo  Go  चावला  :  हम  हमेशा  सोचने
 के  लिये  तैयार  हैं।  कोई  चीज  भाननीय
 सदस्य  कहेंगे  तो  हम  अरूर  सोचेंगे

 ली  wow  बिहारी  वाजपेयी  :  झष्यक्ष  महं।दय,
 क्या  यह  शय  नहीं  है  कि  काठमांड  के  हवाई
 द क  पर  जिन  चीनियो  4  भारत  के  विरुद्ध
 भारे  लगाए,  वे  लोनो  काठमाइू-ल्हासा  सड़क
 बनाने  में  लगे  हुए  हैं--राज्यमंत्री  महीदय
 में  झभी  कहा  है  कि  सड़क  के  निर्माभ  का  भारत
 विरोधी  कार्यवाहियों  से  कोई  संबंध  नहीं
 है  इसोलिए  मैं  यह  प्रश्न  ड््छ  रहा  हूं  कि
 क्या  यह  सच  नहीं  है  कि  जिन  चोनियों  ने
 भारत  के  विरुद्ध  काठमांडू  हवाई  भ्  पर  प्रदर्शन
 किया,  ये  चीनो  इस  सड़क  के  निर्माण  में
 समे  हुए  हैं।  क्‍या  यह  सच  है  कि  तेवाल  द्वारा

 हमारे  विरोधपत  का  उत्तर  दिये  जाने  के  बाद
 भी  काठमाडू  में  चोनियों  कौ  भारत  विरोधी

 कार्यवाहियां  जारो  हैं।  का  भारत  सरकार
 बवाल  के  उत्तर  से  रतुष्ट  है  या  वह  इस  मामले
 में  आगे  भी  नेपास  को  लिख  रही  है  ?

 at  सुरेमापात्र  कहि  मुझे  यह  ती  मालूम
 नहीं  है  कि  जिन  चोनियों  ने  डिमांस्ट्रेंसन  में

 पार्ट  लिया,  में  सड़क  बनाने  का  काम कर  रहे

 हैं  या  नही,  बेकिन  हो  सकता  हैं  कि  मे  यह  कास
 कर  रहे  हों।

 थी  ॥. इ  बिहारी  बालपेशी  :  कया
 सरकार मे  झपने  टूतावास  से  इस  बात  का  पता
 भयाया  है  ?
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 a  सुरेसपाल  सिह:  इस  क्त  नेपाल
 में  चोन  के  बहुत  काफो  भादमी  हूँ,  जो  मुख्तालफ
 कामों  में  लगे  हुए  हैं।  द्वी  सकता  है  कि  जिम
 सोगों  ते  डिमास्ट्रेशन  में  पार्ट  लिया,  उने  में  से

 बहुत  से  लोग  नये  हो,  जो  सड़क  बनाने  का  काम
 कर  रहे  हैं।  जहा  तक  विरोधपत्र  ा  संबंध
 हैं,  हम  ने  नेपाल  सरवर  से  विरोध  किया  अझौर
 उन्होंने  हमको  विष्मास  दिलाया  कि  के  पूरी
 कोशिश  करेगे  कि  भाईनदा  इस  किस्म  का

 डिमास्ट्रेशन  न  हों।  यह  सद्दी  है  कि  हमारे
 विरोध्पत्न  के  बाद  भो  कुछ  डिमास्ट्रेशन  हुए
 है।  इन  सब  यातो  को  तरफ  हम  ने  नेपाल
 सरकार  का  ध्यान  दिलाया  है  सौर  मुतवातिर
 दिला  रहे  है।  हम  को  यकीन  दिलाया  गया  है
 कि  के  इत  बारे  में  पूरी  काशिश  कर  रहे  हैं
 घौर  पध्ाईनदा  ऐसा  नद्दी  होगा  i

 श्धी  विभूति  निज  :  झब्यनन  महीदय,
 कांठमाड़ू  से  कोदारो  i04  किलोमीटर  है
 और  इस  तरह  कांठम दू  से  रगसोस  भी  04
 किलोबोटर  है।  काठभांडू  में  कोदारों  तक
 जो  रोड  नना  है,  उस  पर  27  टन  की  गाड़ियां
 जा  सकतो  हैं।  कोदारो  से  चार  मोल  की

 टूरो  पर  तिब्बत  में  चोन'  फौज  का  भट्दा
 हैं।  हमे  बहू  ध्यान  रखता  चाहिए  कि  नेपाल
 सरका र  की  कोई  'बिफेसिव  ताकत  नही  है।
 हमें  यह  बात  भी  दा  ट  में  "ख  दी  'बाशिए  कि

 पिछरी  बार  में  हिटलर  4  हाले  बौर
 बेजलजियम  झादि  देशों  को  रोद  कर

 फाँस  पर  हमला  किया  था।  हमारे  बेरेशिक

 कार्य  मंत्रो  चोफ  जस्दस रह  हैं।  उन को इस इस
 सबंध  में  कोई  बास  दिलचस्पी  नहीं  है।
 प्रधान  बंती  सदन  में  बैठो  हुई  हैं।  हम  लोग

 नेपाल  के  बार्ड  र  दर  हैं।  मैं  उनसे  | |  जानना
 चाहता  हूं  कि  सरकार  हम  लोगों  की  सुरक्षा
 के  लिए  क्‍या  कार्यवाही  कर  रही  है।

 Shri  ह.  Pal  Singh:  As  the
 hon.  Minister  said  earlier.  ane

 aft  विभूति  ह...  में  ने  यह  ह |. ह

 धान  मंत्री  &  पूछा  है,  उपमंत्री  महोदव के  नहीं  '



 बी  विभूति  ह... ६  :  मैं  ने  कहा  है  कि
 नेपाल  एक  कमजोर  देश  हैं  शौर  उस  के  आाइंर
 पर  चाहता  को  ज़बद सत  ताकत  बैठी  हुई  है।
 सड़क  का  निर्माण  हो  गया  है।  मैं  यह  जानना

 चाहता  हूं  कि  हम  लोग  जो  बालर  पर  बैठे

 हुए  हैं  उनकी  सुरक्षा  के  लिए  सरकार  क्या

 कार्यवाही  कर  रही  है

 ft  धुरेकपाल  tog  :  att  सुरक्षा
 के  लिए  नेपाल  को  पहले  सोचना  पढ़ेगा ।
 हम  तो  बाद  में  धाते  हैं।  इस  में  हम  क्या  कर
 खकते  हैं  ?

 थी  बदल  जिहारी  बाजपेयी :  wert

 महोदव,  भाष  देखिए  कि  उपमं श्री  महोदय  क्‍या

 कह  रहे  हैं।  वह  कह  रहे  हैं  कि  नेपाल  पहले
 धायगा,  हम  बाद  में  भाते  हैं।

 की  जबू  लिये:  बीत  एक  एक  कर  के
 सब  को  शटंग  करेगा।

 थी  शुरेनायाल  ह... ई  :  मैं  ने  कहा  है  कि

 जहां  तक  नेपाल  को  सुरक्षा  का  cere  है,
 पहले  1. अ  धी  को  सोचना  पड़ेगा।
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 information  Ils  laid  on  the
 the  House,

 Statement

 (a)  An  analysisjstudy  has  been
 carried  out  by  the  Directorate  of  Puy-

 Research  on  the  socio-
 ‘economic  and  educational
 of  Emergency  Commissioned  and

 Commissioned  who

 qd)  Emergency  Commussion
 Courses  l-4  (June-October,
 1963).

 (ii)  Permanent  Commission
 Courses  at  the  National

 -28  (January,
 950—July,  1962).

 Gil)  Permanent  Comnuanon

 Officers  have  come  from  the  families
 in  the  middie  and  lower  income
 groups,  although  this  position  is  more
 pronounced  in  the  case  of  BCOs.

 (९)  The  other  significant  findings
 are:

 (l)  Urban  candidates  have  on  the

 sion  Courses.
 (ul)  The  candidates  with  more

 than  the  minimum  educa-
 tional  qualification
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 कौ  यू  लिनये  :  भ्रध्यक्ष  महोकय
 लिखित  जवाब  में  बन्होंने कहा  है  तौलतिक
 अध्ययन  के  बाद  कि  जो  एमजेंसी  कमीशट
 झफसर हैं  बह  कम  आमदनी बाले  तथके  से
 बाते  हैं  कौर  बहू  जिन  की  िज्ञेष  स्कूल या
 सार्चीलि  पब्लिक  स्‍कूल  कहा  जाता  है  उन  के  ष्
 नहीं  हैं।  पब्लिक  स्कूल  के  ore  ate
 माध्यम  से  पढ़ते  हैं।  तो  मैं  जानना  चाहता हू
 कि  क्या  मश्ी  महोदय  को  इस  बात  की  जानकारी
 है  कि  सागर  में  जब  मिलिटरी  एक्सरसाइज
 हुए  थे  उस  के  बाद  जो  शस  बक्त  हमारे
 चीफ  झाफ  स्टाफ  हैं  कुमार  मगलम  साहब
 कच्दनि  अपने  भाषण में  कहा  था  कि  जारतीम
 लेता  से  एमरजेंसी  कतौक्त्ड  भाफिसर  जितने

 जल्दी  चले  जायेंगे  उतना  ही  भारत  का  कल्याण

 दोगा।  जब  हमारे  देश  पर  संकट  बावा  तथ'
 जिन  लोगों  ने  काम  किया  उन  क ेके बारे  में जो
 सैच्डहस्टं  सिलिटरी  स्कूल  के  पढ़े  हुए  हैं  चोर
 उच्च  वर्ण

 के  हैं  का  बह  शग  उच्च  बरगीनि

 मनोपषृत्ति और  घमण्ड  दिला  रहे  हैं  स्रौर इसलिए

 आज  एमजेंली  कमीशक  सा  किसरों  को  लिकाला
 जा  रहा है  सेना से

 ?

 की  we  रा०  ॥  :  सागर  के  बारे  में
 जो  माननीय  सदस्य  मे  कहां  उस  के  बारे  में

 मूल  कोई  ऐसी  बात  मालूम  नहीं  है।  मगर
 चौ  दूसरी  बात  कहीं  कि  उस  को  धंसलिए
 निकाजा  जा  रहा  &  कि  उचे  झफसर  अंग्रेजी
 पढ़े  हुए  भौर  उच्च  गर्ग  से  झाते  हैं  यह  बात
 झगर  किल्ली  के  मत  में  भी  है  तो  हम  उस  का

 पूरे  सौर  से  विरोध  करते  हैं  oe  (व्यवधान)
 क्योंकि  इस  देश  में  उच्च  बम  कौ  wer  था
 शौर  किसी  जिविलेज  को  भागते  के  लिए
 इम  तैयार  नहीं  हैं।

 जो  ि  लिखने:  धब्यक्ष  महोदन,  मेरा

 दूसरा  ह... ल  वह  है  कि  एक  और  एसरजेंसी
 कमीशंड  अफसरों  के  बारे  में  कहा  गया  कि
 उस  की  उमर  ज्यादा  है  इसलिए  उसको  शबा

 सै  -भनिकाला  जावेगा  नेकिन  wre  ere  ooo

 जो  ईशियम  कमीशत्त  शातिकाल  हैं,  उस  कौ



 8937  Oral  Answers

 सेवा  निवृत्ति  के  बाद,  रिटायर  होने  के  बाद

 600  बकर  को  तौकरी  दी  गई  है  भौर  इतना
 ही  गद्दों  भीर  छः  सी  लोगों  को  इस  साल

 या  पगले  सास  मिलने  वाली  हैंतो मैं  जानना
 भाईँवा  हूँ  कि  एमजॉबी  कमीशत्ड  भाफिसरों
 मे ंजो  त्याग  किया  है  उन्होंने जो  संकट  काल
 में  कुरदानों  दी  है  भ्रःर  हो  सकता  है  कि  फिर
 आक्रमण  हुआ तो  उन  को  मदद  की  जरूरत

 पड्ेगो  तो  क्‍या  उन  के  बारे  में  दूसरे  ढंग  से
 भौर  नये  सिरे  से  ाप  लोग  बिचार  करेंगे  ?

 की  te  भगत  :  इस  क ेबारे में
 दो  पतिरला  मंत्री  ने  बहुत  खुलासा

 तीर  पर
 जो  वोति  है  उत  का  जवाब  दिया  हैं  कई  बार

 खूताता  किया  है।  उस  के  ज्यादा  मेरे  पास
 शौर  कुछ  कहने  को  नही  है।

 Shri  M.  Banerjee:  May  I  know
 whe  her  it  is  a  fact  that  out  of  6,000
 emergency  commissioned  officers,  only
 400  have  been  offered  alternative  Jobs
 and  many  have  been  offered  rever-
 Sion,  that  is,  they  have  been  asked
 to  revert  back  from  the  officers’  posts
 to  their  former  posts,  that  38,  Other
 Ranks?  May  I  know  whether  this
 has  been  brought  to  the  notice  of  the
 hon,  Maruster  and  whether  he  wll  go
 into  the  other  question  and  see  that
 every  officer  is  absorbed  in  posts  of
 equivalent  ca:egories  and  not  in  Other
 Ranks?

 Shri  B,  EB.  Bhagat;  This  question
 Telates  to  the  analysis  conducted  by
 the  Research  and  Development  orga-
 nisation.  ‘The  hon.  Member  is  asking
 tor  details  about  how  many  have  been
 Tetrenched,  how  many  have  been
 reverted  and  so  on.  All  ¢hese  details
 have  been  given  to  the  Houte  on  a
 numbey  of  occasions.

 oh  wy  fern?  :  नहीं,  कभी  गम्भीरता

 से  इस  बवन  पर  दिचार  नहीं  हुआ  1d

 Shri  s.  M.  Banerjee:  ]  have  @  sub-
 mussion  to  make.  The  main  question
 no  doubt  relates  to  the  analysis  of  practically  has

 The  George

 JULY  3,  ४7७

 So,  my  question  does  arise  out  of  the
 main  question,  and,  therefore,  the  hon.
 Minister  should  reply  to  it.

 Pings
 Speaker:  Shri  George  Fernans-

 ft  ara  फशनेरहील  :  wort  महोदब,
 एक  तरफ  यह  एमजेंसी  कमीशन्द  अफसरों
 को  हटाने  का  काम  ्च्ल  रहा  है  भौर  दूसरी
 अतर  सरकार की  ओर  से  विज्ञापन  मिंकल  रहा
 है  30  तारीज  के  भखवार  में  तो  बहुत  बढ़ा
 विज्ञापन  भाया  है  कि  झामों  में  परमानेंट
 कमीशन  के  लिए  फिर  उस  को  लवजबान  लाहिय
 सो  जब  इन  लोगों को  ट्रेनिय  हो  गई,  इस
 लोगों  ने  लड़ाई  में  मौ  रस्सा  लिया,  वेश  की

 बहुत  बढ़ो  सेवा  की  ते  ऐसे  लोगो  को  हडाते
 हुए  भौर  नये  नोगों  को  भर्ती  अतनें  और  उनको
 ट्रेनिंग  देते  को  नीति  जो  श्पनायी  है  पह  क्या

 t  +

 शी  wo  रा०  भरत  :  नये  लोगों को  सेने
 की  तो  नीति  हमेशा  जारी  रहती  है।  जहां
 हक इन  के  हटाने  की  बात  है  जैसा  कहा  गया
 पहले  भो  भौर  दाज  भो  मैं  उप्त  को  दोहराता

 हूं किदृस में  एक  रिष्यू  किया  गया  'भौर
 उस  ;  जो  ए  मर्जोतरी  कमीशन  के  ग्राफिसर इस
 काबिल  नहीं  पाएं  गए  कि  पर्मानप्ड
 कमीशन  के  लिए |  फ़िट  पाये  गये  हों  ऐसे
 लोगों  को  छुट्टी  दो  जा  रही  है  भौर  उस  को

 एक  खेस्ब  प्रोग्राम  में  छड्टी  दी  जा  रही  है।
 बाकी  35-40  प्रतिशत  'एमजेंसी  कमीशन  के
 अफसर  जो  पर्मातन्‍्ट  कमीशन  के  लिए फिट  पाये

 गए  वह  रखे  गए।  तो  मह  तो  चलता  है  कि
 जित की  उमर  ज्यादा हो  भौर  वह  पिस
 न  हों  वह  जाते  हैं  भौर  दूसरे  भोग  रखे  जाते  हैं।
 यहू  वो  हमेशा  चलता  है।
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 Minister  has  answered  that.  He  sald
 only  those  people  who  were  in  the
 age  group  of  38  or  so  have  been  kept.
 ‘When  I  put  the  question  he  said  this
 question  does  not  arise  out  of  this.

 Mr.  Speaker;  Your  objection  is  to
 his  not  answering  your  question?
 Anyway  you  got  the  हांफा,  You
 can  treat  this  as  answer  to  your  ques-
 tlon.

 Ghri  ss  M.  Banerjee:  I  am  happy  he
 has  answered  this  question,  but  I  am
 unb@ppy  he  has  not  answered  my
 question.  He  should  have  answered
 that  question.

 Shri  Narendra  Singh  Mabida:  These
 army  personnel  gre  well  trained  per-
 sons.  May  I  know  from  the  Minister
 whether,  on  their  re  irement,  they
 have  been  recommended  for  public
 sector  jobs  or  private  sector  jobs?

 Shri  B.  BE.  Bhagat:  A  number  of
 them  have  been  recommended  for
 both  private  sector  and  public  sector
 jobs.

 oft  'सिद्धे्यर  were:  ag  जो  सभा
 पटल पर  विवरण  रखा  गया  है  उस  में  बताया
 है  कि  देहातों  के  लोग  एपर्जेती  कमीशन  में

 बहुत  कम  भाएं  हैं।  शहरों  के  लोग  ज्यादा
 चाये  हैं।  तो  सरकार  इस  बात  का  प्रयत्न

 करेगो हि  देहाकी  केओं  के  शो  भ्िक  से  धरधिक
 लोग  इस  में  ह. 2  सकें!

 की  Wo  रो०  भगत  :  यह  तो  सब  के

 लिए  जुरा  हुमा  होता  है।  विक्षप्ति  निकलतो
 है  भोर  मैं  तो  चहुंगा कि  गांव  के  लोग  ज्यादा
 चापें।  उत  के  लिए  मानवोय  सदस्य  मौर
 दूतरे  लोग  अचार  करें।
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 only  400  have  got  employment,  1,000
 are  remaining  unemployed.  This
 poses  a  rea]  risk  of  many  of  them,
 those  who  have  not  yet  got  employ-

 to  know  what  specifie  objection  there
 fs  to  this  proposal.
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 Formation  of  Freas  Council
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 +
 “S74.  Shei  Sidbeshwar  Prasad:

 Shri  Ram  Kishan  Gepta:
 Shrj  Jyetirmoy  Beau:

 Will  the  Minister  of  Information
 and  Breadcesting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  evolved  a  new  formula
 to  resolve  the  difference  over  che  for-
 mation,  of  the  Press  Council;

 {b)  if  20,  the  main  features  of  the
 new  formula,  and

 (c)  when  the  New  Council  will  be
 set  up?

 The  Deputy  Minister  in  the  Minis-
 try  of  Information  and  Broadcasting
 (Shariati  Nandini  Satpathy):  q@)  No.
 Sir.  The  formation  of  the  छाक,
 Council  under  Section  4  of  the  Press

 and  a  nominee  of  the  President  of  the
 Indian  Union.

 (b)  Does  not  arise

 An  Hom.  Member:  Question  No.  899
 may  also  be  taken  up  slong  with  this.

 Mr,  speaker:  Yes.

 Shri  Jyetirmey  Base

 ‘Will  the  Minister  of  Information
 and  Breadonsting  be  pleased  to  state

 ing  Journalists  on  the  new  formula  on
 the  Press  Council;

 SULY  3,  3807  Oral  Answers  8942

 (b)  if  so,  the  Desic  differences;  and

 (०)  the  steps  taken  to  resolve  them?

 Do  not  arise.
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 pater  SS
 taken  in

 Three  organisations  notified

 (b)  if  so,  what  are  their  views  and
 which  recommendations  Government
 proposes  to  adopt  immediately  and
 when;  and

 {c)  if  not,  the  reasons  therefor?

 The  Deputy  Minisler  (Dr.  Sarojini
 Mahkishl):  (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise.

 ASADHA  12,  889  (SAKA)

 soft  मथु  लिमये :  इसी  लिये  प्रधान  मंत्री  जी
 झापको  जवाब  देना  चाहिये,  क्योंकि  दो-सीन
 विभागों  से,  मिनिस्ट्रीज  से  संबंध  होता

 this  also  another  secular  mix-up?  And
 when  ig  it  going  to  end?

 Shrimatj  Indira  Gandhi:  ]  think  the
 hon.  Member  ig  full  of  goog  ideas  and
 suggestions,  He  may  meet  the  mem-



 States  Unfortunately  in  between  he
 was  rather  unwell,  (Interruptions).
 But  he  is  shortly  again  going  to  re-
 aume  his  duties

 aft  कामेदवर  सिंह  :  प्रध्यक्ष  महोदय,
 क्या  ब्रजान  मंत्रो  जो  बतायेंगो  कि  मिनिस्ट्रो
 आझाफ  सायस्स  एण्ड  डैक्नौलोजो  का  गठन  ह. ८ अ
 तक  होगा  तथा  इस  के  गठन  हूने  से  क्‍या
 विशेष  लाभ  होंगे?  इस  समय  करोब  करोब
 सभो  मिनिम्द्रोज़  इस  विषय  को  डोल  करतो

 हैं,  इस  लिये  इस  के  ग्रलग  से  गठन  होने  से
 क्या  विशेष  फायदे  होगे?  यदि  इस  का  गठन

 नहीं  हो  रहा  है  तो  क्यों  नहीं  हो  रहा  है,
 जब  कि  इत  के  लिये  रिकर्ेन्डे शन  है  ?

 Shrimaty  Indira  Gandhi:  This  sug-
 gestion  hag  been  made  top  the  Adminis-
 trative  Reforms  Commussion.  Actually
 it  js  part  of  the  report  made  by  the
 Study  Team  to  the  Administrative  Re-
 forms  Commission,  Thig  has  not  come
 to  Government  yet.

 cadets
 (ade by  a

 At recommendations
 ministratrve  Reforms  Commission  are
 concerned,  may  I  know  who  has  been
 made  responsible  for  examining  them
 and  implementing  them?

 Shrimati  Indira  Gandhi:  The  study
 teams’  recommendations  wil)  be  ex-
 amined  by  the  Administrative  Re-
 forms  Commission  first  before  they
 come  to  Government

 was  done  sway  with  later  on  May  I
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 ment  is  placing  very  great  importance
 on  scientific  orientation  in  itg  work-
 ing,  and  specifically  to  the  question
 of  application  of  science  to  industry.
 We  have  not  considered  forming  2
 specia]  Ministry  because  we  are  await-
 ing  the  report  of  the  Administrative
 Reforms  Commission

 Shri  Viswanathan:  Will  the  Gov-
 ernment  assure  the  House  that  al]  the
 recommendations  of  the  ARC  will  be
 accepted  ang  implemented?

 Shrimatj  Indira  Gandhi:  How  can
 wer  They  will  certainly  be  given  the
 most  serious  consideration.

 Shri  Hem  Barva:  Since  political
 turncoatism  is  a  most  vitiating  our
 democracy—you  find  that  the  same
 man  who  was  at  9.30  a.m.  in  one  party
 is  at  230  p.m.  in  another  party  and
 at  430  PM,  back  in  his  original  party;
 that  has  happeneq  in  India  today,
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 (b)  the  steps  Government  propose to  take  in  this  regard?
 The  Deputy  Minister  in  the

 of  External  Affairs  (Shri
 Pal  Singh):  (a)  No,  Sir

 (b)  Deeg  not  arise.
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 Shri  M.  C  Chagla:  I  am  sorry,  I  do
 not  at  the  moment  recall  what  wae
 published  in  the  Washington  Post  of
 the  first  of  March,  967

 McNamara  g  visitmg  North  Viet  Nam
 for  the  purpose?  Did  the  hon  Minis-
 ter  get  any  information  about  th
 when  he  paid  a  yisit  to  the  United
 States?

 Shri  M.  0.  Chagia:  No  report  has

 matter
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 Shri  M.  0.  Chagia:  First  of  all,  it
 dogg  not  really  arise  out  of  this;  we
 are  with  Vietnam,  Secondly,
 I  did  not  quite  follow  the  force  of  the
 sentence,  “Come  what  may,  China
 having  exploded  a  hydrogen  bomb,  the
 United  States  will  never  use  atomic
 weapons”.

 Shri  D.  CG  Sharma:  Has  the  US
 President  made  any  statement  to  the
 effect  that  they  will  not  have  recourss
 to  atomic  warfare  in  that  region?

 Shr,  M.  C.  Chagla:  I  do  not  think
 any  statement  hag  been  made  in  the
 United  States  with  regard  to  what
 would  happen  if  China  were  to  use
 the  hydrogen  bomb  agaist  any  coun-
 try  *

 Shri  Swell;  In  view  of  the  US  Pre-
 sidential  elections  that  are  coming
 next  year,  ws  it  a  fact  that  the  United
 States  Government,  particularly  Pres!-
 dent  Johnson,  is  rather  in  a  hurry  to
 bring  the  war  in  Vietnam  to  a  con-
 clusion  and  the  possibility  of  more
 drastic  measures  being  used  against
 North  Vietnam  including  the  use  of
 atomic  weapons  cannot  be  ruled  out?
 Doeg  the  Government  have  informa-
 tion  about  it?

 Shri  M.  C.  Chagla:  I  do  not  think
 it  will  be  right  for  us  to  discuss  the
 domestic  policies  of  a  foreign  country

 ‘Oral  Answers  8957

 Dr.  Sushila  Nayar:  Does  the  Gov-
 ernment  have  any  information  on  the

 preparations

 Shri  Mm  o.  Chagia;  No,  Sir;  Gov-
 ernment  has  no

 थी  जगज्नाय  राय  जोशी  :  मैं  मंत्री
 महौदय  से  जानना  चाहता  हूं  कि  वियतनाम
 के  शान्ति  प्रस्ताव  को  कार्यान्वित  करने  की

 वृष्टि  से  भूतपूर्व  राष्ट्रपति  ने  जो  सुझाव
 दिया  था  कि  वहां  दृष्टरनेशनल  पुलिस  फोर्स
 रखी  जाय  इस  बात  को  लेकर  कौर  सा
 कदम  शासन  ने  उठाया  है?

 Shri  M.  Cc,  Chagla:  The  question
 does  not  arise  at  this  stage  because
 the  war  is  going  on  and  there  are  no
 signs  of  any  settlement  at  present.
 Our  pohey  is  quite  clear.  After  the
 conflict  has  ceased  the  world  body  will
 consider  as  to  what  steps  should  be
 taken  to  have  permanent  peace  in
 Vietnam

 Shri  Jagannath  Kao  Joshi:  When
 there  was  a  suggestion  made  by  our
 President,  you  ought  to  have  taken
 it  up.

 Wilt  the  Minister  of  Information
 And  Broadcasting  be  pleased  to  state:

 (a)  how  Many  cas¢s  of  blackmarket-
 ing  of  newsprint  have  been  reported
 against  newspapers  during  the  last  five
 years;

 (b)  how  many  of  them  are  from
 Calcutta;

 (९)  the  paperg  20  Involved  and  the
 details  thereof;

 (dy  in  how  many  eases  quotas  have
 cancelled;  ‘and
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 (e)  whether  any  newspaper  in  Cal-
 cutta  was  found  using  newsprint  for
 printing  leaflets  for  a  foragn  Govern-
 ment?

 The  Deputy  Minister  in  the  Miniy-
 try  of  Information  and  Broadcasting
 (Shrimati  Nandin]  Satpathy):  (a)  Al-

 legationgs  of  blackmarketing  in  news-
 print  were  received  in  respect  of  27
 newspapers  during  the  last  five  years.

 (b)  Six.

 (९)  A  statement  75  laid  on  the  Table
 of  the  House  [Placed  in  Library.  See
 No.  LT..274/67  }

 (d)  In  the  case  of  one  newspaper,
 the  Chief  Controlier  of  Imports  and
 Exports  ha:  debarred  the  publisher
 from  getting  further  licences  for  news-
 print  for  two  years  for  breaches  of
 the  Import  Trade  Contro]  Regulations
 In  the  remaining  cases,  the  newsprint
 quota  was  adjusted  on  the  basis  of
 the  accepted  circulation

 (e)  No,  Sir.

 Shri  Jyotirmoy  Basa:  May  I  know
 whether  Government  had  received
 complaints  about  blackmarketing
 against  Jansevak  run  by  Shn  Atulya
 Ghosh  in  Calcutta;  if  so,  whether  the
 Government  has  obtained  the  electri-
 city  bill  of  the  printing  department
 and  tried  to  analyse  the  use  of  news-
 print  in  conjunction  with  the  electricity
 current  that  has  been  consumed?

 Shrimatl  Nandini  Satpathy:  There
 was  a  complaint  received  against
 Jensevak,  not  about  blackmarketing
 but  about  exaggerated  report  of  circu-
 lation  The  Circulation  Team  went
 into  it  In  the  statement  that  has  been
 laid  on  the  Table  of  the  House  it  is
 mentioned  that  the  newsprint  quota
 has  been  reduced.

 Shri  Jyotirmoy  Basu:  What  was  the
 Purpose  of  the  newspaper  iy,  showing
 exaggerated  circulation  and  what  steps
 have  been  taken  by  Government
 against  Shri  Atulya  Ghosh's  paper
 Jansevak?
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 An  hon,  Member:  The  quota  has
 been  reduced,

 Shrimati  Nandini  Satpathy:  It  ig  not
 only  Jansevak  but  there  are  many
 other  papers  who  have  shown  exagge-
 rated  figure  of  circulation,  When  2
 complaint  is  received  the  Circulation
 Team  goes  into  it  and  only  after  that
 sOme  action  is  taken

 Shri  Basu:  The  Jansevak
 has  been  left  alone;  no  specific  action
 has  been  taken  .  CUInterrup-
 tron).

 Mr.  Speaker:  Order;  order.  She  said
 that  &  team  went  there  and  as  a  result
 of  the  report  submitteg  by  the  team,
 the  quota  has  been  reduced

 Shri  P,  Venkatasubbalah:  On  the
 basis  of  the  report  that  has  been  given
 by  the  Minister,  ॥  is  found  that  the
 misuse  of  newsprint  is  confined  only
 to  Calcutta  May  I  know  whether
 there  is  any  reason  behind  this?

 Shrimat;  Nandini  Satpathy:  No,  Sir
 It  ls  not  confined  to  Calcutta  alone.  As
 T  have  already  said,  727  complaints
 were  received  and  these  related  to
 different  part,  of  the  country.

 भी  म्यू  सिमये  :  मज्नी  जी  ने  झभी  कहा
 कि  127  अखबारों  के  खिलाफ  शिकायतें

 पहुंची  हैं  |  मैं  जानना  चाहता  हैं  कि  क्‍या
 उनमे  ग्रहमदाबाद  के  न्यू  प्रमात  पब्लिकेशन्स
 का  भी  समाबेश  है  जिन्होंने  फर्ओो  श्रखछभार
 चलाये  है  और  फर्जी  जनता  सस्करण  भी
 चलाये  है  ?  कया  इस  त  रह  की  कोई  शिकायत
 मिली  है  ?  क्‍योंकि  इन  प्रखबारों  को  हमेशा
 ध्राणीबाद  मिलता  है  विस  मंत्री  से  और  जो
 हमारे  सूचना  और  प्रसारण  मत्री  हें  उन  से  ।
 .  (व्यवधान)  मैं  जानकारी
 चाहता  हु  ।  मैं  सबूत  के  बिना  मही  बोलता

 हू  ।  मुझ  को  जानकारी  दी  जाये  t

 Shrimati  Nandini  Satpathy:  I  do  not
 have  the  informstion  with  me  now.

 ली  द  ६... इ  :  च्व  उनको  जानकारी
 दी  गई  है  |  मेरा  व्यवस्था  का  प्रश्न  है  ।
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 मैंने  श्य्द  सुचना  भौर  प्रसारण  मती  की
 इसके  बारे  में  लिखा  है।  द ल  मत्रो  महू चम
 कहती  हैं  कि  काई  किट्डी  नहीं  मिली,  कोई
 जानकारो  उनको  नही  है
 Shrimat!  Nandini  satpathy;  The

 name  of  this  paper  is  not  mentioned
 an  the  list,  We  do  not  have  any  in-
 formation  about  it  now.

 wh  मय  लिगयें:  इसका  छुलाया  होना
 चाहिये  ।

 Mr.  Speaker:  She  has  not  got  the
 information.

 aft  wage  गनी  बार  :  गवनेमेट  ने  यह
 फरमाया  कि  शिकायत  ॥ 1...  पर  कोटा

 रिड्यूस  कर  दिया गया  अर  एसी  शिवायने
 और  भी  अखबारों  के  बारें  म  मिली  है  थि

 बहू  कटे  बए  नाजायज  इब्तेमाल  करत  है  t
 क्या  गवर्नेमट  यह  फरमा येगीा  fa  इस  सूरत  म

 जिन्होत  च्े  का  नाजायण  माल  पिया
 उन  पर  वह  ed  पक्शन  द्द्गा  शौर  उनके
 खिलाफ  कोई  सृकदसा  रजिस्टर  कर4  उनको
 उन  के  जुम  को  समो  दा  जायेगा  ?

 NES  ey  te  ४  ७०5) ]
 wt  WS  ko  es  ह  OS  ३३  dle

 é  una!  ्  ry  uted  aswel
 ©  «|  ५  AF  yet  gle  [ह  anh

 &  ek  dy  lata!  par

 ype pl  ad  5  ley  ty  AD Aaiggh

 Monta}  QU  ४  3S  ०  ngke  Uae

 ve!  ptt!  ed  br  gl  2  Ud

 eek  spe  sat  So  SS
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 cent  of  the  newsprint  quota  is  ad-
 justed  in  one  year  when  it  is  possible
 for  the  newspaper  to  run.  It  is  not  our

 ing  a  distinction  between  the  small

 made,  it  is  only  the  smal]  newspapers
 that  are  caught  and  the  big  newspapets
 ate  allowed  to  go

 Shrimati  Nandini  Satpathy;  That  is
 not  a  fact,  Actually,  the  circulation
 team,  in  the  normal  course,  goes  into
 the  smal]  as  well  as  the  big  news-
 papers.

 कौ  प्रेम  मद  चर्म  :  मैं  यह  जानना  चाहता
 हू  कि सरका र  को  जो  .27  शिकायतें  मिली  हैं,
 उनमें  कितनी  ग्रलत  साबित  हुई  हैं  t

 Shrimati  Nandini  Satpathy:  Within
 a  course  of  five  years,  27  complaints
 were  received,  It  is  given  in  the  te-
 port  of  the  Registrar  of  Newspapers
 every  year,  which  is  laid  on  the  ‘yable
 of  the  House.

 Shri  s.  a.  Kothari:  Such  misuse  of
 newsprint  bring,  a  bag  reputation  to
 the  Indian  Press.  Does  the  Press  As-
 sociation  have  any  machinery  for  deal-
 ing  with  such  complaints—I

 it  taken  jin  the  matter?

 Shrimati  Nandini
 have  already  said.
 Team  ig  attached  with  the  Office  of  the  |
 Registrar  of  Newspapets  and  they  go
 inte  these  complain
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 Shri  S.  S.  Kothari:  I  was
 about  the  Press  Association....

 asking

 Mr.  Speaker:
 over.

 The  Question  Hour  is

 SHORT  NOTICE  QUESTIONS

 Surchage  on  Freight  Rates

 ste
 SNQ  21  Shri  George  Fernandes:

 Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:
 Shri  Qnkar  Lal  Berwa:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  state:

 (a)  whether  the  U.S.  and  other
 Western  Shipping  Lines  have  levied
 a  surcharge  on  freight  rates  in  view
 of  the  West  Asian  crisis;

 (b)  if  so,  the  surcharge  levied  and
 how  will  it  affect  the  Indian  imports
 ang  exports;

 (c)  the  steps  taken  to  have  the  sur-
 charge  withdrawn;  and

 (d)  whether  the  Indian  _  shipping
 lines  have  also  levied  a  similar  sur-
 charge?

 The  Minister  of  Transport  ang  Ship-
 bing  (Dr.  V.  K.  R.  V.  Rao):  (a)  to  (da)
 A  statement  giving  the  requisite  jn-
 formation  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-875/67].

 क्रो  जाज  फरनेन्‍न्डीज्ञ  :  जव॒कि  1961  से

 1966  तक  के  पांच  सालों  मे  दुनिया  के  और

 हिस्सों  के  सम्बन्ध  में  यू०  के०  श्रौर  ग्रमरीका
 की  जहाजी  कम्पतियों  ने  6  फीसदी  से  76

 फीसदी  तक  फ्रेंट-रेट  बढ़ाया,  इत  पांच  सालों

 में  उन्होंने  हिन्दुस्तान  के  सम्बन्ध  में  30

 फीसदी  फ्रेट-रेट  बढ़ाया  |  गत  साल  झपये  के

 अवमूल्यन  के  बाद  फ्रेट-रेट  अपने  आप  57h
 फीसदी  बढ़  गया  |  शन  फ्रेट-रेट  की  37

 'फ़ीसदी  से  25  फ़ीसदी  तक  बढ़ा  कर  इन

 जहाजी  कम्पनियों  में  एक  साल  में  हमारे
 श्रायात  और  निर्यात  ब्यापार  में  00  फ़ी  सदी

 tole
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 खलासा  कर  सकेंगे  7

 |

 Dr.  V.  K.  R.  V.  Rao:  As  far  as  4966  '
 is  concerned,  my  information  does  not
 show  any  increase  in  the  rates,

 श्री  जाज  फरनेम्डीज्ष  :  96L  से  1966

 तक  के  पांच  सालों  में  और  नुल्कों  के  सम्बन्ध
 #  6  फ़ीसदी  से  i6  फीसदी  बढ़ाया  गया,
 लकिन  हमारे  देश  के  सम्बन्ध  में  30  फीसदी

 गया  t
 लाकन

 Mr.  Speaker:  Order,  order,  He  may
 ask  this  in  his  second  question.

 Dr.  V.  K.  R.  V.  Rao:  I  shall  certainly
 try  my  best  to  answer  the  question  to
 the  extent  Iam  able  to  do.  We  are
 not  at  alj  happy  over  this  constant  in-
 crease  in  freights.  But  I  am  told  that
 normally  every  two  yearsthe-shipping  .
 conferences  do  increase  the  rates  in
 order  to  make  up  for  the  rising  ope-
 rational  costs,  rising  wages,  etc,  etc.
 Ag  far  88  our  own  particular  case  is
 concerned,  in  March  this  year,  the  con-
 ferences  announced  an  increase  of  0
 per  cent  in  the  freight.  We  immedi:  Viale

 a  delegation,  if
 thig  rate,  but  we

 as  a  result  of  the  +  discussions  that
 we  had,  on  a  number  of  commodit
 the  freight  rate  was  reduced—in  some
 eases  to  3-I|2,  in  some  cases  to  5  Der
 cent  and  jn  some  cases~to  T12  per
 cent,  so  that  the  average  rate  became
 about  7-1/2  per  cent  instead  of  I0  Per
 cent.  Even  then  we  were  not  satisfied;
 we  wanted  to  question  the  whole  busi-
 nesg  of  I0  per  cent  rise  in  the  freight,
 Those  rates  are  still  pending;  those
 rates  have  not  come  into  force.  In  the

 the  West  Asian  crisis
 came,  I  believe,  the  hon.  Member
 wants  to  Know  the  relation  between
 the  West  Asian  crisis  and  the  rise  in
 freight  rates.  I  am  talking  of  liner
 traffic  because  liner  traffic  is  where
 the  rates  are  imposed  as  a  result  of
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 conferences,  The  rate  from  the  United
 States  to  India  hag  gone  up  by  25  per
 cent  (Interruptions).  I  wes  trying  to
 answer  the  question  asked  by  Mr.
 Fernandes.  May  I  go  on  with  my  ans-
 wer?

 Mr.  Speaker;  The  hon.  Minister  need
 not  'ook  to  the  hon  Members  for  per-
 Mission  He  should  look  towards  me

 Shr  D,  C.  Sharma:  We  have  lost  the
 trend  of  his  answer

 Mr.  Speaktr:  Shri  D,  C.  Sharma
 should  resume  his  seat  In  the  mid-
 dle  of  the  answer,  he  should  not  get
 up  and  begin  shouting  like  this

 If  the  answers  are  likely  to  be  jong,
 the  hon  Minuwter  should  have  lad
 a  statement  on  the  Table  of  the  House
 T  am  saying  this  to  him  for  future
 guidance

 at  wa  feed  saa  महादव  बोई,
 प्रेफेंसरी  कर  रहे  हैं

 Mo  शाम  सनोहर  शोहिया  :  अध्यक्ष

 महोदय,  ाप  यह  क्‍यों  भूत  जाय  हैं  कि
 गजों  मदौदम  एक  ऑ्ाफे पर  है  ?

 Dr,  द  BK.  R.  V  Kao:  The  American
 charge  on  exports  to  India  hag  been
 raised  by  25  per  cent,  and  on  exports
 from  India  to  America  by  20  per  cent
 On  the  India-UK  line  it  has  been  rais-
 ed  by  3789  per  cent  We  have  object.
 ed  to  these  rises  in  rates,  we  have
 protested  and  all  the  commercial  or-
 ganizations  and  shippers’  councils  have
 also  protested,  and  we  have  asked
 that  these  rates  should  not  come  into
 force  and  we  wou'd  like  to  send  a
 delegation  to  discuss  these  things  with
 them.

 ‘  _  Ji  ant  शरमेरदीया  :  झध्यक्ष  महोदय,
 चरे  पहले  पन  का  जवाब  नहीं  भिला  हैं
 मैने  यह  पूछा  था  कि  इस  बात  का  क्या  कारण

 है  कि  ब्मरीका  शौर  यू०  Fo  की  जहाज़ी
 कण्यमियों  के  हारा  हिन्दुस्तान  के  साथ  यह

 Oral  Answers  8960

 गलत  व्यवहाद  क्‍यों  किया  जा  रहा  है  ।
 खर ,  :

 Dr.  V.  K.  B.  V.  Bao:  I  have  been
 asked  three  questions,  and  I  have  al-
 ready  rephed  to  the  first.

 As  for  the  second  question,  it  is
 irue  that  after  devaluation  we  felt
 that  there  would  be  no  further  4n-
 crease  in  freight  rates,  but  devalua-
 ion  gives  them  an  advantage  only  in
 so  far  ag  the  expenses  of  these  foreign
 lines  in  India  are  concerned,  that  is,
 where  they  buy  supples  in  India,  pay
 charges  at  Indian  ports  and  go  on,  and
 that  comes  to  round  about  5  per  cent
 or  so  Therefore,  devaluation  by  it-
 self  is  not  a  sufficient  argument  for
 us  to  say  that  there  should  be  no  rise
 in  freight  rates.

 Thirdly,  the  rise  is  taking  place
 because  of  the  increase  in  costs  aad
 in  wages  all  over  the  world.  Burt  I
 must  tell  the  hon.  Member  that  pe
 do  not  accept  these  rises  and  we  are
 protesting  against  them.

 Shri  Vasudevan  Nair:  What  i  the
 usc?  He  has  protested  so  many  times.

 oe  एशन  बौर  सरचार्ज
 की  बजह  से  हंड-रेड  में  दुगनी  बुद्धि  हो  गई  है
 झौर  ह  यूनाइटिस  नेशन्य  कॉफ़्रेंस  we

 ट्रेड  एंड  डेवेंलपमेंट  की  पौर  से  यह  सिफ़ा  रिश
 को  ण  थी  कि  फ्रेंट-रेटस  के  पारे  में  शुछ
 अध्यास  हों  जाये  भौर  उसके  बाद  उसमें

 बूद्धि  का  काम  किया  जाये,  तो  क्‍या  सरकार

 इस  संस्था  के  साथ,  या  संयुक्त  सष्ट्र संघ संध  की

 किसी  स्ब  संस्था  के  साथ,  जिसका  इम  बातों
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 से  सम्बन्ध  है,  इस  मसले  को  छेड़ेगी,  क्योचा
 सिर्फ  हिन्दुस्तान  के  साथ  मून  ०  शोर
 प्रमराका  को  जहाड़ा  कर्म्पानमा  यह  गलत
 व्यवहार  कर  दहा है

 Dr.  V.  K.  R.  V.  Rao:  I  think  there  3
 some  misunderstanding  on  the  mat-
 ter.  The  rise  in  freight  rates  is  not
 only  for  India  the  rise  in  freight  rates
 is  for  ail  exports  and  imports  from
 the  coast  to  countries  in  tac
 Indian  Ocean  and  in  the  Pacifie  and
 similarly  for  exports  from  these  arcas,
 20,  the  rise  38  not  only  for  India  sce
 condly

 थी  जाज  फरनेन्डीजा  :  sak  परमेट
 तक॑  बवमूल्यन  +  समय  बढ़  गया  |

 Shri  Vasudevan  Nair:  We  must  hate
 the  backbone  for  it

 aft  ल्यू  लिमये  :  प्रध्यक्ष  महादय,  मत्री
 महादय  4  झप  बयान  म  कहा  है

 “The  West  Asian  crisis  has  olso
 pushed  up  the  demand  for  tramp
 vessels  an  the  world  charter  mar-
 ket.”

 मेरा  खयाल  है  कि  जयन्ती  शिविग  र्म्पना

 $9  बतल्ड  में  ज्यादा  आग  बढ़त  फी  ऊ  जिगर
 करती  था  |  जयन्ता  शिपिंग  कम्पत्ा  को
 सरका  रन  छे  लिया  है।  में  यह  जानता  चाहता
 g  वि  उस  कम्पनी  का  विकास  कर  के  खुद
 इस  देश  के  जहांजो  की  तायदाद  बढ़ाने  के  यारे  मे
 मची  महोदय  क्या  कर  रहे  हैं।  मको  महोदय
 इसके  साथ  साथ  यह  भी  बताय  कि  जो  टेकी
 जहाब  हैं,  जा  तल  या  पेट्रोलियम  प्रोडक्ट्स
 हान  वाले  जहाज  हैं,  गया  उनके  क़िराय  भी
 बड़  रहे  हैं,  कया  रूम  भोर  दमानया  क  टार
 45  प्रतिशत  दास  बढ़ान  की  माग  का  गई  है

 भौर  क्या  इस  बारे  भ  श्रमरोका  जौर  पश्चिमो
 यूरोप  के  देशों  ने  भी  माय  को  है  J
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 Dr.  V.  K.  BR.  ए.  Rae;  I  certainly

 ant  wu  the
 hon  member  that  we

 should  make  every  attempt  to  expand our  shipping  fleet.  We  have  set  a
 certain  target,  and  for  the  bulk  of
 the  additional  tonnage  we  want  to
 acquire  bulk  carriers  and  tankers,  to
 Which  ihe  hon  member  made  a  refe-
 rence  We  want  the  necessary  funds
 to  be  given  to  us  in  order  to  see  that
 the  programme  is  implemented  Re-
 garding  the  other  question,  there  us  no
 doubt  that  the  West  Asia  crisis  has
 brought  about  a  much  steeper  rise  in
 rates  as  far  as  the  tramps  and  char-
 ters  are  concerned  The  figures  I  gave
 earlier  refer  to  mers  The  rise  is
 any  where  from  25  to  60  per  cent  as
 far  as  charter  is  concerned,  that  2
 for  importing  foodgrains,  fertilisers
 and  so  on  As  regards  the  Russian
 line,  there  is  a  proposal  for  a  33  per
 cent  rise  in  the  liner  traffic  on  our
 trade  with  Soviet  Union  and  East
 European  countries,  and  as  regards
 otl  kerosone  and  so  on,  there  ig  #
 proposal  for  I  think,  something  like
 300  to  I!7  per  cent  rise)  The  Minis-
 try  of  Petroleum  and  Chemicals  ore
 already  negotiating  with  the  organise-
 tions  responsible

 Sbri  Hem  Barua:  Again,  he  is  pass-
 mg  on  the  baby  Thig  has  become
 history

 Dr  द /  K.  EB.  |.  Rao:  I  am  afraid,  as
 far  as  this  is  concerned,  unless  we
 have  enough  of  our  own  ships  and
 tankers,  we  have  got  to  negotiate,
 there  33  no  escape  from  it

 की  मच  लिमये  प्रमेरिका  प्रौर  पश्चिमी

 यूरोप  क्तिना  बढ़ा  रहे  हैं  यह  टैंकर  के  किराये
 भर  दाम  ?

 Mr.  Speaker:  No,  please  Dr  Lohis.

 Sto  राज  मभोहर  लोहिया  :  प्रध्यल

 महोदय  अभी  मंत्री  महोदय  से  अताया  कि
 झमेरिका  से  जो  जहांज  यहां  जाते  हैं  उस  पर
 25  सैकड़ा  चौर  यहां  से  जो  जहाडु  अमेरिका
 जाते  हैं  उस  पर  20  सैकड़ा  तो  क्या  इसका
 मतलब  महू  wae  ane  कि  नो  मजबूरी



 86g  Oral  Answers  ABADHA  12,  880  (SAKA)  Oral  Anewers  * 8964,

 का  सामात  है  जैसे  गेहूं  इत्यादि  अचवा  मशीत
 का  बनता  हा  सामात  जिसमें  पहले  से  ही
 दामों  में  लूट  ज्यादा  है  उस  पर  दाम  झौर
 पादा  बढ़ाया  गया  भौर  जो  वहां  से
 कच्चा  माल  जाता  है  उसको  प्रासानी  से  वह
 सोग  शदीद  सके  भौर  उस  के  साथ  साथ  एक

 बहु  अरत  उठ  जाता  है  कि  क्या  एक  जयन्तो

 जाज  रगो  कम्पनी  जिसमें  ईमान  क।  कमो  बहुत
 सोमा  के  परे  बबी  गईं  थो,  दो  तोन  कराड़
 & (1  को  [जो  से  20  करोड़  के  जहाज  'बला
 सकती  है  लेफित  हमारा  ष्य्द  का  जो  सरकारी
 निगम  है  बहू  20  करोड़  हपये  की  रजो  से

 कुन  20  फरोड़  के  जहाज  बना  पाता  है  तो
 कया  बहू  समन्न  चाहिए  कि  सरकादों  निगम
 में  जननती  से  भो  ज्यादा  ईमान  की  कमी  हो
 गई  हैं  ?  इतलिए  इन  दो  प्रश्तों  का  मंत्रो

 महोदय  खुते  कर  के  उत्तर  दे

 Dr.  V.  K.  R  ¥.  Rao:  I  am  sure  the
 hon.  Member  does  not  expect  me  to
 answer  the  question  on  the  compara-
 tive  honesties  of  different  persons,  rut
 as  far  as  the  first  question  is  Concern-
 ed,  the  25  per  cent  rise  mm  freight
 rates,  as  J  told  the  House  already,  we
 do  not  accept  it,  we  are  fighting
 against  it  We  are  also  trying  to  ste
 if  this  would  be  inclusive  of  the  10
 per  cent  freight  rise  which  Was  svg-
 gested  some  time  ago.  We  also  have
 taken  the  view  that  the  rise  in  freight
 rates  asked  for  by  the  US  ‘ines  is  not
 reasonable  and  is  higher,  for  example,
 than  the  rise  in  freight  rates  imposed

 are
 bring  down  the  rates.

 add,  if  I  understood  him  aright,  the
 of  the  question,  not  the

 the  other  one.  -

 the  hon.  member.  Ag  far  az  the  rise
 is  concerned,  when  the  40  per  cent
 was  imposed,  we  requested  them  to
 discrimmnate  between  various  com-
 modities  and  reduce  the  rates  for  com-
 modities  in  which  we  were  particular-
 ly  interested  from  the  export  point
 of  view;  and  to  the  extent  that  this
 Weis  Asia  surcharge  cum  the  old
 surcharge  of  l0  per  cent  remains,  we
 will  again  negotiate  with  them  and
 try  to  see  that  concessions  are  extend-
 ed  of  a  differential  character  on  the
 different  types  of  commodities  that
 are  exported.

 की  सघु  लिसये  :  जी  का  जवाब  नहीं
 दिया।  जयमती  और  शिपिंग  कारपोरेशन  झाफ

 इंडिया  को  जो  रू  जी  है  उसके  बारे  में  जे  पूछा  है
 उसका  जवाब  नहीं  झायेगा  ?

 Dr.  V.  K.  छ.  V.  Bao:  ]  am  sorry  I  did
 not  understand  the  question.  I
 thought  the  question  was  about  the
 comparative.

 दा०  Ua  मनोहुर  लोहिया:  3  करोड़
 पये  को  कुल  ्जी  से  20  करोड़  झुपये  के

 'जड़ाज़  बनाये  थे  जयन्ती  ने  झौर  झाप  ने
 20  करोड़  की  पूजी  से  कुल  20  करोड़  के

 जहाज  बनाये  1  वह  ईमान  की  कमी  वाली

 कम्पनों थी,  तो  झब  झाप  किस  चीड  में  कम

 रह  गये  ?

 Mr.  Speaker:  This  is  about  the  rates.
 How  does  that  arise?

 डा०  राज  मनोहर  लोहिया  :  झब  झब्यका

 महोदय,  इसी  से  तो  दाम  घटेंगे  ।  भ्रध्यक्ष

 महोदय,  जब  तक  झाप  के  धपने  जहाझ  नहीं
 होंगे  समें  तक  दाम  नहीं  घटेंगे  -  इसलिए  यह
 प्रश्न  झाप  के  दामों  से  सम्बन्ध  रखता  है  ?

 हो  ही  नहीं  सकता  है  (ध्यववान )
 अब  भाप  मंत्री  महोदय  को  बचाने  की  कोशिश
 कर  रहे  हैं।
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 Mr,  Speaker:  There  is  ho  need  for
 anybody  to  save  him

 Dr.  ve  K.  BR.  V.  Bao:  I  think  there  22
 some  slight  misunderstanding.  It  6
 not  that  Jayanti  with  Rs  2  crores  or
 the  Shipping  Corporation  with  Rs.  20
 crores  was  able  to  get  a'}  the  ships
 As  the  hon.  Member  is  fully  aware
 all  these  have  been  acquired  on  the
 basis  of  deferred  payments  There  38
 absolutely  no  difference  between  the
 rateg  at  which  ships  were  acquired  by

 question,  about  having  our  own  s'up-
 ping,  I  agree  with  the  hon  Member
 that  we  have  got  to  build  or  acquire
 many  more  ships  than  are  being  buslt
 today.

 Shri  Indtajit  Gupta:  I  would  like  to
 know  whether  the  hon  Minister  made
 any  assessment  of  the  fares,  in  case
 his  representation  and  objections  are
 of  no  avail,  what  is  his  assessment  of
 the  additional  expenditure  in  foreign
 exchange  and  by  what  amount  would
 the  export-import  bill  go  up  as  43
 result  of  this  surcharge?

 Dr,  द  2.  BR.  द  Rao:  I  have  got
 some  rough  figures  here  I  think  on
 our  hner  traffic  the  increase  will  be
 about  Rs  745  crores  per  year  and  as
 regards  chartered  traffic,  say,  for  food
 and  fert)  isers  and  20  on,  it  may  80
 up  by  about  Rs  22  crores  The  raise
 am  freight  will  be  quite  substantial

 Shri  Vasudevan  Nair:  In  view  of  the
 fact  tha:  the  Minister  although  very
 belatedly  has  come  to  the  conclusion
 that  the  only  way  out  Is  to  have  our
 own  national  shipping  industry,  I
 should  hike  to  know  from  him  whether
 he  realises  that  his  own  Government
 was  respontible  for  the  tardy  and
 slow  development  of  national  shipping
 industry  and  the  virtual  sabotage  on
 the  second  yard  at
 Cochin,  Does  he  realise  that  we  are
 going  to  spend  Rs  १4  crores

 Mr.  Speaker:  How  does  that  arise
 now?  (Interruptions).  We  are  going
 astray  This  is  only  about  the  US
 shipping  Unes  and  tha  surcharge,  we
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 foreign  wih  and  then’  we
 =

 companit?  we  went
 into  the  Jayant:  and  then  we  are
 going  to  the  Cochin  shipyard  At  this
 rate  I  do  not  know  where  we  will
 ultimately  land  ourselves  (Iinter-
 ruptions  )

 ली  कंभर  लाल  गुप्त  :  क्‍या  मज्नी  महोदय
 बतायेगे  कि  यह  जो  फ्रंट  बढ़ा  है  शौर

 इस  से शाप  बातचौत  कर  रहे  हैं,  ब्रोटेरट

 कर  रहे  हैं,  झगर  यहे  कम्पनी  कम  करने  के  लिए
 तैयार  न  हो  तो  भोटेस्ट  श्लौर  बातचात  के

 अलावा  भी  कोई  कंदस  उठायेगे  श्र  क्या

 मह  भी  बतायेगे  कि  हमारी  शिपिंग  रूपेसिटी

 कितनी  है  भोर  ंगले  दो  सालों  में  भाप  के

 पास  क्या  प्रांग्राम  है  जिससे  कि  धाप  भ्रपनी

 कंपेसिटी  बढ़।  सकें  ?

 Dr  भ  EK.  BR.  V  Hao,  About  the  first
 part  of  the  qué3tion  I  would  rather
 wait  to  see  whut  happens  before  com
 mitung  myself  a3  to  what  we  can  do
 further  Regarding  the  second  ques-
 tion,  gecond  part  of  the  question,
 our  third  Plan  target  5  to  increas’
 the  total  tonnage  of  Indian  shipping
 from  7  millioA  tons  to  three  million
 tons  (Interruphon)

 Shri  Kanwar  Lal  Gupta.  What  about
 the  second  part  of  the  question”

 target  I  cannot  take  any  objection
 answer  those  questions

 झापे  रोक  रहे  हैं।
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 shri  Umanath;  My  question  is,
 whether  it  is  #  fact  that  the  Australian
 and  the  United  Kingdom  rates  have
 been  fixed  at  375  per  cent  only  for
 the  same  reason  of  the  closure  of  the
 Suez  Canal,  as  againet  20  to  25  per
 cent  that  ४७  charged  to  us.  4  would
 hike  to  know  whether  this  differencia-
 tion  an  charges,  between  3.75  pir
 cent  and  20  to  25  per  cent,  not  only
 discriminatory  but  also  it  is  directed
 against  mainly  the  Asian  nations,  and
 if  so,  what  is  the  reaction  of  =the
 Government.

 Dr.  झा,  K.  B.  द  Rao:  It  is  74  per
 cent  for  the  United  Kingdom  Line  and
 0  per  cent  to  Austraha  Not  3b  per
 cent,  the  hon  Member  has  got  the
 figures  shghtly  inaccurate  there  The
 difference  between  the  two  rates  i5
 due  to  a  number  of  valid  reasons  One
 is  the  distance  differential  The
 stcond  is,  the  inability  of  the  custo-
 mary  cheap  bunkers  at  Aden.  where-
 as  the  far  eastern  service  retains  the
 customary  cheap  bunkers  at  Singapore
 Then,  the  total  freight  income  in  the
 far  east  is  higher  than  the  total
 freight  income  to  India  This  8  a
 percentage  of  a  larger  total

 shri  8.  है,  Kothari:  Like  income-tax
 surcharges.  these  freight  surcharges
 ultimately  tend  to  become  part  of  the
 freight  itself  When  the  West  Asian
 crisis  ia  over,  would  the  hon.  Minister

 the  Soviet  Union  are
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 point  that  the  additional  distance
 caused  by  the  diversion  in  the  case  of
 the  Soviet  Union—that  is,  Odessa  to
 Bombay—the  number  of  extra  day®
 caused  by  the  closure  of  the  Suez
 Canal  is  23,  as  against  3  i.e:  a  rise  of
 477  per  cent,  In  the  case  of  the  Unit-
 ed  Kingdom  lines,  the  extra  days  art
 l4,  as  against  the  original  8  In  the
 case  of  the  United  States,  +  is  9  aS
 against  2]

 Shri  Piloo  Mody:  What  about  North
 Koreat

 Mr.  Speaker:  Order  order

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Gurkha  recruited  for  U,  हैं,  था  Indie
 872,  Shri  Sharda  Naad:

 ‘Shri  Bharat  Singh  Chauhan:
 Shri  Ranjit  Bingh:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  any  steps  have  been
 taken  by  Government  to  stop  recruit-
 ment  of  Gurkhas  in  India  for  the
 British  Army,  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Ministry
 ot  External  Affairs  (Shri  Surenéra
 Pal  Singh):  (a)  and  (b).  In  reply  to
 Unstarred  Question  No.  65  on  Zand
 May  a  the  # ४०  rs) Members  in  this
 House  were  informed  that  there  are  90
 Briush  recruiting  camps  within  India
 to  recruit  Gurkhas,

 (a)  whether  jt  is  a  fact  that  contract
 for  the  manufacture  of  Avro-748  was
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 signed  with  a  British  firm  even  before
 that  firm  hag  designed  the  aurcraft;

 (b>)  whether  it  was  a  fact  that  thus
 aircraft  was  supposed  to  meet  the
 requirements  of  Indian  Air  Force  and
 Indian  Airlines  Corporation:

 (९)  whether  this  aircraft,  produced
 at  the  Kanpur  factory,  failed  to  meet
 the  requirements  of  the  Indian  Air
 Force  except  for  the  limited  purpose
 of  training:

 (d)  whether  it  is  q  fact  that  this
 aircraft  was  thrust  on  the  Indian  Arr-
 lines  Corporation  although  it  was
 less  economical  to  operate  than  other
 more  efficient  aircraft;

 (९)  whether  it  is  a  fact  that  the
 original  price  estimate  of  the  aircraft
 at  Rs.  2i  lakhs  has  now  heen  raised
 to  40  lakhs;  and

 {f)  the  amount  spent  on  design-ree
 and  on  the  substitutes  that  the  Indien
 Air  Force  propose  to  obtamn  or  produte
 for  this  Avro-748  which  has  not  cume
 upto  the  requirements?

 The  Minister  of  State  in  the  Mlnis-
 try  of  Defence  (Shri  B.  R.  Bhag:*):
 {a}  Wes,  Sir.  Avro-748  was  under
 development  when  the  licence  agree-
 ment  was  concluded  in  July  959  but
 provision  wes  made  in  the  licence
 agreement  for  guarantee  of  perfor-
 mance.

 (b)  This  aircraft  met  the  require-
 ments  of  the  Indian  Air  Force  and
 was  accordingly  selected  for  manufac-
 ture  in  India.  It  was  expected  that
 it  would  a'so  meet  the  requirements
 of  the  Indian  Air-lines  Corporation  in
 due  course.

 (९)  The  Air  Force  requirements
 were  modified  in  1962,  and  the  ‘H1S-748
 (as  it  wag  redesignated)  fell  short  of
 the  revised  Air  Force  requirements.
 IAF  have  so  far  placed  orders  for
 the  following  versions  of  Avro-748:—

 (i)  Passenger/Executive/VIP.

 (il)  Navigator  Trainer

 (iH)  Signaller  Trainer
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 LA.F.  are  considering  the  adoption  of
 HS-748  for  their  Pilot  tratnitig  and
 conversion.

 (d)  No,  Sir.  The  operat:
 HS-748  compares  oreouratly
 other  aircraft  in  the  same  class.

 (e)  The  estimated  cost  of  Rs.  2i
 lakhs  wag  worked  out  in  959  for  the
 basic  aircraft  without  special’  fittings
 and  optional  equipment  The  aircraft
 under  manufacture  in  HAL  is  an  im-
 Proved  version,  and  a  number  of  spe-
 cial  fittings  and  optional  equipment
 have  been  prescribed  for  service  with
 the  IAC,  Taking  into  account  the
 effect  of  devaluation,  IAC  have  agreed
 to  pay  for  the  HS-748  aircraft  the  cost
 of  import  of  the  Fokker  F.  27  aircraft

 (fy  The  Air  Force  have  not  yet
 decided  on  the  substitute  for  HS-748
 aircraft.

 cost  of
 with

 Repatriation  of  the  Indian  contingent
 with  UNEF  in  Gaza

 "880.  Dr.  Karni  Singh:
 Shri  Mrdhu  Limaye:
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 Shri  3.  EL  Patel:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Externe)  Affaire
 be  pleased  to  state:

 (a)  whether  the  entire  Indian  con-
 tingent  serving  with  UNEF  in  Gaza
 has  since  returned  to  India;

 (b)  the  total  number  of  Indians  kill-
 ed,  wounded  and  missing  during  the
 conflict  between  the  UAR  and  Isravi,

 (e)  the  details  of  the  compensation
 Paid  to  the  families  of  those  killed,
 Wounded  or  mussing;  and

 (d)  whether  any  compenfation  etc
 has  also  been  paid  by  UNO  or  Isiacl?

 The  Deputy  Minister  in  the  Minls-
 try  of  External  Affairs  (Shri  Surendra
 Pa)  Singh):  (a)  With  the  exception  of
 8  personnel  in  hospita]  and  7  personnel
 staying  on  in  Cypress  to  arrange  des-
 patch  of  heavy  baggage  of  the  Con-
 tingent,  the  entire  Indian  Contingent
 has  returned  to  India

 (b)  l4  Indian  personne’  were  killed
 and  25  wounded.  No  personnel  =  are
 now  missing

 (९)  Family  gratuities  have  bec.
 Temitted  to  the  heirs  of  the  deceased
 personnel  below  Officer  rank  Pay-
 ment  of  family  gratuity  to  the  father

 In  accordance  with  the  Prime  Munis-
 ter’s  wishes,  a  sum  of  Rs.  5,000)-  each
 from  the  National  Relief  Fund  has
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 cable  to  Indian  military  personnel
 killed  or  woundeg  during  operational
 duties  in  India.  ad

 The  Israeli  Government  have  ex-
 pressed  their  willingness  to  pay  grants
 equivalent  to  those  payable  in  cases
 where  Indian  soliderg  are  killed  in
 action.  The  offer  is  under  considera-
 thon

 Trespass  by  Pakistanis  in  Poonch
 Sector
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 Will  the  Minster  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pa-
 kistan  is  spending  more  than  ry  per
 cent  of  her  revenues  on  Defence,

 (b)  uf  so,  whether  Government  of
 India  propose  to  increase  their  De-
 fence  Budget  keeping  in  view  the  in-
 crease  in  the  Pekistan  Defence  Bud-
 get;  and

 (c)  af  so,  the  details  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Defence  (Shri  B.  BR.  Bbagat):
 (a)  without  a  precise  indication  of  the
 itemg  inc'uded  in  the  Defence  budget
 of  Pakistan  it  is  not  possible  to  work
 out  an  exact  preportion  but  at  the
 basis  of  estimates  the  position  appcers
 broadly  to  be  correct.

 (b)  and  (c).  The  Defence  budget  of
 Government  of  India  is  based  on  our
 own  assessment  of  the  needs

 issue  of  Pakhtoonistan

 B83.  Shri  Db.  C.  Sharma:
 Shri  M.  L.  Sendhil:
 Shri  Nathe  Ram  Abirwar:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  Government  have  been
 urged  to  raise  the  issue  of  Pakhtoo-
 sistan  in  the  United  Nations;

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  of  India  thereto;  and

 (९)  the  steps  taken  or  proposed  to
 be  taken  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 tey  of  External  Affairs  (Sbri  Serendra
 Pal  Singh):  (a)  to  (c)  Government
 of  India  are  aware  of  the  desire  of
 certain  individuals  and  groups  that
 this  issue  may  be  taken  up  in  inter-
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 Shri  Y.  8.  Keshwah:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  state:

 (a)  whether  it  is  a=  fact  that  an
 Indian  hostel  in  Jerusalem  has  been
 destroyed  by  the  Israeli  forces  during
 the  recent  conflict  in  West  Asia,  and

 db)  af  so,  the  action  taken  by  Gov-
 ernment  for  the  restoration  of  the
 hastel?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pail  Singh):  (a)  According  to  reports,
 the  Indian  Hospice  tn  Jerusalem  was
 severely  damaged  by  Israel:  shelling
 during  the  conflict  in  West  Asia

 (b)  This  matter  will  be  considered
 after  the  situation  normalises  in  West
 Asia

 Will  the  Minister  of  Sxterna)  Affaiss
 be  pleased  to  state:

 (a)  whether  his  attention  has  been

 (b)  if  so,  Government's
 thereto?

 reaction
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 The  Minister  of  External  Affairs
 (Shri  M,  ca  Chagia):  (a)  Yes,  Sir.

 (४)  Government  have  noted  with
 regret  the  statement  as  reported  in
 the  newspapers.  The  execution  of  the
 Ferakka  Barrage  Project  will  proceed
 according  to  schedule.

 Chanda  Commitiee  Report  on  A.LE.
 "687,  Shri  F.  C.  Adichan:  Will  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 {a)  whether  Government  have  fn-
 ally  examined  the  Chanda  Committee
 report  on  the  co-ordination  in  the
 functioning  of  the  various  Divisions
 under  his  Ministry,  and

 (b)  if  so,  the  decision  taken  by
 Government  on  the  recommendations
 contained  m  the  Report?

 The  Deputy  Minister  in  the  Ministry
 of  Information  and  Sroadcasting
 (Shrimati  Nandn]  Satpathy):  (a)  and
 (bd),  The  Committee's  Report  on  ‘Co-
 ordination  of  the  Media  of  Mass  Com-
 murication’  is  still  m  the  process  of
 examimation

 Participation  of  an  Indian  National  in
 Celebration  of  Israel's  Victory

 B88,  Shri  H.  N.  Mukerjee:
 Shri  Swell:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  Press  Report  that  an
 Indian  national,  Shri  Fubin  Mehta  of
 Bombay,  had  flown  specially  to  Israel
 in  order  to  conduct  an  Orchestra  in
 celebration  of  Israel's  recent  victory;

 (b)  whether  he  is  aware  that  this
 gesture  was  made  at  a  time  when
 Tsrael  was  defying  UN.  advice  regard-
 ing  cease-fire;  and

 (९)  whether  any  Steps  can  be  taken
 to  prevent  Indian  nationals  abroad
 acting  so  egregiously  against  the  in-
 terests  of  the  country's  prestige  and
 principles?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pay  Stmgh):  (a)  and  (b).  Mr.  Zubin

 Mehta,  an  Indian  mationa]l  from  Bom-
 day,  who  is  presently  Resident  Con-
 ductor  of  the  Los  Angeles  Symphony
 Orchestra,  flew  to  Tel  Aviv  and  gave
 concerts  there  following  the  ceasefire.

 (९)  Government  does  not  propose  to
 interfere  in  the  private  and  personal
 decisions  of  this  nature

 Anti-Indian  Demonstrations  at
 Kathmands  Airport.

 889,  Shri  Kameshwar  Singh:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minster  of  External  Affairs
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Chinese  shouted  anti-Indian  slogans
 at  Kathmandu  airport  on  the  i7th
 June,  1967;

 fb)  whethe:  any  protest  has  been
 lodged  with  the  Nepal  Government;
 and

 (९)  af  so.  the  reaction  og  the  Nepal
 Government  theieto?

 The  Deputy  Minister  in  ihe  Minis-
 try  og  External  Affairs  (Shri  Suren-
 dra  Pal  Singh):  (a)  and  (b).  Yes,  Sir.
 Detailed  information  on  these  points
 was  furnished  to  the  House  on  26th
 June  3987  in  reply  to  Uns'arred  Ques-
 tion  No.  368  which  the  hon"ble  Mem-
 ber  has  not  perhaps  seen.

 {ed  His  Majssty's  Government  of
 Nepal  xs  understood  to  be  as  concern-
 ed,  as  would  any  other  Government.
 at  the  repeated  violations  of  extablish-
 ed  norms  of  diplomatic  custom  by  ¢he
 Chinese  diplomatic  and  non-diploma-
 tic  personnel.

 Training  of  Malaysians  In  Defence
 Department

 °890.  Shri  RK.  Barua:
 Shri  Bedabrata  Barua:
 Shri  N.  K.  Sanghi:
 Shri  Y¥.  A,  Prased:

 Will  the  Minter  of  Defemse  be
 pleased  to  state:

 (a)  whether  India  hes  given  train-
 ing  facilities  to  Malaysia  and  other



 8977

 countries  in  the  different  wings  of  the
 Defence  Department;

 (9)  ig  so.  on  what  terms  and  condi-
 tions;  and

 (ey  whether  any  reciprocal  facili-
 ties  are  envisaged  thereunder?

 The  Minister  of  State  in  the  Minis.
 try  of  Defence  (Shri  B.  E.  Bhagat):
 fa)  Yes,  Sir.

 (9)  The  cost  of  training  uw  ordinar-
 uly  paid  for  by  the  countries  concern-
 ed.

 (ec)  Reciprocal  arrangements  exist
 only  with  some  countries  which  are  in
 &  position  to  offer  traimmg  which  can
 be  made  use  of  by  our  personne!  In
 other  cases,  the  countries  concerned
 do  not  have  the  training  =  facilities
 which  can  be  made  use  of  by  our  per-
 sonnel  and  hence  the  question  of
 recip*ocal  facilities  does  not  arise

 Racial  Discrimination  and  Colour  Bar
 in  Africa

 °393.  Shri  K.  Lakkappa:
 Shri  A.  Sreedharan:
 Shri  MaengaJathumadom:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state

 (a)  whether  the  Government  of
 Indsa  discussed  with  Dr  Kenneth
 Kaunda,  the  President  of  the  Republic
 of  Zambia,  the  ways  and  means  to
 eradicate  racial)  dserimination  and
 colour  bar  in  Africa;  and

 (b}  if  so,  whether  any  concrete  plan
 has  been  evolved?

 The  Deputy  Minister  in  the  Minis-
 try  of  Externa!  Affairs  (Shri  Surendra
 Paj  Singh):  (a)  and  (b)  Discussions
 with  the  President  of  Zembia  among

 in  Africa  Opportunity  was.  however,
 taken  to  emphasise  the  strong  con-
 demnation  of  both  Governmenty  of
 the  ractialist  policies  pursued
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 ¢he  conclusion  of  these  talks  records
 the  attitude  of  the  two  Governments
 to  these  issues.

 Indian  Contingent  with  UNEF  in  Gaza

 "892,  Shri  Indrajit  Gupta:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  state’

 (a)  whether  there  is  any  proposal
 to  bestow  any  special  honours  on  the
 Indian  contingent  of  UNEF  in  Caza  as
 a  mark  of  the  Nation's  appieciation;
 and

 (b)  whether  any  expression  of  re-
 gret  has  since  been  formally  made  by
 the  Israeli  Government  for  the  attacks
 made  on  the  Indian  contingent?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Suren-
 dra  Pai  Singh):  (a)  While  there  is
 no  such  proposal,  Government  have  al-
 ready  approved  the  acceptance  and
 wearing  of  the  United  Nations  Emer-
 gency  Forces  Medal  by  our  Defence
 Services  personnel  who  served  with
 the  UNEF,  tn  accordance  with  the
 Regulations  prescribed  by  the  United
 Nations.

 (b)  While  the  Israeli  Government
 have  expressed  regret  at  the  incidents,
 they  have  disavowed  responsibility
 for  the  deliberate  infliction  of  casual-
 tres  Government  are  not  satisfied
 with  this  disavowal  and  after  investi-
 gations  which  are  at  present  proceed-
 ing  in  this  matter  are  completed,
 reply  will  be  sent  to  the  Gov-
 ernment
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 Government  about  certain  comments
 made  by  the  Prime  Minister  a  few
 days  back  on  U.S,  Food  and  Economic
 Aid  policies  suggesiing  that  pressure
 was  being  exerted  by  Washington  to
 wet  up  a  capilalistic  system  in  India;

 (b)  whether  it  is  a  fact  that  this
 reaction  of  the  U.S.  Government  is
 causing  difficulties  and  delays  in  the
 flow  of  food  supplies  and  assistance  to
 India;  and

 (९)  whether  any  consultation  took
 place  between  India  and  the  U.S.  Gov-
 ernment  on  these  matters  and  if  so,
 the  outcome  of  these  consultations?

 The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagia):  (a)  Presumably
 the  hon.  Member  is  referring  to  Press
 reports  of  Prime  M:nis.e:'s  speech  at
 Ambuikapur,  Surguja  D.stt,  Madhya
 Pradesh  on  June  10,  ‘1967.  Govern-
 ment  afe  not  awa:e  of  any  adverse
 reactions  of  the  Untteg  States  Gov-
 ernment  to  that  speech.

 (b)  Government  are  equally  un-
 aware  of  the  alleged  effect  of  that
 speech  on  the  flow  of  food  supplies
 and  assistance  to  India.

 (९)  In  view  of  the  close  and  friend-
 ly  relations  existing  between  the  Un't-
 ed  States  and  India,  the  wwo  Govern-
 ments  arc  constan'ly  exchanging
 views  on  a  great  variety  of  matters.

 People  of  indian  Origin  In  Ceylon

 "8D,  Shri  Nitiraj  Singh  Chaudhary:
 Will  the  Minisier  of  Externa]  Affairs
 be  pleased  ¢o  gtate

 (a)  whether  his  attention  hag  been
 drawn  to  a  statement  of  Senator  R.
 Jasudason  in  Ceylon’s  Upper  House
 to  the  effect  that  2,00,000  people  of
 Indian  origin  would  leave  Ccylon
 within  first  two  years  and  5,25,000
 within  five  years;

 (b)  if  so,  whether  thia  is  in  accord-
 anes  with  the  agreement  between
 India  and  Ceylon;  and

 (c)  it  not,  the  action  proposed  to
 tbe  teken  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Surendra
 Pal  Singh):  (a)  Yes,  Sir.

 (b)  Under  the  Indo-Ceylon  Agree-
 i  of  964  the  Government  of  India

 will  accept  repatriation  to  India  of
 5,25,000  stateless  persons  of  Indian
 origin  within  a  period  of  5  years
 according  to  a  programme  as  evenly
 phased  as  possible

 (c)  As  the  Senator's  statement  =  is
 based  on  his  own  assessment  of  the
 hkely  rate  of  repatriation,  the  ques-
 tion  of  any  action  by  the  Government
 of  India  does  not  arise.

 Milliary  Camping  Ground  at
 Sikandrabad

 B95,  Shri  Ram  Charan:  Wili  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  a3  a  fact  that  a  piece
 of  land  in  a  military  camping  ground
 at  Sikandrabad,  District  Bulandshahr,
 U.P.  was  given  on  lease  at  the  rate
 of  Rs,  500  per  annum  to  one,  Shri
 Abdul  Saleem,  Honorary  Magistrate;

 (9)  whether  it  is  also  q  fact  that
 the  lease  expired  on  the  30th  June,
 965  and  ¢he  lease  was  renewed  in
 favour  of  the  same  person  at  the  same
 rate  of  lease;

 (c)  whether  it  is  also  a  fact  that
 the  market  value  of  leasing  the  land
 is  more  than  Res.  20,000  per  annum;

 (d)  if  so,  the  reasons  for  giving  this
 land  on  lease  without  inviting  open
 tenders;

 (e}  whether  Government  have  rece-
 ived  any  representation  in  this  connec-
 tion  from  certain  jndividuals  including
 a  Member  of  Parliament  and,  if  yn
 the  action  taken  thereon;  and
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 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  9,  Bhagat): (a)  The  military  camping  ground  at
 Sikandrabad  covering  an  area  of  69,73
 acres  was  leased  by  the  Collector
 Buleodshahr  for  30  years  from  1-7-
 3935  on  an  annual  rentel  of  Rs,  500

 ae
 (b)  Yes,  Sir.  It  was  renewed  in

 favour  of  the  said  person  for  a  period of  one  year  provisionally  at  a  rent  of
 Rs  500  per  annum  subject  to  the  con-
 dition  that  he  will  have  to  pay  such
 “fair  rent”  as  may  be  fixed  in  respect of  the  subject  plot.  Fair  Rent  has
 since  been  fixed  a¢  Rs  1815  The
 lease  on  expiry  was  renewed  for  an-
 other  year  at  the  same  rate  of  Rs  28i5
 per  annvm,

 fe)  No,  Sir  On  4/8th  June  965
 the  Collector  advised  that  the  preva-
 lent  market  rent  of  the  entire  cam-
 Ping  ground  was  Rs  075  per  annum
 On  25th  May  1986,  the  Collector  fur-
 ther  advised  that  the  reasonable  an-
 nual  rent  is  Rs.  151074  and  may  be
 fixed  accordingly  The  rent  of  Ks
 ‘1,815  per  annum  was  however  work-
 ed  out  on  the  basis  of  the  estimate  of
 the  net  profits  from  the  tand  given
 by  the  Collector  on  I3th  April  19e7
 in  respect  of  the  two  preceding  vears,
 and  was  fixed  at  one-fourth  of  the
 average  of  the  said  net  profits.

 (d)  A  policy  decision  was  taken  on
 3958  to  diwsrontinue  the  earlier  prore
 dure  of  leasing  by  auction  for  agri-
 cultural  purposes  the  Defence  lands
 temporarily  surplus  to  Defence  requ-
 irements  and  it  wa.  decided  to  lease
 the  said  lands  in  accordance  with  a
 scheme  of  priorities  at  “fair  rents”  to
 be  fixed  having  regard  tp  the  condi-
 tion  of  the  soil,  prevailing  rent  and
 Principles  laid  down  in  the  Revenue
 Laws  in  force  in  the  State  concerned
 subject  to  a  celling  of  one-fourth  of
 the  net  profit

 The  scheme  of  priority  provides  for
 the  existing  leasee  being  given.  sub-
 ject  to  prescribed  conditions,  the  first
 op'ion  to  continue.
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 (९)  Yes,  Sir,  The  first  representa-
 tion  from  an  MP  was  received  on  9th
 June  ‘1967.  The  representationg  are
 being  examined.

 (f)  The  land  would  be  leased  in  ac-
 cordance  with  the  general  policy  indi-
 cated  above.

 Construction  of  Bunds  by  Pakistsn  in
 the  Territory  adjoining  Tripura

 *896,  Shri  gamar  Guha;  Wil)  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware
 that  Pakistan  is  constructing  bunds  in
 her  territory  adjoining  Tripura;

 (b)  whether  this  act  of  Pakistan
 constitutes  violation  of  the  exist-
 ing  agreement  between  India  and
 Pakistan;

 {e)  whether  these  Pak  bunds  are
 likely  to  cause  serious  floods  in  Tri-
 pura  in  this  monsoon,  which  may  en-
 danger  the  town  of  Agartala,  the
 Headquarter;  of  Tripura,  and

 (है)  af  so  the  steps  Governmen:
 propose  do  iake  to  counteiact  this?

 The  Minister  of  External  Affairs
 (Shri  जा,  ©,  Chagla):  (a)  to  (c)  Yes
 Sr.

 {di  Strong  protesis  hay.  been  lodg-
 eq]  ‘ith  the  Government  of  East  Paki-
 ‘lun  at  various  levels.  In  addition  all
 posable  protective  measures  are  be-
 ais  taken  bv  the  State  Government.

 Chinese  submarines  seen  near
 Andaman  and  Nicobar  Islangs

 297,  Shri  0.  8.  Mishra:  Will  the
 Minister  of  Defence  be  pleased  to
 etate-

 fa)  whether  it  is  a  fact  that  the
 Chinese  submarines  have  been  seen
 somewhere  in  the  vicinity  of  Andamen
 and  Nicobar  Islands;

 (७)  if  30,  the  steps  taken  by  Gov-
 ernment  to  counteract  any  mischief
 that  may  be  done  by  the  Chinese
 submarines  in  that  part  of  interna.
 tional  waters:
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 (९)  whether  Government  have  any
 information  about  the  Chinese-
 Pakistani  collusion  in  their  Naval
 build-up;  and

 (a)  if  so,  the  broad  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  8  B.  Bhagat):
 (a)  and  (b).  Government  have  no

 Chinese  submarines  in  the  vicinity  of
 the  Andaman  &  Nicobar  Islands

 steps  to  strengthen  the  secursty  of  the
 Andaman  and  Nicobar  Islands.

 (ey  No,  Sir.

 (a)  Does  not  arise

 ewer  हारा  भारतीय  जिरोेवन्यज्ञ  का
 अस्थीक्रार  क्या  जाता

 (क)  क्‍या  यह  सच्च  है  कि  पाकिस्तान  ते
 भारत  के  उस  विरोध-पत्र  को  अस्वीकार  कर
 दिया  है  जिसमें  भारत  ने  सियालकोट  शत्  में
 भारतीय  राज्य  क्षेत्र  में  गशत  लगा  रहे  भारतीय
 गश्तों  दल  पर  पाकिस्तानी से  निक  द्वारा  गोलिया
 लाई  जाने  का  विरोध  किया  था;

 (ख)  क्या  पाकिस्तान  को  उक्त  कायबाही
 से  ताणकन्द  समझौते  का  उल्संघन  होता  है;
 शौर

 (व)  यदि  हां,  तो  इस  सम्बन्ध  में

 सरकार  ने  क्‍या  कार्यवाही  की  है  ?

 जैदेशिककार्ष  -ा  में  कपलंत्री

 (जी  |  -  fee)
 :  (क)  जी हां |

 i700  (Al)  LS—3.
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 (@)  जी  हां  I  पाकिस्तानी  सैनिकों
 हारा  i9  we,  967  को  हमारे  पूलिस
 गश्ती  दल  पर गोली  अलाना  ताशकंद  करार
 का  उल्लबन  था  |

 (ग)  वेश  की  सुरकना  भर  प्रादेशिक
 भर्जदता  के  लिए  सभी  सम्‌ृचित  उपाय  बरते
 गये  हैं  ।  जहा  तक  पाकिस्तान  से  हमारे
 विरोध-पत्र  के  जवाब  का  सम्बन्ध  है  उस  पद
 विज्ञार  किया  जा  रहा  है  i

 Contract  for  designing  Helicopters

 (  *900,'Shri  Molahn  Prasad:
 wo  Shri  Madhu  Limaye:

 Shri  8.  M,  Banerjee:
 “Mri  George  Fernanies:

 Shri  Rabi  Ray:
 Will  the  Minister  of  Defenee  be

 Pleased  to  state

 {a)  whether  it  is  q  fact  that  Mr.
 A.  J.  Bragg,  an  American  citizen,  sup-
 posed  to  be  an  mireraft  designer,  was
 awarded  a  contract  involving  a  pay-
 ment  of  rupees  eight  lakhs  or  so  to
 design  certain  helicopters;

 (b)  whether  a  committee  of  two
 engineers  pronounced  the  ‘American
 citizen  as  a  competent  Engineer;

 (d)  whether  a
 Company,  called  the  Himalayan  Adi-

 out  to  him  for  the  designs  of
 machines  which  can  be  purchased  in
 America  for  anything  up  to  Rs.  60,000;

 (१)  whether  q  Steering  Committee
 appointed  to  look  after  this  work  has
 made  several  trips  to  Simla;

 (g)  if  s0,  the  cost  of  these  trips;
 and
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 (h)  whether  an  ing
 ordered  into  the  whole

 The  Minister  of  State  In  the  Minis-
 tey  of  Defence  (Shri  BR,  BR.  Bhagat):
 (a)  Yes,  Sir.  On  7th  April  १9686६  the
 Government  entered  into  a  contract

 been

 of  an  experimental  Gyroplane  Mr.
 A,  J.  Bragg  ts  the  Managing  Director
 of  the  Company

 (b)  An  Experts  Committee  appoint-
 ed  by  the  Government  consisting  of
 an  aeronautical  scientist,  an  aeronau-
 tical  engineer  and  an  experienced
 helicopter  pilot  examined  the  past
 work  done  by  Mr.  Bragg  as  well  as
 his  proposal  for  the  design  of  a  Gyro-
 plane  They  reported  that  ‘the
 development  effort  put  in  by  Mr.
 A.  J.  Bragg.  as  a  private  venture,
 during  the  last  few  years  on  the
 single-seater  T-7  Gyroplane  prototype
 is  considerable  It  indicates  that  he
 has  the  necessary  ingenuity,  interest
 and  basic  knowledge  of  the  factors
 involved  "

 (९)  Yes,  Sir.  Air  Headquarters
 were  consulted  and  they  confirmed
 their  requirements  for  Air  Observa-
 tion,  Ambulance  and  communication
 duties  in  which  advanced  versions  of
 this  machine  could  be  employed.

 (d)  A  company  nameq  Himalayan
 Helicopters  (P)  Ltd.  was  registered
 as  a  private  Limited  Co  on  6th  Janu-
 ary  ‘1964,  having  two  shareholders
 viz.  Albert  J.  Bragg  (Jr.)  and  Mrs.
 Bina  8  Bragg.

 (e)  Rs.  4,09,850  has  so  far  been
 paid  to  the  Company  against  this
 development  contract.  The  produc-
 tion  cost  of  a  similar  machine  is
 estimated  at  about  Rs.  °5  lakhs.  The
 development  cost  is  generally  a  num-
 ber  of  multiples  of  the  cost  of  the
 final  product,

 (f)  The  Steering  Committee
 appointed  by  the  Government  for  this
 project  has  visited  the  Company's
 works  at  Simle  thrice.
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 (g)  Approximately  Ra.  8,000.
 th)  No,  Sir.

 A.  I,  RK.  Station,  Jabalpur

 43I9.  Shri  G.  8.  Mishra
 Shri  Nitiraj  Singh.  Chautthary:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  the  duration  of  time  of  broad-
 casts  of  A.LLR.,  Jabalpur  Station:

 (be)  whether  this  «  much  iess  as
 compared  to  that  of  the  Rado  Station
 At  Bhopal;  and

 (eo)  af  so,  why?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 The  transmission  hours  of  A.LR.
 Jabalpur  are  from  6  P.™  to  70  की  PM.

 (b)  Yes,  Sir

 (९)  Unhke  Bhopal  which  5  a  regio-
 nal  station  of  All  India  Radio  in
 Medhya  Pradesh,  Jabaipur  at  present
 is  an  Auxiliary  Centre  and  no  prog-
 Tammes  originate  from  Jabalpur

 Military  Exercises  at  Jhansi

 4320.  Shri  Nitiraj  Singh  Chaudhary:
 Shri  G.  S.  Mishra:

 Wil  the  Minister  of  Defemce  be
 pleased  to  state:

 (a)  whether  military  exercises  were
 held  m  Jhansi  and  Gwalior  regions
 this  year,

 (b)  if  so,  the  number  of  officers  and
 Jawans  who  participated  therein:

 (९)  the  number  of  casualties  in  the
 said  exercises;  and

 (d)  the  reasons  for  the  casualties?

 The  Minister  of  State  in  the  Minis-
 try  of  Defemee  (Shri  8.  2  Bhagat}:
 (a)  Yes.

 (b)  It  would  aot  be  in  the  public
 interest  to  disclose  this  information.
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 (ec)  and  (d).  The  relevant  informa-

 tion  ig  being  collected  and  will  be
 placed  on  the  table  of  the  House  when
 received.

 Indian  Overseas  Broadcasting

 shri  Shiva  Chandra  Jha:
 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state  the
 number  of  Chinese-speaking  Indians
 who  are  working  in  the  Indian  over-
 seas  broadcasting  section  of  the  A.LR.
 for  counteracting  the  aniz-Indian
 Propaganda  of  China?

 The  Minister  of  Information  and
 Broadcasting  (Shri  EK.  K.  Shah):
 There  are  at  present  two  Indians
 knowing  Chinese  working  in  the
 Chinese  Service  of  All  India  Radio.

 Indians  in  China

 4322.  Shri  Sradhakay  Supakar:  Will
 the  Minister  of  External  Affairs  be
 pleased  to  state.

 Ca)  the  number  of  Indians  living  in
 the  Peeple's  Republic  of  China;  and

 (b)  how  many  of  them  are  work-
 ing  in  the  Indian  Embassy  there?

 The  Minister  of  External  Affairs
 (Shri  M.  co  Chagia}:  (a)  86.

 (४)  24

 लीन  हारा  भारत  के  चियद  प्रचार

 4323.  भी  wo  fao  सधुकर :  क्‍या
 बैदेश्िक-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हाल  से  पेकिंग
 रेडियो  ने  भारत  विराधी  प्रचार  बढ़ा  दिया  है;

 ष)  चीस  के  इस  शूठ  प्रभार  को  भारत
 ह्वारा  किस  प्रकार  निराकरण  किया  जा

 रहा  है;  भौर

 (ग)  यदि  उपयुक्त  भाग  (@)  का
 TAT  गकारारमक  हो  तो  इसके  क्या  कारण  E  ?

 बंदेधिक-कार्य  संत्री  (शी  qo  qo

 जांगला):  (क)  जीहां।

 (ख)  भारत  सरकार  झौर  विदेश  स्थित
 उसके  मिशन  प्रेस,  रेडियो  तथा  झन्य  सामूहिक
 माध्यम  के  ज़रिये  सच्चाई  बता  कर  इस  झूठे
 अचार  का  प्रतिकार  करने  के  लिए  हर  सुलभ
 अवसर  का  उपयोग  करते  हैं!

 (ग)  है ६...  नहीं  उठता  1

 प्रसारण  प्रभाग  भें  कर्म  जारियों  की  सकया

 4324.  श्री  रामचना  बीरप्पा  :  क्या

 सूचना  और  प्रसारण  मन्नी  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  झाकाशवाणी  के  दिल्ली  केन्द्र  के

 समाचार  प्रसारण  प्रभाग  में  स्धिकारियों  की

 स्वीकृत  सख्या  कितनी  है  और  प्रत्येक  वर्ग  में

 इस  समय  कितने  भ्रधिकारी  काम  कर  रहे  हैं;
 शौर

 (ख)  क्‍या  कुछ  पद  झन  भी  खाली
 पड़े  है  ?

 सूचना  तबा  प्रसारण  भत्री  पच्ची  के०

 के०  शाह).  (क)  ौर  (ल).  एक  विवरण
 सभा  पटल  पर  रखा  है  ।  [पुस्तकालय  में

 रुख  दिया  गया  ।  वेलिये  सच्चा  LT

 86,  57,

 Foreign  Diplomatic  Missions  In  India

 axes.  Shri  Shinkre:  Will  the  Minis-
 ter  of  External  Affairs  be  pleased  to
 state:

 (a)  the  area  occupied  by  each
 Foreign  Diplomatic  Mission  in  Defhi,
 Bombay  and  Calcutta  for  their  estab-
 lshments  and  residential  quarters  for
 their  staff;

 (b)  the  area  occupied  by  the  Indian
 Diplomatic  Missions  abroad  in  each
 country  for  the  same  purpose;  end
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 (c)  whether  there  is  any  embargo
 on  acquiring  land  for  the  above-
 mentioneg  purpose  in  this  country  or
 in  foreign  countries?

 The  Minister  of  External]  Affairs
 (Shri  M.  C.  Chagia):  (a)  to  (c).  The
 information  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House.

 ALR.  Stations  in  Gujarat

 4326.  Shri  Narendra  Singh  Mahida:
 Will  the  Muuster  of  Infotmation  and
 Broadcasting  be  pleased  to  state:

 (a)  the  total  number  of  All-India
 Radio  Stations  in  Gujarat  with  their
 locations;

 (b)  whether  Government  propose  to
 increase  the  number  of  these  Stations
 in  the  near  future,  and

 (ec)  if  so,  the  locations  thereof*

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 The  State  of  Gujarat  has  three  radio
 stations  at  Ahmedahad  Rajkot  and
 Bhu)  and  an  auxthary  studio  centre  at
 Baroda  which  feeds  programmes  to  the
 Ahmedabad  station

 (b)  Yes,  Sir

 (c)  One  more  station  of  All  India
 Radio  एड  proposed  to  be  set  up  in  the
 area  of  Southern  Gujarat  and  it  is
 also  proposed  to  instal  a  low  power
 medium-wave  transmitter  at  Baroda

 भआरतोय  भाषाओं  के  सन  जार  पत्र

 4327.  भी  सिद्धेस्‍्वर  प्रसाद  :  क्या

 सुचना  और  प्रसारण मतली  |  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  सरकार  का  ध्यान  इस  बात

 की  झोर  दिलाया गया  है  कि  भारतीय  भाषाओं
 के  समाचार पत्रो  की  ग्राथिक  स्थिति  अंब्रेजी के के
 समाचार  पत्रों  की  भ्राधिक  स्थिति की  तुलना
 में  बहुत  खराब  है,  धौर
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 (ख)  यि  हां,  तो  भारतीय  अ
 के  समाचार  पलों  की  स्थिति  सुधारने  के

 लिये  सरकार  ने  भव  तक  क्या  कार्यवाही  की

 है  प्रथर  करने  का  विचार  है?

 सूचना  तथा  प्रसारण  त्री  (जी  @e
 @o  am):  (क)  जौर  (छ)  सरकार
 को  यह  पता  है  कि  सामान्‍्तया  प्रादेशिक
 आषाभों  के  समांचार-पत्रों  की  झाथिक  ध्वस्था
 अग्रेडी  समाचार-पत्तों  की  तुलना  में  कमजोर

 है।  विज्ञापन  देने  के  मामले  में,  छोटे  ौर
 मंझोले,  विशेषकर  प्रादेशिक  भाषाथों  के
 समाचार-पत्रों  को  प्रधिकतम  सम्भव  सहांयता
 देने  के  लिये  लगातार  प्रयत्न  किये  जा  रहे
 हैं।  :966—67  के  दौरान  भारतीय  भाषाभो
 के  समाचार  -पत्रो  को  सजावटी  विज्ञापनों
 के  कुल  स्थान  का  77.3  प्रतिशत  भौर

 वर्गीकृत  विज्ञापनों  का  54  प्रतिशत  स्थान
 प्राप्त  हुआ !  परियार  नियोजन,  पंचररर्धीय
 थोजनाशो,  बचत  और  शाद  जसे  शिक्षाप्रद
 धौर  जानकारी  देने  वाले  राष्ट्रव्यापी  चि-
 यानो  के  बारे  मे  सरकारी  विज्ञापन  मुख्यत
 भारतीय  भाषाप्रों  के  पतो  को  ही  दिये  जाते
 हैं

 छोटे  समाचार-पत्रों  सम्बन्धी  जाच-
 समिति  की  सिफारिशों  के  भ्नुसार  छोटे
 समाचार  पत्रो  को  ऋण  की  सुविधाये  देने
 शौर  एक  समाचार  प्ले  बित  निगम  स्थापित
 करने  का  सवाल  सरकार  के  विधाराधीन

 है।

 नेपा  के  अझकवारी  कागज  पर  50  रुपये

 ज्र्ति  मीटरी  टन  का  शत्पादन  शुल्क  झौर
 झ्रायात  किये  गये  भखबारी  कामज़  पर  उतनी

 है  माता  का  अतिभावों  शुल्क  हूटाने  का  प्रस्ताव
 विचाराधीन  है  t

 1967-68  के  लिये  पलवयारी  कागज
 की  मीति के  अन्तर्गत  छोटे भौर  पंशोलि
 समायार  पत्र,  जिनमें  से  अधिकांश  प्रादेशिक
 भाषाधों  में  छपते हैं,  भ्ल्वारी  कागज  की
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 wt  बढ़ी  हुई  माला  के  अधिकारी
 होंगे ।

 पत्र  सूचना  कॉर्यालय,  प्रेस  विश्वप्ति,
 फ़ीचर  लेखों,  चित्रों,  एयोनाइड  ब्लॉकों,
 विशेष  सेवाशों,  मान्यता  सुविधाझों,  यात्रा-
 झायोजनों,  श्रादि  के  सम्बन्ध  में  भारतीय
 भाषाप्नों  के समांचार-पत्रों  की  प्रावश्यकताप्रों
 का  विशेष  ध्यान  रखता  है।

 Manufacture  of  Transister  Sets

 4328.  Shri  Ram  Kishan  Gupta:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  transister  sets  are
 now  being  manufactured  on  a  com-
 mercial  scale  in  India  and  are  being
 sold  in  the  open  market;  and

 (b)  how  the  price  of  an  Indian  set
 compares  with  that  of  an  imported
 one?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  8,  R,  Bhagat):
 (a)  Yes,  Sir.

 (b)  Indian  transister  sets  are  some-
 what  costlier  than  those  manufactur-
 ed  in  the  foreign  countries  on  account
 of  higher  cost  of  components  in  India.

 fate  में  भारत  मूसक  लोग

 4329. @  सिद्धेश्वर  प्रलाद  :

 ली  झोकार सिह  :
 थी  हुकम  च्चम्ब  कलबाप  :

 क्या  बैदेशिक-कार्य  मंत्री  यह  बताने की
 कृपा  करेंगे  कि  :

 (क)  विदेशों  में,

 मूलक  लोग  कितने  हैं;

 (थि)  उन  में  से  कितने  लोगों को  भ्रव
 तक  उस  देशों को  छोड़ कर  चले  जाने  को
 कहा  सया  है  तथा  उस  देझों  के  नाम  क्या  हैं
 शौर  ऐसा  करते के  कारण  क्‍या  हैं;  धौर

 देशवार,  भारत
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 (a)  उन  देकों  के  नाम  क्या  हैं  जहा
 इस  प्रकार  के  झान्‍्दोसन  अब भी  चर्ल
 रहे  हैं;

 witae-ed  भी  (थी  qo  We

 wat):  (क)  68-66  इस
 सदन  की  मेज  पर  एक  ब्योरा  रखा  गया  था
 जिसमें  विदेशों में  भारतीय  मूल के  लोगों की
 अनुमानित  सख्या  बताई  गई  थी।  झौर  बाद
 की  तथा  व्यापक  सूचना  इकट्ठी की  जा  रही
 है।

 (@)  भौर  (7).  अंदाजन  924
 भारतीय  राष्ट्रको से  देश  छोड़कर चले  जाने
 को  कहा  गया  है,  किसी  आन्दोलन  के  कारण
 नही  बल्कि  विभिन्न  भपराधो  के  कारण,  जंसे
 झाप्रवास  हौर  झाथिक  नियम  के  अन्तर्गत
 अपराधों  के  लिये  विपत्तम,  चोरी  की  सजा।
 झाप्रवास  विनियमों  का  उल्लंघन,  आदि  ;
 स्विटक्षरलेंड,  स्वीडन,  कीनिया,  बर्मा
 वियतनाम  लोक  गणराज्य,  श्री  लका,  तंजानिय
 झौर  मलावी  1

 Advance  given  to  Bharat  Sevak  Samaj
 4230.  Shri  N.  s.  Sharma:

 Shri  Shri  Gopal  Saboo:
 Shri  A.  B.  Vajpayee:
 Shri  Brij  Bhushan  Lal:
 Shri  Sharda  Nand:

 Will  the  Minister  of  Information
 ang  Broadcasting  be  pleased  to  state:

 (a)  whether  the  Bharat  Sevak
 Sars)  was  paid  a  huge  sum  of  money
 amounting  to  Rs,  2.73  lakhs  during
 the  periog  from  2959  to  ‘1064;

 (b)  whether  Rs.  87,671.00  on  account
 of  advertisement  charges  and  the  sale
 proceeds  of  books  and  Ra.  5,764.00  on
 account  of  sundry  advances  for  the
 above  periog  are  still  pending  recovery
 from  the  Samaj;

 (९)  whether  a  sum  of  Rs.  ‘74,000.00
 was  reported  to  be  irrecoverable;

 (da)  if  so,  the  circumstances  unde?
 which  the  amount  become  irrecover-
 able;  and

 (e)  the  action  taken  by  Goverm~
 ment  in  the  matter?
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 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  xK  Shah):  (a) The  Bharat  Sevak  Samaj  was  paid  a
 grant-in-aid  amounting  to
 Rs.  i640,488.3!  during  the  years 4959—64.  The  Bharat  Sevak  Samaj
 extended  credit  facilities  to  certain
 parties  in  respect  of  avertisement
 charges,  sale  proceeds  of  books,  etc.
 The  AGC.R  reported  in  the  Audit
 Report  (Civil),  966  that  9  sum  of
 Rs,  3.43  lakhy  is  outstanding  on  that
 account  for  the  period  9§9—64.

 (b)  The  Bharat  Sevak  Samay  have
 intimated  that  out  of  the  ou
 amount  of  Rs,  87,171  (not  Rs,  87,871) on  account  of  advertisement  charges,
 sale  proceeds  of  books  etc.  a  sum  of
 Rs.  15,793  8  being  adjusted  by  them
 against  the  sums  due  to  their  provin-
 cial  units  on  these  activities;  in  the
 accounts  for  1966-67.  The  Sama  arc
 making  efforts  to  recover  the  balance
 amount  as  also  the  amount  of
 Rs.  ‘5,764,  due  on  account  of  sundry
 advances

 (९)  and  (d)  As  regards  the  ubser-
 vation  of  A.G.CR.  that  a  sum  of
 Rs  70,000  (and  not  Rs  74,000)  is  irre-
 coverable,  the  Samay  heve  intimated
 that  it  is  premature  to  arrive  at  a
 figure  of  irrecoverable  amount  as
 efforts  are  being  continued  to  effect
 Trecoveries  The  correct  amount  of  irre-
 coverable  items  35  yet  to  be  compiled
 by  the  Sama)  and  is  expected  to  be
 much  Jess.  The  circumstances  under
 which  the  amount  became  irrecover-
 able  would  be  known  only  after  the
 figure  of  irrecoverable  amount  has
 been  compiled  The  Bharat  Sevak
 Sama)  have  claimed  that  ali  the  amo-
 unts  shown  as  outstanding  are  the
 assets  of  the  Sama)  as  the  revenue  ac-

 ‘were
 years  in  which  these  were  sanctioned
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 while  no  grant-in-aig  has  been‘paig  to
 Bharat  Sevak  Samaj  from  this  Minis-
 ‘ry  during  the  year  1966-67,

 एक  सेनिक  शिविर  में  एक  बस  का  फट  आगा
 433i.  भी  हुकभ  अन्य  कलबाय  :

 गमी  राम  लिह  झ्यरभाल  :

 क्या  रक्षा  मंत्री  यह  बताते  की  कृपा
 करेंगे  कि:

 हैं?  (क)  क्या  यह  सभ  है  कि  गत  झप्रैल में में
 जमशेदपुर के  समीप  स्वर्ण  रेखा  नदी  के
 निकट  एक  सैनिक  शिविर  में  एक  बम  फट
 गया  था  और  इसके  परिणामस्वरूप  तीन
 व्यक्तियों की  मत्यु  हो  गई  थी  झौर  दो  घन्य
 ब्यक्ति  घायल  हो  गये  थे;

 (ख)  क्या  सरकार  ने  इस  दुर्घटना  के
 बार ेभे  कोई  जांच की  है;  भोर

 (ग)  यदि  हा,  तो  उसका  ब्योरा
 क्‍या  3?

 प्रतिरक्षा  सत्रालय  में  राज्य  जी  ी
 ao  We  भगत)  :  (क)  'जी  नही।

 (ख)  और  (ग).  प्रश्न  नहीं  उठते।

 Will  the  Minister  of  Defence  be
 Pleaseg  to  state:

 (a)  the  number  of  Com-
 m  Officers  who  have  asked  for
 release;
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 (b)  how  many  are  likely  to  be  re-

 leased  for
 flies

 (c)  the  total  number  of  Emergency
 Commussioned  Officers  who  are  likely
 to  be  released  in  the  next  four  years;

 (d)  how  many  have  been  given
 comparable  jobs  or  are  likely  to  be
 given  such  jobs  under  the  State  or
 Central  Government;

 (९)  how  many  of  the  released  offi-
 ers  were  in  the  Central  Government
 service;

 (f)  how  many  of  these  released
 officers  had  interrupted  their  studies
 to  join  the  Army;  and

 (g)  the  stipends,  if  any,  given  to
 Officers  mentioned  in  part  (f)  above
 to  complete  their  education?

 OY (b)  Release  orders  ha’

 =  8 over-age,

 १३

 88822

 ६

 8४

 |

 ¢ Permanent.

 ni

 Fe

 १

 ial

 Bai  2

 i

 रथ

 |

 क

 for  such  Commissions  by  the  Services
 Selection  Boards,  will  be  retained,

 (०)  5,000  to  6,000  officers  are  likely
 to  be  released,

 (d)  25  Emergency  Commissioned
 Officers  have  been  selecieg  by  the
 UPSC  for  the  IAS|IFSiIPS  and  other
 Central  Services.  Appointment
 orders  have  been  i8sueq  to  248  releas-
 ed  Emer,  Commussioneg  Officers
 in  Border  Security  Force  and  other
 Central  Police  Forces.  A  number  of
 officers  ate  also  likely  to  be  appoint-
 ed  in  the  National  Cadet  Corps,  Be-
 sides,  names  of  many  Officers  have
 been  recommended  for  various  com-
 parable  jobs  but  the  statistics  regard-
 ing  those  selected  are  not  available,

 (e)  and  (f).  Amongst  the  Officers
 for  whom  release  Orders  have  been
 issued  upto  22nq  June,  ‘1967,  27  were
 Central  Government  employees  and
 ll  were  students  at  the  time  of  Com.
 missioning.

 (g)  No  orders  exist  for  grant  af  such
 stipends.

 Production  of  Tractors  in  Gua  and
 Shell  Factory,  Cossipore

 4333,  Shri  5.  M.  Banerjee:
 Shri  Madha  Limaye:

 try  of  Defence  (Shri  8.  RK.  Bhagat):
 {a)  Yes,  the  work  connected  with  the
 production  of  tractors  has  trana-
 ferred  from  the  Gun  and  Shell  Fac-

 Cossipore  to  Bharat  Earth
 Bangalore,
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 of  tractors  in  this  factory  will  be
 stopped.

 (b)  This  would  enable  the  factory
 at  Cossipore  to  concentrate  on  the
 Manufacture  of  Armaments.  Further
 production  1s  bemg  undertaken  at  the
 Bharat  Earth  Movers  Ltd,  Bangalore,
 which  jis  a  Public  Sector  Underieking
 under  the  Ministry  of  Defence,  and
 has  been  set  up,  inter  alia,  for  the
 manufacture  of  tractors.

 भारत  के  प्रतिरक्षा  मंत्री  हारा  ea  को  भेजा
 या  झोक  सम्देश

 4334.  भी  कवर  लाल  गुप्त  :
 शनी  To  To  _चिद्या्ों  4
 शनी  यवापालत  सिंह  :
 शी  हझात्म  बास  :

 क्या  बैदेशिक-कार्य  मत्री  यह  बताने  की
 कृपा  करेगे  कि  .

 (क)  क्‍या  यह  सच  है  कि  रुस  के

 प्रतिरक्षा  मन्नी  वे:  निधन  पर  भारत  के  प्रतिरक्षा
 मंत्री  द्वारा  भेजे गये  शोक-सन्देश  का  रूस के
 समाचार  प्रो  में  कोई  उल्लेख  नहीं  किया
 गया  था;  और

 (ख)  यदि  हा,  तो  इस  बारे  मे  सरकार
 की  क्‍या  प्रतिक्रिया  है?

 बेदेशिक-कार्य  मत्री  दष्यी  qo  wo

 चागला)  :  (क)  जी  नही  1  भारत  के  रक्षा
 मंत्री  से  प्राप्त  सबेदना  संदेश  सोवियत
 लाल  सेना  के  “कराशनाया  ज्वेज़दा'  नामक
 समाचार पत  में  5 प्रप्रैल  i967  को  प्रकाशित
 किया  गया  था।

 (@)  प्रश्त  नहीं  उठता  |

 सागालेंड  सचिवालय  में  झाग  लगने  की
 घटना

 4333-  भी  हुकम  ्य  कछवाय  :
 शची  झॉकार  सिह  :

 क्या  वैदेशिक-कार्य मंत्री  3  अल,  967
 के  श्रतारांकित  श्श्न  संक्षा  361  के  उत्तर
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 के  सम्बन्ध  में  यह  बसाने  की  कपा  करेंगे
 किः

 (=)  क्‍या  नागालड  सचिवालय  में
 झाग  लगने  की  धटना  के  कारणों  के  बारे  में
 जाच  पूरी  हो  चुको  ६,  भोर

 8
 (खा)  यदि  हा,  तो  उसका  ब्योरा  क्या

 बेइेशिक-कार्य  मंत्रो  (अं।  स०  wo

 amy)  (*)  शौर  (ख)  :  यह  मामला
 तागालेद  राज्य  सरकार  का  है

 जिन्होंने  हमे  सूचित  कियाहै  कि  झाग

 लगने  की  परिस्थितियों की  जांच  को  जा  रही
 है।  राज्य  सरकार  की  प्रार्थता  पर  भारत
 सरकार  ने  एक  विशेषज्ञ  भेजने  का  प्रबन्ध

 किया  है।  हाल भे  एक  झौर  विशेषज्ञ  भेजने
 की  माग  बाई  है  जिसे  प्रतिनियुक्त  करने  के
 लिये  प्रबन्ध  कि  जा  रहे  हैं  a

 यूगोस्लानिया  के  साथ  चलबित्रों  का

 4336.  श्नौ  श्रोंकार  सिह  :
 को  ज्ुरूम  चन्द  कछूवाद  :

 क्या  सूचना और  प्रसारण  मती  3 3 भेल,
 967  के  अताराकित  प्रशन  सख्या  407  के

 उत्तर  के  सम्बन्ध में  यह  बताने की  कृपा
 करेंगे  कि  .

 (क)  क्‍या  यूगोस्लाविया  के  साथ
 वाणिज्यिक  धाधार  पर  चलचित्रों  के  पारस
 परिक  भादान-अ्रदान  के  बारे  में  कोई  भ्रन्तिम
 निर्णय  कर  लिया  गया  है  ;  भौर

 (=)  यदि  हा,  तो  उसका  ब्योरा
 क्या  है?

 सूचना  तथा  प्रतारण  मंत्री  (जौ  ge

 wy)  :  (क)  शौर  (वि).  जी  गहीं।
 मामला  अझभी  विचाराधीन  है।
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 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  the  suggestion  of  Dr.  Jivraj
 Mehta,  former  High  Commussioner  to
 UK.,  that  the  Government  of  Inde
 should  Initiate  legislation  to  ensure
 that  Passport  is  issued  to  an  Indian
 citizen  only  when  he  is  assured  of
 travel  and  stay  abroad  under  condi-
 tions  not  derogatory  to  the  persons
 self-respect  or  the  country’s  dignity;
 and

 (b)  if  so,  the  action  taken  thereon?

 The  Minister  of  External  Affairs
 (Shri  हा.  C  Chagta):  (a)  Yes,  Sir.

 (७)  In  the  Passports  Ordinance,
 967  in  Section  6(2)(g)  a  provision
 was  made  that  an  applicant  for  a
 passport  or  travel  document  shal]  be
 refused  a  passport  or  travel  document
 if  he  has  no  adequate  means  of  sup-
 porting  himsclf  outside  India  con-
 sistently  with  his  dignity  and  self-
 respect  as  a  citizen  of  Inda

 This  ground,  however,  was  not  in-
 cludeq  in  the  Passports  Bill  967  as
 it  Was  considered  that  it  would  be
 difficult  to  apply  such  8  groungl  in  ad-
 vance  and  might  consequently  involve
 delay  in  the  issuance  of  passport.

 नेताजी  सुभाष  ह. है  बोस  की  शस्य  के  बारे  में
 | ।, अ

 4338.  भी  saree  ाी  :

 जी  qo  qo  weet  :

 at  Ga  Go  weet
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 शी  बसाजय  कुल्ले:
 aft  यहायपाल  श्सिहु  :

 क्या  बेवेशिक-कार्य  मती  यह  बताते
 की  कृपा  करेंगे  कि:

 (क)  ब्या  तैवान  की  सरकार  ने  तैवान
 में,  जहा  एक  विमान  दुर्घटना में  नेताजी
 सुभाषचन्द्र बोस  की  मृत्यु  हुई  बताई  जाती
 है,  भारत  को  जाच  करने  मे  प्रपना  सहयोग
 देने  का  शझ्राश्वासन  दिया  है;

 (ख)  यदि  हा,  तो  क्‍या  विमान  दुर्घटना
 के  सम्बन्ध  मे  वास्तविक  तथ्यो  का  पता
 लगाने  के  लिये  वहा  कोई  समिति  गा  प्रतिदिधि
 मसडल  भजने  का  सरकार  का  विचार  है;
 और

 (ग)  यदि  हा,  तो  इसके  बारे  में
 कब  निर्णय  किया  जायेगा?

 बेदेशिक-कार्य  मज्री  (श्री  qo  wo
 etre):  (क)  भारत  सरकार  को  ताइ-

 वान  की  सरकार  से  इस  तरह  का  कोई
 आझाषवासन  नही  मिला  है।

 ख)  शौर  (ग)  ससद  में  कई  बार
 यह  बताया  जा  चुका  है  कि  भारत  सरकार
 ने  श्री  शाहनवाज्ञ  a  के  नेतृत्व  में
 शडद्ति  जाल  समिति  के  निध्कर्षों  को  स्वीकार

 कर  लिया है  जो  इस  नतीजे पर  पहुंची थी
 कि  1945  से  एक  विमान  दुर्घटना मे  नेताजी
 की  सचमुच  मृत्यु  हों  गई  थी।  भारत
 सरकार  पूरी  तरह  प्राश्वस्त है  कि  धागे
 जाच-पडताल  कराने  की  जरूरत  नहीं
 है।

 Prices  of  Newspaners

 4539.  Shri  Bibbati  Mishra:
 Shri  EK.  N,  Tiwary:

 Will  the  Minister  of  Information  and
 Broadicasting  be  pleased  to  state:

 (a}  whether  it  के  fact  that  the
 prices  of  all  varieties  of  newspapers,
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 weekly,  bi-weekly  and  daily  are  being
 raised  from  time  to  time

 (b)  if  so,  whether  Government  have
 investigated  into  the  causes  of  the
 rise  of  prices;  and

 (c)  the  steps  taken  to  bring  down
 the  prices  with  a  view  to  enable  the
 poorer  sections  in  the  rural  areas  to
 Purchase  them?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 ang  (b}.  The  prices  of  some  dailies,
 weeklies  and  bi-wecklhes  have  gone
 up  during  the  last  few  years  The
 inerease  is  due  to  rise  in  the  cost  of
 production  in  line  with  the  general
 increase  in  prices  in  the  country.  It
 hag  not  been  found  necessary  to  in-
 vestigate  into  the  causes  of  increase
 in  the  prices  of  newspapers.

 (c)  Newspapers  are  in  the  Private
 Sector  and  are  free  to  fix  their  own
 sale  prices.  Government  are  how-
 ever,  making  constant  endcavours  to
 ensure  that  cost  of  production  of
 Newspapers  does  not  rise  by  provid-
 ing  concessions  such  as  exemption
 from  import  duty  on  newsprint.  reduc-
 ed  railway  freight  and  also  by  follow-
 ing  a  liberal  and  enlightened  policy  of
 issung  advertisements  to  smal]  and
 medium  newspapers  which  mostly
 ater  to  rural  readership.

 Teur  Programmes  of  Ministers

 4340.  Shri  Bibhuti  Mishra:
 Shri  EK.  N.  Tiwary:

 Will  the  Prime  Minicter  be  pleased
 to  state:

 (a)  whether  the  Ministerg  frame
 their  tour  programmes  at  the  sugges-
 tions  of  Members  of  Parliament  or
 independently;  and

 (b)  whether  Government  have
 framed  any  policy  about  it?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy:  (Shrimati  Indira
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 Gandbl):  (a)  and  (b).  The  tour  pro-
 grammes  of  Ministers  arise  out  of  and
 relate  to  the  functions  of  their  res-
 pective  Ministries  and  of  Government.
 Ministers  are  naturally  always  res-
 Ponsive  to  suggestions  which  might  be
 made  by  Members  Parlament  in
 respect  of  their  tours.  There
 obviously  be  no  set  policy  regulating
 such  tour  programmes.

 Film  Finance  Corporation

 4342,  Shri  8,  KE.  Damani;  जता]  the
 Minster  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  total  assistance  granted  by
 the  Films  Finance  Corporation  of
 India  to  the  film  industry  during
 ‘1965-66; ;

 (b)  the  extent  to  which  the  funds
 Were  actually  disbursed,  ang

 (c)  how  are  they  comparabie  with
 the  iast  year’

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  H.  Shah):  (a)
 The  Film  Finance  Corporation  sanc-
 tioned  Joana  amounting  to  Rs.  13,57,582
 during  the  year  1965-66,

 (b)  Total  loans  to  the  extent  of
 Ra,  (27,81,676  were  disbursed.  This
 included  an  amount  of  Rs.  9,01,013  out
 of  the  loans  sanctioned  during  the
 year  and  those  sanctioneq  in  the
 preceding  years

 (९)  The  loans  sanctioned  and  dis-
 bursed  by  the  Corporation  in  1964-65,
 and  1965-66  are  as  under:—

 Fresh  Loans  Amounts  of  loans
 sanctioned  disbursed

 fresh  &
 loans.

 Rs.  Ra.

 1964-65,  ‘SSTy  960  205.495
 196 §-66  19:57:582  27,81,676
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 we  जिसांतों  का  निभणि

 4343. of  'सिद्धेदथर  प्रसाद  :
 क्या  रखा  मंत्री  यह  बताने  की  कूंपा
 करेगे  कि:

 (क)  इस  समस  प्रति  मांस  कितने
 नैट  विमान  बनाये  जाते  है,

 ्)  क्या  कारणाने  की  पूरी  क्षमता
 का  उपयोग  किया  जा  रहा है,  और

 (ग)  निर्माण  बढाने  के  लिये  क्‍या  कार्ये-

 ग्ही  की  गई  है?

 प्रतिरक्षा  गंच्ालप  में  राज्य  भज्जी

 पच्ची  wo  रा०  भगत)  :  (क)  सूजना  प्रकट
 करना  लोक  हित  में  नहीं  होगी।

 (छल)  शौर  (7).  एच०  To  एल०  को
 जी गई मांगते गई  मागो  के  ऋषधार पर  उत्पादन हो
 रहा है।  इस  के  लिये  कारखाने की  क्षमता

 पर्याप्त है  1

 Fall  in  Per  Capita  Income

 4344,  Shri  R.  Baran:
 Shri  D.  N.  Patodla:
 Shri  C.  C,  Desai:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  per
 capita  income  has  considerably  fallen
 in  certain  regions  of  the  country  dur-
 ing  the  post-devaluation  period;

 (b)  whether  any  data  has  been  ००५
 lected  in  thus  regard;  and

 (c)  if  so,  the  getails  thereof?

 The  Prime  Minister  and  Minister
 ef  Atomic  Energy  (Shrimati  Indira

 (a)  to  (c).  Estimates  of
 ecepita  income  at  regional  level

 for  the  post-devaluation  period  have
 not  so  far  been  compiled  by  the  State
 Governments,

 9004

 India’s  Permanent  Representative  ai
 U.N.O.

 4345.  Shri  8.  R.  Damani:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  the  present  strength  of  the  staff
 maintained  by  the  country’s  Perman-
 ent  Representative  at  UN.O.;

 (b)  the  status  of  the  Permanent
 Representative;  ang

 (९)  the  cost  incurred  on  the  Perma-
 nent  Representative  during  ‘1966-677

 The  Minister  of  External  Affairs
 (Shri  M,  Cc  Chagia):  (a)  58  persons

 (b)  Ambassador,

 (९)  The  cost  incurred  on  the  Perma
 nent  Representative  during  1968-867
 amounts  to  Rs  1,308,000,  and  on  the
 Mission  as  a  whole  Rs  29,81,500.

 वाकिश्तान  हारा  अम्बियों  (चार  लड़कों)
 wt  बापसी

 4346.  श्री  हुकम  च  फछुबाण  :

 शी  है...  सिह  Sart  :

 क्या  बैंदेशिक-कार्य  मत्ती  यह  बताने  की

 कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  हैँ  कि  i4  मई,
 1967  “के  नवभारत''  टाइम्स  में  प्रकाशित

 समायार  के  झनुसार  पाकिस्तान  ने  i965%
 संघर्ष के  दौरान  बन्दी  बनाये  गये  चार  लड़के
 वापिस  भ्रेज  विये  हैं  ;

 (ख)  यदि  हा  तो,  क्या  उनसे  इस  बात  का
 पता  लगाया  गया  है  कि  उनके  साथ  किस
 प्रकार  का  बर्ताव  किया  गया  भा;

 (3)  यदि  हा,  तो  इससे  सम्बन्धित
 ब्योरा  क्या  हैं;  और

 पच)  इस  सम्बस्त  में.  क्‍या  कार्यवाही
 की  गई  है?
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 वंदेशिक-्कार्य  मंत्री  (श्री  qo  fe

 गला):  (क)  जी  ह्ी।

 चय)  जी  18

 पग)  पाकिस्तान  में  ढोरी लाभक  स्थान
 पर  0  दिन  की  हिरासत  के  दौरान  उनसे

 पूछताछ की  गई  थी।  लेकिन  उन्होंने  पाकिस-
 हानी  अ्रधिकारियों  द्वारा  दुब्येबहार  किये
 जाने  के  बार ेमें  कोई  शिकायत नहीं  की।

 (घ)  प्रश्न  नहीं  उठता।

 ओनो  पुस्तकों  का  प्रकाशन

 4347.  श्री  चादि  रंजन  :
 की  सिद्धंधधर  प्रसाव  :
 शमी  fo  ‘Wo  ‘area  :
 शी  प्र०  go  घोष  :
 शची  हुकस  चन्द  कछुवाय  :
 च्ी  प्रकाशवीर  शास्त्री  :
 ली  do  fao  सहगल  :
 शनी  रमेश  चम  व्यास  :
 शनी  चिसन्तामणि  पाणिपफ़ही  :
 की  सीताराम  केसरी  :
 शी  गजराज  सिहु  राब ः
 थी  फातिक  झोरओों  :

 क्या  वैवेशिक-कार्य  मत्री  यह  बताते
 की  कृपा  करेंगे  कि:

 (क)  क्‍या  64  मई,  7967  के
 दिनमान  में  प्रकाशित  इस  झाशय  के  समाचार
 की  झोर  उनका  ध्यान  दिलाया  गया  है  कि
 नई  दिल्ली  में  डिफेन्स  कालोनो  के  एक  प्रकाशक
 ने  चीनी  दूतावास  के  लिये  पुस्तक  प्रकाशित
 करने  का  निश्चय  किया  है;

 (ल)  यदि  हां,  तो  इस  प्रकाशक

 फे  का  नाम  क्या  है,  इस  फर्म का  मालिक
 कौन  ब्यक्ति है  और  दोनों  पक्षों  के  बीच

 हुए  करार का  ब्योरा  गया  है;  और

 (ग)  इस  सम्बन्ध  में  सरकार  की
 श्वा  भ्रतिक्रिया  हैं?
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 €  देशिक-कार्य  शची  जी  qo  We

 चागला) 7]  (क)  जीहां।

 (ख)  जौर  (ग).  चूंकि  इस  बात
 की  पक्की  सूचना  नहीं  है  कि  प्रकाशन  संस्था
 और  चीनी  'रजहूतावास  के  बीच  बातभीत  से
 कोई  करार  हुआ  है  या  नही,  इसलिए  सरकार

 का  कयाल  है  कि  एसी  भवस्था में  उस  फमे
 का  चाम  बताने  से  नाराजगी  पैदा
 होगी  qd

 Overseas  Edition  of  Papers
 4548,  Shri  Jyotirmoy  Basu:

 Shri  Umanath:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  the  number  of  newspapers
 which  have  taken  out  (i)  daily  and
 uy  weekly  overseag  editions,

 (9)  ther  circulation  figures  in
 USA;

 (९)  the  papers  which  have  been
 granted  busines  guarantee  in  U.S.A;

 (d)  whether  the  Hindustan  Stand-
 ard  of  Ananda  Bazar  Group  in
 Calcutta  have  taken  out  an  overseas
 weekly;

 (०)  if  so,  the  price  theteof;

 (f)  whether  there  has  been  any
 business  guarantee  given  by  the
 American  agents;  and

 (g)  if  so,  the  al~  thereof?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K,  K.  Shah):  (a)
 No  Indian  newspaper  is  publishing  «
 daily  overseas  edition  but  four  are
 bringing  out  weekly  editions.
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 (b)  The  eirculation  of  ‘Hindustan
 Standard’  in  the  U.S.A,  is  150:  infor.
 mation  in  respect  of  ‘Hindustan  Timer’,
 ‘Hindu’  and  ‘Statesman’  will  be  Ilsid
 on  the  Table  of  the  House  shortly,

 (c)  and  (f)  Government  have  no
 information.

 (d)  Yes,  Sir.

 (e)  59  Cents  per  copy.
 (g)  Does  not  arise.

 Us:  Friends  of  Indi,  Committee

 4349,  Shri  Sidheshwar  Prasad:  Will
 the  Minister  of  External  Affairs  be
 pleaseq  to  state:

 (a)  whether  Government  are  aware
 that  the  U.S.  Friends  of  India  Com-
 mittee  invites  Indians  to  visit  the
 U.S.A,  as  their  guests;

 (by  if  so,  whether  Government  are
 consulieq  at  any  stage  and  the
 visitors  give  any  report  to  the  Indian
 Government;  and

 (c)  since  when  this  invitations
 began  and  who  are  the  persons  in-
 vited  by  the  Committee  till  May,  1967.

 The  Minister  of  External  Affairs
 (Shri  M.  Cc,  Chagia):  (a)  to  (९).  The
 Government  are  aware  of  the  scheme
 ever  since  96]  ang  some  Indians  have
 been  going  to  the  US.A,  at  the  invi-
 tation  of  this  Committee.  We  have
 been  consulted  in  many  cases  in  ad-
 vance  until  963  but  from  963  where
 '  form  was  introduced,  the  Govern-
 ment  have  been  consulieg  in  every
 case.  There  is  no  obligation  on  the
 visitors  to  report  to  the  Indian  Gov-
 ernment  on  their  return  to  India  but
 they  are  at  liberty  to  do  so.

 It  is  difficult  to  give  a  comprehen-
 sive  list  of  people  who  have  gone
 since  February  96  because  the  *
 form  was  introduced  only  in  1968,
 Compiling  a  comprehensive  list  of  all
 visitors  is  a  time  consuming  task  and
 phe  list  is  not  available,
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 Stealing  of  Hand-Grenades  by  a
 Defence

 4350,  Shri  Onkar  Lay  Berwa:
 Shri  Onkar  Singh:

 Wil  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  a  defence  employee
 was  caught  near  Gurgaon  during  May
 ‘1967  by  the  Police  for  possessing  a
 large  quantity  of  hand-grenades,  and

 (b)  if  so,  the  security  arrangements

 and  ammunitions  by  the  Defence
 Units  and  how  such  a  large  quantity
 of  Defence  explosives  could  be  stolen
 without  detection?

 Gurgaon  hag  reported  that  g  military
 man  was  overpowered  on  l0th  May
 967  while  carrying  8  hand-grenades
 and  6  fuses,  that  a  case  has  been  re-
 gistered  under  Section  6  of  the  Ex-
 plosives  Act  and  is  under  investiga-
 tion

 (b)  Elaborate  security  precautions
 for  safe  custody  of  arms  and  ammuni-
 tions  eg.  mM  hours  patrolling  of  depot
 perimeter  searches  of  personnel  going
 infout  and  etrict  check  of  all  stores
 passed  out  of  the  depots  are  in  force.
 In  addition,  security  guards  are  em-
 Ployed  at  entrances  to  magazines,  ex-
 Dlosives,  storehouses  ang  sheds  con-
 taining  arms,  Stocks  of  attractive
 items  of  arms  and  ammunition  are
 also  checked  frequently.

 Regarding  the  second  part  of  the
 question,  the  case  is  under  investiga-
 tion  in  all  its  aspects  ag  mentioned
 above.

 News  Bolictin  tn  Sanskrit
 435i.  Shri  Onkar  La]  Berwa:

 Shri  Onkar  Singh:
 Will  the  Minister  of  Information  and

 Broadcasting  be  pleated  to  state:
 (a)  whether  the  A.LR.  Station  at

 Allahabad  is  considering  g  proposal]  to
 broadcast  news  bulletin  Sanskrit:
 and
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 (9)  if  so,  whether  there  is  any
 move  for  similar  broadcasts  in  Sans-
 krit  from  all  the  radio  stations?

 The  Minister  of  Information  and
 (Shri  K.  K.  Shah):  (a)

 and  (b}.  Yes,  Sir.  There  is  a  pro-
 Posa]l  to  broadcast  news  in  Sanskrit
 from  AIR  The  Government  is  con-
 sidering  the  matter.  Bhopal,  Indore,
 Bombay,  Jaipur,  Patna  anq  Ranchi
 are  already  broadcasting  a  news  re-
 view  m  Sanskrit  once  a  fortnight.

 Birpur  Military  Area  in  Dehra  Dun

 4352,  Dr.  Ram  Manohar  Lohia:
 Shri  Madhu  Limaye:

 ‘Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  intemm
 injunction  issued  by  the  Additional
 Civil  Judge,  Dehra  Dun  in  April,  967
 on  the  Commandant  and  Officiating
 Commandant,  restraining  them  from
 obstructing  the  passage  of  Mr.  Yogesh
 Prasaqd  Gupta  through  the  Birpur
 area,

 (b)  whether  his  Ministry  directed
 the  local  Commandant  to  contest  the
 interm  injunction  issued  by  the  Dis-
 trict  Court  earher  in  the  court  of  the
 Additional  Civil  Judge,  Dehra  Dun  in
 view  of  the  securny  reasons  involved;
 and

 (c)  if  so,  the  present  position  of  the
 case?

 The  Minister  of  State  in  the  Mink-
 try  of  Defence  (Shri  B.  R,  Bhagat):
 (a)  Yes,  Sir.  The  injunction  was
 issued  im  February  1967.

 (b)  The  case  is  being  contested  by
 the  Army  Unit  concerned  as  well  as
 by  the  Military  Estates  Officer,  Meerut
 Circle,  on  behalf  of  the  Government
 of  India.

 (ce)  The  temporary  injunction  in
 respect  of  two  roads  out  of  three  has
 been  vacated,  but  still  cubsists  in  res
 pect  of  the  third  Shri  Gupta  has
 now  filled  a  suit  in  Allahabad  High
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 Court  against  the  Union  of  India  and
 others  for  grant  of  a  permanent  in-
 junction,  and  the  next  date  of  hearing
 has  been  fixed  on  2ist  July  1967.
 The  case  is  proposed  to  be  defended
 on  behalf  of  the  Union.

 China-Nepal  Collaboration
 4353,  Shri  8.  8.  Kothari:  Will  the

 Minister  of  External  Affairs  be  pleas-
 ed  to  state

 {a)  whether  collaboration  between
 Nepa'  and  China  with  regard  to  build-
 ing  roads  and  communications,  trade,
 and  in  other  spheres  has  been  on  the
 increase  for  some  time  past;

 (b)  if  ४०,  whether  Government  has
 revieweg  the  whole  position  and  what
 areits  conclusions;  and

 (c)  how  does  4  affect  the  border
 sccurity  operations  of  this  country?

 The  Minister  of  External  Affairs
 (Shri  M.  C  Chagin):  (a)  Nepal  is  a
 friendly  sovereign  country  and  is  free
 to  scek  and  obtain  aid  from  such
 countries  us  she  wishes  to  and  are
 prepared  to  offer  her  assistance  The
 Government  of  Nepal  have  sought  and
 obtained  the  collaboration  of  China
 m  the  establishment  of  various  pro-
 jects  over  the  last  few  years  On  the
 whole  one  would  say  that  since  96
 there  has  been  some  increase  in  the
 collaboration  offered  by  Ching  to
 Nepa!  in  various  fields  such  as  build-
 img  of  roads,  storage  of  grain  and  in
 trade  However,  so  far  as  the  actual
 Imp'ementation  of  projects  is  con-
 cerned  there  has  not  been  any  marked
 increase  :n  Chinese  activity  though  on
 the  whole  commitments  have  increas-
 ed  in  the  fleld  of  economic  collabora-
 tion  with  Nepal.  The  Government  of
 China  have  also,  to  some  extent,  in-

 ed  Nepal.
 (७)  The  Government  of  India  wish

 to  make  no  comment  on  the  actions
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 India's  interests.  However,  in  the
 context  of  our  continuing  friendly  re-
 Jations  with  Nepal  there  is  no  Imme-
 diate  occasion  to  review  the  whole

 Cause  she  has  obtained  foreign,  in-
 cluding  Chinese  collaboration  in  the
 economic  field.

 (c)  The  entry  into  Nepal  of
 netionalg  of  countries  hostile  to  India
 is  a  matter  of  deep  concern  to  India
 Ordinarily  the  entry  of  such  persons
 into  Nepal  would  not  have  posed  any
 Problem,  but  the  existence  of  a  free
 and  open  border  between  India  and
 Nepal  across  which  Nepalese  and
 Indians  move  freely  without  check  or
 documents,  makes  it  possible  for
 nationals  of  Pakistan  who  cannot  or-
 dinarlly  be  distinguished  from  Indians
 to  infiltrate  clandestinely  into  India,
 Similarly,  it  is  also  possible  that  some
 Chinese  nationals  who  look  similar  to
 some  groups  of  Nepalese  nationals
 may  attempt  to  infiltrate  from  Nepal
 into  India  The  Government  of  India
 remain  vigilant  regarding  this  pro-
 blem  and  within  the  limits  of  their  re-
 sources  in  men  and  money  continue  to
 take  precautions  with  the  cooperation
 of  HMG  of  Nepal

 Aid  to  Nagas  by  Pakistan

 4354.  shrimati  Jyotens  Chanda:  Will
 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  further

 (b)  if  so,  the  action  taken  in  this
 regerd?

 The  Minister  of  Extern:’  Affairs
 (Shri  M.  C.  Chagia):  (a)  and  (b).  The

 Financial  Aid  to  Nepal
 4355.  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Inda
 has  emerged  as  the  largest  aid-giver
 to  Nepal  during  the  current  Nepal.
 financial  year  ending  July,  1987;

 (b)  if  so,  the  total  amount  of  such
 financial  aid  given  to  Nepal  so  far;
 and

 te)  the  financial  aid  utilized  by  :
 Nepal  Government  80  far?

 ‘The  Minister  of  External  Affairs
 (Shri  M.  C,  Ohagia):  (a)  India’s  at-
 sistance  to  Nepa!  her  friendly  neigh-
 bour  78  described  as  the  Indian  cu
 operation  programme  and  I  am  happy
 to  be  able  to  give  a  reply  to  this
 question  in  the  affirmative

 (9)  The  co-operaion  programme
 with  Nepal  involved  by  Sist  Marc»
 ‘1967  an  expenditure  of  Rs.  38  crores
 approximately  of  which  about  Rs  774
 lakhs  were  spent  during  the  year
 ending  3ist  March,  ‘1967.

 (c)  The  above  figures  refer  to
 actual  expenditure.

 वाकिस्तान  के  रास्ते  आफनानिस्त म  को

 4356.  भी  प्रकाशबीर  शास्जी  :

 (क)  कया  महू  सच  है  कि  पॉकिस्तान
 पझफगानिस्तान  से  भारत  को  केवल  शीक्ष

 खराब  हो  जाने  वाला  माल  ही  भेजने  के  लिए
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 अपनी  पधायु-सीमा  का  प्रयोग  करने  की  छनु-  पाकिस्तान  सरकार  मे  अभी  हाल  ने  भारत

 मति  देता  है;  सरकार  को  सूचता  दी  है  कि  उनके  लिए  भभी
 (वा)  क्‍या  यह  भी  सच  है  कि  पाकि-..  भंटारी-वागा  सीमा  भी  फिर  से  लोलता

 स्तान  सरकार  भारत  से  झफगानिस्ताम  को  संभव  नहीं  है  जो  कि  झफगानिस्तान  के  साथ

 माल  भेजने  के  लिये  अपनी  वायु  सीमा  का
 उपयोग  करने  नहीं  देता;

 (ग)  क्‍या  यह  भी  सच  है  कि  पराकि-
 स्तान  इस  समस्‍या  को  भारत  और  पाकिस्तान
 के  बीच  सम्बन्ध  सामान्य  बनाने  के  प्रश्नों  में
 शामिल  करना  चाहता  है;  भौर

 (घ)  यदि  हां,  तो  इस  बारे  में  सरकार
 से  क्‍या  कार्यवाही  को  है  ?

 बंदेशिक-कार्य  मंत्री  (शी  भु०  wo

 आगला):  (क)  ह  नहीं  |  हवाई  जहाज
 द्वारा  पाकिस्तान  से  होकर  माल  के  लाने
 ले  जाने  पर  कोई  पाबदी  नहीं  है  ।

 (@)  पाकिस्तान  टुसैनीवाला  के  रास्ते
 होकर  अ्रफागानिस्तान  को  भारतीय  मॉल  का
 निर्यात  होने  की  भ्रनुमति  नहीं  देता  लेकिन
 कराची  होकर  निर्यात  करने  की  झनुमति  हूँ
 जिससे  मालभाड्ड  का  खर्च  बढ़  जाता  है  t

 (ग)  और  (घ).  पाकिस्तान  ने  नही,
 बल्कि  भारत  ने  a  कोशिश  की  है  कि  भारत-
 पाक  मम्बन्धों  को  सामान्य  बनाने  की  दृष्टि
 अविष्य  में  होने  वाली  किसी  बातचीत  में  पाकि-
 स्तान  के  साथ  झाधिक  तथा  व्यापारिक
 सबंधों  को  पूर्ण  रूप  से  फिर  स्थापित  करने के
 सवाल  को  शासित  किया  जाय  a  जैसा  कि  संदन
 को  मासूम  है,  भारत  सरकार  ने  पिछले  साल
 मई  में  इकतरफा  तरीके  से  पाकिस्तान  के
 साथ  व्यापार  पर  प्रतिबध  हटा  दिया  या
 हालाकि  दूसरी  तरफ  ऐसी  कार्यवाई  नहीं
 हुई।  पाकिस्तान  सरकार  से  उनकी  सोमा  में
 पडने  दाली  सभी  जाच-चौकियों  और  भू-मागों
 को  व्यापाग  और  यातायान  के  लिए  फिर  खो तने
 के  बारे  में  जो  कई  बार  प्रनुरोध  किया  गया

 ॥  उसका  झभी  तक  कोई झसर  नहीं हुआ  है  1

 खुश्की  के  रास्ते  किए  जाने  वाले  व्यापार  के
 लिए  मुख्य  मार्ग  है  1

 Broadcast  by  a  British  V.LP.  on  ALE.

 Shri  Jyotirmoy  Basn:
 Shri  K.  Haldar:
 Shri  Bhagaban  Das:
 Shri  E  K.  Nayanar:
 Shri  C.  EK.  Chakrapani:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  in  the  recent  past  a
 visiting  British  VIP  was  allowed  to
 speak  on  the  All  India  Radio;

 (b)  whether  in  his  case,  the  rules
 were  fully  observed;  and

 (c)  if  the  answers  to  parts  (a)  and
 (b)  be  in  the  affirmative,  the  details
 therefor?

 The  Minister  of  Information  end
 Broadcasting  (Shri  K.  है,  Shah):  (a)
 Yes,  Sir.

 (b)  Yes,  Sir

 (९)  According  to  rules  pertaining  to
 the  booking  of  foreigners  by  AI-R.,  no
 reference  to  the  Government  for  per-
 mission  38  necessary  where  talks,  in-
 terviews  etc.  are  of  a  purely  non-
 political  nature,  but  prior  concurrence
 of  the  Government  of  India  is  to  be
 obtained  in  all  cases  where  the  ta’ks,
 interviews,  ete.,  proposed  to  be  broad-
 cast  are  of  a  political  nature  or  are
 hkely  to  devolve  a  direct  or  indirect
 reference  to  foreign  policy  and  foreign
 relations.

 All  manner  of  talkers  such  af
 specialists,  journalists,  globe-trotters,
 adventurerg  who  bave  g  human  story
 to  tell  are  engaged  for  broadcast  pur-
 poses  This  is  the  practice  followed
 by  other  broadcasting
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 Wu!  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  manufactured  television  sets
 will  be  cheaper  than  the  :mported
 ones;

 (by  if  so,  whether  Government  pro-
 pose  to  ban  the  import  of  television
 gets;  and

 (c)  the  steps  taken  by  Government
 to  provide  incentive  to  the  Indian
 manufacturers?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  8.  ER.  Bhagat):
 {a)  to  (c).  The  applications  from  the
 two  firms,  who  have  been  heensed
 for  manufacture  of  10,000  television
 sets  each  per  year,  for  import  of  capi-
 tal  goods  are  under  consideration  of
 the  Government.  The  firms  will  also
 neeg  foreign  exchange  for  import  of
 components,  initially,  at  the  rate  of
 Rs.  250  per  cet  CEERI,  Pilani  have
 already  taken  up  manufacture  of
 ‘1,000  Television  Recelver  Sets  on  a
 trial  production  basis  The  cost  of  this
 a”  screen  indigenous  set  would  he
 Ra.  1500!-  which  compares  favourably
 with  the  price  of  the  imported  sets  of
 the  same  size  Ban  on  the  import  of
 television  sets  could  be  considered
 only  after  indigenous  production  is
 well  established.

 wen  प्रदेश  के  विधागकों  के  बारे  न  ARTSTS
 थायी  हारा  समाचार  का  प्रशारण

 43559.  ft  यहानम्त  सिह  कुलयात  :

 ह ,  प्रकाशबीर  शास्त्री  :

 ह, 2  झात्ण  क

 क्या  सुचना  और  अ्रसारण  मंत्री  यह
 बहाने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  7  जून,  967

 को  ध्राकाशवाणी के  दिल्‍ली  केश  से  एक  समा-
 00  (Ai)  LS—4,
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 जार  प्रसारित  किया  गया  था  कि  मध्य  प्रदेश
 विधान  सभा  के  विरोधी  दलों  के  8  सदस्थ
 कांग्रेस  दल  में  शामिल  हो  गये  हैं;  भौर

 (क्ष)  मदि  हां,  तो  धाकाशवाणी  को
 यह  समाचार  किस  साधन  से  प्राप्त  हुआ
 था?

 सूचना  बौर  प्रसारण  मंत्री  (ली Ro  चो
 शाह):  (क)  जी  हां

 (ख)  एक  समाचार  एजेंसी  से  ।

 New  Atomic  Research  Centre,  near
 Madras

 4360.  Shri  Viswa  Nath  Pandey:
 Shri  N.  BR.  Laskar:

 ‘Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  new
 Atomic  Research  Centre  near  Madras
 will  be  started  by  Government  on  a
 project  aimed  at  utilising  the  coun-
 try’s  rich  thorium  deposits  for  produc-
 ing  nuclear  energy  for  peaceful  pur-
 poses;

 (9)  if  so,  when;  and

 (ce)  the  estamated  expenditure  in-
 volved  in  the  project?

 (9)  and  (c).  The  project  will  be
 executed  in  appropriate  phases  and  is
 expected  to  be  completed  during  the
 Fifth  Five  Year  Plan.  The  total  ex-
 penditure  on  setting  up  the  centre  will
 be  of  the  order  of  Rs.  25  crores.

 ar  में  प्रदेश  के  व्यक्तियों  कौ

 ।  afer

 4361.  की  to  we  बीखित  :  क्‍या
 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारतीय  सेना  में  कितने  प्रति-

 क्षत  कर्मचारी  मध्य  प्रदेश  के  हैं;  झौर
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 (ल)  उनमें  से  कितने  प्रतिशत  व्यक्ति
 वरिष्ठ  पदों  पर  हैं  ?

 प्रतिरक्षा  मंजालथ  भें  राज्य  मंत्री  (ली
 ब०  रा०  भगत)  (क)  शौर  (छल).

 4362,  shri  8  M.  Joshi:  Will  the
 Minister  of  Defence  be  pleased  to
 atate:

 {a)  whether  it  »3  a  fact  that  in
 March,  964  a  decision  to  merge  the
 Surveyor  Cadre  and  the  Engineer
 Cadre  in  the  Minutry  of  Defence
 (MES)  was  taken  and  the  decision
 was  implemented  only  to  a  certain  ex-
 tent;

 (b)  whether  it  is  a  fact  that  =  in
 November,  964  the  whole  issue  of
 merger  was  kept  in  cold  storage;

 (c)  whether  it  is  also  a  fact  that  the
 merger  was  implemented  to  a  limit  by
 which  a  certain  category  of  officers
 ‘were  to  be  benefited  and  the  advant-
 age  was  denied  to  others  in  the  lower
 category;

 (dy  when  the  merger  is  going  to  be
 implemented  completely;  and

 {e)  the  reasons  for  keeping  the  mer-
 ger  in  abeyance?

 The  Minister  of  State  in  the  Minis-
 tery  of  Defenee  (Shri  zB  R.  Bhagat):
 (a)  A  decision  was  taken  in  March
 964  to  merge  the  Surveyor  cadre  upto
 the  level  of  Assistant  Surveyor  of
 Works  with  the  Engineer  cadre  up  to
 the  level  of  Assistant.  Executive
 Engineer.

 (b)  On  account  of  certain  adminis-
 trative  problems  which  arose  in  giving
 effect  to  the  scheme.  its  implementa-
 tion  was  kept  in  abeyance  for  some

 (c)  On  the  merger  of  the  Surveyor
 end  Engineer  cadres,  some  of  those
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 tants,  Grade  Ii  and  Grade  I,  who  opt-
 ed  for  the  Engineer  cadre,  were  ३००

 or  Assistant  Surveyor  of  Works,  pend-
 ing  a  decision  on  the  question  of  the
 proportion  to  be  observed  in  the  mat-
 ter  of  direct  recruitment  and  depart-
 menta!  promotion  to  the  higher  grade

 (da)  The  merger  has  since  been  im-
 plemented

 (९)  Does  not  arise.

 Merger  of  Surveyor  ang  Enginecriag
 in  te

 (MES  of
 nee

 )

 Joshi:  Will  the

 (a)  whether  it  is  a  fact  that  when
 the  merger  of  the  Surveyor  cadere  and
 the  Engineering  Cadre  in  the  Minis-
 try  of  Defence  (MES)  was  planned,
 the  option  was  given  to  the  employees
 to  continue  in  the  old  cadre:

 (b)  whether  it  is  2  fact  that  even
 after  merger  Government  intend  to
 continue  the  two  separate  lines  and
 if  so,  how  the  question  of  promotions
 is  proposed  to  be  tackled;

 (c)  whether  it  is  also  a  fact  that
 due  to  the  merger  of  two  cadres,  the
 Promotions  of  those  persons  have  been

 passing  the  Institute  of  Surveyors  ex-
 amination  and  because  of  the  suspen-
 sion  of  this  merger  now  the  subordi-

 a
 are  not  getting  any  promotions;

 (a)  how  ‘Government  propose  wo
 remove  this  anomaly  and  pave  the
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 way  for  the  of  ifled pfomotion  qual

 The  Minister  of  State  in  the  Minis
 @y  of  Defence  (Shri  B.  E.  Bhagat):
 ta)  Yes.

 (b)  Yes.  In  regard  to  promotion,
 qualified  persons  who  did  not  elect
 for  the  merged  cadre,  are  considered
 for  posts  in  their  parent  Survey  zadre
 along  with  others  who  are  fully  eligi-
 ble  otherwise.  Those  who  elected  for
 the  merged  cadre  are  considered  for
 Promotion  for  posts  on  the  Engineer
 as  well  as  the  Survey  cadres,  if  other-
 wise  eligible.

 (ec)  and  (d)  Promotion  of  qualified
 personnel  has  not  been  held  in  abey-
 ance  due  to  the  merger  of  the  ‘wo
 cadres.  Such  personne]  will  be  con-
 sidered  for  promotion  when  the  qucs-
 tion  of  the  proportion  between  direct
 recruits  and  departmental  promotees  is
 settled.  A  decision  on  this  matter  is
 expected  to  be  reuched  shortly.

 Visit  of  PM.  to  Madhya  Pradesh

 4364,  Bhri  Jyotirmoy  Basu;
 Shri  C  K.  Chakrapani:
 Shri  B.  K.  Modak:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  she  visited  Madhya
 Pradesh  during  the  last  General  Elec-
 tions;  and

 (७)  if  so,  the  names  of  places  she
 visited  with  dates?

 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  Yea,  Sir.

 Emptoyees  in  ALR,
 4965,  Shri  Nitiraj  Singh  Chaudhary:

 Shri  G,  s.  Mishra:
 Will  the  Minister  of  Information

 and  Broadcasting  be  pleased  to  state:
 (a)  the  varioug  categories  of  em-

 Ployees  in  the  A.LR.;  and

 (b)  their  break-up  state-wise  and
 category-wise?

 The  Minister  of  Information  ané@
 Broadcasting  (Shri  EK.  EK.  Shah):  (a)
 and  (b).  The  requisite  information  5
 being  collected  ang  a  statement  will
 be  laid  on  the  Table  of  the  House  in
 due  course.

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  m  view  of  the  P.M.’s
 statement  in  Parhament  that  it  is  not
 the  Government's  policy  to  help  bring
 about  Israel’s  destruction  as  a  State,
 Government  now  intend  to  establish
 some  liaison  with  that  State  at  some
 diplomatic  level  for  a  better  under-
 standing  of  Arab  and  Israeli  view-
 point;  and

 (b)  if  so,  at  what  level?

 ‘The  Minister  of  External  Affairs
 (Shri  M,  C.  Chagla):  (a)  No,  Sir,

 (b)  Does  not  arise.

 Short-Haul  Transport  Aircraft

 4368.  Shri  Bhogendra  Jha:
 Shri  Vasudevan  Nal:

 Will  the  Minister  of  Defence  be

 pleased  ४0  state:

 a)  whether  the  Hindustan  Acre-
 waa  a  Lad,  hes  started  werk  om
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 designing  a»  medium  t  short-haul
 transport  aircraft  suitable  for  both
 military  and  civil  requirements;  and

 (b)  if  so,  how  far  the  work  has  pro- ?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  BR  RB.  Bhagat):
 (a)  and  (b).  Hindustan  Aeronautics
 Lamited,  Bangalore  Division  have
 made  a  preliminary  study  of  the  Air
 Force  requirements  for  a  short  to
 medium  haul  vertical/short  take  off
 landing  (V|STOL)  transport  agireraft,
 An  agsessment  of  feasihlty  would
 be  undertaken,  after  the  priority  for
 this  project  is  determined,  with  due
 regard  to  other  more  urgent  require-
 ments  of  the  Ai  Force

 Misuse  of  Funds  in  N.C.C.
 4369  Shri  Raghuviy  Singh  Shastri:

 Shri  Ramavtar  Sharma:
 Shri  Shiy  Kumar  Shastri:
 Shri  Arjun  Singh  Bhadoria:
 Shri  Prakash  Vir  Shastri:
 Dr.  Surya  Prakash  Purl:
 Shri  Kam  Gopal  Shalwale:

 Will  the  Minister  vf  Defence  be
 Pleased  to  state.

 (a)  whether  Government  have  re-
 ceived  reports  about  the  misuse  of
 funds  in  the  NCC  organisation:  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  prevent  such  misuse?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  8,  BR.  phagat):
 (a)  There  have  been  a  few  cases  of
 minor  financial  irregularities  im  the
 N.C.C

 (b)  Remedial  measures  such  as  sur-
 price  checks  of  accounts  particularly
 in  camps,  and  a  regular  audit  of
 NCC.  Funds  are  being  taken  regular-
 ly  to  eliminate  misuse  of  funds

 Military  Intelligense

 4s70.  Shri  5S.  8.  Kothari:
 Shri  Yajna  Datt  Sharma:
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 Shri  8.  K,  Tapurtab:
 Shri  G.  8.  Mishra:

 Wul  the  Minister  of  Defemce  be
 Pleased  to  state:

 (a)  whether  Government  have  any
 to  provide  them  with  in-

 formation  about  the  latest  advances
 made  by  the  various  countries  with
 regard  to  the  increasing  sophistication

 and
 modernisation  of  the  armaments;

 (b)  if  so,  whether  it  is  adequate  to
 meet  out  needs?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B  R.  Bhagat):
 fa)  and  (b)  Government  try  and
 keep  abreast  of  the  latest  advances
 made  in  various  countries  wi'h  re-
 gard  to  development  of  weapons  and
 military  equipment  Thais  process  is
 not  necessarily  limited  to  military  m-
 tellgence  The  present  arrangements
 an  this  regard  are  considered  adequate.

 Reorganisation  of  Fianning
 Commission

 4371,  Shri  Madhu  Limaye:
 Bhri  Rabi  Ray:

 Will  the  Prime  Minister  be  pleased
 to  state

 (a)  whether  Government  have  taken
 any  decision  in  regard  to  the  re-
 organsation  of  the  Planning  Com-
 murssion,

 (b)  whether  they  have  decided  to
 change  the  character  of  the  Planning
 Commission  to  that  known  as  ‘indica-
 tive  planning’:

 (c)  whether  Government  have
 decided  not  to  appoint  any  Minister
 to  the  Planning  Commission  nor  ap-
 pont  the  Prime  Minister  as  Its  Chair-
 man;  and

 (a)  whether  Government  nave
 decided  to  nominate  Dr.  D.  R.  Gadgil
 as  Chairman  or  Vice-Chairman  of  the
 Planning  Commission?

 The  Prime  Minister  and  Minleter
 of  Atomic  Energy  (Shrimati  Indira
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 Gandhi):  (a)  No,  but  the  matter  4s

 (a)  Whether  it  8  a  fact  that  Israel
 has  refuseg  tO  revert  to  the  pre-war
 situation  in  the  region,

 (b)  uf  so,  the  reaction  of  the  Gov-
 ernment  of  India,  thereto;  and

 (९)  the  steps  taken  or  proposed  to
 be  taken  in  the  matter?

 The  Minister  of  External  Affairs
 (Shri  M.  0.  Chagia):  (a)  According  to
 Israel  Government  pronouncements,
 Israel]  seeks  to  negotiate  terms  ior
 withdrawal  of  Israel:  forces  from
 areas  occupied  by  them  directly  with
 individual  Arab  countries

 (b)  and  (c)  India  has  been  seek-

 of  the  lady  health  visitors  who  have
 put  in  more  than  three  years  service?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  EK.  Bhagat):
 (a)  and  (b).  Prior  to  89  October
 1966,  Lady  Health  Visitors  were  ap-
 pointed  in  the  Farmjly  Planning  Cen-
 tres  in  the  Military  Hospitals,  on
 ad  hoc  basis,  in  the  pay  scale  of
 Rs  ‘150—5—175—6—206—E  B.—7—2400.
 On  8th  October  1966,  Government
 orders  were  issued  for  the  introduc-
 tion  of  a  revised  scheme  of  family

 Planning  Welfare  Worker  and  Public
 Health  Nurse  for  a  period  of  5  years
 in  the  Family  Pl  Centres,  in  the
 pay  scales,  of  Rs.  30—5—75—E.B.—
 6—205  and  Rs  310—10—290—1  320,
 respectively  The  pay  scale  of  the
 Post  Welfare

 F
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 supplies  of  Blankets  and  tents  by  air
 te  Jordan  and  Syria

 Government  is  not  aware  of

 of
 fugees  further  aggravated  by  the
 cent  war  as  this  is  one  of  the  many
 contentious  issues  between  the  Arabs
 and  Israel.

 Out  in  Pak.  Defence  Budget
 4375,  Shri  D.  0.  Sharma:  Will  the

 Minister  of  External  A@airs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  has  been  using  the  cut  in  their
 defence  budget  as  a  lever  to  push  its
 case  for  Kashmur  and  continuing  pro-
 paganda  against  India  in  the  matter;

 (b)  if  so.  the  reaction  of  the  Gov-
 ernment  therto;  and

 (c)  the  steps  taken  yn  the  matter?

 fhe  Minister  of  External  Affairs
 (Shri  ML  C.  Chagla):  {a)  Yes,  Sir.
 Pakistan's  propaganda  5  that  this  cut
 is  a  display  of  their  earnest  desire  to
 reach  an  honourable  settlement  m  &
 peaceful  manner  of  alj  outstanding
 disputes  with  India  including  that  of
 Kashmir.

 (b)  and  {e).  Pakastan’s  cut  is  more
 apparent  than  real,  It  is  worth  nothing
 that  the  reduction  of  Rs.  7  crores  in
 the  defence  expenditure  from  that  of
 1966-67  budget  (Rs.  225  crores  is  nomi-
 nal.  This  reduction  is  only  3  per  cent
 from  the  last  year’s  budget.  Pakistan's
 Defence  budget  still  stands  at  57  per
 cent  of  its  total  expenditure  jn  the
 Revenue  Budget

 Mroadcast  of  Patriotic  Gong  from
 ALR.  Caloutta

 4376,  Dr.  Ranen  Sen:  गा!  the  Minis-
 ter  of  Information  and  Broadcasting
 be  pleased  to  state:

 (a)  whether  it  is  #  fact  that  a  large
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 (ey  ig  so,  the  reaction  of  the  State
 Government?

 The  Minister  of  Information  ani
 Broadcasting  (Shri  K,  K.  Shah):  (a)
 No,  Sir.

 (b)  and  (९),  Does  not  arise,  but  the
 Information  Munister  of  West  Bengat
 Government  has  conveyed  that  the
 patriotic  songs,  broadcast  were  of  poor
 quality  ang  needed  review,  The  mat-
 ter  lg  under  examination,

 Exhibition,
 ee  tee

 Development

 4877.  De.  Ranen  Sen:  Will  the  Minuw-
 ter  of  Information  and
 be  pleased  to  state:

 (a)  whether  Government  are  orga-
 musing  in  a  West  Bengal  town  an  ex-
 ibiion  to  depict  the  development  of
 India  during  the  last  twenty  years  of
 freedom;

 (b)  whether  Government  asked  the
 West  Bengal  Government  to  organise
 the  exhibition;  and

 te)  if  50  the  reaction  of  the  West
 Bengal  Government  thereto?

 The  Minister  of  Information  amd
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 to  (९)  The  Exhibition  under  the  title
 “OUR  INDIA”  depicting  the  progress
 made  by  the  country  during  the  last
 two  decades  ig  being  held  in  different
 parts  of  the  country  under  the  auspices

 to  a  request
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 (b)  what  step,  are  being  taken  by
 the  Government  for  early  construc-
 tion  of  this  airport  in  g  strategic  area?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  BR.  Bhagat):
 (a)  and  (b),  The  progress  of  work  at
 the  airfield  has  been  slow  as  water
 supply  available  from  the  existing
 resources  was  not  adequate  to  meet
 in  ful)  the  construction

 made  to Arrangements  are  being
 augment  the  water  supply.

 हथाई  ह. औ  तथा  विभाग  पह्टियाँ

 4380.  शची  राम  चरण  :  क्‍या  रका
 मंदी  व  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यहे  सच  है  कि  बसरे  विश्व

 युद्ध  के  दौरान  बनाये  गये  बहुत से  हवाई  ड्डों
 और  विमान  पट्टियों  को  1047  के  पश्चात

 बिल्कुल  प्रयोग  नहीं  किया  गया  है;

 द्)  यदि  हां,  तो  उनकी  संख्या  कितनी

 है

 पव)  क्या  यह  भी  सच  है  कि  स्वतंवता

 आप्ति  के  बांद  बनाये  गये  बहुत  से  हवाई  1. |  तबा
 विमान  फ्ट्टियों  को  इस  समय  किसी  भी  काम  में

 ही  छाया  जा  रहा  है;

 (=)  यदि  हां,  तो  उनकी  संया  कितनी
 है;  भौर

 (४ )  इन  हवाई  भ्  झौर  विभाग
 पट्टियों  पर  कुल  कितना  व्यय  किया  गया
 a  ?

 अतिरक्षा  मभालय  में  राज्य  मत्री  दुनी
 Wo  To  भगत)  :  (क)  जी  हां  |

 (ख)  Sit

 (ग)  जी  नहीं  ।

 (घ)  भौर  (8)  प्रश्न  नहीं  उठते  1

 इमरजेंसी  कमीक्षम  प्राप्त  अ्णिकारी

 a3ei.  भी  राम  रण :  क्‍या  रक्षा
 मत्ती  यह  बताने  की  कपा  करेंगे  कि  t

 (क)  ऐसे  कितने  व्यक्ति  हैं,  जिन्हें

 इम रजेंसी  कमीशन  के  सिये  भर्ती  किया  गया
 था  परन्तु  प्रशिक्षण  प्राप्त  करने के  बाद  उन्हें
 कमीशन  नहीं  दिया  गया;

 (ख)  उनमें  से  भनुसूचित  जातियों,

 अनुसूचित  भ्रादिम  जातियों  तथा  झत्प-
 संख्यक  (मुसलमान)  वर्ग  के  कितने  व्यक्ति
 थे;

 (ग)  उन्हें  कमीशन  नहीं  देने  के  कया
 कारण  ये  ?

 (3)  क्यी  इन  प्रशिक्षित  व्यक्तियों  को

 कोई  न्य  रोजगार  दिया  गया  था;  और

 (  )  उनके  प्रशिक्षण पर  कुल  कितना
 घन  बाच  किया  गया  था  ?

 प्रतिरक्षा  ह... ह  में  राज्य  मंत्री  (लो
 Wo  Ce  भगत)  :(क)  से  (#  ).  भावप्यक

 सूचना  दकट्ठी  की  जा  रही  है,  भोर  सभा  के

 वटल  पर  रख  दी  जाएगी  1
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 of  Indian  Missions  abread,  country-
 wise;

 (b)  the  reasons  for  such  violations;
 (९)  the  affect  of  these  violations  on

 Indian  Foreign  Service;  and

 (व)  the  action  taken  ३7  this  regard?
 The  Minister  of  External  Affairs

 (Shri  M.  a  Chagla):  (a)  to  (d),  The
 information  is  being  collected  and  will
 be  taid  on  the  Table  of  the  House
 #00n,

 grate  निदेशात्तय

 4383.  थनी  per  चाम  कंछशवाय  :
 ह. , अ  चसचनत  सिंह  कुबाबाह  :

 क्या  का  मन्नी  यह  वताने  को  कृपा  करेगे
 कि  पिछल  पाच  वर्षो  में  पुनर्वास  निदेशालय
 ने  भूतपूर्व  सैनिक  भ्राधका  रियो  को  क्‍या  तथा
 कितनी  सहायता  दी  ?

 अतिरक्षा  संज्रालय  में  राज्य  त्री

 (शी  WotTo  भगत):  मुख्य  निदेशालय  झावास
 केन्द्रीय  तथा  राज्य  श्धिकरणों  से  सम्पर्क

 बनाए  रखता  है,  और  भूतपूर्व  सैनिक  ध्फसरों
 समेत  सेवायों  के  भूनपूर्व  सेविवर्ग  के  लिए

 रिबायततें  तथा  प्राथमिकता  प्राप्त  करता  है  तथा
 रोजगार  उद्योग  शौर  कारोबार  में  पुरावास
 तथा  भूमि  पर  भावास  भौर  भवतो  के  भामलों
 में  उन्‍हें  सलाह  देता  है  भूतपूर्व  सेविकर्ग  को
 सैनिक  बोडों,  सेवाओं  के  मुख्यालयों  भौर
 प्रचार  के  प्रन्य  माध्यमों  द्वारा  उन्हें  प्राप्त

 सुविधाशों  /प्राथमिकताधों  के  सनध  में  सलाह
 दी  जाती  है।

 पिछले  5  वर्षों  में  प्राभास  निदेशालय
 मे  ‘301  सेवाओं  के  भूतपूर्ण  झफसरों  को

 नियुक्तियां  जाप्य  की  इससे  90  धापाती
 कभीशन  प्राप्त  अफसरों  के  नामों की  प्रत्वाशित
 काम  पर  लगाने  जालों  की  सिफारिश  की
 हैं  भौर  विभिन्‍न  स्थानों  पर  नियुक्ति  के  लिए
 200  झापाती  कमीशन  प्राप्त  झफसरों  के
 इंडिविजुशस  प्रार्थनापन्नों  पर  सिफारिश  की
 हैं  t  इसने  कई  ध्र्रिस्थापन  प्रशिक्षण  पाठ्य-
 क्रम  भी  संगठित  किए  &  जिनका 21  भफसरों
 ने  झनुसेवन  किया  है  )

 जन  फ्ण्द  बाल  फंक्टरी,  enfige  में  झगड़ा

 4384.  भी  हुकम  ष्जम्व  are  :
 क्या  रक्षा  मत्ती  5  जून,  1967  के  पता  रा-
 कित  प्रएन  सख्या  i478  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेगे  कि  ४

 (क)  क्‍या  कलकत्ता  में  काशीपुर  में
 स्थित  गन  एण्ड  शैल  फैबटरों  मे  हुए  झगड़े  के  ,
 का  रणो  सम्यन्धी  जाच  बोर्ड  की  रिपोर्ट  इस  बीच
 सरकार  को  प्राप्त  हो  गई  है,

 (@)  मदि  हा,  तो  उसका  ब्यौरा  क्‍या
 है,  भौर

 (ग)  यदि  नहीं,  तो  इसमें  शौर  कितना
 समय  लगने  की  संभावना  है  ?

 अतिरक्षा  अंभालय  में  राज्य-भत्ी

 (भी  wo  Wo  भगत)  :  (क)  जी  हा  ft

 (ल)  चौर  (7),  झाशों  है  कि  जांच
 में  मास  या  दो  भास  लग  जाएगे

 Manufacture  of  AVRO  Planes
 485,  Shri  R,  Barta:
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 end  if  not  whether  this  afpect  was
 ever  examined;  and

 (९)  whether  this  aircraft  is  able  to
 get  forelgn  market?

 The  Minister  of  State  in  the  Minis-
 ty  of  Defence  (Shri  B.  KR.  Bhagat):
 (a)  Military  version  of  H8-748,  which
 has  been  produced  in  U.K.  was
 evaluated  by  IAF  and  it  was  found
 that  it  does  not  fully  meet  the  opera-
 tional  requirements  of  the  Air  Force.

 (b)  The  Dakota  has  already  ex-
 hausted  its  useful  lufe  and  is  not  in
 “he  same  class  as  the  HS-748.  The
 latter's  cost  of  operation  compares
 favourably  with  arcraft  in  its  own
 class  for  range,  carrvinr  capacity  ete.
 like  the  Fokker  Friendship  which  is
 already  being  operated  by  the  LAC.

 (९)  No  order  has  been  received  for
 the  HS-748  aircraft  produced  in  India
 from  foreign  countnes  The  plane  is
 however  Known  to  be  in  service  in  a
 taumber  of  countries,

 Heavy  Water  Plant  in  Korba

 4386.  Shri  G.  8.  Mishra:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  there  was  any  proposal
 in  the  past  to  establish  heavy  water
 Plant  in  Kobra  in  Madhya  Pradesh;
 and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  regard?

 Gandhi):  (a)  Korba  is  one  of  the  sites
 which  have  been  considered  for  the
 location  of  a  Heavy  Water  Plant,

 <b)  The  location  of  the  Plant  is  still
 under  considera

 4388.  भी  राजेहोलर  mere  fog  :
 शी  Wo  wo  क  :

 क्या  सुचना  और  प्रसारण  मंत्री  यह
 बताने  tt  gar  करेंगे  कि  :

 (क)  झ्ाक्षाशवाणी  के  समाचार  प्रभात

 में  कितने  उपनिदेशक  हैं  सौर  उनके  वेतनकम
 क्‍या  क्या  हैं;

 (ख)  इन  में  से  ऐसे  भ्धिकारियों  की
 सख्या  कितनी  हैं  जिन्होंने  हिन्दी  के  माध्यम
 से  मैट्रिक  की  परीक्षा  पास  की  थी  झचना
 नौकरी  में  भाने  के  बाद  गृह-कार्य  मल्रालय  की
 प्राश  परीक्षा  पास  की  है;

 (ग)  क्‍या  यह  सच  हैं  कि  चीफ  न्यूज
 एडिंटर  को  मिला  कर  मेजी  शास्या  मे  काम
 करने  वाले  उप-निदेशकों  की  सब्यां  सात  है.
 जब  कि  हिन्दी  शाला  में  सीनियर  प्रेंड

 (1300-1600  और  i600—-:800) भर
 जूनियर  ब्लेड  (1100-1400)  का  न  तो  कोई
 उपनिदेशक  है  शौर  न  हो  चीफ  न्यूज़  एडिटर  के
 ग्रेड  का  कोई  झ्धिकारी  है;  शौर

 (घ)  इस  विषमता  को  दूर  करने  के
 लिये  सरकार  क्या  कार्यवाही  कर  रहो  है  ?

 सूचता  तथा  अ्रतारण  सजी  फी  wo  ह

 ame):  (क)  न्यूज-सविसेज-डिब्रोजन  भें
 पाच  डिप्टी  डायरेक्टर  हैं  जिनमे  से  दो  का
 बेतनक्रम  i300-60-600  रुपए  और
 तीन  का  i:00-S0-i400  रुपये  है  1

 (@)  इनमे  से  एक  ने  हिन्दी  मे  इन्टर-
 सिडिएट  झार्टस  की  परोक्षा  भौर  दूसरे  ने

 मैट्रिक  की  परीक्षा  हिन्दी  के  साथ  पास  की

 है ।

 (3)  चीफ  न्यूज  एडिटर,  जनरस

 न्यूज  शग,जहा  अग्रेजी  और  सन्‍य  भारतीय
 भाषाशों  के  बुलेटिनों  (हिन्दी  के ऋऑतिरिक्त)
 का  काम  होता  है,  के  कार्यभारी  (इन्चार्ज)
 ताहू म,  समान्यतया  डिप्टी  डायरेक्टर  सारे

 न्यूज़  संविसेज  डिदीजन  के  काभ  को,  जिसमें
 हिन्दी  यूनिट  भी  सम्मिलित है,  देखभाल  करते
 हैं  इस  लिए  यहू  मान  लेना  ठीक  न  होगा  कि
 उनको  केवल  प्रंग्रेजी  के  ही  समाचार  बुलेटिनों
 का  काम  सौंपा  जाता  है

 (4)  हिन्दी  के  लिये  एक  चीफ  न्यूज़
 एडिटर  का  पद  बनाने  का  प्रस्ताव  विचारो-
 ज्लीन है ।



 (a)  whether  it  is  a  fact  that  most
 of  the  Hindi  News  Readers  and  An-
 houncers  of  the  A.I.R.  have  got  a  very
 Unpleasant  and  bad  voice  and  at  times
 annoying  to  the  people,  and

 (b)  af  so,  whether  there  is  any  pro-
 posal  to  change  them  and  have  a  better
 stuff?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (a)
 No,  Sér.

 (b)  Does  not  arise

 Atomic  Raw  Material  from  Bihar

 4390.  Shri  Shiva  Chandra  Jha:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  it  us  a  fact  that  Bihar
 supplies  various  kinds  of  materials
 needed  for  experiments  in  atomic  re-
 search  in  India  at  present  and  has
 tremendous  unexploited  natural  poten.
 talities  for  atomic  work,

 (b)  if  so,  the  names  of  these  mate-
 rials  taken  from  Bahar  at  present  and
 those  which  are  still  untapped  and

 (९)  whether  Government  propose  to
 start  an  Atomic  Reactor  in  Bihar?

 The  Prime  Minister  and  Minister  of
 Atemic  Energy  (Shrimati  Indira
 Gandhi):  (a)  and  (b).  The  Copper
 belt  of  Singhbhum  District  in  Bihar
 has  been  found  to  have  high  potential
 for  uranium  ores.  The  Jaduguda  Ura-
 mum  Mine  has  already  gone  into
 production.  Other  important  daposits
 at  Bhatin  and  Narwapeher  are  being
 explored  and  developed  underground
 concurrently  with  the  prospecting  of
 a  number  of  other  deposits,  There
 are  also  certain  other  atomic  minerals
 like  Beryllium  and  Lithium  which
 have  been  exploited.

 (c)  There  is  no  proposal  to  start
 an  atomic  reactor  in  Bihar.

 (b)  if  so,  the  salient  features  of  the
 proposal;  and

 (e)  when  it  will  be  finalised?
 The  Minister  of  Information  and

 Broadcasting  (Shri  K.  K.  Shah):  (a)
 to  (c).  A  proposal  to  introduce  illus-
 trated  wall  newspapers  in  regional
 languages,  laying  special  emphasis  on
 agricultural  and  current  day  problems
 of  local  and  national  importance,  pri-
 marily  to  reach  the  rural  population,
 is  in  2  preliminary  stage  of  considera-
 tion.  The  proposal  will  be  finalised
 subject  to  funds  being  available  and
 only  after  the  results  of  an  opimon
 survey,  which  is  being  conducted,
 clearly  establish  the  utility  of  such  a
 project.

 Training  of  Naval  Officers

 4392.  Shri  Atam  Das:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 Naval  Officers  are  being  sent  to
 Washington  for  advance  training;

 (b)  if  so,  the  reasons  for  not  set-
 ting  up  such  @  training  centre  in  India
 during  the  last  20  years;

 (९)  whether  there  is  any  proposal
 to  set  up  such  a  training  centre  in
 India,  and

 (d)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Miinie-
 try  of  Defence  (Shai  . a  8.  Bhagat):
 (a)  Navy  Officers  are  sent  to  USA
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 unetonomical  compared  to  the  cost  of
 such  deputations.

 0)  “No,  Sir.

 (a)  Does  not  stise.

 Natlonal  855७  Survey

 4393.  Shri  Samar  Goha:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  3  #  fact  that  Gov-
 ernment  have  taken  a  decision  to
 separate  the  Department  of  National
 Sample  Survey,  excluding  the  West
 Bengal  Branch,  from  the  Indian
 Statistica)  Institute;

 (b)  if  so,  the  reasons  therefor;

 fe}  whether  the  National  Sample
 Survey  (N8S.)  Department  submit-
 ted  any  report  about  its  commitment
 of  works  and  their  fulfilment  during
 1966-67  and  of  previous  years;

 (d)  the  factors  taken  into  account
 fot  judging  whether  a  N.S.8.  commit-
 ment  has  been  fulfilled  or  not;

 (e)  whether  Government  propose  to
 set  up  an  autonomous  body  under  the
 Central  Government  to  run  the  orga-
 misation  of  NSS,  excluding  the  West
 Bengal  Branch;  and

 (f)  if  so,  the  broad  outlines  of  the
 siructure  of  the  proposed  institution?

 Gandhi):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (९)  Yes,  Sir.

 (a)  An  item  of  Netional  Sample
 Survey  work  (end  result)  is  deemed
 to  be  fulfilled  when  it  is  delivered
 with  all  tabulations  in  the  form  of
 tables  with  notes,  based  on  the  data
 collected  during  the  N.S.S.  round.

 (९)  and  (f).  A  recommendation
 made  by  the  Indian  Statistical  Insti-
 tute  Review  Committee  on  the  sub-
 ject  is  under  consideration.

 संखद  की  कार्थथाही  का  प्रसारण

 4394.  भरी  राल  लौरप्या :  ब्या

 सुचना  और  प्रसारण  मंती  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  बविभार
 झाकाशवाणी  से  प्रसारित  की  जाने  वाज्षी
 संसद  की  कार्यवाही  की  एक  प्रति  उस  के
 प्रसारित  किये  जाने  के  तुरन्त  बाद  सा
 पटल  पर  रखने  का  है;  श्ौर

 (=)  यदि  हा,  तो  कभ  से  ?

 सूचना  तथा  प्रसारण  मंजी  (श्री  के०  के०

 शाह):  (क)  जी  नहीं  t

 (@)  प्रश्न  नहीं  उठता  |

 झाकादाबाणी  के  दिल्‍ली  कना  के  हिन्दी
 ‘Sarat  हानुभाग  में  कतचारियों  की

 सच्चा

 4395.  शमी  रामचगा  बौरप्या:  क्या

 सूचना और  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  प्राकाशवाणी  केन्द्र  दिल्‍ली  के
 समाचार  प्रसारण  विभाग  के  समाचार  झन्‌-
 भाग  में  कितने  व्यक्ति  काम  कर  रहे  हैं;  और

 (ले)  उन  कर्मचारियों  में  क्टाफ
 झाटिस्ट,  समायार  सह-सम्पादक  तथा
 प्रस्थायी  कर्मचारी  कितने  हैं  ?

 Fen  तथा  प्रतारण  सजी  (जी  के०  खेल
 काह) :  (कफ)  झाकाशवाणी  के  ससायार
 विधाग  के  सारे  हिन्दी  यूनिटों  में  38
 ह

 (ल)  स्टाफ  शा्टिस्ट  (एक
 कॉजूघल  झारटिस्ट  सहित )  23

 सहायक  समाचार  सम्पादक  3
 अस्थायी  कर्मेंचारी  4
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 Entertaining  JaWans
 4396.  Shri  Nitiraj  Singh  Chaudhary:

 Shri  ७.  5.  Dixit:
 Will  the  Minister  cof  Defqnoe  be

 Pleased  to  state

 (a)  whether  Daisey  Irani  has  made
 any  offer  to  lead  a  group  to  entertain
 jawans  in  the  forward  areas;

 {b)  if  so,  the  steps  taken  to  imple-
 ment  the  proposal;  and

 (९)  whether  Government  will  also
 consider  the  desirability  of  sending  a
 team  of  Members  of  Parliament  along
 with  the  group?

 The  Minister  of  State  in  the  Minls-
 try  of  Defence  (Shri  B.  R.  Bhagat):
 fa)  Yes,  Sir.

 (b)  A  trial  show  by  the  group  has
 been  held  recently  in  Bombay  and  on
 receipt  uf  the  performance  report
 from  the  lecal  Army  authorities,
 further  steps  will  be  taken.

 (०)  it  would  not  be  convenient  to
 make  arrangements  for  Members  of
 Parhament  to  travel  along  with  the

 (b)  if  sc,  the  reasons  therefor;  and

 (९)  what  are  the  independent  radio
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 (c)  A  statement  is  placed  om  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-877/67].

 Admission  of  Students  from  Asam  to
 Film  Institute  of  India

 4398,  Shri  Dhireswar  Kalita:  Will
 the  Minister  of  Information  saad
 Broadcasting  be  pleased  to  state:

 (a)  whether  students  from  Assam
 State  have  been  selected  for  training
 at  the  Film  Institute  of  India,  Poona;

 (b)  if  not,  the  reasons  therefor;
 (c)  the  steps  taken  by  Govern-

 ment  to  get  admission  of  students  of
 Assam  State  in  this  Institute;

 (व)  whether  the  Assam  Govern-
 ment  have  made  any  provision  for
 scholarships  for  the  purpose;  and

 (e)  if  so,  the  number  thereof?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  KE.  Shah);  (a)
 Yes,  Sir,  Eleven  students  from  Assam
 have  been  admitted  for  different
 courses  at  the  Film  Institute  of  India,
 Poona  since  its  inception  in  1961.

 (b)  Doez  not  arise.

 (०)  Notices  with  regard  to  admis-
 sion  are  widely  published  in  leading
 newspapers  to  attract  students  from
 all  parts  of  the  country.

 (d)  and  (e).  Yes,  Sir.  Government
 of  Assam  have  instituted  two  scholar-
 ships  of  Rs.  75  p.m.  each.  The  ques-
 tion  of  increasing  the  number  of
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 of  the  Msharashtra  Government  to
 promote  family  planning;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 {c)  the  nature  of  the  reply  given
 to  him  in  the  matter?

 The  Minister  of  Information  and
 Broadcasting  (Shri  E.  हू,  Shah):  (a)
 and  (c),  Attention  has  been  drawn  to
 a  news  item  in  the  Press  to  this  effect,
 As  there  wa!  no  complaint  received
 from  the  Government  of  Maharashtra
 no  reply  28  considered  necessary.

 (b)  The  news  item  in  question  was
 prominently  broadcast  from  Bombay
 Station  of  All  India  Racho  It  was
 also  covered  in  some  of  the  language
 bulletins  from  Delhi

 Effects  of  Chinese  Explosion

 4400,  Shri  D.  C.  Sharma:
 Shri  ¥.  Ss  Kushwah:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  any  assessment  of
 nuclear  fall-outon  India  from  the
 Chinese  Hydrogen  Bomb  experiment
 on  the  17th  June,  967  has  been  mada;

 (b)  if  so,  the  details  thereof,  and

 (c)  what  will  be  its  affect  on  India?

 Atomic  Energy
 Gandhi):  (a)  and  (b),  Fall-out  sam-
 Ples  have  been  collected  from  com-
 mercial  aircraft  and  analysed  to
 obtain  technical  information  about  the
 Bomb.  Ground  level  air  and  surface
 depositions  are  being  regularly  mea-
 sured  for  any  increase  in  fall-out
 radioactivity.

 (b)  No  rise  in  fall-out  radioactivity
 has  been  noticed  at  any  of  the  Ground
 Levai  Monitoring  Stations.
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 जअहाराधा  प्रताप  ह... अ  बिचस  समारोह

 440r.  aft  यश्षणन्‍्त  fog  जनब 7
 क्या  [चना  बौर  प्रसारण  मंत्री  यह  बताने की
 कृपा  करेंगे  कि  :

 (क)  प्राकाशवाणी  द्वारा  ऐतिहासिक
 सहत्व  के  किन  किन  महान  पुरषों  तथा
 नेताभों  के  जन्म  दिवस  समारोह  भनाये  जाते
 हैं  प्रौर  उत  के  बारे  में  झाकाशवाणी  से  रूपक
 प्रसारित  किये  जाते  हैं;

 (ल)  हाल  में  दिल्ली  में  तथा  देश  के
 झनेक  न्य  भायो  में  महाराणा-प्रताप  का  जो  जन्म
 दिवस  भनाया  गया  था,  बया  उस  के  बारे  में
 आकाशवाणी  से  समाचार  प्रसारित  किये
 गये  थे,

 (ग)  क्‍या  उक्त  भ्रवसर  पर  महाराणा
 प्रताप  के  जोवन  को  एंक  झाकी  प्रसारित  करने
 की  कोई  सुविधा  भी  दी  गई  थी;  भौर

 (घ)  यदि  नही,  तो  उस  के  क्‍या  कारण
 हैं?

 सूचना  तथा  प्रसारण  सन्नी  पथी  Ko  Ko
 काह) 5  (क)  भाकाशवयाणी  हारा  नीचे
 दिये  गये  प्रसिद्ध  जन-नेताभों  के  जन्म  दिवस
 समारोह  भ्रखिस  भारतीय  भाधार  पर  वार्ता,
 ब्वर्चा,  परिसवाद  या  फीचर  के  विशेष  कार्ये-
 मों  को  प्रसारित  करके  मनाये  जाते  हैं:---

 l.  महात्मा  गांधी  1
 2.  प  जवाहर  सास  नेहरू
 3.  श्री  लाल  बहादुर  शास्त्री
 ro  नेताजी  सुभाष  चन्द्र  दोस
 5.  सरदार  बल्लम्भ  भाई  पटेल
 ee  डा०  राजेन  प्रसाद
 7.  लोकमान्य  तिलक
 8.  मौलाना  झदुल  कलाम  भाजाद
 9.  एम०  जी७  'शनाडे

 l0.  tte  प्रार०  फूकन
 VL.  लाला  लाजपंत  राय
 i2.  टी०  एस०  शिवस्वासी  शाव्यर
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 413.  ato  एफ  स्यू
 4  सरोजिनी  नायड,
 Is.  मोतो  खाल  नेहरू
 16.  गोपाल  कृष्ण  गोखते
 17  शस  विजयराधजारिशर
 ln.  फिरोज  शाह  मेहता
 19.  एस०  सत्यमृत्ति
 20.  दादाभाई  नौरोजी
 2  पं०  गोविन्द  कललम्भ  ष्न्त
 22.  श्री  निवास  शास्त्री
 23.  ओऔ  विटठलभाई  पटेल
 24.  एनी  केसेन्ट
 25.  यू  ०  गोपबन्धू दास
 26.  सी०  झार०  दास
 27.  सुरेखानाथ  बनर्जी
 28  -  मदन  मोहल  मालवीय
 29.  डा०  बीन  भार०  भ्रम्दंदकर
 30.  कस्‍्तूरबा  गाघी
 31.  सरदार  भंगन  सिंह
 32.  हकौम  श्रजमल  खा

 ऊपर  बताये  गये  नेताश्रो  के  ग्रतिरिक्त
 विभिन्‍न  जोंजों  के  प्रन्य  प्रमुख  व्यक्तियों  के
 जन्म-दिवस  समारोह  का  मनाया  जाना
 आकाशवाणी  के  केन्द्रों  पर  छोड  दिया  गया
 है ।

 (ख)  जी,  हा  ।  महाराणा  प्रताप
 जयन्ती  के  संघ  में  हुये  समारोह  को,  जिनमे

 इस  झ्रवसर  पर  आयोजित  विभिन्‍न  कार्यक्रम
 भी  शामिल  हैं,  दिल्ली  श्रौर  जयपुर,  दोनों  ही
 स्थानों  से  प्रसारित  समाचार  ढलेटिनों  भौर
 समाचार-द्लैंनों  (न्यूजरीलों)  मे  स्थान  दिया
 गया  a

 (ग)  भौर  (च),  महाराणा  प्रताप  का
 जन्म  दिक्स  समारोह  ऐसे  समारोह  को  सूची
 में  नहीं  है  जिनके  विषय  में  प्राकाशवाणी
 कोचर  सहित,  विशेष  कार्यक्रम  प्रसारित
 करता  है  |  वो  भी  इस  अवसर  पर  आयोजित
 महत्वपूर्ण  सावंजनिक  कार्यक्रमों  को  समाचारों

 रे
 न्यूजरीलों  में  उचित  स्थान  दिया  जाता

 \
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 (a)  whether  it  js  a  fact  that  the
 television  programmes  from  Lahore
 can  be  seen  in  Amritsar;

 (b)  if  so,  Whether  Government  have
 sent  a  team  to  Amritsar  to  monitor
 such  programmes;

 {c)  the  details  of  the  report  sub-
 mitted  by  at;  and

 (d)  whether  Government  propose  to
 Set  up  a  Television  Centre  at  Amritsar
 immediately  with  a  view  to  counter-
 act  Pakistan!  propaganda  on  televi-
 sion?

 The  Minister  of  Information  and
 Broadcasting  (Shri  K.  K.  Shah):  (ay
 and  (b)  Yes,  Sir

 (e)  The  quality  of  the  sound  and
 picture  received  in  Amritsar  is  ‘fair’.

 (0)  As  there  is  no  TV  viewing  in
 the  city  of  Amritsar  the  question  of
 counteracting  Pakistani  propaganda
 on  TV  does  not  arse  However,
 there  38  no  proposal  to  set  up  a  TV.
 Staion  at  Ammtsar  in  the  near
 future.

 Issue  of  Passports  to  Indian  Nationals

 4403  Shri  Onkar  Lai  Berwa  Will  the
 Munster  of  External  Affairs  be  pleas-
 ed  to  state

 (a)  the  number  of  Passports  issued
 to  the  Indian  Nationals  during  the
 year  1966-67,

 (b)  how  many  passports  were  re-
 newed;  and

 (ce)  the  number  of  applications  for
 the  passports  which  were  rejected?

 —
 Minster  of

 oe  be  चल «  का,  C.  Chagia):  (a)  (©).
 information  is  collected  will
 be  placed  on  the  Table  of  the  House
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 Defence  Team  *.  Malaysia
 heh,  Shri  हू,  Pr  Singh  pee:

 Shri  FP.  N.  solani:

 Will  the  Minister  of  Defemoe  be
 Pleased  to  state:

 (a)  whether  i¢  is  a  fact  that  an

 (b)  if  so,  the  purpose  of  their  visit?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  B.  BR.  Bhagat):
 (a)  Yes,  Sir

 (b)  The  Indian  Defence  team  visited
 Malaysia  at  the  invitation  of  the
 Malaysian  Government  jn  return  for
 the  visit  of  a  Malaysian  Defence
 delegation  which  visited  India  last
 year  It  was  primarily  a  goodwill
 visit  but  opportunity  was  taken  to  dis-
 cuss  with  the  Malaysian  Government
 matters  connected  with  the  traimng
 famlities  available  for  Malaysian  Ser-
 vice  personne]  in  India,  loan  of  Indian
 Service  officers  to  Malaysia  ang  other
 matters  of  common  concern

 क्राकाक्षणानी  केप्फों  में  हिन्दी  जानने  बालें
 कर्मचारी

 4405.  शची  सीतारास  केसरी  :
 की  कातिक  झोराधो  :

 क्या  सुचना  और  भ्रसारण  मंत्री  यह
 बताने  की  कपा  करेगे  कि  :

 (क)  हिन्दी  भाषी  राज्यों  मे  भाकाश-
 बाणी  के  केन्द्रों  में,  स्टेशन  डायरेक्टर,  प्रसिस्टेंट
 स्टेशन  डायरेक्टर,  प्रोग्राम  एक्‍्जीक्यूटिग  और
 ट्रांसमिशन  एक्जीक्यूटिव  पृथक्‌ू-पृथरू  कितने

 ्)  उनमें  से  ऐसे  कतने  भ्रधिकारी  हैं,
 लिम्होने  मैट्रिक  परीक्षा  हिन्दी  माध्यम  से
 पास  की  थी  झचवा  जिन्होंने  सेवा  में  जाने  के
 बाद  गृह-कार्य  मंत्रालय  की  है ।। ह  परीक्षा  पास

 कौ  हैं;  शोर

 (ग)  उनमें  से  कितने  ह्रधिकारियों  की
 श्ायु  1960  में  45  वर्ष  से  कम  थी  ?

 खुजना  जौर  प्रसारण  भत्री  ी  Wo  कोन

 काह):  (8)  भौर  (7).  भ्रपेक्षित  जानकारी
 नीचे  दी  जाती  है  -—

 प्राकाशवाणी  के  केन्द्रों.  हिन्दी  उनकी
 पर  अधिकारियों  की  भावी  संख्या

 श्रेणी  राज्यों  जिनकी
 को  झायु

 संख्या  2960
 में  45
 बर्ष  से
 कम  थी

 l.  केन्द्र  निदेशक  6

 2  सहायक  केन्द्र  निदेशक  ।

 3  प्रोग्राम  एक्जीक्यूटिव  $7  ह]

 4  ट्रॉसमिशन  एक्जी-

 क्यूटिव  62  59

 (a)  पग्रपेक्षित  आनकारी  एकत्र  की  जा

 रही  है  भौर  यथा  समय  सदन  की  मेज  पर  रख
 दी  जायेयी।

 New,  about  Madras  Budget

 4406.  Shri  Nanja  Gowder:  Will  the
 Minister  of  Information  and  Broad-
 canting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Madras  Budget  did  not  find  a  place  in
 the  English  Bulleting  broadcast  by  All
 India  Racho  at  L30  v.x.,  6  pm.  and
 9  PM.  on  I7th  June,  ‘1987;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  ef  Information  andi,

 ing
 (Stel  EK.  K  Shab):  (a)

 es,  .
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 (a)  whether  it  35  a  fact  that  hund-
 reds  of  Class  IV  employees,  in  the  Na-
 tional  Defence  Academy  at  Khadak-
 vasala  near  Poona,  who  are  provided
 with  residential]  quarters  in  the  cam-
 pus  are  not  piven  the  facility  of  elec-
 tricity,  while  cadets,  Officers  and  other
 employees  of  higher  classes  are  sup-
 plied  with  electricity;

 (b)  whether  :t  is  a  fact  that  majority
 of  these  Class-IV  employees  are  denied
 this  account  of  a  certain
 obsolete  rule  which  doe,  not  permit
 electricity  supply  to  Class-IV  em-
 ployees;  and

 (ec)  if  the  answer  to  part  (9)  be  30
 affirmative,  the  steps  taken  by  Gov-

 for  the  removal  of  this

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  8.  EK.  Bhagat):
 (a)  It  ig  a  fact  that  over  six  hundred
 Defence  Civilian  Class  ITV  employees
 at  NDA  Khadakvasia  near  Poona
 have  been  provided  in  the  campus,
 residential  quarters  which  are  not  pro-
 videg  with  electric  fittings.

 (by  and  (ec).  Miectrification  of  ac-
 commodation  built  for  Class  IV  civi-
 lians  was  sanctioned  with  effect  from
 Tth  September  ‘1964,  in  respect  of  con-
 struction,  sanctioned  thereafter.  The
 question  of  electrifying  the  construc-
 tiong  sanctioned  prior  thereto  and  the
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 क्या  प्रथान  अंज्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  तीन  रेएडटरों  भश्रर्थात्‌  भ्रप्सरा,
 साइरस  और  जेरलिना  द्वारा  वर्ष  1966-67
 के  दौरान  कितने  मूल्य  के  प्राइसोटोप  भौर
 लेवल्ड  कम्पाउड  बनाये  गये;  बौर

 (ख)  कितनी  भातरा  के  तथा  कितने

 मूल्य  के  प्राइसोटोप  शौर  लेबल्ड  कम्पाउंड
 देश  में  उपयोग  के  लिये  रखे  गये  तथा  कितनी
 मात्रा  के  प्लोर  कितने  मूल्य  के  उक्त  पदार्थ
 निर्यात  किये  गये  ?२

 भअचान  मत्ती  तथा  झ  ाक्ति  सन्नी

 (भीसती  इन्दिरा  गांघी)  !  (क)
 966—G7  के  दौरान  लगभग  20  लाख

 रुपये  के  मूल्य  के  आइसोटोप  झौर  लेबल्ड
 कम्पांउड  बनाये  गये  ।  जरलीना  रिऐक्टर  में
 झाइसोटोपो  का  उत्पादन  नहीं  होता  |

 (@)  11.3  लाख  रुपये  के  मूल्य  के
 2700  क्यूरीज़  के  रेडियो,  प्राइसोटोप  भौर

 लेबल्ड  कम्पाउंड  देश  मे  बेचे  गये  त्या  70,000
 रुपये  के  मूल्य  के  25  क्यूरीक्ष  का  निर्यात

 किया  गया  !

 Atomic  Purchase  Mission,  Paris

 ‘4410.  Shr;  Sitaram  Meart:  Wl  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  »  a  fact  that  Gov-
 ernment  have  decided  to  open  a  pur-
 chase  Mission  of  the  Atomic  Energy
 Department  in  Paris;

 (by  if  so,  the  requisite  qualifications
 preecribeg  Official  Incharge  of
 the  Mission  and  whether  the  present

 incumbent
 fulfils  the  requirements;
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 (९)  the  reasons  for  opening  this  new

 paseo  arnnaaed
 and  the  reasons  for  not

 esta  shing  our  Embassy  in  Paris  with
 thig  function?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shrimati  Indira
 Gandhi):  (a)  to  (c).  Government  have

 to  open  a  Purchase  Mission  of
 the  Atomic  Energy  Department  as  pa't
 ©f  our  Embassy  in  Paris.  The  duties  of
 the  official-incharge  of  the  Mission
 ‘would  mainly  consist  of  conclusion  of
 contracts  with  foreign  suppliers,  ar-
 rangements  for  shipping  and  insurance
 and  furnishing  of  commercial  :nforma-
 tion  to  the  Department  of  Atomic
 Energy.  The  officer  selected  was  for-
 merly  Director  General,  India  Stores
 Department  in  the  High  Commission  of
 India  in  London  and  later  Adminis-
 trator  of  Rajasthan  Atomic  Power  Pro-
 ject.  He  is  at  present  Officer  on  Special
 Duty  in  the  Department  of  Atomic
 Energy  ang  has.  therefore,  the  appro-
 priate  experience  required  for  the
 performance  of  the  duties  assigned  to
 the  Purchase  Mission  Our  Embassy  in
 Parig  does  not  have  any  organisation
 for  the  purpose  of  purchase  of  stores
 and  supplies.

 चीकिय  में  भारतीय  दूतावास  को  हुई  क्ति

 (क)  क्या  वीकिंग  में  भारतीय  दूतावास
 चर  हाल  में  डाले  गये  8  के  दौरान  दूतावास
 पर  किये  गये  पथराव  के  कारण  दूताबास  को

 हुई  अति  का  कोई  गुमान  लगाया  गया  है;
 I09  (Ai)  LSD—S.

 (4)  क्या  लीन  की  सरकार  से  इस
 क्षति  का  मुझावजा  मांगा  है;  भौर

 (ग)  यदि  हा,  तो  चीन  की  सरकार  ने
 इस  बारे  में  क्या  उत्तर  दिया  है  ?

 बंदेशिक-कार्य  मी  (ली  qo  क०
 चागला):  (क)  जीहा हा  पीकिंग में  भारतीय
 राजदूतावास  की  हाल  की  बेराबदी  के  दौरान
 कोई  18,200  २०  के  नुकसान  होने  का
 अनुमान  है

 (ख)  पीकिंग-स्थित  भारतीय  राजदूता-
 वास  समुचित  कार्रवाई  कर  रहा  है  1

 (ग)  प्रश्न  नहीं  उठता  |

 Indians  working  in  Foreign  Diplomatic
 Missions  in  India

 4412,  Shri  Shinkre:  Will  the  Minis-
 ter  of  External  Affairs  be  pleased  to
 state:

 (a)  the  total  number  of  Indians
 working  in  ali  the  foreign  diplomatic
 missiong  in  India  and  its  country-wise
 breakup;  and

 (b)  the  total  number  of  Indians
 working  in  the  Publicity  Departments
 of  all  those  foreign  Diplomatic
 Missions?

 ‘The  Minister  of  External  Affairs
 (Shri  M.  C.  Chagta):  (a)  3206;  country-
 wise  breakup  ig  shown  in  the  state-
 ment  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-
 878/67}.

 (b)  The  information  is  not  available,

 आाफकाह्जाणी  कोना,  भाषणपुर

 441s.  aft  कामेहवर  सिह  :
 शबी  अनु  लिस्प  :

 क्या  सूचना  झौर  प्रसारण मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि;  बिहार  में

 आगलपुर  में  स्थापित  किया  गया  घाकाशवाणी
 का  गया  केला  स्थापित  होने  के  बाद  दिन  में

 कई  बार  राब  हो  जाता  है;  भौर
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 (a)  यदि  हां,  तो  उसके  क्या  कारण  हैं
 लथा  उत  वेन्डर  के  प्रसारण  की  इस  खराबी
 को  ठोक  करने  वेः  लिये  सरकार  क्या  कार्यवाही
 कर  रही  है  ?

 घूजना  पौर  प्रसारण मत्रो  (ी के० Fo  कोल

 जाह)!  (क)  जी,  हा  ।

 (ख)  भागलपुर  प्राकाशवाणी  के  पटता
 केन्द्र  से  सम्बद्ध  एक  सहायक  केन्द्र  है  यहा
 5 मार्चे,  1967  से,  जब  से  यह  केन्द्र  चालू
 हुभा,  20  जून,  467  तक  24  बार  कार्यक्रम
 असाय  भ  झवरोध  हुभा  |  इन  झवरोधो  का

 मुख्य  क:रण  बिजली  का  फेल  हो  जाना  रहा
 रहा  है|  बिजनी  देने  वाले  स्थानीय  प्रधि-
 कारियों  से  बिजली  देने  के  अबन्धों  में  सुधार
 करने  का  अनुरोध  किया  गया  है  |

 Compensation  to  People  Affected
 During  Defence  Preparations

 44i5.  Shri  G.  S.  Diilion:  Willi  the
 Minister  of  Defence  be  pleased  to
 state:

 fa)  whether  Government  have  re-
 ceived  any  representations  from  any
 State  between  962  ang  967  regarding
 the  exr-gratie  payment  of  compensa-
 tion  tg  the  people  affected  during  the
 preparatory  stage  of  Defence  prepara-
 tions;

 (b)  if  s0,  the  criteria  laid  down  for
 the:

 (7)  assessment  of  compensation;

 (uy  appointment  of  any  military  or
 civil  authority  to  assess  the
 damage;

 (a  qisbursement  afd  reimburse-
 Ment  of  compensatio,  to  the
 persons  affected  by  such  pre-
 parations?
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 ment  sanctioned  a  scheme  for  payment
 of  ex-gratia  compensation  to  the  affect.
 ed  persons  The  scheme  was  jater  ex-
 tendeg  to  Jammu  and  Kashmir  in
 May  i965  Oy  receiving  similar  repre-
 sentations  from  that  State,  After  the
 Indo-Pakistan  confict  In  September
 ‘1965,  the  Government  further  extend-
 ed  the  scheme  to  the  other  border
 States/Union  Territory,  viz,  Gujarat,
 Punjab,  Rajasthan  Uttar  Pradesh,
 West  Benga)  and  Tripura.

 (b)  Compensation  payable  ig  to  be
 assessed  by  the  Local  Revenue  autho-
 tHlies  in  consuitation  with  the  repre-
 sentative  of  ihe  Director,  Miulitary
 Landy  &  Cantonments  The  extent  and
 nature  of  damages  for  which  com-
 pensation  is  to  be  paid,  should  also  be
 accepted  by  the  loca)  miltary  autho-
 rities  before  payment  js  made,  In  order
 to  give  immediate  relief,  50  per  cent
 of  the  approved  compensation  in  each
 case  bw  to  be  paid  straihtaway  hy  the
 Collector/Deputy  Commissioner  Ac-
 cording  to  the  original  orders,  the
 balance  could  be  paig  only  after  get-
 ting  Government  of  India’s  sanction.
 With  a  view  to  expediting  payment
 of  the  balance  of  compensation,  Gov-
 ernment  have,  in  February  1967,  de-
 legated  powers  to  the  officers  of  the
 Miltary  Lands  &  Cantonments  Ser-
 vice  to  issue  sanctions  up  to  a  limit
 of  Ra  50,000  in  each  case

 nz  hrs,
 MOTION  FOR  ADJOURNMENT

 INCIDENTS  IN  TIHAR  JAIL

 Mr.  Speaker:  Last  Friday,  a  number
 of  Calling  Attention  Notices  and  Ad-
 jyournment  Motion,  regarding  the  situ-
 ation  about  Tihar  Jail  were  given  to

 on  the  Demends  of  the  Home  Ministry
 today,  ]  thought  we  could  discuss
 also,  with  the  Demands.  But  in
 Meanwhile,  some  Members  of
 Houre,  including  those  from  the  Con-

 party  and  other  pa  as  well,
 have  visited  the  jail,  ang
 impressed  upon  me,  that  the  situation
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 fhings,  The  Memberg  want  at  least
 some  time  allotted  for  this  purpose.
 The  Congress  Memberg  and  Members
 from  the  Swatantra  Party  also—many
 others  alzo—have  visited  the  jail.
 Thetefore,  I  thought  that  within  the
 Home  Ministry  Demands,  a  little  more
 time,  an  hour  or  so,  could  be  allotied
 in  the  afternoon,  so  that  the  Minister
 may  make  a  statement.

 Shri  Nath  Pal  (Rajapur)'  Why  net
 the  Adjournment  Motion?

 Mr.  Speaker:  No  please  The  whole
 thing  :  there  (Interruption)  Let  me
 comulete  H  vo.  agrec,  al  2  p.,  the
 Home  Minis'er  may  meke  a  statement,

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affailry  (Shri  Vidya
 Charan  Shukla):  Yes

 Mr,  Speaker;  Then  at  4pm.  we
 would  take  up  thig  question  and  dis-
 cuss  it  for  an  hour  or  so,  because  the
 half-hour  discussion  comes  up  at  530

 Shri  Surendranath  Dwivedy:  (Ken-
 drapara):  Tins  time  taken  up  for  this
 subject  will  not,  I  hope,  be  reduced
 from  the  Home  Ministry  Demands’
 time  We  have  i04  hours  for  the
 Home  Ministry  Demands.

 Mr.  Speaker:  I  do  not  mind  The
 point  is,  105,  hours  have  been  allot-
 ted  for  the  Home  Ministry  Demands.
 If  you  want  two  more  hours,  ig  the
 Government  have  no  objection,  I  do
 not  mind.  What  I  am  saying  75  104
 hours  are  allotteg  for  the  Home  Minis-
 try  Demands  If  you  want  to  take  out
 of  that  Fry  hours.  well  and  gond  Or,
 if  you  want  one  more  extra  hour,  the
 Government  may  have  no  objection.
 Anyway,  by  the  2ist  July,  we  will
 have  to  guillotine  the  rest  of  the  De.
 mands.  That  means,  one  more  De.
 ‘mand  will  have  to  be  cut  down  to  that
 extent  We  will  discuss  the  Home
 Ministry's  demands  for  3  days.  If
 you  want  one  more  hour,  we  will
 extend  it.

 wh  ््थु  लिमये  (मुगेर)  :  भाप  सदन
 अतिचर  को  भी  रखिये,  हम  लोग  23%,
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 इस  तरह  से  सब  भागों,पर  अहस  भी  दी
 जायेगी  |

 Mr,  Speaker;
 question,

 Bro  राज  भनोहर  होहिया  (कन्नौज)
 *

 आपकी  बहुत  मेहरबानी  है  कि  आपने  इस
 विषय  पर  व,द  करतमे  का  अवसर  इस  सदन
 का  दया  है,  लेनिन  यह  विषय  ऐसा  है  कि
 इस  पर  बगल  प्रस्ताव  जहूरा हो  जाता  है  |
 धजायबघर  के  जानेवरोी  फा  बन्द  बर  के  प्रगर
 उन  पर  गाली  चलाई  जाथ  .

 Mr,  Speaker:  It  is  all  the  same.
 After  discussion,  you  can  throw  out
 the  Home  Ministry’s  Demands,  It  is
 the  same  as  the  adjournment  motion.

 That  re  a  different  |

 Vo  रास  सनोहर  लोहिया  अध्यदा

 महंदय,  जेल  के  प्रन्दर  कंदियों  को  पीटना
 बेसा  ही  जैसा  जानवरों  को  झजायवधर  मे
 रख  कर  गोली  चलाना  ।  यह  इतना  निर्दयी
 काम  हुआ  है  कि  इस  पर  स्थगन  अस्ताव  के

 अति  रिक्त  और  कोई  रीया  हो  गही  सकता
 झौर  ऐसी  अवस्था  म  जब  कि  यहां  पर  दो
 झदरमियों  को  मालूम  हता  है  कि  इस  बुरो
 तरह  पीटा  गया  है  कि  वें  गायब  है,  पता  नहीं
 भर  गये  हैंया  क्या हो  गया  है।  उनका  चाहें
 तो  नाम  भी  शता  सकता  हू,  वह  छप  भो  चूका
 है  वहां  पर  चोट  खाने  वाले  लोग  मामूलो
 लोग  नही  हैं,  बिडवान  आदमी  हैं,  उनको  राय  से

 हमा रा  मतभेद  हो  सकता  हैं,  स्वामी  करपात्री
 जी  जैसे  लोग  t  ऐसी  झवस्था  में  मैं  यह  बहुत
 जरूरी  समझता  हूं,  खास  तौर  में  जब  कि
 देश  का  दिमाग  टूट  रहा  है,  ऊ+  के  किसान
 घौर  मजदूर  मारें  जाते  है,  तब  दूसरी  तरह
 के  लोग,  समझों---स्वतद्व  पार्टी  वाले,  जनसंच
 पार्टी  वाले  चुप  रह  जाते  है,  जब  गऊ  'रकावाले
 मारे  जाते  है  तब  ये  कम्यूनिस्ट  झौर  दूसरे  छोग

 अप  रह  जाते  हैं  |  इसलिये  यह  जरूरी  हो
 गया  हैं  कि  देश  का  दिमाशा  एक  जैसा  बनना

 ब्योहिये,  हर  एक  मनुष्य  की  कोमत  को  विसकुल
 ऊंचा दता  कर।  बगर  इस  सदन  में  इस  बात  के
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 [8to  राम  मतोदर  लो  दिया]
 ऊपर  स्थगन  प्रस्ताव  के  रूप  भे  बहुस  करें
 तब  EC  हम  मनुष्य  क  मूल्य  को  समझ  पारवेंगें,
 बरना  यह  दि,  ग  ूडता  चला  जायना  भौर

 टूटत  टूट  जान।  Cag  हरका  २  एु+  ५  सहारे
 दूसरे  का  पोटेवा  और  कम  दूसरे  के  सह।रे

 पहले  को  वोटेंगो  ढप, नये  में  चाहया  ह क
 चप  इस  स्वगन  प्रस्ताव  को  मजूर  करें  t

 Shri  Ranga  =  rose—

 Mr.  Speaker:  We  are  discussing  it
 at  4  o'clock  Why  rawe  it  now?

 Shri  Ranga  (Smkakulam)-  Thai  75
 not  the  question,  I  am  concerned
 about  the  procedure  also  I  em  glad
 you  have  recognised  the  seriousness  of
 this  particular  subject  and  therefore
 You  vere  good  enough  to  recommend
 i,  the  House  that  som:  sp-cial  time
 shoulg  be  given  to  it  But  there  are
 ways  of  giving  that  time.  There  are
 ways  of  bringing  these  things  not  only
 ४७  the  notice  of  Government  but  of  the
 country  also.  When  a  thing  like  this
 happens  under  the  very  nose  of  Gov-
 ernment  and  of  Parliament  here  m
 Deiri,  when  so  many  people  are  being
 beaten  up,  it  speaks  of  iaxity  of  con-
 trol  of  the  Central  Government  ove:
 the  jail  administration  It  is  of  such
 a  serious  nature  that  it  ought  to  be
 brought  to  the  notice  of  the  country
 through  an  adjournment  motion
 Therefore,  I  think  you  would  be  good
 enough  even  now  to  allow  an  adjourn-
 ment  motion  to  be  moved  in  regard  to
 this  matter.  I  am  told  some  of  our
 friends  have  already  given  notice  of
 it.  Otherwise,  if  the  House  does  not
 give  that  kind  of  importance  to  a
 matter  Like  this,  anything  else  may
 happen  here.

 “Mir,  Speaker:  I  am  flad  he  7६  sup-
 porting  your  demand.  Day  before
 yesterday  and  again  this  morning.  I
 discussed  this  matter  with  members

 cause  if  anybody  wanted  to  censure
 the  Government,  they  may  do  so  by
 throwing  out  the  Home  Ministry's
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 Demands.  Mr.  Vajpayee  and  Mr.
 Gupta  also  agreed.

 Shri  A.  8,  Vajpayee  (Balrampur):
 I  agreed  only  beacause  you  did  not
 allow  the  adjournment  motion.

 Mr.  Speaker;  Of  course,  I  do  not
 want  to  come  in  your  way.  But  7
 thought  that  this  was  a  proposal  which
 you  all  had  accepted.

 att  प्रकाशबीर  शास्त्री  (हापुड़)  ¢

 बह  गया  कर  सकत  है  लेकन  हम  पोगो  नही
 कर  सकते  इस  बात  पर  1,

 Mr.  Speaker:  We  are  voting  the
 Demands  for  Grants  of  the  Home
 Ministry.  Adjournment  motion  also
 amounts  to  the  same  thing  Anyway,
 since  the  matter  was  raised  I  thought
 I  wilt  allow  a  discussion.  So,  no  More
 discussion  on  this  now.  The  state-
 ment  on  the  Calling  Attention  Notice
 will  be  made  at  2  O'Clock.  At
 4  O'Clock  we  will  begin  the  discussion.
 Now,  Shr:  Venkatasubbazah.

 Shri  Ranga:  Sir,  at  this  rate  it  will
 be  difficult  for  us  to  function  We
 want  to  make  our  observations;  but,
 you  are  on  your  feet.  The  moment
 you  resume  your  seat  you  call  on  the
 next  item,  Then,  how  is  it  possible
 for  us  to  make  any  submission  at  all?
 At  this  rate,  we  can  distmss  the
 chapter  relating  46  Adjournment
 Motions  in  the  Rules  of  Procedure

 Mr.  Speaker:  I  have  allowed  some
 discussion,

 Shri  Ranga:  What  is  it  thet  you
 have  allowed?  When  there  an
 adjournment  motion  the  proper  couTze
 open  to  you  is  to  see  if  50  members
 are  there  in  support  of  it)  This  वा  not
 fair.
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 time;  it  ig  good.  But  why  should  you
 object  to  its  being  treated  as  an  ad-
 journment  motion?

 शी  ब्रकाहयीर  शास्त्री  प्रध्यक्ष  महोदय,
 श्री  झटल  बिहारी  वाजपंयो  पौर  श्रो  कवर  लाल

 शुप्त  क  साथ  क्‍या  बातचोत  हुई  उस  मामले  मं
 में  नहीं  जाना  चाहता  लेक्नि  विषम  की

 गम्भो  रता  वो  प्राप  के  द्वारा  में  सदन  3  सम्मुख
 झवण्य  उपस्थित  करना  चाहता  हू  यह
 अटना  जो  तिह'ड  जेल  म  हुई  है  यह  सामान्य
 चटना  नहीं  है  ।  गह  वही  लोग  हैं  जिन्होंने
 जेल  के  अन्दर  सत्याग्रहिया  पर  म्रावमण
 किया,  इन्होने  ही  7  नवम्बर  का  पालियामेट
 झवन  के  बागें  हक :.. क  बन्द  कराने  के  लिए
 जो  प्रदर्शन  हुआ  था  उसभ  भी  सम्मिलित  होक र
 उत्पात  किया  था  |  उसके  पीछे  सरकार  का

 हाथ  है  ।  भ्राज  सरकार  इसको  सामान्य
 अर्चा  बरवे  इस  विधय  की  गम्भोरता  से  बच

 रही  है  |  इसालए  जो  इस  पर  काम  रोको
 प्रस्ताव  झाया  है  आप  उस  प्रस्ताब  का  उसी
 रूप  मे  ने  तोवि  1बव  का  गम्भारतां  हेलकों
 से  हो  पाये  |  इतना  सै  आपसे  निवेदन  करना

 चाहता  हू

 श्री  कंबरलाल  गुप्त  :  (दिलला  सदर)
 मेरा  नाम  ग्रोर  वा  जय  जो  का  नाम  आया  है|
 आपने  भी  हमारा  नाम  लिया  शौर  शास्त्री  जी
 ने  भो  लिया  |  मैं  कबल  इतना  बटना  भाहता
 हू  कि  मैं  ने  और  मेरी  पार्टी  द  Fs  सागों  ने

 शुन्षवार्‌  को  झायकों  कौल  प्रटशन  नोटिस
 दिया  था  4  वह  ाप  मजूर  नही  किया
 उसके  बाद  हमार।  पार्टी  के  कुछ  लान  काग्रेस,
 सोशहिस्ट  पार्टी  बौर  व्यतत्न  पार्टो  के  कुछ
 लोगो  के  साथ  जेल  म  गये  शौर  वहा  जो  हमन
 देखा  भ्रध्यक्ष  महांदय,  ऐमा  था  कि  दिलला  की
 जेल  के  इतिहास  म  व  भ।  ऐसा  नहीं  हुआ

 थी  प्रकादबीर  झास्जी  :  (हन्दुस्तान  के

 इतिहास  मे  कभो  ऐसा  नहीं  हुझा  ।
 Mr,  Speaker:  Do  not  go  into  the

 merits,

 जी  बांचरलाल  न्प्तः  इंसानों  को  हैवानों
 की  तरहे  मारा  गया  उनको  क़त्ल  करने  की
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 घमकी  दो  गया,  उनका  पाटा  गया  t  जेल  की
 झीरतों  के!  ऊपर  भा  हमला  किया  गया  और
 भ्गर  वह  25-30  लौग  उनको  मदद  नहीं
 करन  ता  उन  औरतो  का  भी  कत्ल  होता  t
 प्रध्यक्ष  महोदय,  वहा  जल  में  खून  धह  रहा  ह  ॥
 हम  आपक  पास  भय  हम  सब  लगा  अमल  कर
 झापके  पास  आये

 Mr.  Speaker:  You  can  say  all  this
 in  the  afternoon  Further,  ]  am  cal-
 ling  your  leader  Why  don’t  you  al-
 low  him  to  say  something?

 aft  कंधरलाल  चुप्त :.  चूकि  अभी  मेरा
 a  दाजपेयी  जी  का  नाम  लिया  गया  इस  लए
 मुझे  एक  मिनट  में  झपनी  बात  कह  लेन  दी
 जाय  ।  शास्त्री  जी  ने  जो  हमारा  अभी  नाम
 लिया  और  कहा  कि  हमारा  झापने  साथ
 एग्रीमेंट  हुआ  dt  मैं  बतलाना  चाहता  हू  कि
 दरप्रसल  हमारी  और  आपकी  क्या  बानचीत

 हुई  थी  ?

 Shri  Hem  Barua  (Mangaldai):  He
 wanted  to  throw  some  hght  on  a  sec-
 ret  deel  whuch  they  have  made  with
 you.

 शी/लटल  बिहारी  बाजपेयी  :  No  secre,
 dea],  प्रध्यक्ष  महोदय,  जब  आज  प्रात  काल
 हम  लोग  श्ापसे  मिले  तो  हमने  झापसे
 निवेदन  किया  था  कि  हमने  इस  ढारे  मे
 स्थगन  प्रस्ताव  दिया  है  और  प्रा  प  उसे  स्वोकार
 करे  बौर  सदन  को  चर्चा  करने  का  मौका  दे
 झापन  यह  झापत्ति  की  के  गृह  मत्रालथ  की
 मांगों  पर  विचार  हा  रहा  हैं  इसालए  शाप
 स्थगन  प्रस्ताव  पर  इराको  चर्चा  का  मौका
 नहीं  देंगे  ।  उसके  याद  यह  सुझाव  थ।  के  हमे
 विवाद  के  लिए  झलग  समय  दें  लेकिन  हम
 लोग  चाहत  है  कि  स्थगन  प्रस्ताव  झाप  स्वीकार
 चरे।  सदन  के  झौर  भी  सदस्य  इससे  सहमत
 है  इसलिये  इस  मामले  पर  स्थगन  प्रस्ताव
 के  रूप  में  ब्य्चा  होनी  भनाहिए  da  तो  में

 चाहूंगा  कि  काप्रेस  के  सदस्य  भी  जेल  भें  जो
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 कुछ  हुमा  सनक  सित्दा  करें  लेकिन  केन्द्रीय
 सरका र  अपना  (जिम्मेदारों  से  बच  नहीं  सकती
 और  इस  मामले  मे  हम  उसको  निन्दा  करना
 चाहेंगे  ।

 Mr.  Speaker:  Since  Congressmen
 had  also  visited  the  jail,  at  least  some
 of  them,  I  thought  it  was  a  non-party
 affair  ang  it  must  be  highlighted;  it
 ig  not  a  question  of  censuring  the
 Government  because  it  cuts  across  all
 party  lines.  Cogressmee  had  gone  to
 the  )aill;  SSp  trends  were  also  there—
 ali  of  them  had  gone  So,  you  can
 bring  it  through  8  call-attention
 motion  Ag  Shri  Vajpayee  says,  call-
 attention  notices  are  there,  g  number
 of  them,  and  adjournment  motions
 are  there  and  =  after  discussion,  not
 only  this  morning  but  even  two  days
 ago  when  they  came  to  me,  I  sug-
 gested  that  out  of  the  time  allotted
 for  the  Home  Munistry’s  Demands  I
 would  allow  one  full  hour  for  you
 fmends,  who  have  inspected  the  jail,
 including  Congress  friends  who  were
 there,  and  they  could  pinpoint  it
 Today  they  said  that  there  should  be
 a  call-attention  motion  and  this  morn-
 ing  I  allowed  a  call-attention  motion.
 After  my  coming  here,  you  want  an
 adjournment  motion  The  time  is
 the  same,  l4  hours  ate  allotted  for
 this—4  to  5.30.  If  you  want  to  call
 i+  an  adjournment  motion,  I  have  no
 objection  You  cay  cali  it  so  But  I
 do  not  know  whether  st  is  going  to
 serve  any  useful  purpose  However,
 at  least,  in  future  I  must  be  careful
 while  discussing  I  have  learnt  a
 lesson  mow.  Shri  Nath  Pai  may  ask
 for  the  leave  of  the  House

 Shri  S.  8.  Kothari  (Mandsaur):  On
 a  point  of  order,  Sir.  How  can  the
 Houge  discuss  the  Demands  of  ten
 ministries  in  one  day?

 Mr.  Speaker:  Aj)  the  Demands  that
 are  pending  on  that  day  and  which
 h>ve  not  been  discussed  will  be  voted
 without  discussion,  It  is  such  a  sitn-

 9957  JULY  3,  7967  BG.  (Min,  of
 Home  Affairs)  =o

 ple  matter.  Should  %  be  the  subject
 matter  of  a  point  of  order?  Any
 Demand  which  is  not  discussed  will
 be  guillotined  ang  voted,

 aft  at  लाल  गुप्त  :  फौल  झर्टशन
 द॑'  बजे  नही  होगा  ?

 Mr.  Speaker:  How  can  you  have
 both?

 Shri  Piloo  Mody  (Godhra):  Sir,  you
 should  make  a  rule  that  nothing
 should  be  gullotined  on  the  Budget.

 Shri  Nath  Pal:  Sir,  I  beg  leave  of
 tne  House  to  move  the  adjournment
 motion.

 Subhag  Singh):  No  Suir.

 Mr  Speaker:  Then,  we  will  take
 it  up  at  4  o'clock

 2.37°  he.

 ESTIMATES  COMMITTEE

 Fourty  है... - अ
 Shri  P.  Venkatasubbalah  (Nandyal):

 Sir,  I  beg  to  present  the  Fourth  Ke-
 port  of  the  Estimates  Committee  on
 th  Ministry  of  Education—(i)  Na-
 tional  Museum,  New  Delhi;  and  (ii)
 National  Gallery  of  Modern  Art,  New
 Delhi.

 I2.38  hrs,

 *DEMANDs  FOR  GRANTS,  9¢7-62—
 Contd.

 Minustay  or  Home  Arvrams

 Mr,  Spesker:  The  House  wil)  now
 take  up  discussion  and  voting  on

 *Woved  with  the  recommendation  of  the President.  8  |  7
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 Mr,  Speaker:  Motion  moved

 “That  a  sum  not  exceeding
 Rs  4,15,20,000,  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  9§8  in
 r@spect  of  ‘Ministry  of  Home
 Affairs’.”

 DemMaAnpd  No.  42—-CasrNver

 Mr,  Speaker:  Motion  moved:

 “That  o  sum  not  exceeding
 Rs  39,70,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  im  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March.  1988,  in
 respect  of  ‘Cabinet’.”

 (Min.  of  Home
 Affairs)  and

 Demanp  No.  44~—Pouce

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  24,96,94,000  be  granted  to  the
 President  to  complete  the  sum!
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Police’.”

 Demann  No  45—Census

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  70,18,000°  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  dist  day  of  March,  1968,  ह. छ
 respect  of  ‘Census’.”

 Demanp  No.  46—Sraristics

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  excecding
 Rs.  2,35,23,000  be  granted  to  the
 President  to  ccomov!ete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  Merch,  1968,  in
 respect  of  ‘Statistics’.”

 DEMAND  No.  43—ADMINISTRATION  OF  Demanp  No.  47—Patvy  Purszs  AND
 JUSTICE

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  2,20,000  be  granted  to  the
 President  to  complete  the  gum
 necessary  to  defray  the  charges
 which  will

 come  Fa
 cOurse  of

 payment  during  yeer  ending
 the  3ist  day  of  March,  1008,  in
 respect  of  ‘Administration  of  Jus-
 tice’.” .

 ALLowanczs  or  InpIAN  RULERS

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  88,000  be  granted  to  the
 President  to  vomplete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  yeer  ending
 the  Sist  day  of  March,  1968,  in
 tespect  of  ‘Privy  Purses  and  Al-
 lowances  of  Indian  Rulers’.”



 9061  DG,

 (Mr,  Speaker}
 Daneanp  No,  48—TennrromrAr  AND

 PourricaL  Prnsrons

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  +12,64,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  1968,  in
 respect  of  ‘Territorial  and  Political
 Pensions'.”

 Demanp  No.  49—De.zr

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  23,00,88,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Delhi'.”

 Demanp  No  50—CHANDIGARK

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  2,67,11,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  1968,  in
 respect  of  ‘Chandigarh’.”

 Demanp  No.  5]—ANDAMAN  AND
 NicosparR  [SLANDs

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  4,2i,66,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 wach  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  dey  of  March,  1968,  in
 respect  of  ‘Andaman  and  Nicobar
 Island.’.”

 Demann

 JOLY  3,  967  (Min.  of  Home  Affairs)  gob

 Damanp  No.  52—Tareat.  Angas
 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding Bs.  +14,48,82,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Slst  day  of  March,  1968,  in
 respect  of  ‘Tribal  Areas’.”

 Demann  No  53—Dapra  ann  Nacark
 HAVEL]  Anza

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs,  30,41,000,  be  granted  to  the
 President  to  complete  the  sum

 payment  during  the  year  ending
 the  S3lst  day  of  March,  1968,  in
 respect  of  ‘Dadra  and  Nagar
 Haveli  Area’.”

 DemaNp  No  54—-Laccaprve,  Mimicor
 AND  AMINDIVI  ISLANDS

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  not  excceding

 Rs  65,8i,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Laccadive,  Minicoy  and
 Amindivi  Islands'.”

 ExrenpsTvee  or  tHe  Ministry  or
 Homer  Arrars

 Mr.  Speaker:  Motion  moved:

 “That  8  sum  not  exceeding
 Rs  -2,67,85,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  def:  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending.
 the  3ist  day  of  March,  ‘1968,  in
 respect  of  ‘Other  Revenue  Expen-
 diture  of  the  Ministry  of  Home
 Affairs'.”

 No.  55-—Orna  Revanu®



 gobs

 Dmuany  No,  24—Carrra,  QUAY  ON
 Union  Tererrors  ann  Trf®4t  Ansss

 Mr.  Speaker:  Motion  mov®?:

 “That  a  sum  not  exceeding
 Rs,  -48,29,95,000  be  granted  to  the
 President  to  complete  ‘he  sum
 necessary  to  defray  the  “arses
 which  will  come  in  course  of
 payment  dunng  the  yeA™  erhng
 the  3ist  day  of  March,

 1068,  ४9 respect  of  ‘Capital  Outlay  in  mon
 Territories  and  Tribal  Afe®*’-

 Demann  No,  25—Oruft  CAPITAL
 Ouray  or  THe  Minrerry  OF  Home

 AFFAIns

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  ¢@xceeding
 Re  24,41,000  be  grani#d  to  the
 President  to  the  sum

 charges
 course  of

 DG.

 necessary  to  defray  th
 which  will  come
 payment  during  the  v4"  ending
 the  3ist  day  of  Marci  1968,

 Me respect  of  ‘Other  Capita)  Outlay
 the  Minstry  of  tome  Affairs’.

 Shin  P  K  Deo

 Shri  P.  K  Deo
 (Kalat  ther the  Home  Miruster  is  n

 Mr,  Speaker:  Shri  Shu*!@  8  there.

 Sir,

 hike  to  pmpoint  my  obséTvations
 ae fome  of  the  burning  problems

 concern  this  Ministry.

 1233  hrs.

 (Mex  Drury  Sreaxer  mt  the  Chair]

 rendered  everything
 fathers  had  built  at  the  feet  of  mother
 India  at  the  patriotic  call  of  Sardar

 Patel,  we  feel  stunned  and  staggered

 ABADEA  a,  2889  (SAKA)
 aa  Po

 Home  9०54
 aia)

 at  the  way  this  country  and  its  admi-
 nistration  is  gomg  into  pieces
 tening  the  very  fodundation  of  our
 democratic  edifice  by  the  misdeeds  of
 the  party  in  power  which  has  hardly
 38  per  cent  of  popular  support  There
 is  widespread  lawlessness,  chaos  has
 been  let  loose,  street  fights  and  shed-

 .@ing  of  Indian  blooa  through  Indwan
 bullets  have  become  daily  occurren-

 tax-evaders  and  corrupt  Munsters.
 We  are  utilsimg  Emergency  powers
 only  to  arrest  and  detain  without
 trial  political  opponents,  students  and
 labour  leaders  who  do  not  tow  the
 line  of  the  party  in  power  When  the
 Home  Minister  with  all  the  glamour
 came  to  take  charge  of  Defence  Min-
 istry  in  ‘1962,  he  came  with  Don-
 quixotic  clarm  that  he  comea  from
 Maharashira,  and.that.  he.  sil  at.  Ao

 Sir,  it  is  a  disgrace
 dullah  has  been  ro  (ing  in  jail
 ruining  his  health.
 ed  in  958  but  that
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 (Shri  P.  K.  Deo]
 There  w  absolutely  no  justification

 for  the  continuance  of  the  Emergency
 powers.  We  have  been  claiming  all
 the  time  and  we  still  reitrate  our
 demand  of  iminediate  withdrawal  of
 the  Emergency,  the  repeal  of  the
 Defence  of  India  Act  and  the  resto:  a-
 tion  of  fundamental  right  of  citizens
 which  have  been  suppresseq  under
 the  provisions  of  this  Ac:.  The  state-
 ment  of  .be  Home  Minister  tor  the
 continuante  of  the  Emergency  ocy  not
 convincing.  He  has  not  given  any  new
 reason  for  that  After  all  history  and
 geography  hag  made  Pakistan  and
 Chima  our  neighbours  and  they  will
 continue  to  remain  our  neighbours  for
 all  times  So,  ae  does  not  mean  that
 emergency  will  contnue  for  all  times
 ‘a  come  He  has  rather  taken  the
 Plea  for  the  continuance  of  the  Emer-
 genev  because  af  the  internal  matters
 in  the  country  The  hand-  of  the  law
 of  the  land  are  quite  long  enough
 to  deal  w.th  anv  such  castes  I  am
 so-ry  to  state  that  the  state  of  affairs
 has  come  to  such  a  stige  ‘hat  the
 lieme  Munister  has  to  be  gheraced  by
 #  5७  owr  nolicemen

 Shri  A.  B.  Vajpayee  (Balrampur).
 Where  5  the  Home  Minster?  He
 should  be  present  m  the  House

 Shrj  Surendranath  Dwivedy  (Ken-
 d-apn~a):  The  Home  M'ni.ter  should
 be  here

 Sbri  aA  B.  Vajpayee:  I  rise  on  a
 point  of  propriety

 उपाध्यक्ष  महीदय,  टम  गृह  मजालय
 की  मार्गों  पर  विचार  फर  रहे  है  -  यह  यहुत

 हन्वद्ूग  मतब्नालय  है  प्रौर  यह  मांगे  बहुल
 महत्वपूर्ण  है  1  प्राखिर  गृह  सत्री  महोंदव  कहा
 है  ”  उतको  सदन  में  होता  दराहिय  t

 The  Minister  of  Parliamentary
 Affairs  and  Compnunisa‘ions  (Dr
 Ram  Subbag  Singh):  Sir,  the  Minister
 of  State  Is  present  in  the  House  The
 Ministry  ts  being  represented  by  him

 FULY  gs  i907  (Mim  of  Home  Affaiws)  9066

 Shri  A,  B.  Vajpayee:  We  want  the
 Home  Minister  here.

 °

 The  Minister  of  State  ह. अ  the  Minis-
 try  of  Home  Affairs  (Shri  Vidya  Cha-
 tam  Shukia):  You  must  give  a  clear
 iuling  on  this  matter.  What  is  the
 meaning  of  raising  such  questions  on
 the  floor  of  the  House?  We  represent
 the  Government,  the  Ministry  here.
 Why  should  such  questions  be  raised
 here?

 Shri  A.  8.  Vajpayee:  I  strongly  ob-
 ject  to  the  remarks  made  by  the
 Minister

 Shri  Surendranath  Dwivedy:  Pro-
 Paety  demands  that,  when  the  Min-
 istry's  Demands  are  being  discussed,
 the  Cabinet  Minster  concerned  must
 be  present  im  the  House.  The  Home
 Minister  should  be  present  in  the
 House  Otherwise,  any  Mimater  or  the
 Parliamentary  Affairs  Minister  can
 claim  to  represent  alt  the  Ministries.
 That  is  not  the  way  They  should
 show  come  respect  to  the  House

 Shri  A.  B  Vajpayee:  It  is  3  ques-
 tion  of  propriets-

 Shri  Ranga  (Srikakulam).  First  of
 all  I]  d.d  not  wish  to  rause  this  objec-

 tion  becavse  I  did  not  want  to  lose
 my  time  But  then  my  hon  ftnend

 -nould  have  noteg  that  it  is  not  any-
 hody  who  has  mused  the  objection.
 The  leaders  of  groups  have  rawed  this
 objection  He  has  the  temerity  to  give
 ‘hat  kind  of  an  answer.

 Shri  Vidya  Charan  Shukla:  What  is
 wrong?  (Interruption).

 Shri  A.  8.  Vajpayee:  He  must  be
 pulled  up

 Shri  Pleo  Mody  (Godhra):  He
 should  be  asked  to  apologise  fo  the
 House



 that.  Anybody  and  everybody  can  be
 Piomoted  and  my  hon.  friend  has
 been  promoted,  all  good  luck  for  all
 best  wishes,  but  that  does  |  ™mean
 that  he  should  arrog
 this  kind  of  thing  ag  is
 the  repository  of  the  propriety  in
 this  House  It  as  for  you,  Sir,  to  say

 he

 Shri  Piloe  Mody:  I  suggest  that,  if
 he  does  not  come,  you  adjourn  the
 House

 Mr.  Deputy-Speaker:  Normally  he
 is  expected  to  be  here.  When  annual
 demands  are  debated,  the  Cabinet
 Minister  who  Ww  responuble  is  ex-
 pected  to  be  present,  but  the  Oppo-
 srtion  leaders  should  also  realise  that
 there  are  occasions  when  because  of
 certain  urgent  matters  or  certain
 urgent  things

 Shri  Surendranath  Dwivedy:  What
 is  the  urgent  matter”

 Mr.  Deputy-Speaker:  they  are
 not  able  to  be  present  I  can  assure
 them  that  he  will  be  kere  shortly.

 Shri  Ranga:  He  should  be  humble
 enough  to  say  that...

 Mgr.  Deputy-Speaker:  In  his  absence,
 vf  the  Minister  of  State  is  here.

 Shri  Banga:  This  is  not  the  answer
 ene  coult  expect  from  him.

 Mr,  Deputy-Speaker:  He  will  be
 here  shortly

 Shri  Vidya  Charan  Shukla:  It  u  a
 recognised  Parlismentary  practice
 that  any  Minister  in  the  Ministry  can
 be  present.  I  agree  that  the  Home
 ‘Migister  could  be  here,  or  should  be
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 here,  I  am  not  disputing  that,  but  if
 the  Home  Minister  is  not  here  and
 another  Minwter  from  the  Minustry
 is  here,  it  does  not  mean  that  any
 disrespect  has  been  shown  to  the
 House.  The  Home  Ministery  has  gone
 to  the  Tihar  Jail  He  came  from  Bom-
 bay  this  morning.  He  will  be  coming
 here.  (Interruptions).  That  is  ano-
 ther  matter

 Shri  A.  B.  Vajpayec.  He  has  the
 temerity  to  talk  like  that!

 Shri  Ranga:  He  owes  an  apology  to
 this  House  He  cannot  go  on  behaving
 in  this  manner  Me  should  behave
 himself  He  ३3५  here  by  sufferance

 Shri  Vidya  Charan  Shukla;  I  am
 not  willing  to  accept  good  behaviour
 unly  on  our  side  They  should  also
 know  how  to  behave  themselves

 Shri  Ranga:  He  has  to  learn  from
 us  (Interruptions).

 Mr,  Depaty-Speaker:  Order,  order
 His  protest  was  rightly  recorded
 here

 Shri  Atal  Behari  Vajpayee:
 could  have  said  that  earlier.

 one  minute  You  have  missed  the

 It  was  pointed  out  here  that  the  Home
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 जी  कंजरसाल  oe  (दिल्ली  सदर)  :

 हू  पहला  मौका  नही  है  7  इस  तरह  का  गलत
 तरीका  पहले  भा  God  म॑  हो  चुका  है  t
 हाउस  को  लाइटलो  लिया  जाता  है  y  यह
 चीज  ठाक  नहीं  है  ।  ज,  मत्री  महोंदय  ने
 कहा  उस  क।  मे  गान  भा  लू  ता  भो  बात  यह
 है  .  (व्यबयान) . .. ..  अगर  यहा  पर
 कौविनेट  मिनिस्टर  नही  है  10 अ  हाउस  को
 इस  तरह  से  लाइटलो  ।लया  जाता  है,  तो  फिर
 इस  डिमान्ड  को  डिस्कस  करने  से  कोई
 फायदा  नहीं  है  4

 Shri  Sheo  Narain  (Basti):  J  rise  on
 a  point  of  order.

 Mr.  Deputy-Speaker:  He
 please  resume  his  seat.

 may

 Shri  Shee  Narain:  I  am  standing
 on  a  point  of  order.

 Mr.  Deputy-Speaker:  I  will  listen
 to  his  point  of  order  He  may  first
 resume  his  seat.  There  is  no  queetion
 of  owing  any  apology.  He  has  grven
 cogent  reasons  that  the  hon.  Minister
 of  Home  Affairs  has  gone  to  the  Tihar
 Jail  ta  see  for  himself  what  has  hap-
 pened,  because  the  adjournment  mo-
 thon  hag  been  admitted

 Therefore,  I  would  say  that  let  this
 matter  be  closed  here.

 oft  fore  नारायण  :  उपाध्यक्ष  महोदय,
 आप  मेरा  बायट  आफ  प्रार्डर  भी  सुन  ले  1

 ली  जमन्मथ  रथ  जोशी  (भोपाल)  :
 उपाध्यक्ष  महोदय,  ,  .  .

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  resume  his  seat.  Now,
 jet  this  matter  be  closed.

 Shri  D.  0.  Shatma  (Gurdaspur):  I
 want  to  submit  that  the  hon.  Minister
 of  State  was  not  arrogant  in  any  way.
 He  has  made  the  right  and  the  most
 appropriate  remark.  He  hag  not  vio-
 lated  the  propriety  of  the  House.
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 recogrused.  We  have  also  got  a  right
 to  say  what  we  want  to  say

 Mr.  Deputy-Speaker:  Order,  order.
 Now,  let  this  matter  be  closed.

 Munister  had  to  be

 jong  ago.  The  Khosla  Committee's  re-
 port  and  the  Gajendragadkar  Com-

 been  created  at  all.  If,  as  ss  said,
 there  are  other  people  behind  the

 z
 they  should  have  been  taken  to

 We  have  never  hesitated  in  this
 House  to  arm  the  Home  Miniter  with
 any  powers  whenever  he  wanted
 them.  In  spite  of  this,  this  thing  has
 happened,  Is  it  that  the  Home  Mins-
 ter's  armoury  wag  absolutely  empty
 or  there  was  complete  bankruptcy  of
 the  adminis'rative  capacity  of  the
 Home  Minister?  If  some  people  can
 combine  and  bring  the  Government
 to  its  knees,  I  am  afraid  that  a  day
 may  come  when  an  organised  group
 can  completely  paralyse  this  Govern-
 ment.  This  king  of  thing  is  happen-
 ing  because  Government  have  lost  the
 confidence  of  the  nation  and  forfeited
 the  right  to  rule.  It  is  the  lust  for
 power  that  keeps  them  hanging  toge-
 ther  to  the  Government.



 ning  itself,  it  will  be  the  end  of  fun-
 damental  rights  and  it  will  be  the
 ex.inction  of  by  ‘mob  rule.
 This  is  the  Indian  version  of  the
 Chinese  communist  terror  that  ia
 called  cultural  revolution.

 If  we  accuse  the  communists  for
 these  gheraos  in  West  Bengal,  you  will
 be  surprised  that  we  shall  have  to
 accuse  the  discredited  Congress  leader-
 ship  in  my  State  of  Orissa  for  their
 financial!  and  moral  support  to  the
 gherao  and  lawlessness  that  are  bemg
 resoried  to  m  my  State.

 Shri  Sidheshwar  Frasad  (Nalan-
 da}:  What  about  the  charges  against
 the  Orissa  Ministry?

 Shri  Surendranath  Dwivedy:  A
 commission  may  be  appointed  to  in-
 quire  into  it.

 Sh.i  P,  K.  Deo:  The  Chief  Minister’s
 statement  on  the  Veterinary  College
 students’  strike,  the  counter-state-
 ments  of  the  two  defeated  Munisters,
 Shri  Neelamony  Routray  and  Shri
 Prahalad  Mullick  will  corroborate
 this  fact  It  33  no  use  paying  hp  sym-
 pathy  to  gherao  when  his  own  party-
 men  take  resort  to  it  and  engage  pro-
 fessional  provocateurs  and  goondas  to
 undermine  the  authority  of  the  law-
 fully  established  popujar  government
 in  my  State.

 Coming  to  Naxalbari,  viewing  it
 from  a  wider  nationalist  perspective,
 I  fing  that  it  75  a  matter  of  grave  con-
 cern.  It  is  a  very  strategic  and  sen-
 sitive  area  surrounded  by  unfriendly
 neighbours;  it  Is  a  narrow  corridor
 through  which  our  vital  communica-
 tions  pass  to  the  eastern  States,  From
 there  we  get  the  distressing  report
 of  a  parallel  government,  break-down
 of  law  and  ovder  etc.  which  is  being
 described  as  “infantile  and  disruptive
 adventurism”  of  certain  extreme  sec-
 tions  of  the  CPI  (Marxist).  This  ig  a
 quotation,  from  the  Right  Communist
 article  on  the  subject.  Further,  the
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 situation  has  been  aggravated  and  has
 assumed  new  dimensions  by  the  visit
 of  the  Chinese  diptomat  to  that  area
 and  by  the  propaganda  from  Peking
 Radio  giving  all  Allip  and  impetus  to
 what  is  happening  in  Naxalbari.  We
 made  suggestions  that  the  army
 should  take  over  that  area.  The
 suggestion  was  made  with  the  hest  of
 intentions.  It  is  the  duty  of  the
 army  to  come  to  the  aid  of  the  civil
 authorities.  We  wanted  that  the
 Chief  Minister  of  West  Bengal  suo
 motu  should  ask  for  the  help  of  the
 army  for  restoration  of  normalcy  in
 that  area  There  is  no  question  oi
 Centra]  intervention  there  or  en.i0-
 achment  on  State  autonomy  We  ७
 as  anxious  to  preserve  the  Sta‘e  auto-
 nomy  as  anybody  else,  and  expect
 that  the  State-Centre  relatiooshiv
 should  grow,  that  there  should  he
 mutual  co-operation  in  building  a
 more  prosperous  India  in  a  spint  of
 co-existence.

 Coming  to  the  State-Centre  :ela-
 tionship,  it  has  diverged  from  tne
 pattern  envisaged  in  the  Constitu-
 tion.  That  is  due  to  the  emergence
 of  different  non-Congress  govern-
 ments  in  the  various  States.  Up  till
 now  we  have  been  spared  the  ex-
 perience  of  a  possible  friction  bet-
 ween  the  Centre  and  the  States  as  tae
 reins  of  power  were  in  the  hands  of
 the  same  party  in  the  State  and  the
 Centre.  The  emergence  of  this
 variegated  pattern  in  the  power
 structure  in  this  country  may
 lead  to  a  clash  and  stand  in  the  way
 of  national  integration  It  is  the  single
 Party  domination,  both  in  States  and
 Centre,  the  overriding  personality  of
 Pandit  Nehru  and  the  centralisea
 planning  which  made  the  States
 potentially  subordinate  to  and  ecc-
 nomically  dependent  on  the  Centre
 The  Centre  interfered  in  State  affairs,
 and  States  also  interfered  in  Centra!
 affairs  'ike  the  election  of  the  Prime
 Minister  because  thev  thought  it  was
 a  family  affair,  but  these  things  can-
 not  continue  for  all  time  to  come.

 Without  reference  to  the  Co-stl-
 tution,  the  National  Development
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 Council  and  the  Planning  Commissiun
 have  been  set  up  by  executive  orders.
 The  former  has  all  along  pressurised
 the  State  Ministers  to  accept  the
 Centre’s  decisions  like  surrendering
 of  the  State  right  to  levy  sales  tax  on
 textiles,  sugar  and  tobacco  etc.  The
 Planning  Commission  also  very  often
 interfered  in  State  executive  spheres
 like  education,  health  and  agriculture.
 There  have  been  constant  attempts  at
 the  erosion  of  State  authority.  Mos*
 respectfully  I  beg  to  submit  that  the
 time  has  come  when  we  must  have  a
 statutory  inter-State  council  as  en-
 visaged  in  article  263  of  the  Consti-
 tution.  In  that  Council  the  represen-
 tatives  of  the  various  governments
 can  function  on  a  footing  of  equality,
 and  they  can  provide  better  co-ordi-
 nation,  and  a  climate  of  cordiality
 could  be  there.

 3  hrs.

 Trust  begets  trust.  What  cordia-
 lity  can  be  there  if  even  a  copy  of
 the  CBI  report  is  refused  and  all  im-
 pediments  are  pui  in  the  functiovimg
 of  the  commission  of  inquiry?  In
 spite  of  the  request  of  the  State
 Government,  at  the  direction  of  the
 Home  Ministry,  the  passport  of  Mr.
 Biju  Patnaik  was  renewed,  even
 though  the  Passport  law  was  still  in
 vogue  which  cou'd  debar  even  wit-
 nesses  who  are  to  be  summoned  from
 renewing  their  passports.  What  cor-
 diality  can  be  there  if  the  erstwhile
 Congress  State  Governments  are
 asked  to  send  back  State’  secret
 Papers  and  documents’  before  non-
 Congress  ministries  were  formed,  35
 in  West  Bengal  and  Madras?  If  the
 States  are  asked  to  pay  for  the  sin  of
 the  Centre  i.e.  for  enhanced  dearness
 allowance  for  the  rising  prices  and
 higher  cost  of  living  which  is  the
 creation  of  the  ruinous  inflationary
 policy  of  the  Centre,  what  cordiality
 ean  be  there?  If  no  realistic  and
 equitable  distribution  of  the  Centre’s
 resotrces  is  there,  what  cordiality
 can  be  there?  If  Andhra  and  Orissa
 would  decide  to  sit  tight  over  their
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 surplus  rice  and  would  not  make  it
 available  for  tne  deficit  areas,  what
 cordialiivy  can  be  there?  Siz,  it  is
 high  time  that  the  Centre  gave  ins-
 tructions  to  the  top  brass  of  the  c‘vil
 service  that  they  behave  proper!y,
 that  they  remain  completely  detached
 from  the  controversial  politics  and
 that  they  execute  the  orders  of  the
 ministers  as  envisaged  in  the  Cons-
 tituiion.  Governors  should  be  men  of
 good  and  independent  judgment  and
 they  should  be  free  from  pclitical
 affiliations.  Our  experience  is  that
 only  popular  rejections  at  the  polls,
 ex-Congressmen,  are  being  cushioned
 in  the  gubernatorial  posts  and  have
 very  good  time  like  Giris  or  Jains.
 Or  they  try  to  lure  away  stalwarts
 from  the  Opposition  like  Thanu
 Pillais  by  offering  them  these  posts.
 Such  things  shou'd  be  discontinued.
 ¥  do  not  like  the  Rajasthan  episode
 to  be  repeated.  Much  has  been  said
 about  it.  Instead  of  governors  cal-
 ling  on-the  leaders  of  their  choice  t3
 form  the  Government,  the  conventicn
 should  be  created  that  the  legislature
 should  be  called  to  elect  the  leader
 and  the  Governor  shall  have  no  OP-
 tion  but  to  call  him  to  form  the
 government.

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  continue  after  lunch.

 3.03  hrs.

 The  Lok  Sabha  then  adjourned  for
 Lunch  till  Fourteen  Hours  of  the
 Clock.

 [Mr.  Deputy  SPEAKER  in  the  Chair{

 DremaNnpb  FOR  GRANTS,  967-68—contd.

 Ministry  oF  Home  Arrarrs—contd,

 The  Lok  Sabha  reassembled  after
 Lunch  at  Fourteen  of  the  Clock.

 Shri  P.  K.  Deo:  Mr.  Deputy-Speaker,
 Sir,  coming  to  corruption.  There  are
 no  two  opinions  that  corruption  with
 its  cancerous  growth  has  been  eating
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 into  the  body  folitic  of  the  nation  and
 its  moral  fibre,  The  steps

 taken  so  far  are  far  from  adequate,
 Mr.  Deputy-Speaker:  I  remind

 the  hon.  Member  that  he  has  taken
 20  minutes,

 Shri  P  K.  Deo:  70  minutes  have
 been  taken  away  by  that  hulla.

 Mr.  Deput--Speaker:  Five  minutes
 only.  Anyway,  let  him  proceed.

 Shr  P.  ra  Deo:  The  former  Home
 Minste:  chanted  the  mantra  of  radi-
 char,  and  no  attion  has  been  taken
 eo  far  The  Administrative  Reforms
 Commission  in  their  interim  report
 have  submitted  that  the  institution  of
 Lok  Pal  and  Lok  Ayukt  should  be
 established  and  these  officer;  should
 be  appointed  in  consultation  with  the
 Chief  Justice.

 Shrj  Krishna  Kumar  Chatierji  (How-
 rah):  Sir,  on  a  point  of  order  A  state-
 ment  was  to  be  made  at  2  O'clock,
 and  then  the  Adjournment  Motion  was
 to  begin.

 Mr.  Deputy-Speaker:  No,  no.  The
 Adjournment  Motion  will  begin  at
 4  O'clock  (Interruption)

 An  bon.  Member:  A  statement  is
 made  ani  then  questions  are  put.

 Mr.  Deputy-Speaker:  That  is  the
 procedure  for  Calling  Attention.  Not
 now;  at  4  O'clock,  the  Adjournment
 Motion  will  be  taken  up  You  cannot
 have  a  statement  and  agam  an  and-
 journment  motion,

 Shri  P.  EK.  Deo;  The  Administrative
 Reforms  Commussion  hag  submitteg  its
 interim  report  where  it  has  suggested
 that  the  institution  of  Lok  Pal  and  Lok
 Ayukt  should  be  created  and  the  Lok
 Pal  has  to  be  appointed  jn  con-
 sultation  with  the  Chief  Justice
 of  Imdka  and  the  Leader  of
 the  Opposition.  He  should  have  an
 independent  office  of  his  own,  pro-
 perly  insulated  against  any  political  or

 pressure,  Up  till  now,  even i
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 Sir,  you  were  a  member  of  the
 Santhanam  Committee,  which  submit-
 ted  4298  recommendations  Up  till  now
 the  whole  thing  u  m  cold  storage,
 though  the  report  was  made  in  3962
 I  suggest  that  the  Lok  Pal  should  be
 “@Ppointed  very  soon  and  the  first  task
 that  should  be  entrusted  to  him  should
 be  to  logk  into  the  latest  memoran-
 dum  submitted  by  the  Congress  MLAs
 and  MPs  against  the  ministers  of  the
 Gantantra  Parishad-Congress  Coalition
 Government  for  the  period  3959  to
 1961  make  tms  s‘atement  because
 Io  grorenate  the  belated  alert-
 ness  of  my  Congress  frends
 Tuev  leat  all  these  9  years  end
 woke  ur  in  the  last  minute  on
 the  eve  -f  the  Commission  cf  गिन
 quiry  to  be  appointed  to  go  into  the
 misdeeds  of  Mr  Biju  Patnaik  ard  com-
 pany  After  the  Coalition  Ministry.
 the  Congress  Ministry  was  there  for
 a  spell  of  6  years  from  96]  to  l067
 and  was  in  the  know  of  all  the  so-
 called  deeds  and  misdeeds  of  the  Coali-
 tion  Ministry  Here  I  have  got  a  certi-
 ficate  given  by  the  Genera)  Secretary
 of  the  Congress  about  the  Coalitian
 Ministry.  In  bis  report  presented  at
 Sardar  Nagar—-Bhavnager—on  the  4th
 January  ‘1961,  the  General  Secretary
 says:

 “The  coalhtion  ministry  has  func-
 tioned  well.  The  Congress  Party.
 prior  to  the  coalition,  did  not  have

 a  strong  and  stable  majority  in
 the  Assembly.  It,  therefore,  func-
 lioneg  all  the  time  in  an  atmos-
 phere  of  uncertainty”.

 Now,  when  bold  steps  have  been  taken
 to  eradicate  corruption,  they  woke  uP
 at  long  last  and  submitted  a  memo-
 randum  on  facts,  nine  years’  old.  I
 sincerely  want  that  the  memorandum
 should  be  gone  through  and  they
 should  look  at  the  pros  and  cons  of
 it  I  am  quite  sure  the  findings  will
 not  only  prove  the  frivolousness  of  the
 charges  and  will  explode  the  myth  of
 the  memorandum,  but  will  drive
 another  nail  op  the  coffin  of  the  Con-
 gress  in  my  State.

 The  most  surprising  thing  is  that
 even  after  the  disclosure  of  the  CBT
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 Report  and  even  after  the  findings  of
 the  Cabinet  Sub-committee  regarding
 the  gross  admunistrative  improprieties
 committed  by  Mr  Buju  Patnaik  and
 company,  still  he  adorns  the  Congress
 Working  Committee  and  the  Prime
 Mimruster  went  all  the  way  to  Bhuva-
 neswar  to  propagate  for  him  and  to
 rehabilitate  kom  and  came  with  a
 *ractured  nose  We  are  very  sorry  for
 what  happened  at  Bhuvaneswar  We

 the  whole  incident  The  way
 the  incident  took  place  in  front  of
 3000  plain-clothed  policemen,  the  way
 mullions  of  photographs  of  the  PM
 with  Gandhi  were  distributed  from
 aeroplanes  on  the  day  of  the  elections
 as  an  effort  to  get  sympathy  for  Con
 gTess)  goes  to  prove  that  the  entire
 thing  was  pre  planned

 I  now  come  to  the  vexed  question
 Of  privy  purses  I  do  not  know  why
 the  Government  of  India  is  after  the
 blood  of  the  princes  They  did  so  much
 for  the  country  In  this  regard,  I  will
 have  to  quote  Seidar  Patel  Explain-
 ing  the  backdround  to  the  Constituent
 Assembly  Sardar  Patel  the  hon
 Minister  for  States  stated

 “The  maximum  which  we  could
 offer  them  as  quid  pro  yuo  for
 parting  with  their  ruling  powers
 was  to  guarantee  to  them  privy
 purses  and  certain  privileges  on  a
 reasonable  ang  defined  bass  The
 privy  purse  se‘tlements  are  there-
 fore  in  the  nature  of  consideration
 for  the  surrender  by  the  rulers
 of  all  their  ruling  power  and  also
 for  the  chssolution  of  the  states  as
 separate  umits”

 ‘Let  us  do  justice  to  them,  let
 us  place  ourselves  in  their  po  ition
 and  then  assess  the  value  of  ther
 sacrifice  The  rulers  have  now
 discharged  the:~  part  of  the  obli-
 gration  of  their  States  The  main
 power,  and  by  agreeing  to  inte-
 gratin  of  their  states  The  main
 pert  of  an  cbligation  under  these
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 mented,  Our  failure  to  do  to  would
 be  a  breach  of  faith  and  seriously
 prejudice  the  stabjlisetion  of  the

 that  some  of  the  privileges  should  go.
 A,  a  nvetter  of  fact,  when  in  the  Se-
 cond  Lok  Sabha  a  non-official  Bull
 was  brought  Maharaja  Karn:  Singhyi
 and  myself  supported  if  saying  that
 the  rule  s  should  not  claim  or  get
 any  special  privileges  in  the  process
 of  law  As  they  should  not  be  treated
 a5  @  special  Class  of  citizens,  similarly,
 any  dispue  aioing  out  of  a  covenant
 or  agreement  should  be  yusticiable  in
 a  court  of  law  The  way  recognitrons
 are  made  and  withdrawn  political
 quishngs  are  patronised,  doctrine  of
 lapse  resorted  to,  all  disputes  arsing
 out  of  covenant  should  be  justiciable
 So,  article  368  of  the  Constrtution
 should  be  deleted  At  the  same  time,
 if  they  have  got  a  might  to  get  privy
 purse  they  should  continue  to  get  it.
 Why  keep  them  at  the  mercy  of  the
 Congressmen  who  have  not  sacrificed
 even  one  iota  of  what  the  princes  did
 for  the  sake  of  the  country?

 it  ig  More  due  to  anger  and  annoyance
 than  anything  else,  because  some  of
 them  did  net  toe  the  Congress  line,



 privy  putses  are  pensions  fixed
 30  years  ago  In  terms  of  purchasing
 Power  they  are  worth  less  than  one-

 quota  ra),  are  hundreg  times  better  off
 then  these  princes  Here  is  a  motley
 crowd  in  the  Treasury  Benches  with
 the  common  factor  of  lust  for  power,
 claiming  that  they  are  the  descendants
 of  the  mighty  Congress  organisation.
 They  swear  by  the  name  of  Gandhiji,
 Nehru  and  Ssrdar  Patel,  to  whom  all
 heads  bow  They  eat  their  own  words
 and  treat  constitutional  guarantees  as
 pre-crusts,  making  the  constitution  not
 worth  the  paper  on  which  it  is  printed,

 We  still  pay  pension,  a  commitment
 of  the  British  both  Political  and  Ad-
 ministrative,  to  the  British  civilian  and
 military  officers  and  under  the  territo-
 rial  and  political  pension  i,  Demand
 Ne  48  of  the  Home  Ministry  we  pay
 to  the  families  of  Oudh,  Nagpur  Bur-
 hanshah,  Bhonsle.  Suret  and  Satara
 and  many  others  some  pension.  So,  we
 still  honour  a  commitment  which  was
 200  vears  old  Yet,  in  this  case  we
 want  to  est  our  own  words  and  use
 Privy  purseg  as  a  blackmail.

 Resides.  it  is  a  question  of  Rs.  5
 crores.  If  it  is  distributeq  emong  50
 crores  of  Indians  it  amounts  to  0
 palse  per  person  Is  it  going  to  solve
 all  our  problems’  If  so,  certainly,  go
 ahead  with  it.

 The  privy  purse  is  the  outcome  of
 bilateral  agreemen

 and  It  is  profusely  used  in  ovr  claims
 on  Eeshmir  and  in  the  demarcation
 309  (Al)  LED—4.

 I  do  not  understand  why  it
 should  be  dealt  with  by  the  External
 Affairs  Ministry.  By  our  dealing  with
 tt  an  the  External  Affairs  we
 give  them  a  chance  to  think  as  if  they
 are  not  a@  part  of  India.  That  should  go.
 If  the  Nagalang  Government
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 (Shri  Rane)
 ral  elections  are  always  explosive  but
 during  hus  regime  the  Fourth  General

 admitted  that  generally,  there  were
 Peaceful  elections.  I  submit  that  it
 was  his  great  achievement.

 The  second  provocative  situation
 Was  agitation  about  the  ban  on  cow
 slaughter.  ‘You  know,  how  people's
 mind  was  exercised  on  this  issue.
 But  the  Home  Minister  and  the  Prime
 Minister  firmly  dealt  with  the  mtua-
 tion  and  people  were  relieved  when
 some  decisions  were  taken.  I  also
 congratulate  him  for  appointing  a
 committee  to  study  the  question  of
 ban  on  cow  slaughter  and  =  specially
 congratulate  him  for  including  in  that
 committee  the  Shankaracharya  of
 Pur,  and  Guru  Golwalkar  because  I
 feel  that  without  them  the  committee
 would  not  have  been  quite  adequate.

 Thirdly,  even  after  the  elections
 there  were  two  provocative  occasions
 There  was  the  agitation  of  the  Delhi
 Police.  Did  he  not  handle  the  situation
 very  firmly  notwithstanding  the  bitter
 eriticism  in  this  House?  I  submit
 that  he  was  successful  even  in  hand-
 ling  that  situation.  Then,  the  Opposi-
 tion  Members  wete  very  much  exer-
 eised  over  the  Rajasthan  situation.  Im-
 mediately  after  the  elections  the  Gov-
 ernor  submitted  hig  report  tg  the
 Centra]  Government  and,  I  think,  the
 Home  Minister  was  quite  correct
 taking  a  right  step  even  on  that  issue.

 I  therefore,  submit  that  on  all  these
 eccasions  he  guctessfilly  handled  the
 mtuation  and,  therefore,  as  I  said,  I  do
 not  agree  with  the  view  expressed  by
 severa]  hon,  Memberg  in  their  cut

 JULY  3,  फर  (Min,  of  Home  Affairs)  golts

 Prime  Minister
 Finance,  Shri  Morarj:  Desai,  also  made
 the  position  clear.  Still  they  are  rais-
 ing  their  voice,  It  is  because,  I  think,
 after  the  elections,  when  the  non-
 Congress  Governments  took  responal-

 4

 ministrahon  So,  they  haVe  coined  a
 New  slogan:  Have  more  money  from
 the  Central  Government.  They  want
 more  funds  from  the  Central  Govern
 ment  to  carry  on  their  administration.

 administration  of  the  State  at
 cost  of  the  Centre.  That  is  my  sub-
 mission  The  Prime  Minister  has  ex-
 p'sined  the  position,  the  Finance
 Minister  has  explained  the  position
 and,  therefore,  there  ig  no  reason  २.
 we  should  worry  about  the  Centre-
 States  relationship  They  are  normal.
 Of  course,  the  complexion  has
 changed;  the  non-Congreas  Govern-
 ments  have  come  into  being.  They  are

 people?  They  perhaps  want  to  fo
 their  electorate  with  all  these  slogans

 purses  should  not  be  «@  He
 has  given  the  reasons  for  that.  I  do
 not  want  to  go  at  great  length  into
 this  issue.  But  I  certainly  feel  that  if
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 {Shri  Rane]
 In  Article  343,  Hindi  has  been  re-

 cognised  as  the  officia]  janguage.  I
 do  not  agree  with  the  Cut  Motions
 that  the  Government  has  failed  to
 encourage  Hindi;  I  do  not  agree  with
 that  view,  but  certainly  I  feel  that
 the  progress  that  we  have  made  is
 very  slow  I,  therefore,  submit  that
 the  Home  Minister  should  seriously
 give  a  thought  to  this  question  as  to
 how  to  promote  Hindi  in  almost  all
 the  non-Hind  speaking  areas.  For
 that  purpose,  I  have  to  make  a  sug-
 gestion.  The  Central  Government
 should  encourage  some  universities  to
 have  Hindi  as  the  medium  of  univer-
 sity  education  If,  however,  that  is
 not  possible,  in  every  examination,
 Hindi  should  be  made  compulsory
 That  is  my  submission  There  can  be
 two  opinions  about  it  .

 Shri  Sezhiyan  (Kumbakonmmn):  Not
 two  opinions  but  fourteen  opinions

 Shri  Rane:  but  this  is  my  view.
 In  the  interest  of  integration  of  India,
 Hind:  should  be  the  official  language

 As  regards  conducting  examina-
 tions  of  Public  Service  Commussion  in
 all  the  regional  languages,  I  submit
 that  it  will  create  chaos  in  the  Indian
 admimstra¢ion  and  it  will  also  jeo-
 pardise  the  efficiency  of  the  adminis-
 tration.  I,  therefore,  submit  that  the
 examinations  should  be  held  elther
 mm  Enghsh  or  in  Hindi.  i  have  no
 objection  if  English  contintes  for
 some  years,  say  for  20  years;  I  can
 go  to  ‘he  length  of  saying  that  it  may
 continue  even  for  25  years,  but  for
 God's  sake.  please  do  not  recognise
 all  the  Indian  national  languages  as
 equivalent  to,  or  give  them  equal
 status  with,  Hindi  This  Is  my  sub-
 mistion  about  the  official  language.  I
 submit  that  the  Home  Minister
 should  give  a  qe~ious  thought  as  ¢o
 how  tn  nromote  and  spread  Hindi  in
 non-Hindi  speaking  arens.

 Then.  I  come  to  the  question  of
 prohibition  There  are  two  cut  mo-
 tions  on  this  issue  one  bv  Shri  Yash-

 JULY  3,  967  (Min.of  Home  Affairs)  go8é

 pal  Singh  and  the  other  by  Shri
 Sezhiyan.  Shri  Yashpal  Singh's  cut
 motion  suggests  that  Government
 should  have  a  sound  prohibition
 policy  Shri  Sezhiyan  has  said  in  his
 cut  motion  that  Government  should
 take  sleps  to  implement  the  Durec-
 tive  Principle  in  article  47  of  the
 Constaution  Ido  agree  to  their
 views  I  may  submit  that  ६  had  asked
 8  question  on  this  issue,  which  was
 meluded  as  unstar:ed  question  No.
 141  on  the  24th  May  I  stand  for  pro-
 aibition  and  I  am  not  ashamed  of
 admnting  it  I  have  come  to  hold
 thi,  view  because  I  have  seen  with
 mv  own  eyes  hundreds  or  thousands
 of  agriculturist  families  being  ruined
 and  their  wives  and  children  and  old
 parents  becoming  destitute  on  ac-
 count  of  drinking  So,  I  have  come  to
 hold  the  view  that  if  the  poor  people
 are  to  be  protected,  they  can  be  pro-
 ‘ected  onlv  by  resorting  to  complete
 prohibition  and  by  no  othe;  means

 Of  course,  there  are  some  Members
 and  some  people  who  say  ¢hat  it  is  a
 fad.  Some  have  gone  to  the  Jength
 of  saying  that  it  is  a  fad  of  Shri
 Morarji  Desai  I  submit  that  it  is
 most  unfair  to  Shri  Morarji  Desai
 because  he  was  not  here  in  the  Con-
 stituent  Assembly  when  this  article
 47  was  inserted  in  the  Constitution
 Besides,  for  the  information  of  my
 hon  friends,  I  may  say  that  I  was
 in  the  Bombay  Assembly  when  the
 prohibition  Bill  was  introduced,  and
 IT  mav  tell  them  that  it  was  intro-
 duced  there  not  by  Shri  Morarii
 Desai  but  by  Dr  Gilder  who  for
 several  reanons  wanted  that  there
 shoula  be  complete  prohibition
 Therefore,  to  accuse  Shri  Morarji
 Desai  and  aay  that  it  wes  his  fad  is
 most  unjust  and  unfair  to  him.  I  am
 not  here  to  defend  him,  but  To  am
 mentioning  this  for  the  information
 of  the  House  in  order  to  polxt  cut
 that  he  was  not  concerned  with  the
 Bilt  Of  course.  he  holde
 views  about  it  He  says  that
 should  be  complete  prohibition.
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 body  need  be  ashamed  of  saying  it
 That  is  a  very  high  ideal.

 For  the  benefit  and  information  of
 my  Swatantra  Party  friends  and  the
 industrialists,  I  may  read  out  what
 Rajaji  has  said  in  this  connection.

 Mr,  Deputy-Speaker:  The  hon
 Member  should  try  to  conclude  now,

 Shri  Rane-  |  would  request  you  to
 give  me  five  more  minutes,  because
 afte:  this  9  shall  have  to  deal  with
 the  Wea  Bengal  situation  also.

 In  the  issue  of  Swarajya  dated  the
 l5th  April,  this  is  what  Rajaji  says  in
 the  colurnn  of  Dear  Reader.

 “Tuere  has  been  a  talk  about
 giving  up  the  prohibition  po-
 hey

 Shri  5s.  S.  Kothari
 am  glad  he  :s
 fiom  Hajay

 {Mandsaur).  I
 learning  something

 Shri  Rane:  He  fuither  says.

 ‘Anyone  who  is  in  touch  with
 ihe  common  people  can  reahse
 that  with  all  the  talk  about  allicit
 dustillauion  and  illic  trade  in
 liquor,  the  closing  of  public  h-
 censed  shops  has  saved  the  poor
 sections  of  the  people.

 He  furthe:  goes  on  and  says:

 “It  will  be  folly  to  reopen  those
 shops

 ASADHA  12,  i889  (SAKA)  (Min.  of  Home  9088
 Affairs)

 cated  men  from  the  advanced  com-
 munities  etc.  want  that  the  poor
 people  should  pay  for  their  benefit..

 Shri  Sexzhiyan:  What  about  the
 Congress  Government  in  Maharashtra?
 They  have  relaxed  it.

 Shri  Rane:  I  do  not  agree  to  that.  2
 feel  that  ४  should  not  have  been  re-
 laxed.  I  stand  for  complete  prohit-
 uon,  and  I  am  not  ashamed  of  re-
 peating  it.  There  are  many  cut  mo-
 tuons  which  have  accused  the  Home
 Munster  that  he  23  interfering  with
 the  Bengal  adminstrauon,  that  he  us
 exeicising  pressure  upon  the  West
 Bengal  Government,  that  he  is  non-
 co-operating  with  the  West  Bengal
 Government,  and  the  Secretary  of  the
 Left  Communist  Party  has  today  said
 that  the  Central  Government  has
 hatched  a  conspiracy  to  damn  the
 West  Bengal  Goverrment.  These  gre
 the  statements,  but  what  is  the  posi-
 tuuon?  When  the  Bengal  ministry  took
 over,  they  started  with  gheraos,  en-
 couraged  or  fomented  by  the  Minis-
 ters,  justified  by  the  Ministers,  no-
 body  can  deny  it,  at  has  come  in  the
 Press  Secondly,  the  whole  police
 department  was  demoraliged,  and  the
 Police  administration  came  to  a  stand-
 still  completely.  Then  they  revised
 their  position  after  the  Home  Minis-

 An  hon.  Member:  No  police.

 Shri  Rane:  Because  you  have  seen
 now  that  firing  has  taken  place  seve-
 ral  tmmes.  Thirdly,  there  are  x07
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 is  Plete  lawlessness  in  Bengal.  It
 is  not  the  view  of  the  Congressmen,
 but  of  the  Jana  Sangh  leaders,  and
 you  will  find  it  in  yesterday's  papers.

 warned  the  Bengal  Government.  So
 has  Dr.  Lohia.  It  has  appeared  in
 the  press  today.

 So,  my  submission  is  thet  a  the

 JULY  3,  167

 °
 (Failure  to  lift  the  Emergency.

 (tin,  of  Home  Affeira)  gogo

 Shri  Yashpal  Singh  (Dehra  Dun):
 Sir,  r  beg  to  move:

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  to  Re.  ww

 (&)i

 “That  the  demand  under  the
 heaq  Ministry  of  Home  Affairs  be
 reduced  to  Re.  A”

 {Failure  to  encourage  the  use  of  offi-
 etal  language  in  the  administration
 of  the  country,  (4)).

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  to  Re  ”

 {Failure  to  evolve  a  sound  prohibition
 policy  for  the  entire  country.  (5)).

 “That  the  demand  under  the
 heaq  Mirustry  of  Home  Affairs  be
 reduced  to  Re.  ww

 [Fatlure  to  put  an  end  to  the  activities
 of  rebel  mizos.  (6)}.

 “That  the  demand  under  the
 head  Minstry  of  Home  Affairs  be
 reduced  to  Re.  . 2

 {Ineffectrvenezs  of  the  Central  Intell-
 gence  Bureau  (D1.

 “That  the  demand  under  the
 heagq  Ministry  of  Home  Affairs  be
 reduced  to  Re.  w

 [Failure  to  establish  good  relations
 with  non-Congress  Ministries  in  the
 States.  (a1.

 “That  the  demand  under  the
 heag  ॥ (1. 4  of  Home  Affairs  be
 reduced  to  Re.  4.7

 {Failure  to  release  the  arrested  Det
 policemen.  (9)1.

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  to  Re.  Ww
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 {Fatlure  to  lower  the  retirement  age  of
 TAS  and  IPS  personnel.  (10)).

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs’  be
 reduced  by  Ra.  100."

 {Neeg  to  give  PTO  to  all  employees
 for  going  round  the  country.  (13)].

 “That  the  demang  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs  100."

 [Need  to  open  avenues  of  promotion
 for  the  low-paid  employees,  (14)).

 “That  the  demang  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100”

 (Desirabsity  of  declaring  alternate
 Saturday  as  off  day  for  Central  Gov-
 ernment  employees  (15)).

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  by  Ra.  100"

 (Denrability  of  reducing  the  number

 7  ad
 for  Government  offices.

 36)  ).
 “That  the  demand  under  the

 heag  Mimatry  of  Home  Affairs  be
 reduced  by  Rs.  i00”

 [Destrabikty  of  implementing  the
 Khosla  Commusion’s  Report  on
 Deth:  Polkce  an).

 “That  the  demand  under  the
 heaq  Ministry  of  Home  Affairs  be
 Teduced  by  Rs.  100."

 [Need  to  improve  the  service  condi-
 trong  of  the  All  India  Services  per-
 aonnel,  (18)).

 [Failure  to  arrest  the  rise  in  expendi.
 ture  on  Ministers  and  Deputy  Mint-
 atera,  (a1)1,

 Shri  Shinkre  (Panjim):  Sir,  I  beg  to
 move:

 “That  the  demand  under  the
 beag  Ministry  of  Home  Affairs  be
 reduced  to  Re.  i.”

 ASADHA  12,  i889  (SAKA)  (Min.  of  Home  9097
 Affairs)

 [Failure  to  replace  Portuguese  lows  by
 indian  laws  in  Goa,  Daman  und  Diu,
 (50).

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  to  Re  aa

 {Continuance  of  Goa,  Daman  and  Diu
 as  one  Union  Territory.  (51).

 “That  the  demand  under  the
 heag  Mimstry  of  Home  Affairs  be
 reduced  to  Re.  ww

 [Admunistratwe  set-up  of  Daman  and
 Din  (52),

 “That  the  demand  under  the
 heaq  Minutry  of  Home  Affairs  be
 reduced  to  Re.  ww

 [Neeg  to  place  before  Parliament  com-
 prehensive  report  regarding  the  opi-
 mon  poll  held  4  Goa,  Daman  and
 Diu.  (53)).

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  to  Re.  mw

 [Non-classification  of  Scheduled  Castes
 and  Scheduled  Tribes  in  the  Union
 Terruory  of  Goa,  Daman  ang  Diu.
 (54) J,
 Shri  Sequeira  (Goa,  Daman  and

 Diu):  Sir,  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  to  Re.  ww

 [Use  of  executive  power  to  upset  poll-
 treal
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 [De
 (37)}.

 Shri  P.  EK.  Deo:  Sir,  I  beg  to  move:

 Centre-States  relations.

 “That  the  demand  under  the
 heag  Mimatry  of  Home  Affairs  be
 reduced  by  Rs.  100"

 {Wide-spread  lowlessness  in  the  coun-
 try.  (58)].

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100."

 {Need  for  implementation  of  all  the

 “That  the  demand  under  the
 heeg  Minstry  of  Home  Affairs  be
 reduced  by  Rs.  100."

 [Need  for  implementation  of  the  re-
 commendations  of  the  Study  Team
 of  the  Administrative  Reforms  Com-
 mittee.  (60)  1

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  by  Rs,  100."

 [Need  to  appoint  Lokpal  and  Loke-
 yukta,  (61)),

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100."

 [State-Centre  relationship  in  the  light
 of  the  post-election  party  position  at
 the  Centre  and  in  States.  (62)].

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 feduced  by  Rs,  100."

 {Neeqg  for  preserving  the  autonomy  of

 JULY  8,  i867  (Min,  of  Home  Affairs)  go94

 {Craeria  for  appointment  of  Gover-
 nors,  (64)).

 [Need  to  transfer  the  administration  of
 Nagaland  from  the  External  Affairs
 Ministry  to  the  Home  Ministry.
 (63)  ]

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100"

 [Need  for  setting  up  an  Inter-Stare
 Council  as  enmsaged  im  article  263
 of  the  Constitution  (68)  lL

 “That  the  demand  under  the
 heag  Mimstry  of  Home  Affairs  be
 reduced  by  Rs  100"

 (Need  to  transfer  “Manpower  Directo-
 rate”  to  the  Ministry  of  Labour  and
 Employment.  (67)]

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  by  Rs  100"

 [Need  for  appointment  of  a  commission
 on  the  analogy  of  the  Mahajan  Coin-
 misston  to  go  into  the  question  of
 Orusa-Bihar  dispute  over  the  mer-
 ger  of  Seraikela  anq  Kharstwoan
 (68))

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affurs  be
 reduced  by  Rs  100."

 {Need  for  releasing  all  political  dete-
 nies  including  Sheikh  Abdulla
 (69>).

 “That  the  demend  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  by  Rs  100"

 {Need  for  terminating  the  State  of
 Emergency  (70))

 1.  Sezhiyan:  Sir,  I  beg  to  move:
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 aor  i.
 eng  the  state  of  emergency.

 1  4  .
 “That  the  demand  under  the

 heaq  Minigtry  of  Home  Affairs  be
 reduced  by  Rs.  100."

 [Need  to  restore  and  protect  the  fun-
 damental  mghts  of  the  people.

 [Need  to  eradicate  corruption,  nepot-
 ism,  favouritem  and  red-tapism  in
 the  adminigtration,  (73)).

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  by  Rs  100."

 {Need  to  effect  early  adminstratiur
 reforms  for  economy  and  efficiency.
 (74)).

 “That  the  demand  under  the
 heag  Mirustry  of  Home  Affairs  be
 reduced  by  Rs.  100."

 [Need  to  smplement  all  recommenda.
 tions  of  Santhanam  Committee  Re-
 port,  (75) J

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100."

 {Need  for  better  vigilance  over  admi-
 nistratwon,  (78)  iL

 (Need  to  make  a  reappraisal  of  thc
 official  language  polacy.  (D1

 “That  the  demang  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100."

 LNeed  to  implement  the  solemn  asrur-
 ance  given  by  lete  Prime  Minuter
 Nehru  on  the  official  lenguage  issue

 ASADHA  12,  889  (SAKA)  (Min.  of  Home  9096
 Affairs)

 [Need  to  give  equal  official  status  to
 aul  national  languages  enshrined  in
 the  Eighth  Schedule  of  the  Constitu-
 tion,  §  (78)).

 “That  the  demand  under  the
 heaq  Ministry  of  Home  Affairs  be
 teduced  by  Rs  100."

 [Need  to  provide  financial  aid  to  pro-
 Pagete  and  enrivh  aff  the  »ationa'
 languages.  (80)]

 “That  the  demand  under  the
 heag  Minustr,  of  Home  Affairs  be
 reduced  by  Re  100."

 [Need  to  tntroduce  all  the  language.
 simultaneously  ag  Media  for  U.P.SC
 examinctions,  (DI).

 “Thai  the  demand  under  the
 heag  Minigtry  of  Home  Affairs  be
 reduced  by  Rs  100."

 [Need  to  mtroduce  the  regional  tangu-
 ages  as  optional  subjects  n  UP  SC.
 examinations  (82)  ].

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  by  Rs  100."

 {Need  to  aim'at  untty  rather  than  at
 uniformity  among  different  groups  of
 people  m  India  (83)  L

 “That  the  demand  under  the
 heag  Minustry  of  Home  Affarrs  be
 teduced  by  Rs  7067

 (Need  to  refrain  from  frequent  impo-
 ation  of  President's  rule  im  the
 States  (B4)]

 “That  the  demand  under  the
 head  Ministr)  of  Horne  Affairs  be
 reduced  by  Rs,  100."

 (Need  to  adopt  a  helpful  and  coopere-
 tive  attitude  towards  the  various
 States  etpectaliy  with  non-Congress
 Ministries,  (85)  iL

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  by  Re.  100"
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 (Shei  Sezhiyan}
 [Need  to  intensify  efforts  to  eradicate

 casteiem  and  untoucability.  (a8)1

 “That  the  demand  under  the
 heag  Minustry  of  Home  Affairs  be
 reduced  by  Rs  100"

 [Need  to  encourage  inter-caste  mar-
 rages  (87)).

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  by  Rs  100"

 {Need  to  take  proper  stepe  for  im-
 proving  the  economic  condition  of
 backward  classes  (88)  ]

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  by  Rs  i00”

 [Need  to  take  steps  for  amplementing
 the  constitutional  directive  as  re-
 gards  prohibition.  (89))

 “That  the  demand  under  the
 head  Cabinet  be  reduced  by
 Rs  100"

 [Need  to  reduce  the  expenditure  on
 the  Minsters  (90)]

 “That  the  demand  under  the
 head  Administration  of  Justice  be
 reduced  by  Rs  100"

 [Neeq  to  make  justice  lest  expensive
 (91)  1

 “That  the  demand  under  the
 head  Administration  of  Justice  be
 reduced  by  Rs  100"

 {Need  to  simplify  court  procedure
 (82)]

 “That  the  demand  under  the
 head  Administration  of  Justice  be
 teduced  by  Rs  100."

 (Need  to  recodtfy  CP.C.  and  LP.C.
 (98)  1

 “That  the  demand  under  the
 head  Administration  of  Justice  be
 reduced  by  Hs  100."

 JULY  a  987  (iin.  of  Home  Affairs)  9098

 [Need  for  complete  separation  of  judt-
 clary  from  executive.  (94).

 “That  the  damand  under  the
 heag  Administration  of  Justice  be
 reduced  by  Rs  100"

 [Need  to  increase  facilities  for  speedy
 disposal  of  cases  (95)  ]
 Shri  Umanath:  Sir,  I  beg  to  move:

 “Thai  the  demand  under  the
 head  Police  be  reduced  to  Re.  wv

 (Police  verificatiog  in  Government
 services  (08)).
 Shri  Sexihyan:  Sir,  I  beg  to  move:

 “That  the  demand  under  the
 head  Police  be  reduced  by
 Rs  100"

 [Neeg  to  redress  the  grievances  of  the
 police  force  (89))

 “That  the  demand  under  the
 head  Police  be  reduced  by
 Rs  100”

 (Need  to  tmprove  the  law  and  order
 pontion  in  Detht  (100).

 “That  the  demand  under  the

 pat  )  Census  be  reduced  by

 [Need  to  intensify  preparations  for
 3970  census  =  (08) )

 “That  the  demand  under  the

 ome
 noes  ©

 [Need  to  avoid  delays  in  publication
 census  reports.  (104) }.

 “That  the  demand  under  the
 head  Territoria]  ang  Polltical
 Pensions  be  redyceq  by  Rea.  100."

 [Need  for  pensions  to  political  ह.
 Congress  Movements.



 and
 Islands  be  reduced  by  Ra  100"

 [Need  to  provide  Tamil-medium
 schools  in  Andaman.  (1099)

 “That  the  demand  under  the
 heag  Andaman  and  Nicobar
 Islands  be  reduced  by  Rae  100."

 {Need  to  improve  facilities  of  trans-
 port  from  Madras  to  Port  Blair
 €220)3,

 “That  the  demand  under  the
 heag  Andaman  and  Nicobar
 Islands  be  reduced  by  Re  190"

 (Need  to  improve  transport  and  com-

 a.
 facilities  in  the  Islands

 DL
 “That  the  demand  under  the

 heag  Andaman  and  Niccbar
 Islands  be  reduced  by  Ra,  100.”

 (Need  to  improve  medical  faciktres:  m
 the  Islands  =  {112)]

 head  and  Nicobar
 Islands  be  reduced  by  Re  100."

 {Need  to  improve  the
 labour  in  the  Islands  113)),

 “That  the  demand  under  the
 heaq  Andaman  and  Nicobar
 Islands  be  reduced  by  Rs.  i00."

 {Neeq  to  devise  and  implement
 echemes  to  rehabilitate  people  com-
 ing  from  Ceylon  and  Burma  in  the

 ae.
 ang  Nicobar  Islands

 Shri  ४  Bir,  I  beg  to  move:

 a,  =  demand  under  the
 head  Areas  be  reduced
 Ra.

 ASADHA  1,  889  (SAKA)  (Min.  of  Home  900
 Affairs)

 [Failure  to  introduce  in  Union  terr-
 tory  of  Goa,  Daman  ang  Diu
 and  regulations  in  vogue  in
 regarding  Scheduled  Castes
 Scheduled  Tribes,  (115))

 “That  the  demand  under  the
 head  Tribal  Areas  be  reduced  by
 Ra.  100"

 {Dificuities  of  Scheduled  Tribes  in
 Goa  to  change  their  names  and  sur-
 names  after  conversion  (116)]

 “That  the  demand  under  the
 head  Dadra  and  Nagar  Haveli
 Area  be  reduced  to  Re  a”

 [Present  administrative  set-up  of
 Dadra  ang  Nagor  Havel.  (120)}.

 “That  the  demand  under  the
 head  Dadra  and  Nagag  Haveli
 Area  be  reduced  to  Re.  a”

 (Need  for  more  educational  facilitres
 in  Dadra  ang  Nagar  Haveli,  (2i)]}

 be  reduceg  by  Rs  100"

 [Need  to  enlarge  the  function  and  the
 Powers  of  the  Zonal  ०... ..!

 South)-  Sir,  I  beg  to  move-
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 “That  the  demand  under  the
 head  Minutry  of  Home  Affairg  be
 reduceg  to  Re,  4

 |Fatlureto  angtitute  administrative
 reforms  to  increase  efficiency  and
 effect  economy,  (128)  dL

 “Tha:  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduceg  to  Re,  wt

 .Futinre  to  reduce  the  admuniustranve
 expenditure  of  the  Ministry  oy  Home
 Affaiis.  (130)  J.

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduceg  to  Re.  wn”

 [Continuance  of  emergency  in  the
 titerest  of  the  Congress  party.
 (i3])}

 “Tha.  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduceg  to  Re.  w

 [Pursuance  of  a  polwcy  of  pressure  and
 non-cooperation  toward,  State  Gov-
 ernments  with  @  non-Congreag  Mini-
 stry  particularly  towards  West  Ben-
 gal.  (132) ).

 “That  the  demand  under  the
 heid  Ministry  of  Home  Affairs  be
 reduceg  to  Re.  i”

 {Public  criticism  of  the  policies  of  the
 non-Congress  State  Governments
 particularly  publhie  enticusm  of  the
 industnal  labour  policy  of  the  West
 Bengal  Government  (183))

 “That  the  demand  under  the
 head  Minustry  of  Home  Affairs  be
 reduceg  to  Re.  wv

 {Removal  to  the  Centre  from  State
 Government  offices  many  tmportant
 and  incrimmating  files  ang  docu-
 ments  without  the  approval  of  the
 State  Governments  when  non-Con-
 ress  Ministries  were  formed.  4) ).

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduceg  to  Re  7.7

 [Prohibitery  order  forbidding  the
 Jawans  in  the  army  to  have  end  read

 JULY  8,  967  (dn,  of  Home  Affatra)  902

 all  public  litercture  ond  journals
 publusheg  by  ali  political  parties  in
 India.  (135) ).

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 seduceg  to  Re,  saa

 [Engaging  police  informers  of  the  CBI
 behind  polstical  workers  belonging  tu
 non-Congres,  parties  in  States  with
 a  non-Congress  Government-with-
 out  the  approval  and  consent  of  such
 Governments,  (136) J.

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduceg  to  Re.  2.7

 [Fatlure  co  increase  the  amount  of  pen-
 siong  to  neutralise  the  disastrous
 effect  of  ruwg  prices  on  pennon
 holders,  (137) }.

 Shri  Abdul  Ghani  Dar  (Gurgaon):
 Sir,  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduceg  to  Re.  I."

 [Fatlure  of  intelhgence  Bureau  to  re-
 about  Chinese port  in  Advante

 attuck,  (138) J.

 “That  the  demand  under  the
 head  Minstry  of  Home  Affairs  be
 reduceg  to  Re  3.7

 [Faslure  of  mtelligence  Bureau  to  give
 infil- regarding

 tration  of  Pakistanis  in  Kutch,
 Chamb  and  Jaurian  sector.  (18991.

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduceg  to  Re.  1"

 [Fatluve  to  maintain  the  integrity  and
 unity  of  India,  (140)).

 “That  the  demand  undér  the
 hesd  Ministry  of  Home  Affairs  be
 reduceg  to  Re.  ww

 [Pailure  to  popularise  Hindi  language.
 (14k)  L
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 “That  the  demand  under  the
 head  Minutry  of  Home  Affairs  be
 reduceg  to  Re.  I.”

 [Fatlure  to  give  due  share  to  minori-
 trea  at  all  levels  and  in  all  spheres.
 (142)).

 “Thal  the  demand  under  tne
 head  Ministry  of  Home  Affairs  be
 reduceg  to  Re,  ww

 [Fatlure  to  check  smuggling,  black
 marketing,  corruption  and  other
 anti-social  activities  (148)  ].

 “Thal  the  demand  under  the
 heid  Ministry  of  Home  Affairs  be
 reduceg  to  Re.  I.”

 [Fo.ure  to  implement  the  recommen-
 dations  of  Santhanam  Commiuitee
 ang  Vivian  Bose  Commission  to
 check  the  present  corruption
 ('44).J.

 “That  the  demand  under  the
 head  Ministrv  of  Home  Affairs  be
 reduceg  to  Re  i”

 [Failure  to  fulfil  the  demand  to  ban
 row-slaughter.  (145) 1.

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduceg  to  Re  ww

 [Falure  to  release
 (1407)

 Sheik  Abdulla.

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairg  be
 reduceg  to  Re  aw

 [Failure  to  file  cases  against  persons
 responsible  for  communal  offences.
 47))

 Shrimati  Nirlep  Kaur:  I  beg  to
 move!

 “That  the  demand  under  the
 head  Ministry  of  Horne  Affairs  be
 reduceg  to  Re,  1

 {Failur,  to  merge  Chandigarh  and
 other  Punjabi-specking  areas  with
 Punjab.  (148)],

 ASADHA  12,  5889  (SAKA)  97०4

 Shri  Surendranath  pwivedy:  I  beg
 to  move:

 (Min.  of  Home
 Affairz)

 “That  the  demand  under  the
 heag  Mimstry  of  Home  Affairs  be
 reduced  by  Rs,  7100"

 LDefficulties  and  disabilities  of  the
 linguistic  minontes  in  different
 States.  (149),

 “That  the  demand  under  the
 head  Ministry  og  Home  Affairs  be
 Teduced  by  Rs.  100"

 [Need  to  evolve  a  policy  for  better
 Centre  and  State  relationship.
 (150)  J

 “That  the  demand  under  the
 head  Mimstry  of  Home  Affairs  be
 teduced  by  Rs  100.”

 (Need  to  tuke  rmmediate  steps  to  re-
 voke  emeigency.  (151d).

 “Tnat  the  demand  under  the
 head  Minis‘ry  of  Home  Affairs  be
 reduced  by  Rs.  100.”

 [Fatlure  to  set  up  6  suitable  machinery
 to  resolve  small  snter-State  border
 disputes  and  the  ineffectiveness  of
 the  Zonal  Councils.  (152) 7.

 “That  the  demand  under  the
 head  Cabinet  be  reduced  be  Rs.
 yoo"

 [Failure  to  implement  recommenda.
 tione  of  the  Santhanam  Committee
 im  regard  to  eradication  of  political
 eorruption  (188) J,

 Shry  A.  K.  Gopalan  (Kasergod):  I
 beg  to  move:

 “That  the  demand  under  the
 head  Tribal  Areas  be  reduced  to
 Re,  "

 [Ereton  of  a  Large  number  of  tribals
 from  thelr  land  in  Tripura  and  other
 North  East  border  areas.  (166)). a
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 Shri  Tenneti  Viewanatham  (Visa-
 khapatnam)  I  beg  to  move:

 “Theat  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduceq  to  Re,  wn

 [inroads  ४86०  Rule  of  Law  and  Funda-
 mental  Rights  (167)}

 “That  the  demand  under  the
 head  Tribal  Areas  be  reduced  to
 Re  I  *

 (Undesirability  of  segregation.  (i87)]

 Shri  Sequeira:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  of  Heme  Affairs  be
 reducey  to  Re  qq"

 [Failure  in  abolishing  State  cadre  of
 {AS  und  IPS  and  runmng  both  as
 All  India  Services  (191)7

 Shri  Vasadevan  Nalr  (Peermade)-  |
 beg  to  move

 “That  the  demand  under  the
 head  Min.stry  of  Home  Affairs  be
 reduceg  to  Re  ww

 [Diserunmation  towards  nan-Congresa
 Governments  especiully  to  West
 Bengal  (192)}

 “That  the  demand  under  the
 heag  Minstry  of  Home  Affairs  be
 reduced  to  Re.  ”

 {Police  verificatron  in  the  selection  of
 candidates  for  the  public  services
 (198)}

 “That  the  demand  under  the
 heag  Ministry  of  Home  Affairs  be
 reduced  to  Re  I"

 [Refusal  to  respect  the  right  of  police-
 men  to  organise  themselves  (194)  ]

 “That  the  demand  under  the
 head  Mimstry  of  Home  Affairs  be
 reduced  to  Re  *

 [Failure  to  evolve  a  correct  policy  on
 affielal  language.  (i95)}

 JULY  a  1  (Mtn,  of  Home  Affaire)  97086

 Shri  Chanéra  Shekhar  Singh  (Jehe-
 nabad):  I  beg  to  move:

 “That  the  demand  under  the
 head  Ministry  og  Home  Affairs  be
 reduced  by  Ra.  100."

 [Need  to  provide  legal  recognition  for
 the  propagation  of  all  the  Indian
 languages  enshrined  in  the  Consti-
 tution  §  (196)]

 “That  the  demand  under  the
 head  Ministry  og  Home  Affairs  be
 reduced  by  Rs.  i00”

 (Need  to  encourage  the  official  langu-
 age.  (187) ).

 “That  the  demand  under  the
 head  Ministry  og  Home  Affairs  be
 Teduced  by  Rs.  400  "

 INeed  to  give  Urdu  the  status  of  a  re-
 gonal  language  (i98)]

 Shri  Vasudevan  Nalr:
 move:

 “That  the  demand  under  the
 head  Minisiry  og  Home  Affairs  be
 teduced  by  Rs  100°

 [Need  to  make  all  the  regional  langu-
 ages  the  media  of  examination  for
 UPSC  (20I))

 Shri  Sequeira;  I  beg  to  move:
 “That  the  demand  under  the

 heaq  Administration  of  Justice  be
 reduced  to  Re.  i"

 [Fatlure  to  separate  the  executive  from
 the  judiciary.  (204)7.

 Shri  Chandra  Shekhar  Singh:  I  begs
 to  move’

 “That  the  demand  under  the
 head  Administration  of  Justice  be
 reduced  by  Ra  100."

 {Need  to  separate  judiciary  from  the
 erecutive  (205)7

 Shri  Sequeira:  I  beg  to  move:

 “That  the  demand  under  the
 head  Police  be  reduced  to  Re,  had

 TUtility  of  various  types  of  police
 estabiiehments  08))

 I  beg  to
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 Shr  Vasudevan  Nair:
 move:

 “That  the  demand  under  the
 head  Police  be  reduced  by
 Rs,  100."

 {Need  to  redrete  the  grievances  of
 Delhi  police.  (207)]

 “That  the  demand  under  the
 head  Police  be  reduced  by
 Re.  100.""

 [Need  to  train  the  police  to  deal  with
 the  peoples  movements  in  a  demo-
 cratic  manner  =  (208))

 “That  the  demand  under  the
 head  Police  be  reduced  by
 Ra,  100."

 {Need  to  manimise  the  use  of  force
 against  workers,  peasant  and  other
 masses  of  people,  (209))

 “That  the  demand  under  the
 head  Census  be  reduced  by
 Re.  100"

 [Need  to  give  alternate  employment  to
 all  those  retrenched  from  Census
 Department  at  Trivandrum  {210)}

 “That  the  demand  under  the
 head  Privy  Purses  and  Allowances
 of  Indian  Rulers  be  reduced  by
 Re  100."

 {Need  to  correctly  assess  the  wealth  of
 the  Nizam  of  Hyderabad  (212)7
 “That  the  demand  under  the
 head  Chadigarh  be  reduced  by
 Ra.  100."

 {Need  to  make  Chandigarh  the  Capital
 of  Punjab  only  (213)3.
 “That  the  demand  under  the

 eo
 be  reduced  by

 [Need  to  have  a  proper  new  capital
 for  Haryana.  (2i4)].
 “That  the  demand  under  the
 head  Tribal  Areas  be  reduced  to
 Re,  ww

 fFailure  to  work  owe  a  correct  policy
 towards  the  tribala  (223),

 I  beg  to

 ABADHA  13,  889  (SAKA)  (Mi,  of  सला  57058
 Affairs)

 Shri  FP.  K.  Deo:  Sir,  I  beg  to  move:

 “That  the  demand  under  the
 head  Mimstry  of  Home  Affairs  be
 reduceg  by  Rs,  100"

 (Demrability  to  place  the  Rulers  oj
 jJormer  Indian  States  at  par  with
 other  ettizens  in  the  matter  of  legal
 redress.  (225))

 Shri  Mohammad  Iamail  (Manjeri):
 I  beg  to  move

 “That  the  demand  under  the
 head  Ministry  og  Home  Affairs  be
 reduced  by  Rs  100"

 [Need  for  early,  clear  and  firm  estab-
 lishment  of  the  English  language  as
 the  associate  official  language  of  the
 country  (226)]

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100"  5

 {Need  for  immediate  repeal  of  D.LR.
 and  revocation  of  Emergency
 (227))

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100"

 {Need  to  remove  the  hardships  of
 linguwhe  minorties  relating  to  *herr
 service  Conditions  (228)3

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100"

 [Necessity  of  mummising  the  evil  >
 corruption.  (229))

 “That  the  demand  under  the
 head  Ministry  of  Home  Affairs  be
 reduced  by  Rs.  100"

 [Necessity  of  smmediate  release  or
 bringing  to  trial  of  Sheikh  Abdullah,
 (280)  L
 Mr.  DePuty-Speakert  The  eat

 motions  ate  also  before  the  House
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 जौ  जो»  Me  ह्वाग  (  मुरादाबाद  ):
 उपाध्यक्ष  महोदय,  मैं  भाज  एक  विशेष  बात
 को  शोर  झाप  के  द्वारा  होम  मिनिस्ट्री  का
 ध्यान  प्राकर्षित  करना  चाहता  हू--देश  की
 गास्तरिक  दृष्टि  से  सुरक्षा  ।  झाज  भारत

 वर्च  झान्तरिक  दृष्टिकोण  से  रक्षित  है  1
 भारतीय  इतिहास  में  एक  बटना  झातती  है
 जयचन्द  की  |  एक  जयचन्द  था  उस  ने
 विदेशियों  से  मिलकर  भारत  वर्ष  के  भाग्य  को
 बदल  दिया  था।  परन्तु  were  महोदय,
 खेद  के  माथ  कहना  चाहता  हु  भ्ाज  भारत  वर्ष
 में  केवल  एक  जयचन्द  नहीं,  प्रपितु  यहां
 करोड़ों  जमचन्द  हे  जो  रहते,  सोते,  खाते

 यहां  पर  हैं  लेकिन  उन  का  बिल  दिमाग
 चाइता  में  है  या  पाकिस्तान में  है  या  क्‍्रमेरिका
 में  है।  देशभक्ति  के  प्रभाव  मे  झाज  ऑन्तरिक

 शदुयों  को  गद्धि  देश  में  उहुत  तेजी  के  ag

 रहो  है  भौर  इस  में  एक  किसी  जाति  या
 शम  कर  ह...  नही  आता  a  इस  में  सभी  जाति

 और  बम  के  लोग  बहुत  बड़ी  या  में  सम्मिलित

 हैं।  प्रगर  उन  की  ओर  ध्यान  नहीं  दिया  गया

 लो  देश  का  कल  क्‍या  बनेगा  कुछ  नहीं  कहा
 जा  सकता  ।  कुछ  लोग  भ्रांज  इस  देश  म॑  हैं  कि
 जितके दिल  व  दिमाग  चाइना में  हैं।  मैं  श्रफीका

 में  था  जब  उस  समय  स्वर्गीय  लाल  बहादुर
 शास्त्री  ने  हिन्दी  को  लागू  किया  था  जिस  को

 लेकर  दक्षिण  में  प्रान्दोलन हुआ  था 1  उसके

 ऊपर  जीन  के  प्रधान  मली  चॉक  एन  लाई  ने
 यह  स्टेटमेट  दिया  था  कि  दक्षिण  भारत  म

 एक  बहुत  बड़ी  जन-कान्ति  हुई  लेकिन  उस  को

 इसलिए  दबा  दिया  गया  क्‍योंकि  बोर्डर  पर
 कोई  कृम्यूनिस्ट  कन्‍्द्री  तहीं  था  |  अआाज  भाप

 देख  रहे  हैं  उसी  के  झनुसार  चाइना के  बोर्डेर
 पर॑जो  भाग्तीय  क्षेत्र  हैं  उन  में  इन
 गतिविधियों  को  तेज  किया  जा  रहा  है  और

 भिन्न  जिसने  नामों  से  ई... अ  रेवाल्यूशन  की
 झोर  ारत  वर्ष  को  पकेलने  की  तैयारी
 की  जा  रही  है  t

 अध्यक्ष  महोदय,  म॑  झाय  विशेष  कूप  से

 एक  विशेष  दल  की  झोर  होम  मिनिस्‍्ट्री  का

 JULY  4%  987  (Min,  of  Home  Affairs)  ‘9110
 —

 era  पभाकषित  करना  चाहता  हूं  शौर  चह
 हैं  प्रमेरिकन एजेंट  ।  1983 © Fite में  मि०  बिसी
 बाहम  जो  वहां  के  बहुत  बड़े  पादरी  हैं,
 उन्होंने  प्रमेरिका  के  ब्राइकास्टिग  रःम्पनी  से  fe
 झावर  हाफ  डिस्लीशन”  के  नाम  पर  ओलते

 हुए  भमेरिकन  जनता  को  भ्रपीण  किया  था

 जि  प्रगर  तुम  कम्प्तिज्म  का  भुकाबिता
 करना  चाहते  हो  तो  तुम्हें  संसार  में  एक  रब
 ईसाई  बनाना  होगा  !  झौर  एक  धरव  ईसाई
 भी  तुम्हें  एशिया  में  बनाना  होंगा.  बौर
 एशिया  में  भी  तुमको  हिन्दुस्तान  में  बताता
 हीगा  1  हिन्दुस्तान  में  एक  तारा  लगाता
 होगा  कि  दि  होरी  हिन्दु  रिलीजन  मस्ट
 दयो  झौर  इस  कार्य  के  लिए  एक  इनबेजन
 झार्मी  प्राफ  पादरी"  लेकर  तुम्हे  ध्रारत  वर्ष
 में  जाना  होगा  भौर  वहा  इस  प्रकार  की  सेना
 सैयार  करनी  होगी  जो  कम्यूनिज्म  का  मुका-
 बिला  करें  ।  भ्रध्यक्ष  महोदय,  उमर के  पश्चात्‌
 क्‍या  हुआ  अमेरिका  का  कयया  और  अमेरिका
 के  पादरी  भारत  वर्ष  में  तूफोन  को  तरह
 जाये  उन्होंने  इस  देश  में  क्क्लो  ौर
 अ्रस्थतालों  की  ाड़  में  केवल  धर्म  प्रचार  नहीं
 किया,  केबल  सेवा  कार्य  ही  नहीं  किया  बल्कि
 इस  देश  में  उन्होंने  पोलिटिकल  कोम  किया
 बौर  उन्होंने  भारत  वर्य  के  राजनैतिक
 ढाचे  को  लडखड्ाकर,  भारत  वर्ष  में  ऐसी
 गवनमेट  बनाने  का  प्रसत्न  किया  जो  अमेरिका
 की  दल  अन  सके  t

 समय  का  इयान  रखते  हुए  में  केनल
 सार  रूप  में  भपनी बात  कहना  चहता  हूं।
 इस  देश  में  करोड़ों  इपया  इस  काम  के  लिए
 लगाया  गया  ।  'उद्याह रभार्थ  सत  iese  में

 की  Go  Fo  गोपालन ने  प्रश्न  किया  था  होम
 मिनिस्ट्री  से  कि कितता  रुषणा  इस  भिशनरियों
 का  विदेश  से  भा  रहा  है  तो  उस  के  जवाद में

 रेबन्बू  मिनिस्टर  से  कहां  था  कि  पिछले  साढ़े

 तीन  वर्षों  में  2५  27  करोड़  वषधा  बाहर

 से  झावा  हैं  दौर उस में उस  में  22.  7  करोड़  ह्य
 कब  प्रमेरिका  से  गाना  है।  मे  पूछना  चाहता  हूं



 कि  अमेरिका  को  कौन  सो  दिलचस्पी  प्ाजादी
 के  वाह  reread  में  हुई  जो  लना  चपया

 न्होंने  साढ़ें  तीन  वों  के  पन्दर  दिया  ?

 जौर  झाज  कल  तो  इस  से  कही  ज्यादा  हा

 रहा  है।  प्राफ्टर  डीवेल्युएशन जो  एक  बढ़
 करोड़  रुपया  महीना  झाता  था  बह  57

 'शरसेंट  ज्यादा  बढ़  गया  a  झभी कल कल  परचों

 होम  सि्ित्टर  साहब  ने  कहा  था  कि  हम  कंसे
 रोक  सकते हैं  |  झाज  |  पड़ा  हुआ  है

 1  जहां
 नी  झकाल  पढ़ता  है  ईसाई  मिशनरी  बहुत

 ~
 जाया  हैं  1  जब  स्वर्गीय  जवाहरमाल  जी  नेहरू

 पद  कहा  या  कि  बहु  मेमोरेंडम  नागाधों  का

 जीकर  किया  हमा  नही ंहै  यह  मेमोरेंडम  कहीं  और
 सैयार  हुसा  है  भौर  इनका  इशारा  धमेरिका  की
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 कर  सकते  हैं  इस  में  ?  पर  मैं  होम  मिनिस्टर
 महोदय  की  झाखें  खोलने  के  लिए  पिछले

 वर्षों  में  यहां  पर  ईसाइत  की  कितनी

 हुई  है  इसके  कुछ  झांकें  उपस्थित
 करता  हूं  :  झासाम  मे  56.89  परसेंट,
 ईसाई  बढ़ें  हैं।  मध्य  प्रदेश  मे  32.47  पर-
 सेट  बढ़े  हैं  ।  राजस्थान  मे  00.90  पर-
 सेंट,  झ्रद्ेमान-निकीबार  में  89.  39  परसेंट,
 मणिपुर  मे  i20  परसेंट,  बिपुरा  मे  92
 परसेंट,  सिक्किम  मे  825  परसेंट  और  जीप

 से  देखा  पंजाब  में,  राजस्थान  में,  उत्तर  प्रदेश
 %  एम०एल०ए०  लोग जो  कि  पढ़े  |: |  लोग्र
 शौर  समझदार  लोग हैं  भेड़  बकरी की  तरह
 पैसे पर  बिक  गए  तो  उन  बेचारे  गरीब  लोगों

 की  क्या  हालत  अनेगी  जी  कि  जंगलों  में  ै
 शौर  नगे  हैं,  जिन  के  बच्चे  तड़प-तड़प  कर
 मर  रहे  हों,  उन  का  रोटी  के  नाम  पर,  झनाज
 के  नाम  पर  बाकायदा  नम  परिवर्तत  किया

 जा  रहा  वहां  के  बच्चों  की  जैसे  लूट  होती
 है  इस  प्रकार  के  ईसाई  मिशनरियों  ने  लूटा
 है.  भ्रनायातयों में  इस  प्रकार  उन  को  सेकर
 we  चले  गए  हैं, मैं  कहना  चाहता  हूं  इस  की
 रोक  होती  चाहिए।  धर्म  प्रचार  की  भाजादी

 हब  की  है  t  यहा  पर  प्रचार हो,  बड़ें शौ  राम
 के  साथ  हो,  लेकिन जो  विदेशी  ईसाई  मिकष-
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 कं
 इन  ड्ाइब्स  के  लोगों  की  धादविवासी  नाम  से

 बह  धाथिक  दृष्टिकोण  से  भोद  पुकारते हैं  ।  मैं  होम  मिनिस्टर साहब  से
 सामाणिक  दृष्टिकोण  से  पिछड़े  हुए  है।  पूछता  चाहता हुं  कि  कौन  से  तथ्य  के  झ्ाधार

 भी  उन  से  ज्यादा  गरीब  लोग  रहत ेहैं  लेकिन
 केवल  शिडपूल्ड  कास्ट  ऐड  शिड्यूल्ड  ट्राइब्ज
 को  ही  क्यों  सहायता  किया  क्योंकि  वह
 सामाजिक  दुष्टिकोण  से  भी  पिछड़ें  हुए  हैं  ry
 लेकिन  जब  उन  का  धर्म  परिवर्तन  हो  जाता
 है  तो  वह  सामाजिक  दृष्टिकोण  से  पिछड़ें
 नही  रहते  हरिजनों  के  साथ  मे  आप  ते  नियम
 लागू  किया  कि  हॉरजन  लोग  झगर  ईसाई
 बन  जायें  तो  उनको  विशेष  सुविधाएं  नहीं
 दी  जायंगी,  लेकिन  यही  तियम  आप  ने
 ट्राइब्ज  के  साथ  क्‍यों  नहीं  लगाया,  द्राइब्ज
 के  सोग  जब  ईसाई बन  जाते  हैं  तो  सामाजिक
 दृष्टिकोण  से  तो  पिछड़ें  नही  रह  जाते  ।

 इसी  दिल्‍ली  में  यहा  ट्राइबज  कान्फ्रेंस

 हुई  जिस  में  स्वर्गीय  पंडित  जवाहर  लाल

 नेहरू  नें  द्वाइब्ज  के  लोगों  को  आश्वयासम

 देते  हुए  कहा  था  कि  हम  ट्राइव्ज  के  लीगों की
 संस्कृति  और  मे  बौर  उन  की  परम्परा
 की  रक्षा  करेगे  उन्होंने  कहा  था  कि  जो  बाहर
 के  लोग  बहा  उनकी  भदद  करने  जा  रहे  हैं,
 मुझे  भय  है  कि  वह  उन  की  संस्कृति  धौर
 परम्पराशों  में  हस्तकेप  करेगे  |  हमे  इस
 का  ध्यान  रखना  होगा।  मैं  कहना  चाहता
 हूं.  कि  यदि  होम  मिनिस्टर  महोदय  आज  बय
 जंगलों  में  जाकर  देश  तो  पता  चलेगा  कि
 कि  केयल  उन  की  सर्स्कृति  ही  नहीं,  उन  की
 परम्परा  ही  तहीं,  उन  का  खान  पान,  नाथ  गाने
 सन  बदस  दिए  गए  हैं  भोर  झगर  यही  हाल
 रहा  तो  दस  साल  के  अन्दर  एक  भी  झाप
 को  जंगलों  मे  ढ्राइय  नाम  की  सस्कृति,  उन  के
 गाने,  नाच  आदि  की  परम्परा  देखने  को  नहीं
 मिलेगी  |  बहू  सब  भ्रमेरिकत  होंगे,  इंग्लिश
 होंगे  या  पूरोपियन  होंगे,  शौर  उन  का  सब

 तरह  से  सर्वनाश हो  कर  रहेगा  1

 णु  और  बात  की  शोर  मैं  प्लापका
 यान  आकषित  करता  चाहता  हूं,  जाग

 पर  उन  को  धादिवासी  नाम  दिया  गया  है  |
 हम  सब  झाविगसी  हैं.  केवल  जगलों  में
 रहने  थाले  लोगों  को  आदिवासी  कह  कर

 देश  की  समस्त  जनता  से  उन  को  प्रलग  क  र
 दिया  गया  है,  उन  में  यह  भावना  पैदा  कर  दी
 गई  है  कि  तुम  वह  नहीं  हो  जो  शेष  भारत  dt
 वे  भारत  वर्ष  के  लोग  है,  भिन्‍न-भिन्‍न  कठि-
 लाइयो  के  समय  बे  देश  को  छोड़कर  जगलो  थे
 चले  गये,  भाज  उन  को  भादिवासी  कह  कर
 उन  का  पश्रपमान  किया  जाता  है,  उन  के  साथ
 झन्याव  किया  जा  रहा  eo  समझना  हू
 कि  इस  पर  ध्यान  दिया  जावेगा  |

 अध्यक्ष  महोदय,  शेड्यूल  कास्ट  शौर  शेड-

 पूल्ड  ट्राइम्म  के  लिये  एक  कमीशन  बनाया  गया
 था  उस  कमीशन  के  अन्तर्गत  एक  कसियनर  की

 नियुक्ति  को  गई  |  कमिश्नर  के  भ्रन्तगंत  आपने
 रिजनल  आफिसर्स  बनाये  जिनके  कार्यालय
 रोजन्स  मे  खोले  गये,  परन्तु  इनके  पास  न  इजे-

 ल्यूशन  झ्राफिसर्ज  हैं,  झौर  न  इन्वेस्टीग्रेटर्स  है,
 डिप्टी  कमिश्नर  की  नियुक्ति  भी  एक-एक  दी-दो
 साल  के  बाद  होंती  गई,  जिसका  परिणाम  यह

 हुआ  कि  जब  कोई  पिछड़ा  हुआ  व्यक्ति,
 पिछड़े  हुए  हा  'रजन  गरीब  लोग  शिकायत  करने
 पाते  है  तो कोई  शिकायत  भुनने  वाला  नही  है  t
 उन  के  पास  ऋपना  कोई  बहन  नही  है,  जिससे
 कि  में  जगलों  में  स्वयं  जाकर  जाय  करे,  उस
 को  कलैकटर्स  और  दूसरे  लोगों  पर  निर्भर  रहना
 चढता  है  7  मैं  आपको  सूचित  करता  चाहता
 है  कि  इस  प्रकार  की  29  शिकायतें  पुलिस
 के  पास  झाई,  जिन  में  स ेकेवल  6-7  शिकायतें

 खुमी  और  बाकी  सब  को  कह  दिया  कि
 इन्कवायरी  हो  रही  है,  जान  हो  रही  है  t
 इस  कानून  का  जो  कि  झापने  बनाया  हुआ
 है  इस  प्रकार  से  कियान्ययत  ही  रहा  है

 एक  दूसरी बात  जिससे  दान  तवाम  देख
 परेशान  t—  यह  है  अष्टाकार  $
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 भ्रष्टाचार का  झाज  कोई  भूल  कारण  था
 जड़  यवि  है  तो  बह  होम  मिनिस्ट्री है

 |
 होम  मिनिस्ट्री  है  जिसके  कारण  तमाम
 देश  में  घ्रष्टाचार  है  बौर  अप्टाचार  के
 कारण  तमाम  देश  की  प्रगति  रकी  हुई  है  1
 किसी  तरफ  चले  जांइये,  किसी
 झादमी  को  ले  लीजिये,  हर  जगह  चपरासी
 से  लेकर  ऊपर  तंक,  बिजनेसमैन  हो  पा  कोई
 हो,  यह  व्यवस्था  बन  गई  है  कि  भ्रष्टाचार
 जीवन  का  प्रंग  बन  गया  है  |  जो  झादभी
 ईमानदारी  से  चलना  चाहता  है,  उसका
 मजाक  उड़ाया  जाता  है,  उसको  पागल
 बनाया  जाता  है,  लेकिन  जो  चालाक  हैं,
 बेईमान  है,  धोखा  देता  है,  झूठ  बोलता  है,
 उसको  धपदटूडेट  पोलीटीशिमन  माना  जाता
 है  ।  मैं  मानता  हूं  कि  भ्रष्टाचार  को  दूर
 करने  के  लिये  आपने  चेष्टाये  की  होंगी,
 लेकिन  छोटे-मोटे  चपरासी  को  पकडा  होगा  1
 मैं  झापकों  चेतावनी  के  तौर  पर  कहना  चाहता
 हूं  कि  अष्टाचार  ऊपर  से  नीचे  की ओर  चलता
 है,  घपरासी,से  मिनिस्टर  को  तरफ  नही,  धल्कि
 मिनिस्टर  से  चपरासी  को  तरफ  घसता  है,

 परन्तु  दुर्भाग्य  है  कि  प्राइम  मिनिस्टर  के  सामने
 मिनिस्टर्स  की  शिकायते  भाई,  ऋष्टाचारी  मिनि-
 स्ट्रों  की  झोर  संकेत  किया  गया,  लेकिन  उनको

 दबा  दिया  गया,  उस  पर  |.  डाल  दी  गई
 कुछ  लोगों  ते  कहा  कि  कुछ  लोग  बिरला  से
 कैसा  पाते  हैं,  लेकिन  किस  ढंग  से  उस  बात  को
 इधर  से  उधर  कर  दिया  गया  मैं  कहना
 चाहता  हूं  कि  यदि  देश  में  &  भ्रष्टाचार  को

 टूर  करना  याहते  हो  तो  झाप
 अपने  चारों  तरफ  देक्षों  भौर  जो  भ्रष्टाचारी
 सिनिस्टर्स  हैं,  कल  परसों  जिनके  घरों  भें

 खाने  को  नहीं  थी,  धाज  करोड़ों  के
 बन  गये  हैं,  उनके  महल  बड़े  हो

 गये  हैं।  ऐसे  दो-चॉर  पिनिस्टरों  कोमी
 सींचवों के पीछे के  पीछे  डाल  दिया  तो  तमाम  देश

 (Min.  of  Home  Q1I6
 Affairs)

 crete  में  गोली  बली  (जोधपुर  का
 एक  झादमी  प्ूमरमल  उस  आन्दोलन में में
 यहां  प्राया,  वह  भोली  से  मारा  गया  ।  उसका
 लड़का  गोवधंन  दास  झस्पताल  में  रात  को

 लाश  देख  कर  झाया,  उस  से  बटर  में  कहां

 कि  सुबह लाश  ले  जाइयेगा,  लेकिन  सुबह
 पुलिस  ये  कह  दिया  कि  तुम्हारा  भाप  नहीं
 मरा  ।  पुलिस  ने  कह  दिया--बहू  समझ
 में  झाता  है,  लेकिन  होम  मिनिस्टर  साहब  मे
 राज्य  सभा में  17-11-66  को  जबाब  देते

 हुए  कह  दिया  कि  यह  तो  फैबरीकेशन  2,

 ये  जो  पत्रियां उस  ने  पेश  की,  वे  सब  झूठ  हैं,

 ओं  उन्होंने,  शायद  झाफिसजें  को  बहू  नहीं

 बताया  होगा  I  उसके  बाद  क्या  हुआ  |  जोधपुर
 के  लोगो ंने  लिखा  पढ़ी  की  और  25-1-67
 को  डिप्टी  इन्सपेक्टर  झाफ  पुलिस  का  जवाब
 श्री  नर  नारायण  को  जाता  है  कि  उसकी

 वहा  पर  फोटो  लेकर  गया  झौर  यह  बात
 इस्टेब्लिश  हो  चुकी  है  कि  वह  सर  चुके
 फिर  भी  होम  मिनिस्टर  साहब  ने  कहा

 4  फौद  पर  7  a  a  2  d
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 (aft  बीड  to  त्यागी]
 कर  सकेंगे,  मुझे  इसमें  कोई  झाशा  प्रतीत  नहीं
 होती है  ।  धगर  धाप  इस  देश  से  धअ्रष्टाचार

 को  समाप्त करना  चाहते  हैं  तो  मैं  एक  ही  बात

 कहना  चाहता  हूं  कि  कदी  का  जो  सेमिनार

 ड्र्भा  था  i959  में,  उसको  ाल  इण्डिया
 कांग्रेस  प्लानिंग  सक्‍-कमेटी  ने  स्वीकार  किया
 शौर  उसके  बाद  सम्तानम  कमेटी  की  रिपोर्ट
 झाई,  लेकिन  आपने  उस  रिपोर्ट  को  असी  तक

 पूरी  तरह  से  स्वीकार  नहीं  किया,  यदि  उसको

 रूण  रूप से  स्वीकार  कर  लिया  जाता,  तब

 कुछ  झाशा  रखी  जा  सकती  थी  ।

 होग  मिनिस्टर  साहब  को  सच  जगहों
 की  जानकारी हो  या  न  हो,  लेकिन  में  इतना
 ्र्र  कह  सकता  हूं  कि  देहातों  भौर  गांवों

 के  बारे  में  उसको  जानकारी  नहीं  है  ।  देहाततों

 और  गांवों  के  बाने  पाथ  अष्टाचार  के  1. अ

 बने  हुए  हैं,  उनकी  बाड़  में  श्रादभियों  को

 दा  जाता  है  ।  एक  लुंटा  हुआ  भावमी  जब
 जानेदार के  पास  जाता  है  तो  थानेदार

 से  बौर,  ऊपरसे  लूटता  है  1  जितने  चोर,
 wy,  येब  कतरे  हैं  इस  सब  का  कनेशबन

 शुलिस के  साथ  होता  है,  उस  में  हिस्सा  बॉट्स
 हैं--शाज यह स्थिति है यह  स्थिति  है  t  मैं  इसमें  उनका
 शोष  नहीं  मानता  हूं,  वोष  भ्राषका  मानता हुं
 क्योंकि उस  केबारों को को  इतनी  कम  ततख्याह

 चिली है है  कि  उसमें  उनका  मुजारा  mt  चलता
 है  y  भाष  जान  कर  ही  तन  लोगों  को  कम

 सनकवाह  देते  हो  क्‍योंकि  पुलिस  तो  नरिक्य्त

 शमी ही,  इसौलिये  कम  तनख्याह  पर  उनको

 नियुक्ति  करते  हो  झभी  पिछले  दिलों

 feet में  जब  पुलिस  बालों  ने  इस  पर  झपनी
 आपत्ति  उठाई  तो  ज्ाषने  गोशियों  से  उस  को
 जनाब  चिया,  बेसखानों में  बन्द  कर  दिया,
 यह  उसका  जवान  तहीं  था  ।

 स्फायालनों  का  मामला  ची  जुर्भाग्य  से

 झापके  ere  rrr  रखता  है,  सम  की  स्थिति

 क्या  है  ?  में  ऋषको  ज्यादा  दूर  बढ़ीं  से

 बाडंगा,  हीं  feed  में  से  aan  ।  दिश्ली
 में  हाईकोर्ट  के  न्यायाधीशों  जौर  जूडीशियल
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 प्राफिसर्ज  की  नियुति  का  संकाल  झाया,

 यह  मामला या  तो  सू  पी०  एस०  सी०  के
 हाथ  में  होता  है,  था  लेफ़्टीमेन्ट  गवर्नर  के
 हाथ  में  होता  है  या  होम  मिनिस्टरी के  साथ
 मिल  कर  इसके  लिये कुछ  कानून  बनते हैं  ।
 लेकिन  दिल्ली  में  क्या  हुआ--पंजाब  धौर

 हरियाणा  से  उयपूडीक्षियल  प्राफिसर्ज  के  लिये
 आप्शन  मांगा  गया,  i30  आप्शन्श  चाईं,

 जिनमें  से  3  का  सिलेक्शंन हो  गया  बिना

 किसी  नियम  के  सिलैक्शन हुआ,  न  गवनेर
 से  पूछा,  न  qo  fro  एस०  सी०  से  पूछा
 झीर  न  आपसे पूछा  a  इसके  लिये  जब  सवाल

 देश  का  कल्याण  चाहते  हो,  तो  इससे  कल्याण

 नहीं  हो  सकेगा  ॥

 5  brs,

 अन्त  में  मैं  एक  बात  भौर  कहता  चाहता

 हूँ  सौर  वह  है  भाषा  के  सम्बन्ध  में  ।  उपाध्यक्ष

 महोदय,  भाषा  का  प्रश्त  देश  में  बहुत  सेन्सेटिन

 हो  गया  है  |  मैं  यह  मानता  हूं  कि  हमारे
 दक्षिण  के  भाइयों  की  भावना  हिन्दी  भाषा  के

 पक्ष  में  तहीं  है,  लेकिन  झगर  उनके  सन  में

 ,  यह  विश्वास  हो  जाय  कि  केखीय  सरकार  कौ

 नौकरियों  में  हमारा  स्थान  सुरक्षित  रहेगा
 सो  विरोध  न  होगा--शाज  मे  कम्पीटीशन--

 %  अंग्रणी  के  ह्वारा  दूसरों  पर  टौप  करते  हैं--
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 (Shri  Krishna  Kumar  Chatterji)
 cost  of  policing  in  the  Capital  is.
 They  found  it  out.  It  says:

 “How  much  do  you  pay  for
 policing  the  Capital?  Something ike  80  passe  a  month.

 The  total  annual  expenditure  of
 the  Delhi  Police  is  Rs,  3,42  crores,
 The  total  population  of  Delhi  4
 about  36  lakhs.  This  works  out
 to  Rs  9  52  paise  per  camta  a
 Year.”

 This  is  Qn  example  of  how  modest  the
 Demsnd  is.

 There  is  one  other  item  which  I
 should  refer  to  because  an  hon.  Mem-
 ber  on  the  other  side  of  the  House
 was  pleading  for  the  privy  purses  of
 the  princes  Probably,  he  was  per- fectly  justified  Regarding  Privy
 Purses  and  Allowances  to  ex-Rulers, under  Demand  No,  47,  in  the  interim
 Budget  we  passed  a  sum  of  Rs.  38,000
 and  again  in  this  Budget  a  sum  of
 Rs.  88,000  has  been  demanded.  All
 this  I  point  out  only  for  the  purpose
 of  showing  that  the  demand  are  very
 modest  Of  course,  bunch  of  cut
 motions  is  there,  but  they  are  abso-
 lutely  not  justified  and  therefore,  these
 Demands  should  be  adopted  as  they
 have  been  proposed

 Sir,  Permit  me  to  preface  my  obser-
 vations  now  with  the  quotation  from
 a  famous  historian,  Arnold  Toynbee.
 He  has  observed:

 “The  twentieth  century  may  be
 remembered  not  as  the  bloodiest
 century  mn  history  but  as  the  first
 century  in  which  people  dared  to
 think  it  practicable  to  make  the
 benefits  of  civilisation  available  to
 the  entire  human  race.”

 I  am  this  observation  only
 because  I  feel  ali  the  observations
 that  I  bave  to  make  on  the  questions

 these  demands  will  be  based  on
 E
 &

 JULY  3,  i967  (Min,  of  Home  Affaire)  922

 It  will  be  interesting  to  note  the
 introductory  remarks  of  this  Report Prepared  by  the  Home  Ministry.  It

 saya;

 “The  Ministry  of  Home  Affairs
 covers  a  broad  spectrum  of
 administrative  activity  having  an
 imporiant  bearing  on  the  nation’s
 stability  and  well-being  and  on

 forward  movement.  The  preser-
 vation  of  internal  security  of  the
 country  and  keeping  the  society
 orderly.  7

 Theze  remarks  are  sufficiently  impor- tant  for  the  hon.  Members  on  the
 Other  side  to  remember  why  the
 Emergency  could  not  be  lifted.  That
 was  entirely  on  the’  basis  of  these
 considerations.  The  hon.  Members  on
 the  other  side  were  pleading  for  the
 ifting  of  the  Emergency  not  only
 today  but  very  often  they  have  been
 Saying  £0  |  must  say  that  the  Emer-
 gency  cannot  be  lifted  now  for  seve-
 ral  reasons

 Tt  has  been  mentioned  elsewhere  in
 the  Report,  according  to  the  news-
 Paper  report,  about  Jammu  and
 Kashmir  situation  as  follows:

 “According  to  the  report,  the
 aim  of  “foreign  elements”  was  to
 assassinate  VIPs,  disrupt  com-
 munications,  inflict  casualities  on
 Police  “and  security  forces  and
 generally  to  create  a  sense  of  in-
 security  in  people's  minds"  but
 strict  vigilance  by  the  State
 authoritics  has  resulted  in  the
 capture  of  a  number  of  foreign
 agents

 ™

 It  is  becuse  of  the  Emergency  powers
 that  the  Central  Government  possess.
 That  is  why  it  has  been  possible  to
 meet  such  a  situation  in  the  country.

 In  this  connection,  I  would  just
 remind  the  hon,  Members  on  the  other
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 ade  what  the  great  statesman,  Edmund
 Burke,  has  said:

 “Liberty  too  must  be  limited  in
 order  to  be  possessed.”

 ‘We  have  to  remember  the  saying  of
 ths  great  statesman  in  the  context
 of  what  is  happening  im  this  country.

 Coming  from  a  State  which  is  today
 in  a  turmoil,  I  have  to  refer  to  the
 situation  there  I  am  compelled  to
 do  so  not  because  I  have  to  repeat
 very  often  the  question  of  Naxalbari
 az  an  antidote  to  what  our  frends  say
 but  because  it  must  be  considered  as
 a  national  problem  and  it  should  be
 solved  a3  a  national  problem  and  that
 4९  why  I  hove  to  present  certain  inci-
 dents  and  certain  reports  for  the  bene-
 fit  of  yourself  and  through  you,  Sir,
 for  the  benefit  of  the  Members  on
 the  othe:  side

 Oniy  today,  on  July  3.  ‘1967,  the
 Times  of  India  has  come  out  with
 thie  report

 “There  wes  a  gun  duel  today
 between  a  village  resistance  group
 and  8  500-strong  mob  of  Adivasis
 red  by  the  extremist  elements

 when  the  latter  attacked  the
 Banglagach  village,  one  and  a  half
 mules  south  of  Chaterhat  under
 Phans.dewa  police  station,  in  the
 disturbed  Naxalbar:  area.”

 dot  only  ths  There  38  another
 interesting  news  that  has  appeared.
 This  is  what  the  grest  leader  of  C.P.I.
 «™),  Mr.  Basavapunniah,  has  said  as
 the  report  says

 ‘Mr  Basavapunniah  said  that
 the  CP.L(M)  was  sticking  to
 thia  assessment  and  had  discip-
 lined  al¥  those  who  defiled  the
 party  line  and  embarked  upon  a
 path  of  adventurism.  It  was  the
 usual  trick  of  vested  interests  in
 the  country  to  denounce  every
 action  of  the  masses  a2  viclent,
 unconstitutional  and  foreign-

 shepired."

 ASADHA  i8,  889  (SAKA)  (Min.  of  Home  9724
 Affaire)

 My  point  is  that  the  leader  of  the
 C.PI(M)  which  is  a  partner  in  the
 United  Front  Government  in  West
 Bengal  is  practically  justifying  the
 extreme  leftist  elements  in  the  C.RI.
 (M)  to  say  that  they  have  been  dis-
 ciplined  by  the  C.P.I.  (M).  It  is  clear
 that  it  is  not  only  some  kind  of  sup-
 port  which  has  generated  this  kind
 of  situation  in  West  Bengal.  This  is
 fully  justified  m  the  sense  that  this
 has  appeared  in  the  paper.  It  is  very
 interesting  to  note  these  things
 because  otherwise  we  will  not  realise
 the  gravity  of  the  situation.  This  has
 appeared:

 “Siliguri,  June  30:  The  extre-
 must  elements  of  the  Communist
 Party  (Marxist)  who  met  yester-
 day  mm  Boragan)  village  in  Khari-
 bari  police  station  decided  that
 they  would  not  surrender  either
 to  the  police  or  in  courts,  accord-
 ing  to  reports  received  here.

 The  meeting  which  was  held

 they  would  resist  any  attempt  for
 their  arrest.”

 they  and  we  Can  tackle  this  problem
 from  the  national  point  of  view...-



 est  Bengal  goes,  the  whole  of  India
 becauge  Assam,  Manipur,  Tri-

 Right  CPI,  says  in  his  editorial:

 “Let  us  not  shut  our  eyes  to
 the  unfortunate  fact  that  the
 Chinese  fropaganda  is  not  with-
 out  its  effect  on  those  (in  India)
 who  have  had  their  ideological
 and  political  moulding  in  the
 image  of  the  dogmatic  positions
 of  the  Chinese  leadership,  How
 ean  then  ultra  Leftism  be  fought
 and  checked  without  and
 fighting  what  the  Chinese  Jeader-
 ship  is  preaching.”

 ‘This  was  editorially  written  by  Mr.
 Dange:

 “Mr.  Dange  also  criticized  the
 ‘anarchist  violence’  adopied  by
 the  extremists  in  Nexalbari  in
 their  movement  for  land  for  the
 landless.  He  thought  this  move-
 ment  was  wrong  and  would  only
 lead  to  the  overthrow  of  the  UF
 Government.  He  regarded  Peking
 Radio's  support  for  the  Naxalbar:
 extremists  as  an  attempt  ‘o
 encourage  a  line  of  ‘splittiam’  and
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 purely  a  question  of  landless  labourers
 taking  possession  of  certain  lands  of
 jotedera.  Very  strangely,  al)  the  loot
 and  possession  of  land  were  being
 Perpetrated  over  a  section  of  the
 population  there.  That  has  to  be
 remembered,  This  is  not  all.  |  have
 just  pointed  out  to  you  that  there  has
 been  a  situation  like  this  in  West
 Bengal.  I  will  just  refer  to  the  inci-
 dent  that  happened  on  last  Sunday:
 last  Sunday,  two  long-distance  trains
 were  stopped  and  raided  by  an  armed
 mob  between  Burdwan  and  Bandel;
 the  muscreants  entered  the  compart-
 ments  and  took  away  watches,  orna-
 ments  and  other  belongings  of  pas-
 sengers  at  the  point  of  the  dagger.
 This  was  also  engineered  by  9  section
 of  the  Left  CPI.  I  am  not  here  to
 vouchsafe  for  the  correctness  of  this
 information,  but  this  information  was
 there

 Then,  again,  this  was  not  all  This
 has  appeared  in  a  symbolic  form  else-
 where  also.  The  report  says:

 “Symbolic  of  their  resis  ance  is
 the  300  to  400  bargadars’  plough-
 ing  of  a  00-bigha  plot  five  days
 ago  at  Kheyadaha,  under  Sonar-
 pur  Thana,  24-Pai  ganas,  about  I0
 miles  from  Calcutta  in  defiance
 of  the  jotedars’  refusal  to  permit
 them  to  do  so.”

 So,  everywhere,  this  thing  has  appear.
 ed  in  a  symbolic  form.  Even  in  Tri-



 E  i  4  q  z in  no  time
 Left  CPI  leaders  at  a  meeting  recently
 that  they  want  interim  elections  to
 take  place  It  as  very  easy  to  under-
 stand  the  reason  for  this  If  a  situa-
 tion  Uke  this  can  be  created,  then
 President's  rule  may  come  about,  and
 ff  that  happens,  then  they  will  get
 another  chance  to  take  advantage  of
 the  situation

 80  far  as  we  are  concerned,  we  are
 not  for  President's  rule  at  the  present
 moment  We  believe  in  the  demo-
 cratic  way  of  Ixfe  We  beheve  that
 when  a  democratic  verdict  has  been

 That  is  why  we
 drawing  the  attention  of  the  House
 pot  only  on  this  side  of  the  House  but
 also  on  the  other  side  that  they  should
 also  be  patridtic  and  national  enough
 to  realise  the  danger  alead,  and  unless
 they  are  also  aware  of  it,  probably
 it  will  be  difficult  for  us  to  meet  the
 Situation.

 i  f  t f

 दस्श
 Da.  ASADHA  12,  i889  (SAKA)  (Min.  of  H--n-

 Affaws)
 the  attention  of  the  has  pleaded  for  prohibition.  I  would

 just  lke  to  read  out  before  the  House

 appeared  in  the  Report  of  the  Study
 Team  on  Prohibition  This  was  what
 Mahatma  Gandhi  said:

 “It  I  was  appointed  dictator  for
 one  hour  for  all  Indva,  the  first
 thing  I  would  do  would  be  to
 close  without  compensatin  all
 the  hquor  shops,  destroy  all  thé
 teddy  palms  such  as  I  know  them
 in  Gujarat,  compel  factory  owners
 to  produce  humane  conditions  for
 their  workmen  and  open  refresh-
 ment  and  recreation  rooms  where
 these  workmen  would  get  inno-
 cent  drinks  and  equally  innocent
 amusements  I  would  close  down
 the  factories  if  the  owners  plead-
 ed  for  want  of  funds  a”

 According  to  Cardinal  Gibbons,

 “The  great  curse  of  the  labour-

 or  sickness  or  death  It  is  a  more
 unrelenting  tyrant  than  the  grazp-
 ing  monopolist  It  has  caused
 little  children  to  be  hungry  and
 cold,  to  grow  up  among  evil
 associations,  to  be  reared  with-
 out  the  knowledge  of  God  it
 has  broken  vp  more  homes  and
 wrecked  more  hves  than  any
 other  cause  on  the  face  of  the
 earth.”

 I  will  read  out  a  poem  and  finish.

 “From  the  unreal  lead  us  to  the



 approach  is  not  something  new,  that
 approach  is  the  approach  which  has
 been  left  down  to  us  by  the  British
 -Government,  and  the  Congress  Party
 took  over  that  mantle.

 I5.22  hrs.

 [Sum  C  KK  BHaTTAcHAryys  in  the
 Chair.)

 The  British  Government's  approach
 to  the  problem  of  law  and  order  in
 this  country  was  one  of  treating  the
 People  of  this  country.  the  entire
 people  of  this  country,  as  their
 enemies  Naturally,  they  were  bound
 fo  treat  the  Indian  people  as  their

 enemies  because  it  was  an  alien  Gov-
 ernment.  Naturally,  the  people  must
 have  expected  that  after  independence
 this  situation  would  change,  Unfortu-
 nately,  that  situation  has  not  changed.
 There  has  been  a  Slight  change  Not
 the  entire  people  are  treated  as
 enemies  The  big  busynessmen,  the
 big  landlords  the  big  jotedars  are
 lreated  as  part  and  parcel  of  that
 section  which  has  got  to  be  protected
 by  the  Government,  and  the  other
 sections  of  the  people  are  treated  as
 enemies.  This  i  the  only  difference
 that  is  there  between  the  approach  of
 the  British  Government  to  the  pro-
 bhiem  of  law  and  order  and  the  Con-
 Fress  Government's  approach.

 Consider  this  whole  question

 An  hon.  Member:  We  are  consider-
 ing  it

 a
 Shri  P.  Ramamartl:  We  are  con-

 sidering  and  seeing  what  is  the  pos:-
 ion  that  has  arisen  in  this  country
 during  the  las:  20  years.  All  these  20
 Years  not  a  single  problem  of  the
 People  has  been  tackled.  The  land-
 Hungry  masses  in  this  country  cer-
 tainly  expected  that  after  independ-
 ence,  what  has  been  done?  During  this

 JULY  3,  987  (Min.  of  Home  Affaire)

 lands,  evictions  have  been  going  on
 galore.  This  is  what  they  got,

 and  order  will  come,  the  police  will
 be  sent,  there  will  be  lathi  charge,
 there  will  be  jail  and  shootings
 take  place.  This  has  been  happening
 for  the  last  20  years.

 I  have  got  my  friend  Shri  Ramani
 in  this  House,  a  member  of  my  party.
 In  i948-49  when  he  was  jailed  under
 the  Preventive  Detention  Act,  the
 order  that  was  served  on  him,  the
 grounds  of  detention  contained  this:

 been  happening  all  these  years.

 I  would  lke  to  ask:  has  there  been
 28  single  instance  all  these  years  when
 the  machinery  for  enforcing  law
 order  has  been  utilised  agaist  the
 landlord  im  this  country?  Or,  are  we

 angels  of  perfection  and  only  the
 Pepsants  and  the  =  agriculturist
 labourers  are  the  people  who

 instance  during  the  last  My  :



 police  and  beat  them  up.  Thia  is  one
 conception  of  law  and  order  that  has
 been  there,  and  this  has  the
 running  thread  of  the  entire  policy  of
 the  Congress  Government  with  regard
 to  every  question  that  the  country  has
 been  faced  with  during  the  last  20
 years

 I  will  take  question  after  question
 within  the  short  time  available,  and
 try  to  analyse  them  Take  the  ques-
 tion  of  the  lingustic  States.  How
 much  blood  was  shed  by  the  Congress
 Government  before  the  question  of
 the  linguistic  States  was  properly
 settled?  You  admit  that,  but  at  the’
 same  time,  when  the  people  fight  for
 it,  the  problem  of  law  and  order  will
 come.  Hundreds  and  hundreds  of
 people  héd  to  shed  their  blood  in  this
 country  before  the  Congress  Govern-
 ment  could  be  roused  to  do  thas.  Take
 another  problem—language.  In  965
 how  many  hundreds  of  people  were
 shot  dead  in  Madras?  There  was
 leone  violence  let  loose  by  the  Con-
 gress  Government  in  Madras.  That
 Was  the  enforcement  of  law  and  order.
 Hundreds  of  students  were  shot  dead.
 I  was  there;  9  know  what  happened
 fo  those  students  who  were  kept  in
 the  Madras  jail  and  how  they  were
 all-treated  The  Army  was  moved  and
 everything  was  moved.  What  pre-

 vented  the  Congress  Government  from
 accepting  the  democratic  aspirations
 ‘of  the  people  there?  It  is  only  after
 shedding  #0  much  blood  that  they
 thought  that  something  was  wrong
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 is  how  they  treat  the  wishes  of  the
 people.

 Take  another  problem—the  tribal
 question.  My  friend  Mr.  Chatterjee
 just  now  spoke  about  Tripura.  Their
 entire  policy  in  respect  of  tribalz  has
 created  more  and  more  unrest  among
 the  tribal  people.  They  have  created
 the  problem  of  Nagas,  the  problem  of
 the  Mizot  The  entire  tribal  belt  is
 in  unrest.  We  know  what  happened
 last  year  in  Bastar,  The  Constitution
 charges  them  with  certain  specific
 responsibility  with  regard  to  the  wel-
 fare  of  the  tribal  people.  Has  the
 Government  been  able  to  duschatge
 thet  responsibility?  The  attitude  of
 this  Government  towards  the  tribal
 people  is  that  they  are  a  source  of
 cheap  labour  for  the  big  capitalists  of
 this  country;  they  are  the  people  who
 could  be  exploited  by  the  Danias.
 Naturally,  as  a  result  of  thet  you  find
 tremendous  unrest  there.  Although
 the  Constitution  says  that  the  tribal
 lands  should  be  protected,  they  are
 not  protected.  That  could  be  done  by
 prohibiting  the  sale  of  tribal  land  to
 the  non-tribais.  That  is  8  wonderful
 provision  but  none  of  these  provisions
 1s  implemented.  Take,  for  instance,
 Tripura.  In  1956,  the  iate  Govind
 Ballabh  Pant  who  was  then  the  Home

 in  Tnpura  had  reached  a  saturation
 point  and  that  no  more  refugees  should
 go  there  and  that  those  who  still  came
 from  East  Pakistan  must  be  taken  to

 land  But  after  that  date,  during  the
 last  ten  years,  six  lakhs  of  refugees
 had  come  into  that  erea,  Today  |
 can  name  of  villages  after  villages  in
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 a  Commission  headed  by  Mr.  Dhebar;
 he  did  not  belong  to  the  Communist
 Party;  he  was  President  of  the  Con-
 gress.  That  Commission  went  into

 the  whole  question  and  he  made
 recommendations  seven  years  ago  that
 this  entire  area  must  be  declared—
 Tripura—as  a  scheduled  tribe  area  by
 law  and  the  transfer  of  lands  from
 tribals  must  be  prohibited.  This
 recommendation  was  made  but  what
 has  the  Government  done  all  these
 years?  On  the  other  hand,  the  State
 Government  there  today  is  actively
 engaged  in  transferring  al)  that  Jand
 belonging  to  the  tribal  people  to  the
 non-tribal  people,  After  all,  the  tribal
 people  lost  their  old  world.  As  Marx
 said  about  the  Indian  people,  at  that
 time,  when  the  British  came  and  when
 the  British  e:vilisation  tried  to  conquer
 us,—he  said  that  the  “Indian  people
 lost  their  old  world  and  they  did  not
 get  a  new  world”  Similarly,  the
 tmbal  people  lost  their  tribal  land,
 they  lost  their  old  world  and  in
 return,  what  did  they  get?  They  do
 not  have  any  land  and  even  the  little
 patehes  that  they  have  are  snatched
 away  and  now  they  have  now  no  other
 go.  In  the  reserve  forest  area,  if  they
 keep  their  land,  then,  immediately,
 the  cry  goes  up,  “The  left  Communists
 have  organised  a  Naxalbari,  a  China,
 to  liberate  that  area".  This  is  not  a
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 Ramamurti:  And  China.
 Therefore,  only  to  fight  the  Chinese,
 you  have  got  to  take  all  this  land  this
 way  from  the  tribal  people!  A
 wonderfu]  fight  you  will  be  able  to
 give  to  the  Chinese!  (Interruption).
 Now,  we  are  not  taking  anything;  we
 do  not  want  to  take  anything.  Give
 these  lands  to  the  common  people,  the
 poor  peasants,  the  common  man.  This
 is  our  simple  demand.  We  demand
 only  this.  Our  only  demand  is,  accept
 the  Dhebar  Commission's  recommen-
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 without  any  trial  whatsoever.  I  cannot
 understand  it,  if  for  5  long  years,  if
 you  keep  a  man  without  trial  and  aay
 “we  cannot  solve  the  problem  so  long
 as  this  man  is  outside”  This  is  the
 toggest  propaganda  against  us  as  far
 as  Kashmir  is  concerned  outside  India.
 The  very  fact  that  we  go  on  keeping
 a  person  here  in  jail  for  the  last  35
 years  shows  one  thing;  of  course,  there
 has  been  a  trial  for  five  or  six  years,
 a  protracted  trial—and  the  only  result
 of  that  protracted  trial  for  five  or  mx
 years  was  that  some  geniieman,  some
 Congress  gentleman,  somebody  who
 happened  to  know  law,  was  able  to
 make  an  enormous  amount  of  money
 at  the  expense  of  the  Government!
 But  for  that,  nothing  else  was  done!
 4interruption)  Therefore,  nothing
 came  out  of  the  case  And  even  now,
 we  are  keeping  him  in  jail  after  arrest-
 ang  him  And  what  did  we  do  with
 Tegard  to  the  people  of  Kashmir?  You

 ASADHA  12,  889  (SAKA)  (Min  of  Home  9736
 AFars)  2

 I  have  got  before  me  «  publication
 which  is  circulating  in  Delhi  I  do
 not  know  the  authenticity  of  it.  This
 is  supposed  to  be  a  report  on  the
 Kashmir  Problem  by  T  श्र,  Zutshi  and
 E  P.  Menon,  who  were  members  of
 the  Gandh:  Foundation.  They  seem
 to  have  gone  there  and  given  this
 report  I  will  read  out  a  small  portion
 of  it

 “It  was  alleged  that  af.er  the
 Mth  of  March,  +1965,  consequen*

 on  the  arrest  of  a  large  number
 of  political  workers  when  Sheikh
 Abdullah  was  out  of  India  and
 also  after  Sth  May,  ‘1085,  conse-
 quent  on  the  arrest  of  Sheikh
 Abdullah  at  Delhi,  some  men  of
 the  police  "

 .

 Shri  Krishna  Kumar  Chatterli:  On
 a  point  of  order,  Sir  Can  any  print-
 ed  matter  be  read  in  the  House?
 (Interruptions).
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 any  extracts  from  their  report
 which  makes  an  extremely  pain-
 ful  reading.”
 While  closing  ther  long  report  pro-

 per  the  ladies  say:

 “In  conclusion  we  feel  that  the
 whole  ep:sode  seems  a  period  of
 insanity  with  the  object  of  terro-
 rising  and  victimising  the  people as  a  whole,  particularly  through thear  women.  It  also  seems  that
 there  was  a  blackout  in  the  press
 about  the  same  or  that  things were  reported  distortedly  .  .

 “Our  sorrow  and  shame  can  be
 Imagined  when  in  severa)  places
 the  women  told  us  that  India  was
 responsible  for  all  this.”

 They  say  that  this  report  was  sent  to
 the  Prime  Minister  and  the  Home
 Mirustry  by  the  Sarvodaya  leaders.  It
 was  not  published  They  did  not  want
 to  publish  it,  May  I  know  whether
 the  Central  Government  has  token
 any  action  on  this  report?  The  Cen-
 tral  Government  talks  50  much  about
 law  and  order.  Here  is  an  open  case.
 Villagers  are  terrorised  and  beaten
 up  What  action  are  they  taking?
 Today  they  are  talking  as  if  they  are
 very  solicitous  about  law  ang  order.
 Let  them  place  this  report  before  the
 House.  After  all,  these  reports  are
 circulating  throughout  the  world.
 What  is  the  mage  of  this  Government
 that  the  people  outside  the  country
 wil  have,  when  they  read  it?  If  it
 Js  not  true,  you  should  contradict  it
 and  say  they  are  wrong.  Otherwise,
 what  is  the  action  taken  against  those
 People  in  the  State  where  people  are
 being  terrorised  and  it  Is  being  con-
 verted  into  a  sort  of  police  State?

 Take  this  question  of  police  veri-
 fication,  What  is  the  democratic  or
 legal  basis  Tor  it?  I  have  got  cases
 after  cases.  A  man  is  passed  by  the
 Public  Service  Commission.  He  is
 entertained  in  office  Within  3
 months  eomes  g  report  that  a  police-
 man  has  gone  to  the  village  and  veri-
 fled  and  found  that  he  is  an  undesir-
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 able  person.  What  ig  the  criterion  of
 undesirability?  Should  he  be  reject-
 ed  as  undesirable  because  at  some
 time  or  other  in  his  life,  he  had
 something  to  do  with  some  political
 Party  which  is  persona  non  grata  so

 far  as  the  Congress  Party  is  concern-
 ed?  On  that  basis  you  refuse  him  ,
 This  is  what  has  been  going  on  all
 these  years  This  is  a  game  which
 can  be  played  by  any”  people.  We
 did  not  play  that  Simply  because
 we  were  in  power  in  Kerala,  we  did
 not  say  .

 An  hon,  Member:  In  Bengali  also.

 Shri  P.  Ramamurti:  In  Bengal  we
 are  only  one  of  the  parties  In  Kerala
 we  did  not  say  that  all  those  who
 have  got  anything  to  do  twith  the
 Congress  Party  are  persona  wn
 grata,  and  that  they  should  be  re-
 fused  employment,  After  all,  there
 Must  be  certain  democratic  norms.
 The  Constitution  never  said  that  cer-
 tain  political  parties  in  this  country
 which  are  allowed  to  function  under
 the  Constitution  should  be  treated  as
 taboo  by  the  common  people.  Then.
 what  35  the  meaning  of  all  the  demo-
 cracy  that  is  supposeg  to  exist  in
 this  country  if  this  kind  of  terrorising
 the  people  is  allowed  to  contaunue?

 other  kind  of  approach,  trying  to  see
 what  is  it  that  makes  the  people
 enter  into  this  kind  of  agitation,  into
 this  kind  of  struggle.  re  must  be
 something  fundamentally  wrong
 somewhere;  therefore,  you  should
 tackle  the  problem  at  the  base.  Even
 though  it  is  too  late,  tackle  the  prob-
 lem  at  the  base;  tackle  the  economic
 problem,  try  to  selve  that  problem
 and  remove  the  bast  of  any
 agitation.  This  is  a  different  approach
 and  it  is  this  kind  of  approach  that



 ministration  are  concerned

 It  is  an  that  context  that  I  want
 to  sey  that  in  Bengal  the  moment
 we  came  to  power  we  were  faced  with
 a  tremendous  situation.  We  were
 faced  with  a  situatom  when  the
 employers  en  bloc,  not  m  one  or
 iwo  but  in  hundreds  of  factories  the
 employers  immediately  said  that  so
 many  hundreds  of  thousands  of
 workers  will  be  retrenched.  This  js
 not  a  problem  that  is  new  to  us,  We
 had  faced  it  ealler  and  we  want  to
 face  it  now  also.  As  far  as  West
 Bengal  ay  concered,  it  is  a  highly  in-
 dustrialised  State  with  a  number  of
 engineering  factories.  Naturally,
 immediately  after  this  came  the
 gherao  Gherao  i,  not  something
 new.  It  was  there  when  the  Cong-
 ress  Government  was  Ti  power.  Can
 you  point  out  one  single  year  ‘n
 which  in  West  Bengal  an  the  post-

 periog  there  was  not
 This

 was  a  form  of  struggle  that  wag  there
 in  Bengal  earlier.  Since  the  time  of
 the  attack  on  workers  this  is  always
 in  existence.  Unfortunately  for  the
 employees,  what  happened  was,  in
 the  earlier  period  when  The  workers
 went  into  this  form  of  struggle,

 fhe  management  tele-
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 diately.  After  all,  during  these  three  ,
 months  so  many  problems  have  been
 solved.  Therefore  the  base  or  reason
 for  gherao  ceases  to  exist.  As  a  re-
 sult  of  it,  during  fhe  last  few  months,
 one  or  two  months,  you  do  not  hear
 so  much  about  these  gheraos.  But
 What  diq  the  Central  Government  do?
 The  moment  the  gherao  came,  imme-
 diately  the  Home  Minister  came  and
 said  “yes,  gherao  is  there;  it  is  8
 Jaw  and  order  problem;  violation  of
 the  Constitution  is  there”.  It  is  the
 same  pattern.  In  957  when  the
 Communist  Party  came  to  power  in
 Kerala—what  was  the  name  of  that
 Secretary—Shi:  Shriman  Narayan
 said  that  law  and  order  has  broken
 down  in  Kerala  Congressmen,  after
 all,  are  truthful  people  Satyamera
 Jayate.  So,  they  said.  law  and  order
 has  broken  down  ‘This  slogan  was
 taken  up  later  by  Shri  Dhebar,  the
 then  President  of  fhe  Congress.  The
 pattern  is  the  game.  And  how  did
 they  tackle  The  pioblem  of  law  and
 order?  They  tackleg  the  problem  of
 Jaw  and  order  Sy  the  Congressmen
 themselves  leading  the  biggest  um-
 constitutional  movement  with  the
 avowed  purpose  of  overthrowing  the
 elected  government.  Therefore,  we
 know  how  much  store  they  set  On
 observing  constitutional  proprieties.
 We  know  all  that.  Only,  when  it
 comes  to  a  question  of  a  different
 government,  rum  by  a  different  party.
 there  comes  the  question  of  law  and
 order  and,  therefore,  that  government

 Therefore  they

 Minister,  there  were  no  ingdents....
 (Interruptions).  Yes,  yesterday  there

 have  been  some  incidents.  The  appeal
 made  by  the  ministers  seemed  to
 have  had  some  effect.  No  stories
 came  during  the  last  70  or  72  days.

 यू  know  also—I  know  it—that  the
 Home  Minister,  Shri  Chavan.  has
 today  commissioned  three  presi  cor-
 respondents—those  people  are  Mahe-
 rashtrian  correspondents—to  gn  $6

 .
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 Naxalbari  and  I  am  absolutely  cer-  Minister  has  stated,  namely,  that  he
 you  are  has  sent  no  press  correspondent  to going  to  get  stories,  gruesome  that  area.

 tlories.  I  do  not  know  how  much  of
 the  Central  Government's  money  j=  Shri  P.  Bamamaorti:  I  have  heard
 going  to  be  spent  on  Hat.  After  ‘t.

 Mr,  Chairman:  Not  only  heard  it
 ‘The  Minister  of  Home  Affairs  (Shri

 Ut  YOU  accept  it.
 हु,  &  Chavan):  Sir,  now  that  he  has  Shri  P.  Ramamurti:  I  sm  not
 made  certain  allegations,  4  would  like  bound  to  accept  whatever  he  says,

 Therefore,  as  far  as  this  is  con- any  press  correspondent.  I  was  not
 in  the  city  for  the  last  three  days.  1  ‘S@™ed,  we  know,  the  same  pattern
 have  not  commissioned  any  special  i#  beng  pursued.

 where  in  this  country.  thing  should  be

 Shri  P.  Ramamorti:  Any  corres-  Shri  P.
 Ramamarti:  This  is  the

 pondent  is  free  to  go  anywhere,  but  5#me  pattem  of  a  political
 correspondents  have  been  &tmosphere  for  intervention  in  the

 go  there  for  this  specific  pur-  Shri  K.  Narayana  Rao  (Bobbi)
 pose.  On  a  point  of  order,  Sir.

 Shri  K.  N.  Tiwary  (Bagsha):  On  Mr.  Chairman:  The  hon  Member a  point  of  order,  Sir.  his  seat  There  le  a
 PF.  Bamamurti:  My  point  i:  point  of  order.

 मिनिस्टर  के  बयान  के  वाद  भी  ये  सगा  रहे.  हक  P.  Ramazwurti:  That  time  has
 हैं,  इन  को  कहा  जाय  कि  उधको  सब्स-.  ‘been  taken  by  all  these  points  of
 टेन्शियेट  करे  .  eee ,

 order.
 *

 Mr.  Chairman:  You  may  finish

 tt  STOR  :  grt  मिनिस्टर  4  within  two  or  three  minutes.

 पप

 4444

 tion  bstantiated.  It  Doint  of  order  is  that  Shri
 es ५0०  lndewe  either  he  must  ‘murti  has  not  only  mentioned  ;

 also  made  the  insinuation  thet  के

 fs {  ==



 pattern  is  of  creating  political  ground
 for  intervention.  Already  the  inter-
 vention  has  taken  place.  It  is  the
 name  pattern  that  happened  in  Kerala.

 And  what  is  that  pattern?  Go  on
 creating  this  kind  of  a  thing.  The
 diome  Mwmister  going  and  _  talking
 directly,  saying  that  law  and  order  is
 involved,  egging  on  the  officials,  say-
 ing,  “Do  not  bother  about  this  miniz-
 tey;  we  are  there  to  protect  you;  do
 whatever  you  please”:  the  Governer
 coming  to  Delhi  and  on  going  back
 jelling  the  police  officers,  “Uniess
 you  get  written  orders......"

 An  hon.  Member:  It  has  been
 contradicted.

 Shri  P.  Ramamurti:  I  know,  it  has
 ceen  contradicted,  But  my  pomt  a2
 why  shoulg  the  Governor  call  the
 police  officers  at  all.  Is  it  done  in

 Seme  hon.  Members:  Shame.
 shame,

 Shri  .  Ramamerti:  If  it  is  Oe
 done  a

 Shri  ¥.  B.  Chavan:  Normally,  ths

 the  West  Bengal  Assembly.  Me.
 Chavan  may  not  be  aware  of  that.

 Lastly,  I  say,  the  very  fact  thet
 every  time  this  law  and  order

 ि
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 I  want  to  say  that  we  decic!
 on  a  particular  polhey  after  y  gre.
 deal  of  thought  Sometimes  the::
 may  be  a  popular  appeal  and  th.
 popular  appeal  might  take  us  in,
 wrong  direction  It  is  the  duty  of
 the  Government  to  resift  such  an
 appeal  In  this  particular  case  also,
 a

 ४
 lar  feeling,  this  linguistic

 ,  the  regionalism,  is  plav-

 D.G.  (Min.  of  |  ASADHA  I2,  3899  (SAKA)  Incidents  in  948 Tihar  Jail  (A.M.)
 Mr,  Deputy-Speaker:  May  I  request

 him  to  continue  his  speech  tomprrow?
 We  have  to  take  up  on  adjournment
 motion  now.

 46  bre,

 MOTION  FOR  ADJOURNMENr—
 Contd.

 INcIDENTS  IN  TYHAR  JaAIL—Covrtd.

 Mr.  Deputy-Speaker:  We  shall  now
 take  up  the  adjournment  motion.

 Shri  Nath  Pai.

 ह! 1 ह  Nath  Pai  (Rajapui).  Il  beg  to
 move:

 "That  the  House  do  now  ad-
 Journ”,

 Mr.  Deputy-Speaker:  Before  the
 diouto  starts,  I  would  luke  to  point
 out  that  we  have  got  a  half-an-hour
 discussion  scheduled  at  530  p.m.  It
 ६  aheady  there  on  the  Order  Paper.
 It  was  originally  decideq  that  the
 Home  Minister  was  to  Make  a  state-
 ment  and  there  was  to  be  a  discus-
 sion.  But  later  on,  it  was  decided
 this  morning  that  we  would  flash
 the  adjournment  motion  within  i-2/2
 hours  and  then  take  up  the  half-an-
 hour  qgitcussion

 Shri  Surendranath  Dwivedy  (Ken-
 drapara}  That  can  be  taken  up  next
 time.

 Mr.  Deputy-Sptaker:  I  suggest
 that  the  hon.  Mover  may  have  about
 20  minutes  and  the  others  may  have
 30  minutes  each.

 Shri  Nath  Pai:  So  far  as  time  is
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 Shri  Nath  Pai:  I  am  not  against  Shri  Surendranath  Dwivedy:
 that,  and  I  ahould  like  to  hear  him  not  waste  time  Let

 Mover
 but  I  would  be  breaking  the  rules  of  start.
 the  House......

 में.  might  be  helpful  to  them  to  offer
 their  comments.

 Mr,  Deputy-Speaker:  Shri  Nath  Pai
 4  Perfectly  within  Ins  rights,  and  I
 do  recognise  his  right.  But  J  would
 iequest  the  House  to  accept  the  sug-
 gestion  made  by  the  Home  Minster  sa
 that  the  debate  may  be  more  fruitful.

 Shri  Sorendranath  Dwivedy:  Not
 before  the  hon  Mover  finishes  his
 speech

 Mr.  Deputy-Spraker:  We  are  not
 secking  to  expres  censure,  but  we
 only  want  to  ascertain  facts...

 Shri  Surendranath  Dwivedy:  No.

 Mr.  Deputy-Gpeaker:  Anyhow,  I
 would  put  it  to  the  hon  Mover.

 Shri  Surendransth  Dwivedy:  No,  we
 do  not  agree

 Mr.  Deputy-Speaker:  If  the  Mover
 actepts  i

 Shri  Surendranath  Dwivedy:  It
 would  not  be  agreeable  to  uw.  We
 would  not  agree  to  this  propowtu  n

 Shri  Nath  Pai:  May  I  assure  you
 thet  |  do  not  mean  any  disrespect  to
 Vout  suggestion,  nor  am  I  pretending,
 int  I  am  interested  in  such  facts  as
 the  Home  Minister  might  disclose”

 Mr,  Deputy-Speaker:  He  may  be
 “willing,  but  he  is  afraid  of  his  ¢oi-
 leagues  in  his  party.

 Shri  Nath  Pai:  May  |  suggest  that
 it  would  be  violation  of  a  well-
 established  pracuce  which  we  have
 laiq  down  in  regard  to  the  Way  an
 adjournment  motion  should  be  dis-
 cussed?

 House  even  knowing  the  text  of  it.
 May  I.  therefore,  with  your  permis-
 sion  read  out  at  this  stage  the  text
 of  my  adjournment  motion?  It  reads
 thus

 “The  failure  of  the  Delhi  Ad-
 munstration  to  take  adequate
 steps  to  ensure  the  safety  of  the
 lives  and  persons  of  prisoners
 resulting  in  large-scale  rioting
 and  serious  injury  to  a  large
 number  of  persons  in  the  Tihar
 Jail”.

 The  news  of  the  gruesome  develop-
 ments  that  took  place  on  the  2#h
 evening  in  the  Tihar  Jail  swept  every
 Member—I  think  this  applies  to  every
 Member,  whatever  be  his  political
 party,  and  whether  he  is  a  supporter
 of  cow  protection  or  not-—-with  a  feet-
 ing  of  shock,  anger  and  disgust,

 B.fore  I  draw  the  attention  of  the
 House  to  the  conclusions  which  the
 facts  make  irresistible,  I  shall  begin
 by  saying  that  Government  are  guilty
 of  failure  to  anticipate  that  trouble
 was  brewing  ang  that  it  might  erupt
 in  a  violent  rioting.  If  they  hed
 anticipated,  then  they  qid  not  take
 the  necessary  steps.  They  were
 equally  guilty.  therefore,  because

 acy
 knew  that  something  was  going

 to  happen  but  they  did  not  take  the
 necessary  protective  and  preventive
 stepa  to  prevent  the  event  from  taking
 place  The  Administration  also  failed
 in  preventing  the  bringing  into  jail.



 not  think  there  had  been,  but  it  ap-
 Pears  that  there  Wwas—the  o,her
 Prisoners,  the  non-convict  prisoners
 who  @re  lodged  in  that  prison.  It  is
 extraordinary  how  they  come  to  have
 4  maby  weapons  at  their  disposal.
 Lathis  and  stones  are  available  in  any
 ail,  Many  of  us  are  familiar  with
 the  conditions  in  our  jails  Unfortu-

 they  have  not  materally
 changed  since  the  days  when  you,
 Mr  Deputy-Speaker,  were  8  prisoner

 Prison,  ]  hope  you  have  not  com-

 dnewdents  ASADHA  12,  7889  (SAKA)  in  Tihar  Jait  (A  M.)  ors
 but  by  their  identification  or  opposi-
 tion  to  the  cause  of  cow  protection.
 I  would  like  to  utter  a  word  of  cau-
 tion  against  such  prejudice  being
 allowed  to  come  into  this  discusion.

 When  these  people  were  being
 assaulted,  ३  think  no  mercy  was  wnown
 ta  anyone,  and  when  I  am  critical  of
 what  happened.  |  want  to  make  wn
 abundantly  clear  that  I  am  not  crit
 cal  of  those  unfortunate  convicts  This
 indictment  Mr  Chavsn  must  not  ti
 to  deflect  by  saying  that  this  was  a
 riot  which  took  place  between  two
 sets  of  prisoners,  convicts  attacking
 the  non-convict  prisoners.  This  =
 not  an adjournment  potion,  the  House
 docs  not  debate  an  adjournment
 motion,  against  those  who  are  not  res-
 ponsible  for  it,  and  certainly  the
 House  35  not  to  be  degraded  by  briag-
 ing  an  adjournment  motion  agemst
 the  convicts  of  Tihar  Jail.  So,  my
 complaint  ४  not  against  them.  We
 are  not  quarrellng  with  them.  We
 know  how  much  they  have  perhaps
 to  complain  against.  My  complaint  is,

 this  adjournment  motion  is,
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 [Sri  Nath  Pai}
 a  not  a  man  who  can  easily  te  cowed  days  after  the  tragedy  took  place
 down,  or  lose  his  sense  of  proportion,  pools  of  blood  were  there.  You  may
 but  these  are  the  words  he  used,  and  =  make  a  point  by  asking:  how  can
 we  kRow  the  meaning.  There  ig  no  blood  be  there?  1  know  what  hap-
 adequate  word  in  English  for  the  pens  to  bidod  soon  after  leaving  the
 word  proleya,  and  if  anybody  knows,  body  There  were  huge  patches  of
 he  should  know  it  well,  and  he  says:  dried  up  blood.  After  48  hours  of  the

 |  tragedy,  they  can  hear  persone  fe
 लगा  कि  श्रलय  & |  गया  है  |  खो  tears,

 oy  galling
 for

 help.
 Help

 "  was  not  given  2  AM.  t  ‘ollow- के  सामने  अंधेरा  or  गया  है  ।  ing  day.  Tt  am  not  here  for  making
 नि  any  statement  for  which  I  am  not These  are  the  exact  words.  “The

 iting  good  authentication  either

 was  the  impact,  so  overpowered  was
 he  by  the  violence  of  the  attack  that
 this  i8  what  he  had  to  say

 This  Swami,  was  assaulted,  and  i>
 lying  in  hospital  today  There  was
 Dr  Reghuvir  Singh  an  Arya
 Samajist  leader  from  Hariyana,  who
 is  known  for  his  scholarship  and  his
 devotion  to  the  cause  in  which  he
 believes  He  was  brutally  assaulted,
 when  he  was  taking  rest  in  his  own
 ecll,  the  cell  was  broken  open,  and
 then  he  was  assaulted  He  was  as-

 it  was  at  that  stage  that  they
 cell.  In  all,  I5  people,

 ed  छा.

 been  said  by  very  responsible  persons,
 the  office  bearer  of  the  Sarva  Daliya
 Goraksha  Samity  and  the  office  bear-

 ;  5  i  ;
 et

 !  f il
 it

 and  carried  a  personal  investigation.

 As  ]  said  at  the  beginning,  I  will
 turn  now  to  my  charges  after  having
 told  you  the  facts  without  an  iota  of
 exaggeration  This  is  an  event  which
 stuns  at  us;  this  is  an  event  which
 should  awaken  us  to  the  habitual
 flabbiness  with  which  the  Delhi  Ad-
 ministration  functions.  It  has  the
 genius  of  failing  to  anticipate  what
 seems  to  be  obvious  things  to  a  nor-
 mal  human  being  Bz  it  the  planned
 escape  of  Walcott  or  be  :t  the  holo-
 cast  of  the  7th  November  last  yeer
 or  be  it  the  tragedy  which  we  discune
 now,  Delhi  will  not  act  The
 Staterman  here  says  that  the  Delhi
 Jail  authorities  admitted  that  there

 alt
 §

 on 28th
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 He

 oft
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 the:

 ;  he  desired to  ;

 |

 / I  ye



 Wardha  fashion  gets  jealous  of  one
 another  when  it  comes  to  the  sharing
 of  water  or  sanitary  amenities  which

 was  a  batch  of  ordinary  convicts  wno
 were  finding  that  every  amenity  wat
 becoming  available  on  »  minor  scale,
 on  a  @iminmshing  scale  and  they  were
 not  getting  their  due  This  may  not
 be  a  legitimate  complaint  that  thes
 fre  not  getting  the  due  because  this
 i»  what  the  authoritics  ove  telling  us-
 there  was  rivalry,  there  was  jealousy.
 the  ordinary  convict  did  not  take
 kindly  to  the  special  facilities  and
 amenities  being  made  available  to
 those  whe  were  incarcerated  in  con-
 nection  with  the  anti-cow  slaughter
 agitation  This  will  not  convince  eny-

 place  you  arrest

 prisoners  or  they  happen  to  be  there
 in  connection  with  a  movement  ower

 :  पु  i  z  Fe  af

 स ्गट
 प्रश

 i

 मज

 |  if  i?

 charge  their  duties,  then  [  think  it  &
 conceivable  that  such  a  thing  would
 have  been  avoidable

 Mr  Depuly-Speaker,
 grave:  charges  Some
 fnends  who  went  gnd  saw  and  talked
 to  the  pmsoners,  are  reaching
 conclusions  and  inferences.  I  do
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 {Sri  Nath  Pai]
 prisoners  arrested  in  connection  with
 the  anti-cow-slaughter  agitation.  if  is
 contended  by  Prof.  Ram  Singh  inat
 only  343  escaped  without  injury.
 The  rest  of  them,  that  is,  nearly  780
 suffere;  from  one  kind  or  another  of
 injury.  This  is  an  extraordinarily
 Reavy  toll  =  That-shows  the  dimension
 of  the  tragedy;  that  shows  the  dimen-
 sion  of  the  preparation  if  there  was
 any.  Because  Government  will  say,
 “That  was  accidental”  But  what
 would  make  the  Govwernment  _res-
 ponsibile.  culpable,  us  the  fact  :hat
 three  jail  officials  were  prevent  when
 all  this  was  happining  I  am  told:
 that  the  Superintendent  of  the  jar
 was  present,  the  Deputy  Superinten-
 dent  was  present;  and  the  Chief
 Warden  was  also  present  This  was
 happening  in  the  presence  of  il!  of
 them  What  did  they  do?  .The  reply
 promptly  will  be,  “Well,  this  happen-
 ed  suddenly”  We  know  how  «a  jail
 35  protected.  There  are  enough  security
 men  available  outside  the  jal.  Were
 they  summoned?  If  they  were  sum-
 moned,  what  did  they  do”  They  were
 not  running  after;  they  were  not  try~
 ang  to  get  help  and  prevent  further

 jail.  That  means,  the  convicts  and
 the  sufferers,  those  who  suffered  at
 the  hands  of  the  convicts,  were  equ-

 y  astaulted  when  the

 JULY  8,  वश
 =  ६: उ  Tihar  Jail  (A.M)  9358

 Ties.  All  this  is  not  an
 attack;  it  seems  you  can  get  photo-
 stat  copies’  of  th:  wounds  ang
 ig  the  doctor's

 Prisoners  were  handled  with  sadist
 perversity.  Here,  we  should  be  grate-
 ful  to  one  young  satyagrahi,  a  young
 sadhu,  a  prisorer-though  I  disagree
 with  much  that  they  do:;-when  a

 then  we  can  only  imagine  and  shud-
 der  at  the  tragedy  that  would  have
 been  perpetrated  aad  they  not
 succeeded  in  protecting  the  gates  of
 the  female  ward.  Here  js  all  along
 a  failure  of  the  jail  authorities.

 6.l7  hes.

 (Me,  Sreanen  in  the  Chair}

 I  want  to  ask  the  one
 thing.  It  may  not  be  enough  to  sey
 that  +t  is  an  accident.  Mr.  Chav,

 will  say.



 Is  ig  an  extraordinary  siate  of  affairs.
 Even  as  it  3s,  the  Delhi  Admimustra-
 tion  3  busy  ang  ‘it  does  not  always
 cover  itself  with  glory  the  way  :t
 discharges  its  dutics  On  the  top  of
 the  normal  law  and  order  and  rev-
 enve  duties  of  the  District  Magistrate
 he  has  been  «addled  with  the  addi-
 tional

 responsibility
 of  looking  after

 the  prisons  n  Delhi:  I  do  not  think
 this  state  of  affairs  prevails  |  ~-ywhere
 else.  The  Inspector-Gener..  uf  ६
 sons  has  a  totally  different  reqponzi-
 bility  But  we  fing  that  the  District
 Magistrate  of  Delhi:  ws  the  I.  G.  P.  gnd
 therefore,  we  can  understand  why
 such  conditions  develop  in  the  prisons
 which  led  to  the  inevitable  eruption
 of  this  nature  1  am  not  satisfied  with
 the  appointment  of  the  Additional
 District  Magistrate  for  the  enquiry.

 demand  of  the  Home  Minister—I
 think  the  entire  House  will  agree  with
 we—that  in  the  fret  place,  there  must
 be  an  independent  judicial  enquiry.
 This  enquiry  must  be  headed  by  a
 judge.  Further,  because  the  guilt  is
 top  colossal  to  be  ignored  or  condon-

 there  must  be  at  least  a  tempor-

 I
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 it  ४  E  like

 r

 the  jails  in  Delhi  are  being  ran.  We
 do  not  want  a  repetition  of  this  tre-
 gedy.  In  the  past,  the  Delhi  Adminis-
 tration  hea  been  guilty  on  more  than
 one  occasion  This  is  not  the  first
 time  this  House  is  called  upon  *o
 discuss  an  adjournment  motion.  This
 is  my  own  second  in  this  House  The
 first  was  about  Walcott.  Then  we
 know  what  happened  last  year
 Every  tune  a  test  come  for  the  Delhi
 Admunistration,  it  has  proved  want-
 ing  We  therefore,  want  that  we
 look  into  the  whole  manner  of  the
 functioning  of  the  Delhi  Admimstia-
 tion  I  hope  the  usua]  majority  will
 not  be  used  while  discussing  at  but
 we  will  go  into  the  merits  of  the
 case,  we  will  be  equally  concerned
 with  this  kind  of  development  an’  +.
 we  Shall  take  stepa  to  see  that  some
 muscle  is  imparted  to  the  flabby  body
 of  the  Delhi  Adminzstration.

 Shri  M.  Y.  Saleem  (Nalgonda):  J  rite
 on  qa  point  of  order.  I  believe  the
 proceedings  of  thig  House  are  -on-
 ducted  within  the  four  corners  of
 the  Rules  of  Procedure.  I  would
 mvite  your  attention  to  rules  56,  53
 and  50.  A  certain  procedure  has  been
 Jad  down  for  admitting  an  adjourn-
 ment  motion.



 O6r  Tncufants

 {Shri  M.  ¥.  seleem)
 you  said  that  cértain  motions  for
 afjourninent  have  been  reveived  but
 you  thought  it  proper  to  treat  them
 as  Ca'hng  Attention  Notices  and
 not  as  adjournment  motions,  You
 were  also  pleased  to  say  that  the  Home
 Minister  will  make  q  statement  at
 2  O’'Ciotk  and  that  there  will  be  a
 discussion  at  4  O'Clock.  So,  I  wae
 under  the  impression  that  at  3  O'Clock
 the  Home  Minister  would  make  the
 statement  on  the  incidents.

 Mr,  Speaker:  May  I  request  him
 to  resume  his  seat?  The  adjournment
 motion  hag  been  admitted,  the  mem-
 ber  has  moved  it  and  even  spoken  on
 it,

 Shri  M.  wy  Saleem:  If  a  motion  an
 wrongly  adrnitted.  could  that  not  be
 raised  ste

 Mr,  Speaker:  I  would  request  hin
 to  resume  fue  seat.  If  he  had  any
 objection,  he  should  have  raised  :t  ut
 the  time  the  motion  was  admitted  and
 not  now

 Motion  moved

 ‘That  the  House  do  now  adjourn"

 cio  'शोजि्द  ae  (जबलपुर)  प्रध्यक्ष

 जो,  इस  विषय  पर  विचार  इस  सदन  से
 प्रस्ताव  के  द्वारा  होता  है  या  स्थगन  प्रस्ताव
 वारा  या  किसी  दूसरे  प्रकार  मे  होता  है
 इससे  सेरा  मम्बन्ध  नहीं  है  |  इस  प्रकार  के
 किधयों  को  राजनैतिक  विचिय  बनाया  जाय
 इस के  भी  से  बिलकुल  खिलाफ  हूँ  1  कुछ  ऐसे
 विदय  होते  हैं  जिन  से,  मेरा  मत  है  कि,  दलगत
 राजनीति  का  कभी  कोई  सम्बन्ध  नहीं  होता
 जाहिए सौर  उन  +िययो  पर  मानवता की  दृष्टि
 @  विचार  किया  जाना  चाहिए  ।

 29  तारीख  को  जो  घटना  हुई  उसे  मैंते
 30  तारीख  को  सुना  भौर  मैं  वयं  पहली  तारीख
 को  जेल  जया  फिर  वहां  की  स्थिति  को  थि
 रेखा  सब

 मे  पहले  मैं  you  cant  हरकात  यो
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 महाराज, से  जिला  ।  वह  ह | ह  जॉक्ते  हें  कि
 मे  कांग्रेस  दल  का  हूं,  सदा  से  कांग्रेस  ह... 4
 झौर  अगवान  से  प्रापैगा  है  कि  जिन्दनी  के
 थोड़े  से  दिन  बचे  हे  उनको  मैं  कांग्रेस  में  रह  कर
 ही  गुवाकू  1

 थी  प्रकाश  चौर  ्य  (हापुथ)
 सेठ  जी,  ह. | अ  छोड  दीजिये  ।

 भोजिम्द  थ  करपाशी  जी  महा  राज

 से  मेरा  राजमंतिक मतभेद  रहते हुए  भो  मैं
 उनको  धत्यन्त  द्ग्व  वृष्टि  से  देखता हूं  भौर
 करपातों  जो  महाराज  पर  उतके  प्रवचन

 करते  हुए  जिस  प्रकार से  झ्राक्मण  हुघी
 उस  झाकरमण  को  में  केवल  करपाशी  जी  पर
 आक्रमण  नही  मानता,  हिन्दू  कर्म  भौर  हिन्दू
 संस्कृति  पर  आक्रमण

 मानता  हू जो  से  मिलने  के  बाद  म॑  उन  रकों में गया में  गया
 जहां यह  घटनाएं  हुई  थी  8  | अ  अनेक
 माधुभों  को  देखा

 कि  किस  बुरी  तरह
 से  वह

 पीटे  गये  मौर  किस  तरह  ले  वहा  दो  बिन  के
 याद  जी  खून  जमा  था|  भ॑  समझता  हूं  कि

 यह  इस  प्रकार की  घटना  थी  जिस  घटना को

 देख  कर  कोई  भो  ऐसा  सहृदय  व्यक्ति  ने  होना
 जिस  की  प्रांखो  में  प्रसू  न  पा  जाये  मैंने
 साय  दाढ  वर्ष  का  भझ्पना  समय  जलों  में
 बिताया  है  भवने  मध्य  प्रदेश  |  शौर  भव्य
 प्रदेश कै  बाहर  भी,  लैकिन  में  गुह  मंत्री  जी  से
 कहता  चाहता  हूं  कि  इस  प्रकार  की  घटना

 मैंते  कभी  किसी  जेल  में  नहीं  देशी  बटना
 कंसे  हुई,  यह  मेरी  ह...  में  नहीं  शाता  ry

 WE  कहा  गया  अब  मैंने  भी  विध्ञाचरण  जी  को
 फौन  किया  क्योंकि  अण्हाज  जी  उस  समय
 दिल्‍ली  में  नहीं  ये,  कि  ay  तो  कैदियों  का
 आपस का  गढा  है।  ‘Ofelf ot का  शापस  का
 हेगढ़ा  किस  प्रकार हो  सकता  है  वह  we
 समझ के  दाहर  है।  फिर  भापत  के  गड़  में
 दोनों  घोर  के  करोीफों  गर  ह,  awh  है,

 दोनों  तरफ़  बरीकों  के  अपर  |.  होते  हैं
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 चौदी,  जिन्होंने  area  किया  था,  उनमे  तो

 कोई  नहीं  दीक्षा  कि  जिन  को  चोट  बागी  हो,
 फिर  यह  भापस का  झगड़ा  फंसे  हो  सकता  है  ?

 और  फिर  यह  भी  मंने  बहा  पर  खुला  कि  ढेंढ
 चचटे  तक  वहां  पर  एलाय  की  घटी  बजती  रही  |
 मैंने  ह्बय  लाम  की  चंटियों को  क्ति  मे  सुना  है  |

 पलाम  को  घटियो का  |  यह  है  कि  जो  लोग

 बाहर हो  गये  हैं,  भे  भीतर चले जाय, चले  जाय,  पने
 जैरकों से  कोई  बाहर  is  निकने  7  यहा  पर
 क्या  हमा,  जैसे  जैसे  एलार्म  बजता  बा,  लोग
 बाहर  भाते  गये,  आक्रमण  करने  रहे  ।  पावन

 साधुधों  का  इस  प्रकार  पिटना,  कोई  क्राकस्मिक
 'चटना  नहीं  हो  सकती,  ज  ,  तक  पहले  से  कोई
 चीज  नियोजित  भ  हो,  तब  नक  इस  प्रकार  की
 चटना  घटित  हो  नहीं  सकती  |

 में  यह  नहीं  फहता  कि  इसमें  सरकार  का

 कोई  हाथ  है,  इसमे  सरकार के  हाथ  का  प्रश्न

 नहीं  है,  लेकिन में मे  यह  प्रवभ्य  कहना  चाहता

 हू  कि  जेल  के  जा  आफिसर  बहा  सौजव  ये
 बड़े  बडे  अफसर  मौजूद  थे,  डेद  घटे  तक  एलार्म
 की  धटी  वजती  रही और  कुक  न  कर  सके  t
 और  कुछ  न  करते  तो  बम  से  कम  टेलीफोन

 कर  के  पुलिस  को  बल  गा  सकोते  थे,  सब  कुछ
 कर  सकते  थे,  लेकिन  वे  वहा  पर  बेंठ  रहे,
 देखते  रहे,  चौलो  को  सुनते  रहे  घौर  उन्होने
 कुछ  नहीं  किया  !  मैं  यह  तो  नहीं  कहता कि
 यह  घटना  मरकार  के  द्वारा  नियोजित  थी,
 लेकित  यह  वश्य  कहता हू  कि  जो  सरकारी
 अफसर  वहा  पर  मौजूद  थे,  उन्होंने  श्रपने
 केंच्यो  द...  िलफुल  पालन  सही  किया,

 मुझे  इसमें  तमिक  भी  सन्देह  नहीं  है  !

 तो  ण्  अधियान  सचिति  की  कार्थ-
 फारिणी  का  मैं  भी  सदस्य  हु  ।  उस  के  बाद
 है  उस  समिति  की  बैठक  मे  गया,  जिसको
 Wore  पूज्य  स्तामी शक  राया्ग  जी  प्रहा  राज
 कर  रहे  के  |  यहां  पर  थो  चर्चा  हुई,  उसमे
 तीन  बातें  कही  गई।  कहली  बात  तो  ा  —
 कि  इसकी  कच  होगी  क...  [ .. उ  कोर्ट  के
 द... 4  के  हारा  |  जांच  हेच  एस  प्रकार  की
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 होगी  चाहिये  जिसमे  लोगों  का  विश्वास हो  3

 आयर  बोत  चाहते  हैं कि  हाई  कोर्ट के  बज के

 झरा  जांच  हो,  तो  फिर  एक  भेजिस्ट्रेट के  हास
 जाच  हो  इसकी  क्‍या  झावश्यकता  है  ?

 हाई  कोर्ट  का  जज  थी  सरकार का  व्यक्ति

 होता है,  हाई  कोर्ट  के  जज  का  वर्जा  पैजिस्ट्रेट
 मे  ऊभा  होता  है,  अगर  हाई  कोर्ट  के  जज  के

 हारा  जाँच  होने  से  लोगों  को  मन्तोष  होता है,
 तो  मेरी  समझ  में  नहीं  बाता  कि  सरकार को
 इसमे  क्या  ध्रापत्ति  होगी  चाहिये  कि  मैजिस्ट्रेट
 को  जगह  हाई  कोर्ट  के  जज  के  हारा  जाँच
 न  हो  ।  यह  माँग  उन्होंने  बहा  को  थी  भौर
 मैं  इसे  उचित  समता  है  d

 दूसरी  बात,  जो  जेल  के  quae  उल
 सभ्य  यहां  सौजूद  4,  वे  वहा  पर  न  रहें  ।

 कहा  गया  है  कि  उनका  समोधसखिल किया  जाग  ।
 जब  तक  मे  वहां  पट  रहेंगे,  सूर  साबित  नही
 होगा  ।  इससिये  सरकार  झगर  यहे  नहीं  कर
 सकतो  है  तो  कम  से  कम  उनका  व्ला  से
 फौरत  तबादला  किया  जाना  चाहिये  1

 जांच  के  वक्‍त  ऐसे  झफसर  जो  उस  दगे  के  बक्त
 वहा  मौजूद  थे,  जिन्होने  उस  समय  कुछ  नही
 कया,  उनके  बहीं  पर  रहते  हुए  जाच  हीना
 कोई  सावने  नहीं  रखता  है,  उनका  तवादसा
 वश्य  होना  चाहिये  |

 तीसरी  बात,  वहां  के  कीवियों  की  लुरका
 का  भार  सरवार के  ऊपर  या  शौर  जद  सरकार
 अपने  इस  कर  वय  का  पासन  नहों  कर  सकी है,
 तो  जिन  ही  यों  को  ऐसी  चोटे  जाई  जो

 जीवन  a:  ।लये  बेकार हो  गये  हैं,  | |  को
 सरकार  को  शीर  से  हरजाना  दिया  जाता

 जाहिये  i}  इस  प्रकार  के  हरजाते  पहले  भी
 दियि  गके  हैं

 दे  तीन  मांगें  Te  corr  अभियान  शॉचिलि
 में  की  हैं।  मैं,  भूक्ति  रख  सर्कित  की  कार्थ-
 कारिणो  का  ह... उ  हूं  सौर  & ह  संबंध  सह
 बौजूब  था,  गेरा  ae  है  कि  दें  बीनी  [इ
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 को  गऊ  रक्षा  अ्रभियान  सामरति  ने  की  हैं,
 विलकुस  उचित  हैं  और  इनको  सरकार  को
 स्वीकार  करना  चाहिये  |

 मैं  यह  भी  कहना  चाद्ता  g  कि  यर्थाप
 गऊ  रक्षा  से  इसका  कोई  सम्बन्ध  नहीं  है,
 गक  रखा  का  में  नस  समर्थक  हु--आाप
 है | ह  जानते  हैं,  लेकिन  गऊ  रक्षा से इस  सवाल
 का  सम्बन्ध  नहीं  है,  यह  मानवता  का  प्रश्न  है,
 पह  प्रशन  ऐसा  बन  है  जो  कसो  राजनीतिक
 बल  का  प्रश्न  नहीं  है,  इसलिये  सार्वजनिक
 हित  में  आगे  झ्राकर  सरकार  को  इन  मागो
 को  स्वीकार  कद  लोगों  को  सन्तोष  देना
 आद्विये  ।

 Shri  K.  P.  Singh  Deo  (Dhenkana!)
 Mr.  Speaker,  Sir,  I  rise  to  speak  on
 this  adjournment  motion,  not  oui  of
 total  hearsay  but  after  verifying  it
 from  both  the  parties—the

 have  seen  with  my  own  eyes

 had  gone  with  an  open  mind.  I  had
 not  expected  to  see  what  I  saw.  The
 scene  which  I  saw  reminded  me  of

 Tt  may  be  too  early  now  to  assess

 because  there  are  two

 JULY  3,  79807  in  Tihear  Jai,  (A.M)  9366

 them.  So,  I  completely  agree  with  my
 colleague,  Shri  Nath  Pai's  demand
 that  o  judicial  enquiry  by  al  lesat  a
 साझा  Court  judge  should  be  const)-
 tuted.

 Secondly,  if  at  all  we  expect  that
 a  fair  and  a  thorough  enq  should
 be  there  to  bring  to  light  the  actual
 facts,  we  muSt  ensure  that  these
 under-trials  are  given  a  healthy  und
 Proper  atmosphere  in  which  they  cun
 bring  to  light  true  facts.  While  I
 was  thee.  I  heard  the  under-inols
 speaking  before  the  Superintende..;  of
 the  Jail.  that  they  had  been  thyeat-
 ened  with  bodily  harm  and  terrorised
 to  the  extent  of  third-degree  method«
 af  they  brought  to  light  any  wen
 thing  in  front  of  the  Additional  Di«-
 trict  Magistrate  conducting  the  en-
 quiry  If  this  is  the  way  our  jals
 are  being  menaged  in  Dellu,  in

 they
 failed  to  contro]  a  mob  when  they
 hag  all  the  forces  at  thelr  dispbsal
 and  prior  intimation  er  knawledge  that
 there  was  strained  relations  between

 -trials  and  the  others.  It  may  be
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 it  wo  wre  लिवारी  (बेतिया)  भष्यक्ष
 महोदय,  जैसा  सेठ  जी  ने  कहा  कि

 +  यहु  किसो  दल  विशेष  का  सवाल  नहीं  है,
 भेरी  भो  राय  यही  हैं  कि  यह  ममी  दलों  का
 सवाल  हैं  -  जहा  तक  नाथपाई  साहेब  ने
 कहा कि  जेल  भे  छूरो  कैसे  चली  गई,  लाटा  कैसे
 ची  गई--मुझे  एक  यात  याद  धाती  है  I
 एक  बार  प्रण्डेमान  जेल  के  सुधोन्‍्टेन्डेल्ट  ने
 कहा  था  कि  यहा  हाथी  ष्ा  सकता  है,  लेकिन
 रखा  नहीं  जा  सकता  |  जिन  को  जेल  का

 अुननवं  है  जो  भले  हा  जेंल  न  गये  हो,  यता
 पर  ग्योच  दे  कर  यह  बात  समझे  कि  कॉई

 चहुत  बडो  बात  हां  गई  है  कि  वहा  छूटो  कंसे
 नवों  गई,  झगड़ा  बस  है।  गया,  यह  काई  नई
 बात  नहीं  है  वहां  तो  जब्चा  तक  होता  है,
 मह  8  सौ-सी  रपये  का  aie  cr  अशरफी
 ग्य  कर  लाग  रहते  हैं,  वहा  ह. | ६  साघू  लोग
 नहीं  रहते,  क्रिमलज  रहते  हैं,  इगालिये  यह
 कोई  हैरानी  की  बात  नहीं  है  ।  यह  ता  एक
 संजोग  की  बात  है  कि  साधू लोग  बहा  चले  गये,
 बरना  यह  उनके  रहने  की  जग,  नहीं  है  1

 यह  ठीक  है  कि  साधू  लोगों  +  वहां  अलंग
 रताना  चाहिये  था

 जहा  तक  मुझे  मालम  हुभा  हैं  शौर  मेरो
 इस्फर्मेशन  है,  यह  झगड़ा  एक  चच्मे  को  बरी
 मे  we  हुआ,  किसो  कंदी  पर  शक  हुधा,
 उसको  लेकर  बात  बढ़ी  झौर  फिर  दा  दनो  के
 बीच  में  झगडा  हुभा,  जिसका  नतीजा  यह
 निकला,  जिसका  कोई  पसन्द  भी  नहीं  कर
 सकता  |  जहां  तक  सरकार  का  सम्बन्ध  है,
 सरकार  को  हर  बात  के  यि  सेस्सर  किया
 जाय,  यह  कोई  'डीचते  कार्पेबाही  नहीं  है  ।
 समाय  में  ब्रहुत  सी  घटनायें  घटती  हैं.  हर
 राज्य  भें  चटता  हैं।  थी  0०  के०  गोपासन
 साहेय  कसानीौर  जेल  ये  मेरे  साथी  ये,  जब
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 खतरे  को  घटी  बजती  थी,  तो  सबसे  ज्यादा
 यही  चीटें  जाते  थे  -  इस  बात  से  कोई  भी

 इन्कार  नही  कर  सकता  कि  उस  वक्‍त  हम  थोग
 बाहर से  कोई  शोज  स्मगल  नहीं  करते  के  ।
 किसी  भी  पोलिटिकल  पार्टी  के  भेरे  साथी
 जो  यहा  पर  बेठें  हैं  पौर  जिनको  जेल  का
 झनभव  है,  उनका  मालूम  होगा  ।क  भ्रद्ययार
 से  लेकर  जी  मेरे  रेवोल्यूशनरों  साथी  जेल  से
 भागना  चांहते थे,  उनके  लिये  रेती  दने  रह  तक
 बहा  पहुचतो  था  |  इसलिये  इस  वात  को
 लेकर  कि  जेल  म  ये  बाज  कैसे  पहुची  बह्
 घटना  क्यों  हुई  है  सरकार  का  सेन्सर  करना

 ठीक  नही  मालूम  होता  है।  मैं  समझता हू  कि
 ताथपाई  साहब  को  भी  जेस  का  प्रनभव  होगा,
 इसके  लिये  काई  भी  सरकार  के  मन्सर  नही
 कर  सकता  है  |

 जैसा  कि  श्री  नाथपाई  ने  अप  बयान  म
 कहा  कि  जो  लोग  माहृत्या  विरोध।  आन्दोलन
 मे  कंद  होकर जल  गये  थे  चूकि  उनको  जेल  से
 झन्छी  गुविधाए  व  सहूलियते  मिलती  थी

 झोर  साधारण कंदियों  मे  जोकि  वहा  बन्द थे
 और  यह  गाहत्या  विरोधी  घान्दोलन  के  सिल-
 सिखे  में  जेंल  मे  बन्द  कैदियों  क ेबोच्  जो  मिलने
 वाले  व्यवहार म  झ्न्तर था  उससे  भी  दोनो  मे
 हाटंबनिंग  हो  गयी  थी  i  उन्होंने  यह  भी
 कहा  कि  चूकि  दोनों  तरह  के  प्रिजनर्स  मे
 ढ्रौ्डमैं  में  अन्तर  था  इसालये  इन  चिजनस
 के  दोनो  हलों  में  मतभेद  ग्ब्लां  भा  रहा  था
 और  इन  मतभेदों  के  होने  की  बजह  से  झापस

 में  मारपीट हो  गयी  ।  मारपीट होने  के  बाद
 यहे  नतीजा  निकला कि  इन  साधुभों  के  दल  को
 क्यादा  चोट  लगा  झौर  दूसरे  दल  वालों  को.
 कम  लगी  d  जाहिर  है  कि  यह  साधू  बेचार
 कमजोर  लोग  हैं  झौर  वह  दूसरे  बल  बच्छि
 किशिनत्स  हैं  110  इस  कारण  साधघुथों  को
 ज्यादा  चोट  सग  सकती  है  भौर  में  समशता

 हूं  कि  होम  मिनिस्टर  साहब  इसकों  साफ
 करेंगे

 जहा  तक  इस  मामते  मे  एडीश्नल  कसक्‍्टर
 द्वारा  इनक्यायरी  कराने  का  wre  है  हम
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 em  are  में  उसके  साथ  सहमत  हैं.  कि  इसकी

 जुड़िशिएल  इनकरायरी  होनी  चाहिए;  मेरा
 सयाल  है  कि  वर  होम  मिनिस्टर साहब  को

 पहले  भाज  सुन  सिया  जाता  तो  शायद  वह
 ष्ह्ले  ही  इस  बात  को  साफ़  कर  देते  कि  उन्हें
 इसकी  जूडिशिएल  इनक्वायरी  कराने  में  कोई
 जौबजैक्शन नही दै. नहीं  है  झ  जैसा कि  हम  इस
 बारे  में  जुडिलिएस  इतक्यायरी की  मांग  करते
 @  घौर  भगर  होम  मिनिस्टर  साहब  हमारी
 बस  जुड़िशिएस  इनकशायरी  की  मांग  को  सान
 लेते  हैं  तब  यह  प्रैजुढिस  करना  होगा  कि  यहा
 हम  किसी  तरह  की  ऐसी  बात  करें  कि  उनकी
 इनक्वायरी  भें  बाधा  पढ़े  ।  इसलिए  मेरा
 'नियेदन  है  कि  जुडिशिएल  इनक्वायरी  को
 जोमाग  की  गई  है  उसे  सरकार  मंजर कर  ले  ।

 शी  राम  कौषाल  शाल  बाले  (चान्दनी
 चौक)  :  अ्रध्यक्ष  महोंदय,  दिल्ली  के  तिहाड़

 जेल  के  बम्दद  जो  दुर्घटना  हुई  है  उसके  सम्बन्ध
 केदोप्रकार के  वियार  हैं,  प्रभी  तिवारी  जो
 ने  कहा  ॥: उ  यह  कीदियों  के  दो  दलो  का  क्षयढ़ा

 था  तो  म॑  पूछना  चाहता  ह्  कि  यह  क्‍या  बात
 है  कि  सिर्फ  एक  बस  बालों को  ही  चोट  लगी

 *

 दो  छलो  में  झगढ़ा  होते  से  दो  दोनों  दल  वालो
 को  चोट  लगनी  चाहिए  थी,  बेकित  चोट

 एक  दल  वालो  को  ही  लगी  है  इससे  कोई
 सदेडू  की  बात  नहीं  है  शौर  सेठ  गोविन्द  दास

 ने  Wi  इस  तथ्य  को  स्वीकार  किया  है
 (  स्पणकात )

 Mr.  Speaker:  Why  do  they  auituib
 him?  What  is  the  point?  This  sort  of
 comfroversey  just  across  the  table  »
 not  going  to  help  the  debate.  The
 discuanon  has  been  going  on  so  wel:
 without  any  difference  between  the

 and  the  ruling  partic.

 be
 should  that  atmosphere  be  spoil- LJ

 ली  बान  भौपाल  शाल  बाले  मे  निबेदत
 करूगा  कि  ट्रेजरी  बैंयेज  वाले  इस  तरह  मे
 बीच  मे  बाधा  न  बाल  कर  केरी  बांत  को
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 शास्तिपूर्वक  सुनें  ॥  अध्यक्ष  महोदस,  दिल्‍ली  की
 जल  मैट्रोप्रोलिदस  कौंसिस  के  धभ्ीन  है,  उसके
 अ्रधिकारलेत  में  है,  किन्तु  दिल्ली  के  क्िप्टी
 कमिश्नर  श्री  टंडत  ने  इस  बटना  के  पश्थात
 जेल  में  जाकर  स्थिति  का  भ्रध्ययत  किया

 तो  उसके  बाद  उन्होंने  विल्ली  मेद्रोगोलिटन
 कौंसिल  के  मुख्य  कार्यकारी  पार्षद  को  उत्तकी

 कोई  सूचना नहीं  दी  ।  श्री  टंडन  ने  श्री  विजय
 कुमार  मल्होंशो  को  कुछ  नहीं  बताया  शर
 न  उनके  साथ  लाह  की।  उन्होंने  तुरन्त
 ह  के  प्रन्दर  वक्तव्य  दे  विया  कि  यह  दो  दलों
 का  झगडा  था  इस  प्रकार  से  उन्होंने  इसे
 दो  दलों  का  झगड़ा  बता  कर  जनता  के  सामने
 रखने  को  कोशिश  की  |  म॑  समझता  हू  कि
 यह  बहुत  बड़ी  क्रान्ति  थी  शभ्ौर  उनका  कर्तव्य
 था  कि  बहू  मुख्य  कार्यकारी  पार्चद  के  साथ
 बात  करते  और  उनसे  मिलते  और  उनके  साथ
 विचार  विनिभ्रम  करने  के  बाद  फिर  कोई  प्रेस
 में  वक्‍तब्य  देने  ।

 मै  आप  को  सेवा  में  निददन  करना  चाहता
 हूं  कि  दो  व्यक्ति  लापता  हे,  एक  श्री  शिवचरण
 और  दूसरे  ली  बलवान  सिह  |  उन  दोन
 व्यक्तियों  का  श्री  तक  पता  नहीं  चला  है
 में  आपके  मध्यम  से  गृह  मत्रालय  से  निवेदन
 करना  चाहता हू  कि  थे  जेल  के  धधिकारियों  से

 मालूम  करें  कि  वे  दो  व्यक्ति  कहा  गये  ?

 बदिव  जिन्दा हे  तो  कहा  हे
 ?  वे  न  तो  धस्पताल

 मे हे  पौरने  जेल  के  न्द्र  हैं।  शिवनरण की
 माता  हेल  के  प्रन्दर  बंदी  हैं  ।  वह  बूढ़ी  माता
 रो  रो  कर  चिल्ला  रही  है  कि  मेरा  बेटा  कहा
 है  जेकिन  उसके  बारे  में  कुछ  नहीं  बतलाया
 जा  रहा  है।  कुछ  नहीं  बतलाया  जा  रहा  हैं
 कि  शित्रवरण  कहा  है  और  ह... !। है  सिंह
 कहा  है  t  यह  में  श्रापकी  सेवा  में  निवेदन
 करना  चाहता  हैं  कि शिवच रण  चौर  बलवान
 मि  दोना  ही  इस  झगड़े  के  बाद  से  लापता
 हैं  और  उनके  भायब  होंगे  के  बारे  में  दिल्‍ली
 नगर  में  तरह  तरह  की  बबल  जनता  में  Gr

 रही  है  जिससे  जनता  में  एक  असन्तोथ  कफ
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 भाध  पैदा हो  रहा  है  उनके  सम्बन्ध  में

 इस  दन के  हारा  तहकीफात  होगी  चाहिए  |

 |.  ate  साथ  firfeerer  श्री  नित्यानन्द
 सी  जो  क्येसवाज  के  कहत  |, 2  विद्वान  हैं
 सबके  1... ह  कपड़े  जूने  से  सते  हुए  ने  भौर

 WE  Weare  कहते  भे  कि  मेरी  धर्वेफ्त्नो
 सती  बन  भाड़  के  घन्द र  है!  गह  बसी  दलो  है!
 बह  पुल  देखना  चाहती  है  लेकिन  जेल  के
 अधिकारियों  गे  30  तारीख  की  शाम के  सात
 बज  तक  मेरे  आर-बार  कहने  पर  प्रिसिपल
 नित्यानन्द  जी  की  धर्मपत्नी  को  उनसे  मिलने

 नहीं  चिया  यया  ।  इसलिए  इस  पर  भी  यह

 सहुकीकात  करें  झौर  विद्वार  करे  |

 जेल  के  शस्दर  बाकायदा  झार्म्ड  पुलिस  है,
 शौर  यदि  जल  के  अधिकारों  श्री  तलवार,
 कक्यप  झौर  रुचिराम,  यह  तीनो  झधिकारी
 ईमानदार  थे  तो  डेढ  घटे  तक  वहा  यह  हत्याकाड
 होता  रहा,  लाठीचार्ज  होता  हा,  ुरेबाफी
 ज्ोती  रही  अझौर  महात्माप्तो  ध्रादि  लोगो  को
 शक्मी  किया  जाता  रहाँ  तो  इस  डेढ  घट  के
 च््सें  में  इन  तीनों  प्रधिक्ारियों  के  लिए
 जब  घटी  बज  रही  थी  तो  जेल  की  झाम्ड

 पुलिस  जिनके  कि  पास  बाकायदा  बदू:
 जौजुद  हैं,  उतकों  यह  कहते  भौर  प्रवन्ध  करते
 इस  डेढ़  च्े  के  झन्दर  तो  यह  अ्रधिकारी
 इसके  लिये  दिल्‍ली  पुलिस  लाइस  &  भो  पुलिस
 जगा  सकते  थे।  लेकिन  बाहर  से  पुलिस
 गगाना  तो  दूर  रहा  उन्होंने  जा  पुलिस  गारद
 जेल  को  चहारदीवारी  के  भन्दर  मौजूद  रहती
 है  उस  पुलिस  को  भी  जचोव  मे  नहीं  लाया  t
 et  करके  सम्बद्ध  जिम्मेदार  प्रध्तिकारियों
 ने  एक  बहुत  बढ़ा  अपराध  किया  है  और

 उसकी  भी  तहकछीकात  होनी  जाहिए

 जसिया  वाला  कषाग़  में  जो  हस्याकाइ

 का  जेल  की  चद्ा  रदीषारी  के  प्ल्दर  प्ल्द  करके
 किया  गया !  सस्‍्याद्ाद्टियों  का  मह  हत्याकाद

 बार्डों  जौर  कोठरियों  के  भचदर  बन्द  करके
 किया  गया  है।  मु्ते  इस  शात  का  बढ़ा  दुःख
 मै  कि  जो  जी  उन  साधारण  कैदियों  के  हाथ  के
 श्रायरा  उसे  वह  ले  गये  ।  इस  मश्मले  में  केशल

 साधारण  कैदी  ही  शामिल  नही  हैं  बल्कि  सै
 जानकारी  के  ध्रांधार  पर  कहना  चाहता  हू
 कि  उसमें  जेल  के  वार्डन  शामिल  हैं,  जेल  के

 अधिकारी  शामिल  हैं  बाक़ी  वह  साधारण
 कैदी  तो  शामिल  है  ही  लेकिन  बिना  अधिन
 कारियो  की  शह  के  उन्हें  मजाल  नहीं  पढ़

 सकती  थी  कि  वह  ऐसी  हरकत  करते  |  इसलिए
 यह  ब्रावश्यक  हो  जाता  है  कि  इस  मामसे  की

 पूरी  जशिशिएल  तहकीकात  होनी  चाहिए  t

 इसके  साथ  साथ  एक  बाई  से  जब  हस
 लोग  गमे  तो  वहा  हम  ने  जले  हुए  कपडे  देखे  t

 >  पूछा  कि  यह  कपड़े  कंसे  हैं  तो  मुझे  बतलावा
 गया  कि  मह  गोरक्षक  सत्पाग्रहियो  के  हैं  a

 गंरकक  सत्याप्रहियो  ने  बताथा  कि  जब  हमे

 बुरी  तरह  से  पीट  कर  डाल  दिया  गया  ो

 हमारे  बच्चे  खुचे  कपड़ों  से  अगि  लगा  दी  गई  ।
 में  समझना  हु  कि  वह  कपडे  द. ह  भी  जेल  के
 अन्दर  मौजद  है  4  श्राप  का  #तेव्य  है  कि  भाप
 इस  की  तहकीकात  करे  शरीर  देखे  कि  वाकई
 क्‍या  यह  सत्य  है  ?

 इसी  के  साथ  साथ  जलती हुई  लकडिया
 जो  भी  उनके  हाथ  मे  जाया  उसी  से  साधुझो
 को  पीटा  ।  साधू लोग  भोजन  बना  रहें
 थे  शौर  उनके  चुल्हा  म॑  में  जलती  हुई
 लकडिमा  उठा  उठा  कर  उतको  पीडा  शया,
 मारा  मया  बह  तमाम  साध  जच्मों  पढ़े

 हुए  है।  वह  हमारे  ढा०  रघुबोर  सिह  जो
 आ्रायंसमाज  हरियाणा  के  बहुत  बडे  कार्यकर्ता
 है बद  .2  बार  सत्याप्रह  कर  चुके  हैं।
 उन  से  बदला  लिया  गया  हैं  सीधा  करने  के

 लिये  ध्ौर  सन्हें  खत्म  हुन  समझ  कर  यह
 कह  चिया  गया  कि  वह  लो  समर  गये,  लेकिन
 डा०  शथवीर सिह  की  ग्रभी  सास  बाकी की  t
 बिल्ली  के  इरबिन  प्रस्पाताल  &  झाज  भी
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 बह  मौजूद  हैं।  मैं  चाहता  हूं  कि  इस  की

 तहकीकात  की  जाये  |

 इस  के  साथ  साथ  जब  तसया'  र्स,  कश्यप से
 प्रौर  रुचि  राम  से  पिटते  हुए  सत्याग्रहियों  ने
 जा  कर  ब्रार्थना  की  कि  हम  को  बचाझो,

 तो  उन्होंने कहा  कि  हसारे बस  को  मात  नहीं
 20  हमारे  साथी  ससद  सदस्य  श्री  रणघोर
 सिह  वहा  सौअूद  थे,  उन  के  सामने  यह  बात
 कही  गई।  श्री  रणघी  सिंह  काप्रेंस मैन  है  भौर
 उसी  नाके  से  चुनने  कर  भाये  हैं।  जब

 उन्होंन  हरियाना  के  धायल  सत्याग्रही
 देखे  रब  उन  को  शाखों  में  प्रासू
 भा  मये,  ञ्  >  उन्होंन  कहा  कक  हम  इस  का
 बदला  लेगें।  मैं  चाहता  हु  कि  शो  रणधीर

 ह  प्रपनी  पार्टी  वालो  को  मजबूर  करे  कि  जिन
 लागो  ने  अपराध  किया  है  उठ  से  बदला  लिया
 जाये  ¢
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 मैं  इस  मामले  को  दलगत  राजतोति
 का  प्रश्त  नही  बनाना  चाहता  जैसा  श्री  गोविन्द
 इस  ने  कहा  ,  यह  ठीक  है  कि  यह  मानवता  का
 प्रश्न  है।  लेकिन  मैं  कहना  चाहता  हू  कि  गो
 रक  सत्याग्रह  चलते  हुए  दस  महीन  हो  चुके
 है।  इन  बस  महंँनों  मे  7  नवम्बर  का  हत्या-
 काकड  ली  इस  परालियामट  के  सामने  किया
 जया  शौर  भ्रनेक  लागो  को  मारा  गया,  भनेको

 जाह  लोड  दिये  गये,  शरीर  बेकार  कर  दिये
 गये  |  उसके  बाद  भी  यह  सत्याग्रह  जारो  रहा ।
 जनता  के  मन  a  यह  बात  झाती  है  कि
 जब  सरकार  सत्याग्रह  को  दबा  नहीं  सकी  सब
 उस  को  दबाने  के  लिये  यह  हँत्याकाण्ड  किया
 या  है  1  इस  का  उस्तर  भी  झाना  चाहिये,
 चह  मैं  प्रधिकार  पूर्ण  शब्दों  में  है  कहना
 चाहता  हू  |

 यह  प्रशन  मानवता  का  है  हस  में  कोई  सन्देह
 नही  सै  t  गो  हत्या  विरोधी  झान्दोबन  बसाने

 बालो  &  हवस  साधु  नही  हैं,  उन  मे  बड़े-बड़े
 विद्वान  हैं।  मैं  यह  सानता  हूँ  कि  जेल  जाना
 उन  का  काम  नहीं  हैं,  लेकित  श्ाज  मजबूर
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 होकर  भारत  माता  के  भादे  से  मोहत्या  के
 कलक  को  मिटाने  के  लिये  उन्होंने  बपते

 झाप  को  जेलों  मे  भेजा  है,  उन्होंने यह  कोई
 झपराध  नहींकिया  है|  यह  उन  का  करतंज्य

 था  भौर मैं  समझता हूं  कि  सारा  देश उन  कौ
 कतंव्यपरायणता का  साथ  देगा  भौर  उन  की
 अन्नसा  करेगा  |  मैं  ाप  से  कहना  चाहता  हू
 कि  हाइकोर्ट के  जजों  के  दारा  इस  मामले की
 जाच  होनी  याहिये  1

 इस  के  साथ  साथ  जो  भ्रधिकारी  जेल
 के  है  उन  को  सस्पेड  करना  च।हिये  ।  देवियों
 के  वाई  पर  जो  भाकमण  किया  गया,  यह  बहुत
 बुरो  चाज की  t  देवियों  के  वार्ड  पर  झपराधियों
 के  आक्रमण  को  रोकने  के  लिये  जब  सत्याग्रदी
 भागे  शौर  दरवाजें  के  सामने  जाकर  खड़े

 ही  गये  तब  उत  से  मार  प्रीट  की  मई 1
 वह  दरवाजे  के  सामने  जा  कद  WE  हू  गये
 शर  उन  को  दरवाजा  तोड़ने  नहीं  दिया  १
 लेकिन  जिन  लोगों  ने  दरवाजा  तोड़ने  की
 कोशिश को  उतने  4  आागे  बढ़कर  सत्याग्रहियों

 ने  प्रपने  बाप  को  पेश  किया  ताकि  दरवाजा
 न  तांडा  जाये  उन्हें  भी  बुरी  तरह से  पीटा  गया
 झौर उन उन  के  न  के  निशान  दरवाजे  के  पाक
 दीवार  पर  पड़े  हुए  हैं।  जेल  के  अधिकारियों
 के  उन  खून  के  निज्ञानों को  रेत  से  मिटाने

 की  कोशिश की  ब्चपि  वे  उन  को  मिटा  नहों
 हके हैं  1  हैं  सणझलसा  हू  कि  जिस  प्रकार  का
 अत्याचार  जेल  में  हुआ  है  कौर  जैसा  खेर
 गोविन्द  दास  ने  भी  कहा,  उस  में  जिन  लोगो

 को  चीटे  आई  हैं,  जिन के  शरीर  खराब

 हो  गये  हैं,  उन  को  सरकार  मुझावजा  दे  ।
 में  निवेदन  करूगा  कि  जलियांबाला  बाय
 के  हत्याकाणड  के  दाद  पन्नेजों  की  सरकार

 के  भी  जो  लोग  यहां  क्षतिप्रस्त  हुए  थे  उस  धन
 को  मुझायजा  दिया  था  t  are  भारतवर्ष
 में  ग्रपनी  सरकार  हैं।  विलली,  राजूद्रानी  में

 जहा पर  प्रधान  मंत्री  श्रौमती  इन्विशा  whit
 और  वरी चव्हान  दैंठें  हुए  है,  उन  की  मशक
 के  नीचे  यह  हस्पाकाप्ड  हुआ  है।  ईसा
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 fat  इस  की  तहुकीकात  हीती  चाहिये  शौर
 जा  लीग  अ्षतिप्रस्त  हुए  हैं  उत  को  मुआवजा
 सिलना  जाहिये  i

 shy  रणचीर  सिह  (रोहतक)  :  झध्यका

 महोदय,  मेरा  दिल  बहुत  दुली  है,  मैं  इस  बात
 को  सारे  हाउस  के  सामने  कबूल  करता  हू
 क्योंकि  जिम  श्रादभियों  को  चोटें  भाई  हैं  उनमें
 से  50  फीसदी  मेरे  अपने  हलके  &  हैं,  भौर  में
 गया  भी  इतीलिये  था  |  यह  कोई  अजबात  की
 बात  नही  है  |  ग्राखिर  &  भी  एक  इन्तानी  दिल
 रखता  हूं  |  इसमें  थोड़ी  सी  सयासी  रंगत  भा

 गई  है  1  लेकिन  जैसा  श्री  गोविन्द  दास  ने  कहा
 इस  बहस  भुवाहसे  में  इस्सानी  आंत  होनी
 चाहिये  ।  कुछ  ह्रांदमियों  को  पीटा  गया  1
 कांग्रेसियों  को  भी  पटा,  बज्चों  को  पीटा,
 श्रौरतो  को  पीटा,  भ्स्सी  भस्सी  साल  के  बडो
 को  पीटा  और  उनभे  ऐस  आदमी  हैं  जिनकी

 शांखें  बेकार  हो  गईं  बोटो  के  कारण  |  करपाती
 जी  बहुत्  बढे  इन्सान  हैं,  वह  कोई  छोटे  आदमी.
 महीं हैं हैं  |  हर  ादमी की रूह तड़प की  रूह  तड़प  उठेगी  प्रगर
 बहू  उनकी  हालत  देखे  t  उनके  जिस्म  पर,
 उनकी  कमर  पर  लोहे  की  छड़ी  से  साढ़े  तीन
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 प्रधान  मंत्री से  छ्यादा  पोजिशन  का  समझता  हैं।
 होम  मिनिस्टर  से  ज्यादा  स्टेट्स  का  समझता
 है!  इस  देश  में  भ्राइम  मिनिस्टर  के  खिलाफ
 प्रेजिडेल्ट  के  खिलाफ,  कांग्रेस  ब्रेनिरेंट  के
 खिलाफ,  होम  भिनिस्टर  के  खिलाफ  ोच

 मुजाहरा  करते  हैं,  प्रौर  उन  का  हक  भी  है,
 लेकिन  इस  देश  के  बड़े  से  बड़े  नेता  ने  अपने
 दिमाग  को  मुभसल  नहीं  कर  दिया,  बह
 का  बुरा  नहीं  मानता  हाथ  जोड़
 एब्लाक  से  बात  करता  है  शौर  लोगों
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 1...  Incidents

 [aft  रणघीर  म्ह]

 के]  बच्चों] ने  तसलीम  किया  है।  मर  हसके
 के  कुस  ढाई  सो  बच्चे  हैं  वहां  पर।  में  उन्हें
 झलग से ले से  ले  गया  ग्रौर  एक  होशियार  वकील

 की  तरह से  उन  से  जिरह की  यह  मालूम  करने
 के  लिये  कि  यह  विसी  फंक्शन  की  लड़ाई

 सो  नहीं  थी  या  इस  मे  गवर्नमेंट का  हाथ  तो
 नहीं  था।  इस  सिये  मैं  उन  का  'रिफरेस  देता
 हुआ  इस  हाउस  में  कहता  चाहता  हू  कि  इस
 में  गवर्नेमेंट  का  कोई  द्स्द्ल  नहीं  था,  इस
 में  किसी  फैकशन  की  बात  नहीं  थी।  इन
 सारे  सत्याग्रहियों  का  रास्ता  सही  है  या  गलत,
 बह  तो  वह  जानें,  लेकिन  में  जाती  तौर  पर

 महसूस  करता  हूं  कि  भाय  वाली  बात  सारे  के  गारे
 देश  में  एक  चीज है  ओर  वह  उस  काम  के  लिये

 गये  थे।  चूकि  वहू  लोग  उस  अफसर  के  पास
 बार  बार  जाते  थे  इस  लिये  उस  ने  उन  को
 डिमारलाइज  करने  के  लिये,  सत्याग्रह्ियों
 के  दिमाग  को  ठीक  करने  के  लिये,  जैसा कि
 खाद  करपात्री  जी  ने  और  दूसरे  लोगों  ने

 बतलाया,  एक  जाती  रंजिश  उस  प्फ  बर  ने  उन
 के  खिलाफ  निकाली  उन्होंने  एक  असिस्टेंट

 सुपरिन्टन्डेन्ट  का  नाम  लिया  !  में  उसका  नाम

 नही  लेना  जाहाता।  लेकिन  सारे  मेम्बर
 बालियामेंट  और  सरकार  केविन्सश्ड  है  कि

 बहु  मामला  एक  प्रफसर  झौर  सत्याग्रहियों
 के  दम्यान  जानी  नबेयत  का  था।  बाकी
 झगर  गनबनेंमेंट  को  घसीटा  जायें  या  दूसरों
 को,  ठो  यह  ठीक  नहीं  होगा।

 मैं  पाप  की  भारत  ट्रजरी  बेंचेज  से  कहना
 आहता  हूं  कि  यह  एक  ऐसी  चीज  हुई  है  जिस

 से  हर  एक  झादमी  का  दिल  तड़पेगा  ।  मुझे
 बता है  कि  खुद  चत्हाण  साहब  का  दिल

 भी  बढा  मरम  है।  उन्होंने इस  बात  को  महसूस
 किया,  में  उन  से  मिला  घौर  उन्होंने  सेरे
 ज्ञामने  इस  को  महसूस  किया  कि  बाकई

 इस  लरहू की की  चीज  पहले  देखने  में  नहीं  भाई ।
 मैं  उन  से  दस्तवस्ता  करूंगा ।
 इस  हाउस  में  शौर  बच्बास्त  ककूंगा  कि  इस
 शामले  में  Gers  होगा  चाहिये।  वहां  पर
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 weet  भ्रस्सी  साल  के  बूढ  हैं।  हमौरे  भाई
 लोगों  ने  उन  को  देख  कर  रोना  शुरू  कर  दिया,

 भौर  कौन  नही  फबेगा  जो  देखेगा  कि  80
 साल  के  बूढे  के  जिस्म  पर  चालीस  चोटें  थीं
 झौर  बहोश  की  हालत  में  उस  के  साथ  यह
 सितम हुभा जब कि हुआ  जब  कि  उस  का  कोई  कुसूर  नहीं
 था।  वे  भ्रण्छे  झच्छे  घरों  के  लोग  है।
 मैं  जाती  तौर  पर  उन में  से  कईयों  से  वाकिफ
 हैं।  डन  में  पाच  पाच  सौ  बीच  के  जमी 1 «

 हैं,  ्ब्छे  घेरो  के  चोघरी  है।  उन  में  से  एक

 स्कूल  का  प्रिसिपल  है।  झाखिर  ह].  ता
 क्या  कूसूर  है?  वे  लोग  एक  झाइडियालोजी

 के  तेहत  जल  म  गए  है।  लेकिन एफ  झफ़सर
 उन  के  साथ  इस  तरह  का  सलूक  करे,  यह
 बर्दाश्त नहीं  किया  जा  सकता है।  इस  लिए
 मैं  गुजारिश  करता  चाहता  हू  कि  इस  मामले  की
 एक  इंडिपेंडेंट  एन्कवायरी  होनी  चाहिए-
 सेश्ज  जज  के-जरिये  नहीं,  शल्कि  हाई  कोर्ट
 के  जज  के  जरियि।  इस  सर्कार  से  और

 होम  मिनिस्टर  साहब  से  हमें  पहले  भी  इन्माफ़
 मिला  है  और  मुझ  उम्मीद  है  कि  आगे  भी
 इन्साफ  मिलेगा।  मैं  समझता  ह्  कि  इछ
 फल्क्यायरो  के  बाद  किसी  बढे  से  बड़े  अफसर
 के  साथ  भी  कोई  'रिप्रायत  नहीं  की  जायेगी,
 किसी  को  बख्णा  नहीं  जायेगा।

 मैं  चाहता  हु  कि जब  तक  लोगों  को  पूरा
 इन्साफ़  न  दे  दिया  जाये  तब  तक  मुताह्लिका
 झफ़सरों  को  वहाँ  पर  न  रखा  जाये।  यहा
 पर  हमें  कनविकट्स  से  शिकायत  मिसी  है
 कि  उन  एर  यह  प्रेशर  शाजा  जा  रहा  हैं,  उस
 को  यह  फ़ीयर  दिया  ा  रहा  है  कि  झगर  के
 लोग  अफसरों  के  मतलब  की  गयाह।  शौर

 शहादत  नही  देंगे,  तो  उन  को  पीटा  जाधेगा।
 इस  लिए  यह  बाउरी  है  कि  उस  फ्रसरों  को
 फ़िलफोर  तब्दील  किया  जाये।  सुपरिस्टेल्टेल्ट
 बहा  का  मालिक  है  शोर  लोग  उस  की  शक्ल
 से  ही  ढर्ते  हैं।  एम ०  de  का  एक  बढ़ा
 ह... अ  होता  है,  Wier  हम  जो  सात  ध
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 दूसरे  अफ़सरों  के  साथ  मिल  कर  जो  गुट
 या  कांशिरेसी  बनाई  हुई  है,  उस  से  तस्टिस
 के  डिफीट  होने  का  खदशा  है  1  मैं  होम
 मिनिस्टर  साहब  से  दगख्वास्त  करूगर  कि  वह
 इस  कांत्पिरेसी  को  तोड़ें  शर  उन  अफ़सरों
 को  वहा  से  द्रासकर  करे।  मुझे  उम्मीद  है
 कि  'उन  के  होते  हुए  हमे  उन्साफ  मिलेगा।
 अगर  बष्हाण  साहब  हम  को  इन्साफ  नहीं
 दिला  सकेंगे,  तो  फिर  कौन  हमें  इन्साफ  दे
 सकेगा  ?

 शाप  ने  मुझे  ह  थ. & ह  दिया,  इस  लिए
 मै  श्राप  का  शूऋआजार  ह  tL

 Shrj  J.  8,  Kripalani  (Guna).  Sir  it
 8  8  sad  that  thing,  should  happen
 under  the  Swara)  government  such  as
 never  happened  even  under  foreign
 Tule.  (interruption)  This  not
 what  I  think  but  it  is  plain  from  what
 the  Congressmen  have  themsvlves
 sad  The  previous  speaker  said  that
 ‘he  Government  is  not  responsible  for
 this  If  a  Government  can  tolerate
 such  officers  and  if  such  officers  are
 al'owed  to  do  what  they  like,  I  think
 any  Government  would  consider  at
 self,  if  it  has  any  self-respect,  respon-
 sible.  therefore,  without  taking
 the  time  of  the  House,  endorse
 three  demands  that  have  been  made
 by  one  veteran  Congress  man  about
 whom  I  said  just  now,  “you  are  lke

 Shri  J.  B.  Kripalani:  As  a  matter  of
 course,  I  would  say  that  they  should
 be  suspended,  but  if  that  is  not  done,
 at  least  they  must  be  transferred;  and
 I  feel  such  officere  should  nos  be
 allowed  to  go  anywhere  else  where
 they  might  do  something  else.

 Shri  A.  B.  Vajpayee  (Bairampur):
 That  is  why  we  want  suspension  and
 not  transfer.  Regarding  compenga~-
 tion,  what  compensation  can  there
 be  for  respectable  people  who  have
 been  treated  so  cruelly?  Thete  can
 be  no  compensation.  But  if  comprn
 sation  is  to  be  given,  it  must  be  given.

 Shri  Sezhiyan  (Kumbakonam):  ‘Sir,
 I  support  the  adjournment  motion
 moved  by  Mr  Nath  Pai.  I  agree  with
 the  views  expressed  by  him  and  Dr.
 Govind  Das  We  are  discussing  &
 question  which  does  not  come  under
 the  purview  of  political  opinion.  Even
 im  this  House  different  vews  have
 heen  expressed  about  cow  protection
 व  quite  remember  in  the  last  Lok
 Sabha  when  somebody  wanted  979५
 tection  of  cows,  Mr,  Sreekantan  Nair
 said  that  he  wanted  protection  for
 beef-eaters  So,  the  merits  of  that
 question  are  not  before  the  House
 now,  We  are  on  the  question  of  the
 treatment  meted  out  to  certain  pri-
 soners  who  were  taking  part  in  that
 agitation.  On  that  question,  there
 cannot  be  more  than  one  opinion  that

 the  treatment  meted  out  to
 them  inside  the  jail  should  be  thorou-
 ghly  enquired  into.
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 [Shri  A.  K.  Gepalan]
 officials  there;  it  shows  how  they
 have  been  neglecting  their  duties  and
 the  gay  abandon  of  their  primary  res-
 ponsibility  of  protecting  those  inside
 the  jail.  They  are  not  able  to  protect
 those  who  are  outside  They  are  not
 able  to  protect  even  those  who  are
 inside  the  Jail  on  account  of  political
 agitation.  Sur,  I  do  not  want  to  take
 much  time.  [I  join  the  other,  jn  ex-
 pressing  my  deepest  condemnation  of
 the  happ  ‘.ngs  inside  the  jal  and
 the  way  Government  have  bchaved
 in  the  stuation  A  wise  Government
 should  anticypate  8  crisis  and  prevent
 it  from  happening.  As  Mr  Nath  Pai
 said  I  demand  an  independent  judi-
 cial  enquiry  into  this,  Not  only
 should  justice  be  done,  but  it  should
 appear  to  be  done.  Unless  there  is  an
 independent  judicial  enquiry,  they  will
 not  gain  the  confidence  of  the  people
 end  of  the  democracies  in  the  out-
 “ide  world.  With  these  words,  I  fully
 support  the  adjournment  mot.on

 Dr.  Sushila  Nayar  (Jhansi):  Sir,
 that  frappemings  of  the  type  which

 be  treated  as  a  party  issue.  We  are
 ali  deeply  concerned  and  grieved  and
 feel  these  incidents  are  something
 reprehensible.  J  wish  my  friend  Mr,
 Nath  Pai  and  others  hed  not  insisted
 on  making  it  into  an  adjournment
 motion,  thereby  dragging  it  down  to
 the  level  of  a  party  issue.  In  spite  of
 this,  I  am  glad  speakers  from  my  side
 have  still  tried  to  treat  this  issue  as
 a  non-perty  matter  but  it  ig  obvious
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 Dr,  Sushila  Nayar:  It  would  have
 been  far  better  for  them  to  have  ac-
 cepted  your  suggestion  that  the  Home
 Minister  should  make  a  statement,
 then  questions  for  clarification  and,
 if  necessary,  even  a  discussion  on
 that  statement,  could  have  taken  place
 in  which  case  the  whole  House  could
 have  expressed  its  opinion  az  one
 person  and  it  would  have  been  for
 more  effective.

 I  agree  with  some  of  my  friends
 that  it  is  not  a  matter  in  which  the
 Government  had  g  hand,  as  some
 Members  have  tried  to  make  out.  AH
 the  same,  ]  also  admit,  as  a  member
 of  the  ruling  party,  that  it  35  the
 responsibility  of  the  Government  to
 ensure  the  safety  and  protestinn  of
 prisoners  who  are  under  their  charge
 and  to  the  extent  that  these  prison-
 ers  have  been  hurt,  and  hurt  so  badly
 and  attacked  so  brutally,  I  am  afraid

 We  live  in  &  democracy.  Today  we
 Tomorrow  they
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 administration  of  jails  has,  by  and
 large,  improved  considerably  be.uuse
 we  have  all  bad  experience  of  ja!
 Therefore,  it  comes  as  a  big  shock
 that  in  Delhi,  which  is  the  seut  of  the
 Government  of  India,  such  =  things
 should  have  happened  m  the  prison
 as  have  been  reported.  So,  it  ss  very
 neressary  that  we  should  pro'r:  into
 the  matter  very  thoroughly

 A  friend  compared  these  incidents
 with  Jalianwala  Ber  and  also  tried
 to  ink  fit  up  with  the  incide:ts  that
 happened  in  front  of  Parliament
 House  in  November.  This  is  very  un-
 fortunate  It  shows  that  these
 friends  cannot  take  any  issue  above
 party  lines.  We  all  know  that  there
 Js  no  comparison  between  what  hap-
 pened  in  Jalianwalabeg  end  what
 happened  here  in  Tihar  Jail  Neither
 js  there  any  connection  between
 what  happened  in  front  of  Parliament
 House  and  the  incident  inside  the
 jail.  To  try  to  link  up  these  matters
 .  most  unfortunate

 It  is  true  that  the  dispute  arose
 over  a  pair  of  spectacies  But  it  is
 also  true,  as  Shri  Nath  Pai  has  point-
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 As  Shri  Tiwary  has  pointid  out,
 they  are  convicts;  they  have  yone  to
 jail  for  all  kind  of  bad  thing:  crnaes
 They  did  awful  things  to  men  pri-
 soners,  but  I  am  glad  that  they  eould
 not  get  to  the  women.  I  express  m+
 Gratitude  to  those  young  men  ii  pri-
 son  who  protected  the  wuman's  का  —
 tion  I  hope  that  all  those  who  have
 been  anjured  will  get  proper  eat,

 jhorough
 treatment  and  full  renab!!

 I  agree  entirely  that  there  sbouls
 be  a  judicia'  inquiry  so  that  al!  the
 facts  come  to  light.  While  the  juh-
 cial  inquiry  is  going  on  it  1  very
 necessary  that  conditions  are  ¢r-aicd
 in  which  that  judicial  inquiry  can  be
 free,  fair  and  effective.  If  the  jail
 officera  are  retained  in  the  places
 where  they  are,  it  will  not  be  possible
 to  have  ali  the  evidence  and  an  effec-
 tive  enquiry  Therefore,  it  is  neces-
 sary  at  least  to  transfer  them  to
 encther  place  If  after  the  inquiry
 they  are  found  to  be  guilty,  adequate
 and  effective  action  shoulg  be  taken
 against  them.  It  is  necessary  that
 we  try  to  probe  into  the  matter  and
 find  out  the  facts  and  till  we  find  out
 the  facts  let  us  not  pass  judgment  on
 anybody.

 Shri  8,  A.  Dange  (Bombay  Central
 South):  Sir,  I  rise  to  support  the
 adjournment  motion  and  the  eargu-

 tution;  the  Delhi  jall  is  being  run
 under  the  Congress
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 (Shri  8.  A  Dange]
 dian  society  and  perhaps  brought  in
 some  kind  of  socialism,  but  ur  prisons at  least  they  have  not  changed  it.
 They  might  have  introduced  wages
 for  work  for  the  prisoners;  they  ».ay
 have  given  some  permission  to  amoke
 some  biris  to  the  prisoners  und  sorre
 such  changes  may  have  been  done,
 but  so  far  as  the  rule  of  an  autocrat
 is  concerned,  nothing  hag  changea,  s0
 far  as  the  attitude  of  officials  is  ccn-
 cerned,  nothing  has  changed,  so  far
 as  the  attitude  to  prisoners  is  concern-
 ed.  nothing  has  changed  That  was
 very  well  brought  out  by  my  hon
 friend,  Shri  Randhir  Singh  when  he
 said  that  there  is  one  officer  there  at
 whose  face  if  you  look  you  find  that
 he  has  the  look  of  a  despot  and  a
 murderer.  It  is  not  one  man;  you
 wil'  find  such  men  in  the  Police  De-
 portment,  in  the  ICS  in  any  uther  de-
 partment  ‘Yet,  such  men  continue
 That  shows  how  the  bureaucratic
 system.  which  was  intact  under  the
 British  and  was  inherited  by  ‘he
 present  Congress  Government.  con-
 tinue;  its  old  features  ac  they  were.

 So.  in  spite  of  the  fact  that  they
 have  got  sympathy  with  some  of  these
 prisoners  though  I  may  not  agree
 with  the  object  of  their  movement  yet
 they  and  we  apree  that  ths  prison-
 ers  should  be  protected  from  a*<ault
 organised  by  pome  such  officials,  they
 could  not  do  so  because  they  are  not
 capable  of  yet  undertaking  the  task
 of  removing  the  bad  characters  in  the
 services  Unless  this  fundamental
 reform  ig  done  there  can  be  no  in-
 surance  for  anybody  in  any  sphere.
 For  instance,  these  prisons  remain  in
 exactly  the  same  spirit  as  they  were
 before  I  know  specially  the  prisons
 in  UP.  and  officials  who  are  drawn
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 ster  in  M:tharashtra.  I  found  that  the
 spirit  hay  not  changed.  The  idea that  a  prisoner  must  be  dealt  with terror  has  not  changed  either  «4  ‘th  re-
 gard  to  the  ordinary  convicts  o:  with

 sila
 to  the  political  and  othe,  cun-

 v

 Secondly,  there  is  this  attitude.  tu
 this  case  the  cow  protection  prisoncis
 are  there,  but  prisoners  who  go  in
 for  politica’  motives,  for  kisan  sabha
 movements,  for  trade  union  move-
 ments,  for  strikes  are  even  now  tieat-
 ed  badly  and  get  a  special  trcaiment
 of  beating,  hatred  and  death.  Now,
 of  course,  some  sympathy  is  tnt  re
 because  some  of  their  kith  and  kin
 are  involved  TI  have  sympathy  with
 those  people,  though  I  may  no‘  agree
 with  them  politically.  As  somebody
 has  said.  there  arc  big  gentlemen
 there  One  is  a  big  landlord  and  that
 is  why  he  got  the  sympathy,  another
 is  a  Principal  and  that  ie  why  he  e¢ot
 the  svmpathy  But  if  he  nad  been“an
 ordinary  jobber  or  an  ordinary  Wweev-
 er  or  an  ordinary  kisan  sabhs  min,  I
 do  not  know  whether  so  muh  sym-
 pathy  would  have  been  shown  tc  him
 in  this  House.  In  any  case,  I  hope
 at  least  now,  because  somc  of  ther
 kith  and  kin  are  exposed  and  thry
 know  how  they  are  bemg  treated,  the
 problem  of  treatment  in  priseur.e  will
 be  taken  srriously  with  the  officiml:
 and  those  who  are  of  that  kind  wir
 be  weeded  out  from  all  prisons  ir
 India  and  the  officials  who  deal  wit
 this  preblera  in  this  way  shall  be  dea"
 with  properly.

 Thirdly,  I  would  like  to  ask  onc
 thing.  It  was  the  practice  in  the  ol¢
 days  that  im  big  centra)  jails,  wher
 they  have  a  female  prison,  it  alwayt
 used  to  be  outside  the  main  wall  of
 the  jail.  In  Yerraweda  Jail,  in  Nain!
 Jail  and  in  many  other  jails,  the  te-
 male  prisons  are  situated  outside  the
 big  central  wall  But  about  the
 Yihar  Jail,  I  am  told,  it  was  come
 structed  for  V.L.Ps—that  was  adver-
 tised  ike  that—that  this  was  specia-
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 iy  meant  for  V.I.Ps  either  on  this
 side
 we
 tion  some
 we
 5  3  3  Fa  =  side.  3  E  F

 Shri  s.  A.  Dange:  Even  among  them,
 -when  some  of  them  got  ‘A’  Cla:s  their
 ‘C’  Class  volunteers  clashed  with  ‘A’
 class  leaders  in  the  jail,  (Interrup-
 tion)  I  know  that.  I  have  seen  it  in
 Yerrawada  Jail  myself.  I  was  there
 in  4942  next-door  to  you.

 The  suggestion  that  I  was  making
 was  that  this  female  prison  should  not
 thave  been  located  inside  the  main
 wall  of  the  Jail.  which  I  am  told  33
 the  position  in  Tihar  Jail.  Will  they
 tow  take  care  to  remove  that  and  put
 A  special  jail  outside  if  they  have  to

 women  jn  prison  and  remove  the
 threat  of  such  riots  being  utilised  by
 the  criminals  to  carry  out  their  crimm-
 nal  designs?  That  is  all  I  have  to  say.

 की  हबी  हाथ  (पुरी):  भ्रध्यक्ष  महोदय
 आज  जो  स्थगन  प्रस्ताव  श्री  नाथपाई  कौ
 आर  से  यहा  लाया  मया है  उस  के  मैं  समर्थन

 में  खड़ा  हुआ  gi  जल  में  जो  भरत्थाचार

 ह्भा  हैं  उस  के  ऊपर  जब  बहस हो  रही

 है  तो  मेरे  दिमाग  में  एक  चीज  भाई  है  जैसे

 कुछ  लोगों  ने  यहां  बताया कि  भारत  की
 स्वाघीनता  प्राप्ति  के  बाद,  शभ्राादी  के
 बाद  कुछ  जेल  कें  परिवर्तन  हुआ  है।  भाष

 खुद  ब्रिटिश सरकार  के  जमाने  में  जल  जा
 चुके  हैं  शौर  में  बाप  को  अभी  स्वलन्तता

 प्राप्सि  के  दाद  का  एक  इस  सम्बन्ध  में  उदाहरण
 दूगा,  एक  तो  यह  जैसे  29  तारीख को  दिल्ली

 की  केस्रीय जेल  में  सत्याग्रहियों  के  साथ
 सलूक  हुआ  है,  उन्हें  मारा  पीटा  गया  है  भौर
 बूत्ते  श्राप  को  यह  जान  कर  ताज्जुब  होगा
 कक  1987  भें  इस  सबन के के  जो  एक  माननीय
 सदस्य  हैं  उन  के  साथ  में  कांग्रेस  दस  के  कुछ

 लोगों  का  राजनैतिक  मतभेद  हो  सकता  है

 लेकिन  झाप  को  ताज्जुय होगा  कि  धन्‌  2957
 में  जब  eto  राम  मनोहर  लोहिया  उत्तरप्रदेश
 की  लखनऊ  जेल  में  बंद  ये  शौर  वह  सेल्स
 टैक्स  जो  कि  सरकार  ज़रूरी  चीज़ों  पर  लगाती
 थी  उस  के  खिलाफ़  लड़  कर  wo  साहब
 जेल  गये  थे  उत  के  साथ  जो  जेल  में  बताव
 हुआ  वह  अंग्रेजों  के  शासनकाल  की  जेलों
 में  होने  वाले  बर्ताव  से  किसी  तरह  कम  नहीं
 था।  प्रसल  में  काथदे  के  मुताबिक  जो  व्यक्ति
 पुलिस  द्वारा  पकड़ा  जाय  उसे  गिरफ्तारी
 के  24  घंटे  के  भ्रन्दर  झ्न्दर  किसी  मेजिस्ट्रेट
 के  सामने  पेश  किया  जाना  चाहिए  और  वह
 जो  कानून  के  मुझआाफिक  कार्यवाही  होनी  चाहिए

 थी  यह  कार्यवाही  नही  हुई  जेल  के  प्रन्दर
 मजिस्ट्रेट  गया  और  वहां  जेल  में  उन  का

 अंगूठा  लेने  के  लिए,  दस्तबात लेगे के लिए लेने  के  लिए
 उनको  कुर्सी  पर  बैठा  दिया  गया।  उन  को
 बाध्य  कर  के  मजिस्ट्रेट  के  सामने  लाया
 गया।  जब  डा०  लोहिया  ने  बसा  करने
 से  इंकार  कर  दिया  तो  उन  के  खिलाफ़
 जल  के  ब्रधिफारी  लोगों  ने  मामूली  कीदियों  को

 भड़का  दिया  पौर  वहा  इस  तरह  से  एफ  झगड़े
 की  स्थिति  हो  गयी  बहरहाल  डा०  राम

 मनोहर  लोहिया  ने  अगूठा  नहीं  दिया।
 यह  घटना  ‘Wo  साहब  के  साथ  सन्‌  I957
 में  लखनऊ  जेल  में  घटी।

 एक  झौर  दर्देनाक  किस्सा  जोकि  जेल
 में  घटा  वह  मैं  आप  को  बतलाना  चाहता  हूं।
 पिछले  महीने  की  9  तारीख  को  जब  पुलिस
 कांस्टेबल  रतनलाल  जो  कि  पुलिप्तमनों  की

 हडताल  के  सिलसिले  में  जेल  में  बंद  था  उसे
 जेल  में  बुखार  हो  गया  भोर  बह  बहुत  हाँ
 पर  बीमार  पड़  गया  था।  सरकार  में  उस
 की  हालत  जब  बहुत  खराब  हो  गयी  तो  उस
 की  रिहाई  की  प्रमुमति  दे  दी।  रात  के  ग्यारह
 बजे  रतन  सास  को  जेल  से  रिहा  किया  गया।
 उस  के  are  जो  उसके  रिक्‍्तेदार  &  शौर  जो
 उस  के  ग्य  साथी  जेल  में  बंद  में  उन्होंने
 जाकर  जे त  के  झ्धिकारियों  को  कहा कि  इसकी



 Incid  ata

 [थी  रबी  राय]
 दयादाक  का  कोई  माकूल  इंतजाम  क्र  दिया
 याप  क्योंकि  इस  की  हालत  बड़ी  खराब  है
 लेकिन  उस  पर  कोई  ध्यान  नहीं  दिया  गया।
 रतनलाल  प्राक्षिर  पुलिस  का  सिपाही  था,

 'बस्हाण  साहब  का  मुलाजिसम  था धौर  देश
 का  मुलाजिम  था  लेकिन  चूंकि  उस  की  कोई
 उ  चत  देखभाज्न नही  की  गई  इसलिए  उसके  घर

 पहुंचने के  दो  घंटे  बाद  उस  की  मृत्यु हो  गई  |
 यह  पिछले  महीने  का  किस्सा  है  भौर  यह

 इसी  दिल्‍ली  की  तिहाड़  जे  -  में  हुभा था। ....

 9789

 Mr.  Speaker:  He  has  discussed  about
 Dr.  Lohia,  he  hag  discussed  about
 Mr,  Rattan  Lal  But  what  is  the  point
 that  he  is  making?

 शी रथी  काय:  न्यूक  यह
 कांस्टेबल  का  वाकया  दिल्‍ली  की  तिहाड़
 जेल  मे  हाँ  है  इसलिए  यह  भाज  के  विषय

 से  रलेबेंट है। है।  यह  जो  बतलाया  गया  कि
 वो  सत्यापही  शिवचचरण  झौर  बलवन्त  सिह
 जोकि  गऊहुत्वा  विरोधी  अ्ंदोलत  के  सिलसिले
 में  तिहाड़  जेल  में  बंद  थे  गौर  उस  काड  के
 बांद से  उनका कोई  पता  नहीं  चल  रहा  है  तो

 हो  सकता हैं  कि  शायद  उन  को  मार  दिया
 गया  हों।  उन  का  क्या  हमा  इस  बारे  में
 कोई  पता  नहीं  अल  रहा  2  |  मैं  समझता

 है ंकि  श्री  नाथपाई की  भोर  से  जो  धाज  स्थनन
 प्रहदाव  लाया  गया  हूँ  उत  पर  सरकार  को

 चूर्घतवा  निष्पक्ष  न्‍्यायिक  जाच  का  भावेश  दें
 देता  चाहिए  भर  जो  भी  प्रश्चिकारी  दोषी

 पाये  णाय॑  उन्हें  कड़ा  दंड  दिया  आय  |

 प

 टंडन  साह  जोकि  दिश्सी  के  डिप्टी
 कमिश्नर हैं  चहु  भाई०जी०पी०  भी  हैं  भौर
 हम  को  कह  पता  बसा  कि  जब  दिल्‍ली में
 गोहत्या  'बिदेषी  झाव्योलग  के  सिलसिले  में

 7  नवम्बर  को  योली  चली  थी  तो  "  उस
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 wet  wart  के  भी  जिम्मेदार  ये  बहैसियक्ष
 डिप्टी  कमिश्नर  के  शौर  यही  भ्राई०  who
 प्रिजंस  भी  हैं।  यह  भी  मुझे  जान  कर

 ताज्जुब  हुआ  कि  कांग्रस  के  एक  बड़े  नेता

 गृह  मंत्री  के साथ  उन  का  सीधा  ताल्‍लुक  है
 इसलिए जो  उप  राज्यपाल  महोदय  दिल्‍ली  के

 हैं  उन  को  पहले पता  त*  नहीं  चला  जोकि
 काड़  29  तारीख  को  तिहाड़  जेल  में  पेण  आया  |
 इस  तरह  के  जो  ध्रफसर  व  जेल  के  श्रधिकारी

 हैं  उन  को  फौरन  मुप्ञशसिल  कर  दिया  जाना

 चाहिए  शौर  उन  के  खिलाफ  कत्ल  का  मुकहपा
 ची  चलाना  चाहिए  t  तीसरी  छोज़  यह  है  कि
 जो  लोग  मार  डाले  गये  जिन  लोगो  का  कुछ
 खूनखराबः  हमा  &  उनको  मुप्रावजा  वगैरह
 जो  देना  बाहिए।

 इस  सिलसिले  में  भझाछिरी  बीज में में  बह
 बतसाना  चाहता  हूं  कि  गोरखा  आन्दोलन
 के  सिलसिले  में  श्राप  जानते  हैं  कि  हमारे
 देश  में  हरीव  50  हैकडा  शाकाहारी  हैं जबकि

 दूसरे  देशों  में  2  सैकड़ा  मा  तीन  सेकड़ा  लोग
 ही  शाकाहारी  हैं।  हमारे  भारत  देश  में
 करीब  50  सैकड़ा  सोग  शाकाहारी  हैं  भौर

 इस  पृष्ठभूमि  में  जो  भोरक्षा  भान्दोलन  करने
 वाले व  उसके  प्रबल  समर्थक हे  उन  के  सामने
 में  एक  चीज  रखना  चाहता  हूं  कि  मऊ  हत्या

 के  खिलाफ  &  सोग  हैं  जोकि  मानते  है  कि  किसी
 भी  प्राणी  की  हत्या  नहीं  होनी  चाहिए  लेकिन
 हिन्द  धर्म  मे ंगऊ  रखा  झहिसा  की  बात

 रहते  हुए  सिफ  एक  'भीड  की  कमी  रह  बची

 है  जिसकी  कि  होर  में  उसका  ध्यान  दिलाना
 जाहता हूं  और  ag  है  गऊर  के  साथ  जो

 उसे  पीड़ा  होती  है  कष्ट  होता  है  यह  भी  हत्या
 बन्द  होने के  साथ  साथ  बन्द  होनी  चाहिए t
 गऊ  हत्या  बस्दी  भौर  साथ  ही  उच्चे  होने  काली

 पीड़ा  दोनों  ही  बन्द  करके  धहइिसा  को  ग्य

 मूत  रूप  चेना  चाहिए  इस  faerie’ - 3 में
 ष्गी  गाय  पाई  का  यो  फामरोकों  mente  &
 उतर  का  में  ह अ  करता  हूं
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 tt  quattara  ane  (बारॉमती)  :
 प  पिछले  मात  की  29  तारीख  को  तिहांड
 ज॑  में  जो  घटना  हुई  वह  देशहित  की  ष्टि
 से  भोर  स्व॒राज्य  का  कारोबार  चलाने  वालों

 की  दृष्टि  से ठीक  नहीं  हुईं  ।  इस  के  साथ  दौ नाच
 मेरी  समझ  में  झभी  तक  जितने  भाषण  मैंने

 सुने  उन  के  अन्दर  किसी  ते  यह  नहीं  कहा  फि

 यह  किस  कारण  से  हुई  ?  एक  भाई  ते  कहा
 कि  यह  कोई  एक  पश्रफसर  हैं  जिनवयं  कि
 छिपा  हुआ  हाथ  दस  के  पीछे  है  लेकिन  उस
 के  झस्दर  कोई  एसी  बात  तो  नज़र  नहीं  झाती
 कि एक  रात  के  प्रन्दर  यह  अखलाको कैदी
 सारे  बिगड़  गये  और  एक  दम  से  सब  साधृषों
 को  बए  वीठते  रहे  लेकिन  क्‍या  वजह  है  इस  की  *

 मेने  ह... अ  साथ  पाई  का  भाषण  सुना  जिन्होंने
 शुड़जनैमेंट  मोशन  पेश  किया  है  श्रौर  दूसरे
 मॉलनीय  सदस्यों के  भाषण  भी  सुने  ।  लेकिन

 कुछ  तो  कारण  हुआ  होगा  ।  ऐसा तो  हो  नहीं
 सकता कि  एक  दम  से  मामला  भडक  गया  और

 एक  दम  से  मारने  पीटने  लगे।  इस  मे  कुछ

 कारण  प्र  रहा  होगा जिस  से  बेदिली  पैदा
 हो  गई  झापस  में  |  जब  वहां  बेंदिली  पैदा

 हुई  तो  जो  वहा  के  सरकारी  प्रफसर  हैं,

 सुपरिन्टेंटेंट  हैं सा  जलर  हैं,  उन  को  पहले

 दे  इस  की  बजहू  ्ढ्नी  चाहिये  थी  भौर जो
 गठीजा  निकलने  वाला  भ्रा  उस  को  रोकने के
 िये  कदम  उठाने  चाहिये  थे,  इस  में  कोई

 गए,  930  में  शये  932  में  गऐ,  944
 में  गये,  फिर  .942  में  गये,  मेरे  जैसा  झावमी
 दस-दस य  रस  के  लिये  वहां  गया  |  खूब  मारपीट
 होतो  थी,  लेकिन  हम  से  मार  पीट  करने  11.
 जो  आदमी  थे  उन  के  दिल  में  हमारे  लिये
 रहम  पैदा  हुभा  मेरी  समझे  में  नहों  झपता
 कि  इने  साधु  सन्त  ष््हा  बैंठे  हे  देश  के  काम
 के  लिये,  लेकिन  उन्होंने  जो  "हा  मारपीट
 करने  वाले  क्रिसि“हल्त  हैं,  उस  गुमाहगारों  के
 दिल  भ  यह  चीज  पैदा  नहीं  की  जिस  से  कि
 उन  के  मन  से  भावना  पैदा  हो  कि  यह  भी  हमारे
 भाई  हैं।  एमा  कोई  काम  हुआ  है  या  नहीं
 बह  मेरी  समझ  में  नहीं  धाता  1

 में  मारने  पीटने  से  सहमत  नहीं  हू,
 लेकिन  फिर  भी  कोई  कारण  तो  हुआ  होगा  t

 मेरे  दिल  में  एक  शक  आता  है।  इस के  यह
 माने  नही ंहै  कि  जिन्होंने  मारा  उन्होंने  ठीक
 किया।  यह  तो  बहुत  बुरी  बात  उन्होंने की  ।
 यह  तो  उसी  तरह  से  है  जैसे  गाय.को टे  से
 बाघ  कर  मार  पीट  करना।  जो  लोग  देश

 के  काज  के  लिये  जल  गये  है  उन  को  मारना
 पीटना  बडा  भारी  पाप  है,  इतना  ही  नहीं,
 जीस  वर्ष  की  आजादी  के  बाव  यह  भी  सरकार
 की  गछती  है  कि  देक्ष  में  एसी  ह्  पैदा  नहीं
 हुई  जिस  से  जेल  के  लोगो ंके  दिल  भी  जरा
 बदले  ।  माननीय  सदस्य  कृपलानी  जी  से

 कहा  कि  प्रप्नेजो के  राज्य में  कभी  ऐसा  नहीं
 हुआ ‘  लेकिन मैं  इससे  सहमत  नहीं।  स्द
 मुझ  को  दो  तीन  वार्डर,  दो  तीन  बानयैन,
 4  सिपाही  भौर  दो  हबलदार  दो  चंटे  तक  मारते

 रहे।  खून  गिरता  रहा।  ऐसा  कहने मे  कोई
 शान  नहीं  है  कि  उस  प्क्त  मार  पीट  नही  होती
 थी।  लेकिन  इस  का  यह  मतलब  नहीं  है  कि
 झभी  भी  वह  चीज  जारी  रहे।

 हमारे  माननीय  बनी  डांगे  ने  कहा  कि
 असल में  देश  में  कोई  परिवतेन  नहीं  हुमा ।
 परिवतेन तो  हुआ  हैं  लेकिन  कभी  कभी
 बालकों  जैसी  चीजें  भड़क  उठती  हैं।
 मह  बन्द  होना  चाहिये।  लेकिन  मेरी  झपोची-

 बन  खों  बौर  जो  शाधु  शब्त  1  में  हैं
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 कूच,  4  णोदा  जाच

 उन  से  यह  'दिक्वेस्ट  है  कि  cm  पहले  बाहर

 उपदेश  करे  और  कहे  कि  गह  ठीक  है  या  तह

 ठीक  है।  उनका  भी  यह  फर्ज  है  कि  युनाहगारों
 के  सामने  दो  घंटे,  चार  घंटे  रोज  बैठा  करें.  .

 शमी  to  wo  कृपासानी :  माननीय

 सदस्य  कुछ  समझते  नही  हैं  !  जिन  साधूननों
 की  तह  बात  करते  हैं  उन  से  ब्ोडिनरी  प्रिजिनसे

 को  मिलने  नहीं  दया  जाता  &  |  फिर  मंने  यह

 नहीं  कहा  थी  कि  प्रग्नेजो  के  जमाने  में  जेल  मे

 किसी  झादसी  को  मारा  पीटा  नहीं  जाता  था  1

 मेंने  कहा  था  कि  इतने  भ्रादभियों  को  एक

 दफे  में  और  एक  जल  मैं  मा  रने  पीटने  का  क्राम

 उन  द्विनो  मे  नहीं  होता  था।

 झझीं  झटल  जिहारो  बाजपेमी  साधारण

 कैदियों  ने  ज्ञिनें  लोगों  से  मार  पीट  की  है  उन  से

 लो  हमदर्दी  होनी  चाहिए  |

 श्री  तुलज्ञीबास  जाधव.  -  माननोग

 ह्वसनानी  जी  ते  सम्मानर्वंतत  कहता  हता

 हू  थि  उसे  वक्‍त  जट  7  जैसी  तकत  फ  मेर

 जैसे  अादमों  को  ह  बेसी  आचार्य  जी  का  होने

 का  कोई  कारण  नहीं  था।  बह  हायर  लवन

 वर  ये  और  फरदं  क्लास  से  रखे  जाते

 थे | उन  को  हैं  लोद  किले  में  ठोक  तरह  ने

 रखते  थे  जिन  लोगा  तो  रोजाना  संबलीफ

 दी  जाती  थी  उसे  की  कलपना  बह  ही  कर

 गकने  |

 शी  ‘atte  tro  उपलानों  में  माननीय

 सदस्य  का  वक्‍त  तहीं  लेना  छाक़ता  हु.  लेकिन

 जो  कुछ  खन्होंग  कहाँ  है  ह  गलत  है।  मैं

 सी  क्लास  में  रहा  था  शीर  1917  में  जेल

 गया  हूं।  यह  माननीय  सदस्य  को  मालूम
 नहीं  है  4

 भी  |... ह  क  वह  जन  में
 जाते  ये,  लेकित  जल  में  यये  तो  इस  में  ह...  का

 -कोई  दोष  नही  था।

 १९%  की... मे

 (Mr.  Deruty-Srraxen  mm  the  Char|

 Shr]  J,  8.  Kripalani:  Mr.  Deputy-
 Speaker  he  does  not  want  to  hear  me.
 I  am  telling  you  that  I  went  to  prison
 when  there  was  no  “A’  class,  and  when
 there  was  no  “B”  class.

 थनी  हुलबीवास  जाधव  =  मेरा  मानतीय
 सदस्य  से  कोई  झगड़ा  नही  है।  से  उन्हे  भ्रादर
 से  देखता  ह  मेरे  कहने  का  तात्पये  यह  है  कि
 माननीय  सदस्य  ने  कहा  कि  उन  लोगों  को

 एक  दूसरे  के  पास  जाने  की  इजाजत  नहीं  थी
 तो  क्‍या  हर  एक  दरवाजे  तोड  कर  उतने  के
 बाड़  में  जा  कर  मारना  पीटना  हुझा  एन
 किसी  नें  नही  कहा  है।  मेरा,  कहना  यह
 था।

 “ir.  Deputy-Speaker;  The  hon  Mem-
 ber  should  conclude  now  No  more
 argument,  Please  conclude  jn  @  minute.

 शी  सुलशीदास  जा  वह  ाप  का

 कहना  नहीं  मानते  तो  मेरा  कैसे  मानेंगे?

 शक  बात  में  सरकार  से  कहना  चाहता?  1d

 og  साल  पहले  अधिकारियों  के  दिल  मे  जोर
 अवर्दन्ती  से  राज्य  करते  को  जैसी  मनोवृत्ति
 थी,  उस  में  थोडी  वहुत  कम  हुई  हो  या  न

 हुई  हो,  लेकिन  इस  उदाहरण  से  यह  सेजर
 झाता  है  कि  उन  से  कोई  बदलाव  नहीं  हुआ  t

 यह  बदलाव  करने  की  जिम्मेदारी  सरकार  की
 है।  यह  सरकार का  धर्म  है।  यह  नहीं कह
 सकते  कि  उन  की  कोई  रिस्पासिविलिंटी  नहीं
 है।  जब  इस  हाउस  मे  कोई  गड़बड़ी  होती
 है  तो  जैसे  स्पीकर  भोर  डिप्टी  स्पीकर  का
 फर्ज  उस  को  हीक  करना  होता  है  उसी  तरह
 से  सरकार का  भी  यह  काम  है  कि  इस  रीति
 से  काम  न  होने  दें  1

 की  शॉग  ने  कहा  कांग्रेस  बालों  के  साथ

 हमारे  राज्य  में  कभी  भार  पीट  नहीं  होगी।
 इस  पर  विश्वास  करता  जरा  मुत्किश  फाम  है।
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 जेल  के  बाहुएं जब उन जब  उन  फी  वार्टी  की  तरफ  से
 *

 इस  तरह  के  पम  होते  हैं  तब  यह  केसे  कहा
 ज.  सकता  है  कि  जल  के  ऋदर  नही  होगें  ?

 यह  तो  उसी  तरह  से  है  कि  बकरी भर  बाघ
 को  एक  जगह पर  रक्खा  जाये  भौर  बाच

 कहे  बकरी  से  कि  वह  उस  का  कुछ  तही  करेगा  ।
 दोनो  एक  साथ  रहेगे।  वह  तो  एक  साथ
 तभी  हो  सकते  हैं  जज  बाथ  बेकर  को  अपने
 पेट में  रख  लेत। है।  हा  तब  बह  दोनों एक
 हो  गये,  इ  को  ाक  साथ  रहगे  कहते  हो
 तो  श्च्छी  बात  ?।  श्री  डागें  ने  जो  कुछ
 कह  /  बह  बहुत  अच्छी  बात  है।  मैं  चाहता
 है  ि  गव्य  ही  कभी  उन  के  हाथ  मे  र  ये
 शझा  जाप  ताकि  उन  को  झउने  वचन  पूरे  करने
 का  अवसर  मिले  |

 Shri  C.  BK,  Bhattacharyya  (Raigan3): [  wam  to  speak  only  one  sentence
 Acnarya  Kripalan,  has  forgotton  his-
 tory  In  the  British  days  prisoners
 were  shot  dead  in  ja!  while  giving  a
 certificate  to  the  Biitish  rule  Has  he
 forgotten  Hijh  jail  where  Tarkeshwar
 Ghosn  and  Santos,  Mitra  were  shot
 duud?

 Shri  J.  B.  Kripalani:  ]  am  willing  to
 admit  that  this  Congress  Government
 dow.  better  than  the  British  Govern-
 ment,  if  that  will  satisfy  him

 Shri  C.  K  Bhattacharyya:  {t  only allows  prisoners  who  are  under  ther
 Protection  to  be  beaten  and  ta  be
 molested  and  they  do  nothing  about  it.
 T  am  quite  satisfieg  that  the  Congress
 Government  does  better  than  the
 British.  The  only  thing  i+  that):  should
 begin  shooting  also.

 Incidents  ASADHA,  12,  889  (SAKA)  in  Tihar  Jail  (A.M.)  4:96

 *  a4  also  gent  a  letter.  When  I  firat

 by
 the  four  detenus  there  about  the  ad-
 munisiration  of  Tihar  jail.  l  am  no
 at  ali  surprised  that  sch  a  thing  has
 happened  in  Tihar  jail,  where

 the  only  surprise  is  that  the  number
 imyolved  is  so  low.  It  was  said  that
 it  was  a  model  ji]  and  that  !t  was  for
 VIPs  After  one  week  there,  I  under-
 stood  thay  yt  wag  8  model  jail  for  cor-
 ruption  and  model  for  illtreatment  and
 other  things  You  will  be  surprised
 to  know  that  after  two  weeks  of  my
 stay  there  a  lambardar  came  ang  ask-
 Cd  me  do  you  want  anything?  We
 will  get  you  what  you  want,  Ganja
 is  there;  wine  is  there;  opium  js  there.
 Anything  that  you  want  is  there,  I  do
 not  want  to  explain  the  word  ‘any-
 thing’;  you  wil]  understand  it;  you  can
 get  anything  jnside  the  Tihar  jail.
 After  947  uplo  966  I  was  in  76  jails
 in  Madras,  jn  Kerala  and  in  Maha-
 Tashtra  also  in  that  movement  in  the
 Sabarmat;  jall  and  !  was  also  in  the
 Tihar  jail,  I  have  never  seen  such  a
 3a!)  a8  this  where  corruption  is  so
 rampant  Some  of  the  police  officers,
 the  yal  officers,  the  wardens  have  th:  >
 own  Share  of  this  Every  day  there  is
 gambling  In  the  name  of  going  to
 hospital,  some  prisoners  go  there  and
 gambling  i;  there  every  day.
 was  a  case  of  a  person  stabbed  to  death
 because  of  dispute  about  gambling
 spoils.  Everybody  js  allowed  to  gambie.
 Smuggling  is  also  there.  One  day  I  was
 not  well  and  I  wanted  some  fruit.

 we  want  such  things,  we
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 [Shri  A.  K.  Gopalan]
 are  transustorg  everywhere.  Those  who
 huve  got  money  and  who  can  bribe
 can  ge.  every  run,.  lhe  Central  Gov-
 e.ament  is  re.pursible  for  tha:  yal  I
 wrote  a  lett:  udvut  this  model  jail,
 when  I  was  ह  prisouer.  I  do  not  know
 uf  the  lette:.  weie  sent  by  the  ad-
 munisirution  Or  not  ०.  if  the  Govern-
 ment  did  not  care  about  it.  After  we
 came  outside,  I  aliy  issued  gq  state-
 ment  to  the  presg  sayig  this  is  what
 the  Tibhar  Jail  is.  I  have  never  in  my
 hfetime—from  2980  to  ‘1936,  té6
 times  I  had  been  inside  jails~-se.n  a
 jaut  as  bad,  as  corrupt,  ag  the  Tihar
 Jail,  Whenever  complaint;  came,  no-
 body  has  enquired  into  them  When
 I  wag  there,  there  was  a  complaint
 two  bags  of  rice  bad  been  dropped
 inside;  instead  of  taking  them  pro-
 perly  through  the  gate,  with  the  help
 of  some  ladder  or  something,  some-
 body  hag  pushed  down  the  bags  in-
 aide  the  jail  There  was  a  big  nose  at
 night  when  the  bags  were  dropped

 JULY  3,  7096  -  in  Thhar  7०]  (A.M.)  998

 tolu  him  4  waateg  to  89७  him  and  met:
 ium,  But  he  never  cared,  because  I
 was  just  &  prisoner,  4  just  wanted  8
 Mcduine  which  the  doctor  in  the
 Cannanure  jaul  where  I  nad  been  ounce,
 had  prescribed  for  me.  I  come  here
 In  Cohuciuen  with  the  case  in  the
 Supreme  Court,  and  I  tolg  the  Super-
 intendent  that  I  wanted  that  medicine
 Or  else  my  health  would  deteriorate
 For  two  to  tnree  days,  4  did  not  get
 anything  I  hag  to  write  to  the  Home
 Minister  saying  that  4  would  not  take
 fosd  unless  I  got  that  medicine.  Thus
 ७  the  behaviour  of  the  officers  inside
 the  Tihar  Jail

 Such  offlceig  should  be  suspended
 Not  only  that.  There  must  be  a  judiciat
 enquiry  made  into  the  administration
 mside  the  Tihar  Jail.  Thuse  who  had
 ve€n  in  the  jail,  and  those  who  are
 there  today,  know  such  things.  If  the
 offices  are  transferred,  then  the  Gov-

 truth  They  must  be  suspended,  and
 a  judicial  enquiry  must  be  made;  the
 other  officers  must  be  transferred.

 It  is  a  ghame.  Those  who  had  bees
 in  the  jails  dumng  the  British  days
 know  the  conditions.  We  know  alse
 that  in  the  British  days,  there  was
 punishment  Some  friends  here  said
 something  ag  if  no  punishment  was
 given  There  ig  of  course  the  Jail
 Manual].  There  are  punishments
 cribed  in  the  Jail  Manual.  In  the
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 Wade  towards  the  prtsonery  must  be
 से  बड़ी  कलंक  झौर  सफ्जा की  बात  कोई  नहीं

 eficers  towards  the  prisoners  mun  =  हो  सकती  हूँ.

 हमारे  कुछ  मित्र  कह  रहे  थे  श्भी  कुछ का,  I  charge  rnment  with
 waese  inten  rit  यम  aoa  coonsccies  देर  पहने  कि  इस  चीज  को  पार्टी  स्तर  से

 |  the  people,  as fated
 was  inside  8=—  ऊपर  उठ  कर  सोचना  चाहिए.  |  मैं  नहीं  समझता

 along  prisoners
 But  ine  authorities  there  never  cared  कि  इस  बात  को  कहने  वाल  यह  क्‍यों  भूल  रहे
 for  us,  Not  one  petition,

 not
 one  re-  थे  कि  आज  इस  सदन  के  प्रन्दर  एक  भी  यादी

 Presentation,  from  me  could  be  sent  इस  प्रकार  की  नहीं  थी  कि  जिस  पार्टी  ने

 treatment  that  war meted  ‘out  to  ua  इग चटना  की  निन्‍दा  न  की  हो  ।  तो  इसी  से
 That  is  why  I  say  that  im  this  jail,  स्वय  यह  बात  सिद्ध  हो  जाती  है  कि  इस  कांड

 Mey  can
 do  anything  they  Uke  end  at  भौर  इस  काड़  को  निन्‍्दा  को  पार्टी  स्तर

 से  ऊपर  उठकर  ही  सब  ने  किया  है  |  जहा
 I  therefore  reneot  that  ॥  specal  तक  इस  बत  का  सबंध  है  कि  इसमें  सरकार

 y  को  दोषी  नहीं  ठहराया  जा  सकता  मुझे  बहुत de  administration  of  the
 Phas  Jail  Those  omeers  must  be  sue.  भार्चपं  हुआ  श्री  रणघीर  सिंह  जी  के  बयान

 munistration  where,  that  under  the  fry  समय  श्री  लाल  बहादुर  शास्त्री  ने  देख
 @entra]  Government  such  a  jail  is
 existing,  called  a  model  jail.  बढ़ी  के  पद  से  इस्तीफा  दिया  या

 Shri  J.  B.  Kripajani:  I  am  glad  I
 ave  not  gone  to  the  Swara;  Jail!  ड्राइवर  थे  या  गाई  थे  जिस  का  कि  एक्सी-

 Shri  ७.  A.  Dange:  If  you  talk  too

 .  .  सरकारी  कर्मचारी  नहीं  होते  जो  एडमनिस्टू-
 महोदय,  यह  दर्देभरा  काड  जिस  जेल  में  हुआ  हैं...  हि  मशीनरी  पर  जाकर  बैंठते  हैं  ।  सरकार  से
 जहां  तक  मेरी  जानकारी  हैं,  उस  में

 इस
 समय  भिप्नाय  होता  है  कि  जो  मिनिस्टर  उस  डिपादे-

 भेंट  से
 संबंधित  होते  हैं  वह  सारे  के  सारे  क् बदी  ये  हैं,  जित  पर  यह  प्राकृमण  किया

 कार  के  घन्दर  होते  हैं  घौर  उस  को  मिला
 बया  है  a  इस  957  कंदियों  को  यदि  हटा

 +र  सरकार  बतती  हैं।  इसलिए  वह  सरकार
 जाये,  तो  ज्ेच  1600,1700  के शत  दोष  से  मुक्त  तहीं  हो  सफती  शोर  यह

 जो  दाग  दिल्ली  में  सगा है  इससे  सरकार

 के  हवा  शत्पाद्नहियों  बह  को  बचाया  नहीं  जा  संकता  |

 बंबेगाक  चना  यहां  पर  घटी  हैं---भौर  दूधरी  ater  में  यह  कहना  चांहता
 विशेषकर  राजधानी  में  घटी है  7  में  सनशता  fe  दिल्ली  चंटना है  |

 हूं.  कि  ६... अ  नकोरत  को  सरकार  के  लिए  इस.  गयी  घटना  नहीं  है  ौर  यह  कोई  अकतिमंक
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 [att  प्रकाशवीर  शास्त्री]

 चटना  भी  नहीं  है  1  झाप  को  थाद  होगा
 उपाध्यक्ष  जी,  जिस  समय  7  नवम्बर  को
 दिल्‍ली में  पालियामेट  ह.उस  are  प्रदर्शन  हुआ
 था  तो  इसी  काग्रेस  पार्टो  के  एक  जिम्मेदार
 मेम्बर  ने  यह  काड  इस  सरकार  तक  भी

 पहुंचाया  था  जिस  समय  नागे  खसाधुझो  के
 बैश  में  कुछ  साधु  चानियामेट  हाउस  के  ऊपर
 हमला  करने  के  लिए  झा  कहे  थे  सो  एक  नागा

 साधु  को,  सेठ  मोविद  दास  यदि  यहा  हों  तो
 उन  को  स्मरण  होगा  कि  उसको  पलिस  बाले
 ने  देख  बर  कहा  कि  तू,  इस  बंध  मे  कब  से
 झाया  ?  तो  उन्होंने  उस  पुलिस  करे  से  पृछा
 कि  क्या  चम  इस  नागे सा"  को  पहचानने  हो  ?

 उम्र  के  कहा  कि  मैं  उन  को  क्यो  नहों  पह-
 चानगा  ?  यह  तो  दिल्‍लो  के  फला  मटहल
 का  गुढडा  है  जअझौर  टस  दक्षियों  बार  में  गिर-
 ्तार  कर  चका  ह  t  इस  प्रकार  के  व्यक्ति  उस

 जुलूस  में  ५  कि  जिन्होंने  7  नवम्बर  के  उस
 पवित्र  प्रदर्शन  प*.  झाधाद  करने  का  प्रयास

 ,  किया  ।  अब  इस  पर  सरवार  ही  जो  अपनी
 रिपोर्ट  श्ायी  है  उससे  उस  को  पता  लग  ऋअका
 होगा  कि  7  नवम्बर  के  काड  के  पीछे  किन
 लोगों  का  हाथ था  साथ  ही  टिब्ली जेल  मे  जो
 घटना  हुई  है  वह  7  तवम्बर  के  जलूस  को
 बिगाड़ने  वाले  जो  लोग  थे  मुझे  जान  कर  दुख
 ड्रा  कि  उस  में  जो  गहब्ट  करने  वाले  लोग
 थे  श्ाज  भी  बह  उन  क्च  कॉदियों  के  माथ

 जेल  मे  मोजद थे  ।  उन्हें  ही  थागे  कर  के
 सन्याग्रहियों  को  पिटवाया  गया  और  उन
 बर  इस  प्रकार  से  झाक्रमण  करवाबथा  गया
 डाक्टर  रघुवीर  मिड  जो  2  बार  ले  जेंके
 झन्दर गए हैं उन गए  हैं  उन  पर  जिस  समय  झात्रमण

 हो  रहा था  तो  झाक्रमण  करते  समय  बह
 शब्द  कहें  जा  रहे  थ  कि  यही  है  बह  साला,
 कि जो  2  बार  सत्याग्रह  कर  के  जेल  में  भावा
 हैं  ।  इस  प्रकार  के  काडो  से  और  इस  प्रकार
 के  शब्दों  से  क्‍या  हम  अनुमान  नहीं  लगा
 शकते  कि  इस  झाक्रमण  के  पीछे  क्‍या  रहस्य
 था  और  wy  ere  करने  के  पीछे  भावना
 क्या  वीं?

 JULY  3,  7967  im  Téhar  Jail  (AM)  ga0z:

 बूसरी  मैं  सब  से  बड़ी  बात  गृह  मंत्री
 झाप के  माध्यम  से  जानना  चाहता  हूं  कि
 झाखिरकार  जो  बीदी  जेल  की  चार  विवारी
 में  बन्द  रहते  हैं  जिन॑  को  चर  शाने  किसी
 प्रकार  की  मदद  नही  दे  सकते,  जिन  को  वर
 से  किसी  प्रकार  का  सहयोग  नहीं  मिल  सकता,
 वह  लो  एकमात्र  गरकार  की  कृपा  पर  निर्भर
 रहते  है।  मगर  यह,  सरकार  और  उस  के
 भ्रधिकारी  निर्दाय  होकर  उन  केदियों  के  माथ
 गीर  उन  सत्याग्रहियों  के  साथ  हस  प्रकार  का

 दुष्धंवहार  कर  तो  बताइए  यह  किस  के  सामने
 जा  कर  दया  की  शोख  मांगेंगे  कि  वह  दा  कर
 उन  की  रक्षा  करें  |  एसी  स्थिति  से  सरकार
 को  किए  तरह  निर्दोष  ठहराया  जा  सकता
 4  सरकार  बिलकुल  उस  दोष  से  अझननरों  हाने
 चबाता  नहीं  हें  |

 हीसरी  बात  यह  कि  हमारे  एक  मिद्र
 अभी  बह  रहे  थ  कि  क्‍यों  नहीं  सत्याग्रही  जो
 दस महोने  से  जेल  अर  बन्द  है  उन्होंने  उन
 कंदियों  को  सुधारने  का  प्रयोग  किया  ?  ह
 सवाल  हम  से  करो  हो”  यढ़  सञल  यशवत
 राव  चब्हाण  भे  करो,  यह  सवाव  करो  वद्ल्त्ी

 एडमिनिस्ट्रेशन  से  ।  स्वामी  करपात्री  जी  का  जो
 भाषण  हो  गहां  था  वह  किसी  बारदिवारी  भे
 नहीं  हो  रहा  था  ;  स्वामी  व रपात्री  जी  का  भाषण

 जेल के  खत  हुए  मैं दान  में  हों  रहा  था।
 लेकिन  दिल्‍ली  की  सरकार  ने,  इस  केन्द्र  को
 सरकार  ने  इस  प्रकार  को  इजाजत  नहीं  दी

 हुई  है  कि  दिल्‍ली  की  तिहाड़  ले  में  जेंसाघन्नों
 के  लेक्नचर  हो  तो  दूसरे  कंदी  भी  झा  कर  सुर
 सके  ?  उन्होंने  इस  की  अनुमति  नहं  दी  है  ।
 इसी  का  परिणाम  यह  हुआ है  t  नाधु  महा
 मानों  का  इस  से  क्‍या  दीज  था  ?

 इसनिए  मैं  प्रपनें  मित्रों  की  इस  are
 से  सहमत  हु  कि  जो  शी  दोषी  श्रश्तिकारी  2
 उन  को  तत्काल  मुभ्तल  किया  जाय  ।  बल्कि

 मुझे  ge  है  इस  बात  का  कि  ह. द  सके  ह
 अधिकरी  बहा  हैं  कैसे  ?  मुह  मंत्री  ने,  कभी
 नी  नाषपाई  के  जावण  से  पहले  यह  कहा  था
 कि  बह  एक  चक्तब्य  देगा  आहते  हैं  |  ‘afes



 भाप  धाज  बक्‍्तथ्य  देना  चाहते  हैं,  कल  क्‍यों
 नहीं  दिया  सराप  के  बक्‍्तब्य  को  प्रेस  पकड़
 सकता  श्  दिल्‍ली  जान  सकती  थी,  सारा

 हिन्दुस्तान  जान  सकता  था  ।  भाज  यह
 वक्तव्य  देमे  की  ग्रावश्यकता  ह्  ?  बहू
 प्रधिकारी,  जिस  समय  गृहं  मंत्री  न ेजान  लिया
 और  सरकार  को  पता  लगे  गया  कि  जान
 बुझकर  उन  के  द्वारा  यह  काड  हुप्रा  >तो
 क्यो  नहीं  उन  को  लत्काल  मुभ्नत्तल  किया
 जिन्होने  उन  का  प्रयोग  किया  सत्याग्रद्नियों
 को  पिटवाने  में  ?  प्राय  जान  कर  श्राण्यर्य
 करेग्रे  कि  जलती  हुई  लकडिया  जिससे  साधु
 लोग  झपना  खाना  बना  रहे  थे  उन  जलती
 हुई  लकडियो  को  ले  लेकर  सत्याग्रहियों
 को  पीटा  ?

 मै  भ्रध्यक्ष  महोदय,  प्राप  केः  माध्यम  से  माग
 कहूगा  कि  जेल  विनानथ  के  डाक्टरों  की  रिपोर्ट
 से  मूझे  पता  नहीं  कि  बहू  सही  रिपोर्ट  दे
 सकते  है  या  नहीं,  लेकिन  जो  कदी  जरूरत
 से  ज्यादा  घायल  हुए  है  और  इरविस  हारि-
 पटल  में  पड़  हुए  हैं  अगर  उन  में  कुछ  भी
 शराफत  का  भाद्दा  हो  तो  उन  की  र्पोर्ट
 संगा  कर  पढ़े  कि  किस  प्रकार  से  उनके  साथ
 दुर्व्यवहार  हुआ  है  -  उन  अ्रधिकारियों  को
 और  कर्मचारियां  को  मुझत्तल  किया  जाय,
 न्यायिक  जाय  की  जाय  भ्ौर  आागे  के  लिए  कम  से
 कमर इस  प्रकार  के  कदम  उठाए  जायें  कि  जेल
 में  बन्द  कैदियों  के  साथ  इस  प्रकार  का  दुग्यं-
 बहार  भारत  में  कभौ  न  हो  सके,  इस  प्रकार
 की  गारन्टी  आज  गह  मंत्री  को  सदन  में  देनी
 चाहए  t

 answer  because,  in  this  particular  case,
 so  far  ag  the  administration  of  Delhi
 is  concerned,  it  is  a  Union  territory
 and  the  Central  Government  hag  to
 tuke  4  certain  amount  of  responsibi-
 lity  But  still,  here  te  q  peculiar  situ-
 ation  rather  an  anomalous  position,
 where  the  authority  ;¢  diffused,  The
 Central  Clovernment  ig  there  hesides
 the  Delhi  Administration  ang  the
 Metropolitan  Couneil  It  is  a  peculiar
 any  #hnormal  =  situation  where  the
 authority  i,  diffused  and  it  is  difficult
 to  fix  responsibility  Such  bemg  =  the
 ease  such  being  the  nature  of  the  res-
 ponsbihty  of  the  Central  Government,
 Ido  sot  think  that  adjournment
 motion  t¢  qa  correct  strategy,  so  far  as
 ths  particular  incident  as  concerned.

 Having  said  this,  I  want  to  say
 something  on  the  merits  of  the  situa-
 uon  a'so  As  one  of  the  my  fnends
 has  stated,  st  is  ¢  ghastly  incident
 that  has  taken'place  |  want  to  know
 why  the  polucal  prisoners  are  kept
 along  with  the  common  prisoners.
 should  not  have  been  done.  I  hope
 that  at  least  ;n  future  the  Central
 Government  and  the  Stale  Govern-
 ment  wil!  see  to  it  that  poltical  pri-
 soners  are  kept  apatt  from  the  pri-
 sonerg  for  common  crimes
 18.00  hrs,

 A  सहन्त  दिग्विल्य  भाच  (गेरखपुर)  :

 श्ीमन,  मैं  बहुत  भ्राभारो  हूँ  कि  भाप  ने  मंझे
 बोलने का  समय  दिया।  बड़ी  देर  से  प्रतिक्षा

 कर  रहा  था  कि  हम  ने  जो  वहां  तिहाड़  जेल
 में  प्रत्यक्ष  देशा  है,  उनको  सुनाने  के  लिये  झप

 मुझे  थोडा  समय  देंगे  I  थे  तिहांड  जेल  में

 थी  ब्रह्मानन्द जी के जी  के  साथ  गया  था,  मेरे  साथ
 शौर भी दो-्एक भी  दो-एक  ब्पनिस थे  बे।  जो  मेंने  बहा
 देखा बहु  बड़ा  ही  हृपय-विदारक दृश्य  था।
 ऐसे  लोगों को  पीट!  या  है  जिसके  शेंगों  हाथ
 नहीं हैं।  एक  ब्यक्ति तो तो  ऐसा  है  जिसके एफ
 हाथ  गहीं  है  घौर  एक  पांच  नहीं  है।  एक  व्यक्ति
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 ऐसा  &  जिसके  दोनों  हाथ  नहीं  है  शौर  कम  से
 कम  20  लाठिया  उसकी  पीठ  पर  पड़ी  हैं
 मुझे  दुख  इस  बात  का  है  कि  हम  लोग इस  विषय
 को  पार्टी  लाइन्ज  पर  सोचते  है  |  यहा  पर
 जो  भी  भाषण  हुए,  उन  में  कुछ  मानवता  का
 भी  जिक्र  हुभा है ।  हमारे  सेठ  गोविन्द  दास
 जो  ने  यहां  पर  मानवता  की  बात  कही  है  ।
 चाहे  ये  किसी  भो  पार्टी  के  झादमी  हैं,  लेकिन

 मनुष्य  हैं  ।  भर  में  कई  प्रकार  के  लोग  होते  हैं,
 कोई  सनातनी  होता  है,  कोई  भरर्यममाजी  होता
 है,  कोई  क्‍झ्ास्तिक  होता  है,  कोई  नास्तिक  होता
 है,  लेकिन एक  परिवार  होता  है  ।  उसी  तरह  मे
 हमे इस  सदन  में  भी  उसी  भाव  से  देखना
 आहिये,  यह  न  देख ेकि  कौन किस पार्टी किस  पार्टी  के

 हैं  मैंन ेजो  वृत्ति यहा  पर  एक  दूसरे पर
 आक्षेप  प्रत्याक्षेप  करने  की  देखी  है,  यह  उचित

 नही है  '  मैं  भी  उन  में  से  हूँ  जिन्होंने  महा
 हुक  स्थगन  प्रस्ताव  पेश  किया  है,  लेकिन  अगर

 यह  नामंजूर  होगा,  ते!  हमें  बह  स्वीकार

 होगा  ।  इन  सदत  में  कमी  वा  काम  रोकों
 प्रस्ताव  आने  पर  जो  पार्टीबाजी  की  काले
 चलती  हे,  मात-अनिष्टा  की  बातें  शगतीों  हैं,

 कांग्रेस  के  लोग  या  सपझतें  है  कि  भव  तो
 हम  को  इनकी  माथ  माननी  ही  पढ़गी,  यह
 सब  चोजें  उस  उदेश्य  की  पूर्तों  में  बाघा
 उपस्थित  करती  है  जिसके  लिये  कि  हम  लोग

 यहा  पर  इकटठे  बेठ  कर  विरार  कर  रहे  हे  t
 मेरे  बहुत  से  काबे  के  साथियों  ने  जिन्होंने
 बीसों  वर्ष  डेल  में  बिताये  है,  उसको  जिऋ

 कर  के  अपनी  तारीफ  की  है,  में  नहीं  टाहता

 था  कि  उसका मे  वी  जिक्र वर  कि  मेंने भी मी
 अपना  जौक,  काफी  समय  कालेय  में  विताय।

 है  1  ग्रकिन  यहा  जेल  जाने  के

 एकसवीरियस  की  जन्रत  नहीं  है,
 यहाँ  पर  यह  पूछा  जॉ  रहां  है  कि

 हमें  क्या  करना  है?  जिस  तरह  से  साधुचों
 घर  यह  शाकेमण  हुआ,  उस  में  केवल  साधु ही ही

 न्यही है ,  ॥पितु  ग॒हस्थ हैं,  बच्चे  हैं,  स्थियां
 &  पाफ्की  हमारी  माताप  पौर  कहने  हैं।  m7?
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 निकम्मे  हो  सकते  हैं,  कुछ  लोग  यह  कह  सक
 दे,  लेकिन  ताथ  कहां  से  ते  हैं?  भाप इम  में
 ही  से  तो  बाते  हैं।  प्रा  गलत  झादसियों को
 क्यो  साधू  बनाते हो  ?  |  प्र्ण्छे  ब्रादनियों
 को  साधु  बनाझों  जो  उपदेश  दे  सकें,  यह
 चौज  ह्म  लोग  नहीं  सोचते  हैं  कि  हमारा

 कर्तव्य  क्या  है  ?  झाज  हम  एक  दूसरे पर
 झराक्षेप  करते  हैं,  इसी  कारण  हमारे  गर्माज
 का  स्‍तर  रिता  जा  रहा  है।

 7,8  मंत्री  जी  पर  यह  झक  लगाया  गया

 है  कि  इन्होंने  कल  बयान  क्‍यों  नहीं  दिया  t

 कल  ये  यहा  पर  उपस्थित  हो  सहीं थे,  बयान
 कहा से  देते  ?

 बाज  धावे  हैं  भौर  प्ाज  मेरी
 उन  से  इस  बारे  में  बात  म  हुई,  ौर  बह  इतने
 प्रभावित  हैं  कि  सोच  रहे  हे  कि  वाकई
 क्य।  ईस  में  कोई  बडयन्त  तो  नहीं
 है  जिस  की  वजह  से  शबर्ममेंट  को
 दोधित  किया जा  रहा  है  साथ  ही  साथ  मैं
 उनसे यह  भी  प्रार्थना करूंग  कि  इस  मामले
 पर  पार्टी  लाइन्ज  पर  विच्चार  तन  करके

 वह  ऐसा!  वक्‍तव्य  दे  जिससे  सब  को  सम्तोच

 हो  और  इस  की  न्यायिक  न  करने के  बाद
 उन  लोगों को  दया  दिया  जाय  जो  इस  बढ़-
 यन्त्र  में  रहे  हो  ।

 भरी  इस  सदन  से  प्रार्यना  है  कि
 ग,ह  संत्री  जी  इस  माजले  में  दूर  तक  जांय  |

 हम  तो  समझते  हैं  कि  इस  में  द््च  भोग  ऐसे  भी
 हैं,  आपके  are  उनकी  बातों  को  लागा

 ही  नहीं  गया  है  |  जैसे  7  गवस्यर  चंगो

 पर  में  भी  यहाँ था  |  1 2  यह  घटना  हुई

 कौम  जिध्मेदार थार  ?  पुलिस  जान्दॉलन के
 दबाने में  श्राप  etorere gz, for oe & हुए  ,  |... ब  ow  कै
 drs  कौन  है?  चलों  के  सम्दॉगन  की

 rer  जाता  है,  ह | अ  सम्यन्तित  etauntelt
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 wr  मन  बढ़ता  ही  जाता  है  -  इत  सत्र  बातों

 को  देखते  हुए  साप  इतें पर  गम्भीरता  से  विधार
 करे।  झाज  देश  में  झलग  भलग  स्थानों
 पर  उपब्रत्र  हो  रह ेहैं,  नक्तलताड़ी  की  जातें

 हो  रही  हैं,  दूसरी  तरफ  चीन  और  पाकिस्तान
 आंख  उठा  कर  देख  रहे  हैं,  इन  सब  बातों  से
 दमा रा  देश  नित्य  कमजोर  होता  चला  जा  रहा
 है  |  इत  लिये  झाजें  प्रावश्यकता  यहू  हैं  कि
 इस  कोर्ड  की  निष्पक्ष  भाव  से  जांच  के  लिए
 हाई  कोर्ट  जज  की  नियुक्ति  को  जाय  साथ

 हो  साथ  मम्बन्धित  अफसरी  को  भी  तत्काल

 हटाया  जाय  -  क्योकि  कल  जब  म॑  तिहाड़  जेल
 गया  तो  तत्काल  मेरे  सामने  सिफारिश  करना

 शुरू  हो  गया  ।  जो  डिप्टी  जेलर  मेरे  साथ
 थे  उन्होने  कहना  श्रू  कर  दिया  कि  महमत  जी
 कोई  ऐसी  वात  ने  कौजियेगा,  मेरा  तो  इस
 काण्ड  में  कोई  दोष  नहीं  है,  वल्कि  मैंने  तो
 इन  लोगों  को  बचाने  का  ही  प्रयत्न  किया  ।
 जिस  वक्‍त  मैं  मातामों  व  प्रास  गया,  मैंन
 बहा  पर  दीवार  पर  बाफा  खून  के  छोटे  देखें  a
 ये  उन  प्रार्दामयों  क॑  खन  के  छीट  पथ  जो  बहा
 बेठ  कर  उन  का  मारने  से  बचा  रहे  थे,  बौर
 उन  माताा  की  इज्जन-प्रावरु  को  बचा

 रहे  थे,  उन  को  भो  मारा  गया  ।  एसो  सूरत
 में  श्राप  समझ  साले  हैं  कि  बढ़ा  पर  कितना
 श्न्पाय  हुप्रा  है  ?  झाज  तक  कभी  इतना
 प्रस्याय  मेर  देखने  थ  था  सुनने  मे  नही  झाया  ।
 में झाशा  कररा  हू  क  गृह  सती  जा  इस  काण्ड
 पर  झपना  वक्‍तब्य  द  कर  हम  सदन  के  लोगो
 को  सल्तोष  देगे  दौर  पने  कर्तव्य  का  पालन
 करेंगे  t

 जी  प्रदस  बिहारी  दाजपेवी.  श्ीमन,

 मैं  एक  प्रहन  पूछना  चाहता  हूँ,  इस  से  पहले
 कि  गृहमती  जी  उत्तर दें  t  क्या  यह  सच  तही
 नही  हैं  कि  दिल्‍लसी की  जेलों का  अजल्ध  एक
 द्रास्‍्फई  सुध्मैक्ट  हैं,  जिसके  लिये  एग्जी-
 गयूटिय  काम्सिलर जिम्मे  शर  |  क्या  का  रण
 है  कि  डिप्टी  कमिश्त  र  ने,  जो  रात  को  जेल
 मेंपहुच  गये  इस  मा  नसे  के  लिये  जिम्मेदार
 409  (Ai)  LSD—I0

 एब्जीबयूटिव  कान्सिलर  को  कीई  लबर
 नहीं  दी  ?  वया  यह  सच  नही  है.  कि  एंक्जी-
 क्यूटिव  कान्सिलर  की  दूसरे  दिन  अलजारों
 से  पता  लगा  कि  दिल्‍ली  को  तिहाड़  जेल  मे
 क्या  हुमा 7  पअ्रगर  डिप्टी  कमिश्नर  ट्रास्फर्ड
 सब्जैनट  के  लिये  दिल्ली  के  एक्जीक्यूटिव
 कान्सिस्र  को  विश्वास  में  नही  सेंगें  उनकी
 शयसे  नही  चलेगें  तो  मै  चेतावनी  देना  भा हता
 हैँ  ॥! अ  दिल्‍ली  में  कास्टीचूशनल  क्राइसेज
 मैदा  हो  जायगा  ।  जया  युहमत्री  इस
 बे  बारे  म  दिल्‍ली  के  डिप्टी  कमिश्नर
 #  आचरण  की  जाअ  करेगे  *

 शी  कंदर  लाल  गुप्त  :  प्लौर  डिप्टी
 कॉमइमर  के  खिलाफ  क्या  कार्यवाही  करना
 ॥हते  है,  यह  भी  बतलाये  |

 ची  हरदयाल  वेवगुण  (धुर्व  दिल्ली  )
 क्या  दिल्‍लो  के  डिप्टी  कमिश्नर  को  सीधे  होम
 मिनिम्ट्री  से  भ्रादेश  मिलतें  हैं  ?

 not  in  the  city  yesterday  and  when
 I  came  this  morning...  .
 CUinterruptions)

 Ultimately,  in  theee  matters,  the
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 matter  thoroughly  and  make  a  report
 I  do  not  want  to  go  into  the  facts  of

 should  preclude  me,  as  iy
 else,  to  go  into  the  facts
 {interrephons)

 I  hope  the  hon  Members  will  be
 patient  enough  to  listen  to  me  The
 decision  i,  to  make  a  judicial  en-
 quiry.  If  anybody  wants  me  to  take
 steps  which  will  make  the  enquiry

 er

 86988

 8
 ६

 tion  When  we  say  that  we  want  to
 appoint  a  retired  or  serving
 Court  judge,  we  do  not  merely  want
 lo  make  an  inquiry,  but  we  want  to
 make  everybody  fee]  that  it  is  an

 for  ut,  should  certainly,  be  held  res-
 ponsible  fo!  it  ang  ‘whoever’  imelu-
 des  even  the  Home  Mumuster  I
 not  prepared  to  exclude  mywelf  from
 that

 IT  should  also  be  treqponsible

 J  would  now  hke  to  come  back  to
 the  adjournment  Mouon  because  ultr
 mately  I  have  to  deal  with  :t  Hon
 Membr  Mr  Nath  Pai,  started  with
 this  proposilion—I  entirely  agree
 with  him—that  this  is  not  a  partisan
 i  :  :  i  5

 supported  the  motion,  our  elderly
 member,  Seth  Goving  Das,  supported
 the  motion,  ag  it  Ought  to  have  been,
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 even  before  the  inquiry,  if  somebody
 wanls  to  censure  the  Government,  I
 must  say  that  I  must  oppose  this  ad-
 journment  motion.  But  I  still  hope
 that,  when  I  have  made  this  sugges-
 tion  that  Government  wants  to  go
 into  this  matter,  Government  wants
 to  convince  rtself  that  everything  is
 all  right,  he  will  withdraw  his  mo-
 ton.  At  the  same  time,  let  me  also
 make  cettain  facts  known  tg  the
 House  becaus,  those  facts  are  not  part
 of  the  occurrence  here  Somebody
 stated  thal  two  prisoners  were  mus-
 sing  I  just  tmed  to  find  out,  even
 when  the  debate  was  going  on,  whe-
 ther  those  prisone!s  were  missing  or
 not  Those  two  prisoners  arg  in  jail;
 they  are  not  nussing  T  do  not  want
 the  House  to  go  out  with  a  feeling
 that  somebody  5  killed  or  somebody
 %  missing;  that  sort  of  feeling  should
 not  be  there  Naturally  when  this
 inquiry  takes  place,  many  othe:  points
 about  reform,  of  adminrstra‘ion  of
 yal  would  certainly  come  up  I  cer-
 jamly  feel  that  there  is  quite  a  scope
 for  reforms  in  jai!  administration

 Shr  Surendranath  Dwivedy:  what
 ‘bout  rehabilitation  of  injured  pri-
 .‘nars?  Pa

 Shri  ¥.  RB.  Chavan:  The  other  ques-
 ‘on  was  about  rehabilitation  or  com-

 pensation  If,  really  speaking,  we  con
 five  or  should  gve  compensation.  I
 would  certainly  go  mto  this  matter
 in  detail.  In  this  matter  our  approach
 i$  constructive,  our  approach  ™  hu-
 nanitarian  ax  the  hon  Member.  Seth
 Govind  Das  said

 I  think,  I  have  made  my  position
 absolutely  clear.  I  am  not  taking  a
 partisan  attitude,  I  am  not  taking  the
 Position  of  defending  what  the  officers
 have  done  because  I  aleo  want  to

 the  things  were  all-right  or  not,
 Those  people  who  were  in  jail—
 Swam!  Karpatriji  and  others—hold  a
 certain  view  for  which  they  heve
 chosen  a  way  of  agitation,  which  T
 May  not  approve  of.  But  certainly  7
 have  got  the  greatest  regard  for  the

 f
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 Sadhu.  I  met  him  in  the  jail;  he  was
 not  in  the  hospital;  Mr.  Nath  Pai
 Wag  wrongly  informed.  I  called  on
 him;  he  was  doing  hig  Puja;  he
 very  severely  mjured  in  his  eye,
 he  was  stall  in  his  pious  and

 I  think,  I  have
 Ing  More  to  say.
 down.  |  ‘make  a

 has  said,  thrs  एछ  not  a
 this  is  not  a  political  issue,  he
 withdraw  his  motion

 may

 श्री  कंजर  लाल  शुष्ल  जा  सवाल
 श्री  नाथपाई  ने  पूछा  था  उस  का  जवाब  शाप
 नहीं  दिया

 I Shri  ¥.  B.  Chavan:  |  am  sorry
 forgot  that  issue  because  that  is  an
 outside  issue.  The  hon  Member
 Jaised  an  issue  about  the  Deputy

 gistrates  with  the  IG  (Prisons)  is
 rather  a  very  odd  thing.  That  will
 Have  to  be  changed,  with  the  Delhi
 Administration  I  have  no  doubt
 about  it  At  the  proper  imme,
 will  have  to  be  done  I  can
 ‘my  ignorance  that  during  the

 8१8६
 puty  ‘commissioner  o¢  Delhi  waa  also
 the  IG  (Prisons).  I

 mee  oat  one  wat ignorance,  because  I  just
 to  know  of  these  things  on  this  side
 of  the  country  I  have  no  doutt  In
 my  ming  that  this  combination  wilt
 have  to  be  removed.  But,  at  the  same
 time,  ¢he  deputy  cormnissioner  of

 officer;  the  way  he  is  funetioning  ts
 like  that

 जी  कंघर  लाल  गुप्त  .  झकवार  बालों



 prepered  the  report  So,  after  return-
 ing  st  about  2  a.m.  or  2.30  Pm.  he
 sat  down  and  prepared  his  report  and

 Councillor.  I
 question

 namely  why  he  did  not  inform  the
 Chief  Executive  Councillor  He  said
 that  he  thought  that  since  he  was  al-
 ready  sending  a  copy  of  the  report  ¢o
 the  Chief  Executiv,  Councillor  that
 very  night,  he  need  not  disturb  him
 at  3  am.  in  the  night.

 aft  ware  लाल  गुप्त  झखबार  वालों
 को  तो  9  बजे  दे  दिया 1

 Shri  A.  8.  Vajpayes:  Lame  excuse.

 Shri  ¥.  B.  Chavwan:  If  he  looks  at  it
 from  that  point  of  view,  possibly  it
 looks  Iike  that,  but  he  must  look  at
 this  from  this  point  of  view  namely
 that  he  had  to  disturb  his  superior
 officer  at  dead  of  night  st  about  3
 AM.

 Shri  A.  B  Vajpayee:  He  could  have
 telephoned  from  the  ja!l  itself.  He
 need  mot  have  waited  till  3  am

 Shel  Kanwer  Lal  Gepte:  This  is
 net  convincing  at  all.  He  had  enough

 JULY  3,  967  in  Tihar  Jail  (A.M.)  garg

 time  to  inform  tne  Chief  Executive
 Councillor.

 Shri  ¥.  B,  Chavan:  There,  hig  job
 was  not  to  report  but  to  do  some-
 thing  first  He  had  gone  there  not
 merely  to  report  but  he  had  to  do
 many  other  things  there.

 शी  कबर  लाल  गप्त  दोनों  काम  करने
 चाहिए  4  ॥

 Shri  ४.  8  Chavan:  When  he  had
 gone  to  jail,  he  had  many  things  to
 do  the.c,  he  had  to  assist  the  officers
 there  and  do  somcthing  there  by
 himself

 As  regards  the  Hindustan  Tens
 coriespondent,  he  said  that  some  cor-
 respondent  of  the  Hindustan  Times
 had  visited  the  क्या!  before  him  and
 he  had  telephoned  to  hrm,  the  cor-
 respondent  hag  visited  the  jail  before
 him  and  when  he  reached  there,  the
 correspondent  was  not  there  But
 afte  he  had  reached  the  jail,  the
 cortespondent  had  telephoned  to  him
 when  he  was  in  jail  The  correspon-
 dent  who  had  already  been  to  the
 jul  telephoned  to  him  to  fing  out
 what  exactly  wag  the  posi'ion,  and
 the  only  thing  that  the  deputy  com-
 missioner  had  tolg  hay  when  he  wat
 wsked  wha’  the  condition  was,  was
 that  all  the  things  were  under  con-
 trol  ‘hen  ond  ¢here  was  no  worry
 thenceforward.  That  what  he  has
 told  me,  he  has  said  that  he  had  not
 riven  any  version  of  the  story,  be-
 cause  the  reporter  himself  had  gone
 to  the  jm  before  he  had  gone  and
 he  just  wanted  to  know  from  him
 This  is  the  report  that  the  deputy
 commissioner  has  given  me  just  now;
 IT  have  read  it  completely  to  find  out
 peronally  what  exactly  had  hap-
 peneq  between  him  and  the  Chief
 Executive  Councillor  and  between  him
 and  the  Hindustan  Times  correspon-
 dent

 These  are  the  facts.  I  would  only
 request  Shri  A  B  Vajpayee
 others  that  ones  a  wrong  thing  hee



 Shri  Kanwar  Lal  Gupta:  Let  him
 not  shield  also  anybody.

 Shri  ४,  B.  Chavan:  I  would  request
 him  not  to  do  that

 Shri  J.  B  Kripaiani:  May  I  ask
 whether  he  will  ai  least  transfer  the
 officers?

 An  hon.  Member:  Suspend  them

 Shri  J  B.  Kripalani:  If’  he  would
 not  suspend  them,  at  least  will  he
 not  transfer  the  officers?

 Sati  ¥,  B.  Chavan:  I  have  said
 ibat  I  am  prepared  to  consider  and
 take  all  steps  which  are  necessary  to
 make  it  an  independent  inquiry.  That
 certainly  includes  transfer,  but  be-
 fore  making  such  an  announcement,
 I  must  have  furthe:  consideration

 Shri  Nath  Pal:  |  began  by  sumit-
 ting  to  this  House  that  this  adjourn-
 ment  motion  was  umgque.l  did  not
 know  where  we  would  end,  but  it
 was  unique  not  only  on  technical
 grounds,  as  I  said,  when  I  began  the
 debate,  but  i\  is  unique  because  it
 was  admitteg  without  being  read  and
 it  wag  partly  discussed  also  before  rt
 was  admitted,  but  it  has  now  became
 unique  in  a  substantial  sense  becayse
 it  hag  received  support  from  every
 section  of  the  House  A  slightly  dis-
 senting  note  was,

 have  tried  to  submit  were

 incidents  ASADHA  12,  989  (SAKA)  in  Tiher  Jail  (A.M.  gax6

 not  be  there.  He  nas  now,  in  his
 concluding  remark,  in  reply  to  Achar-
 ya  Kripalani,  saiq  that  the  demand

 ed  when  he  eays  that  all  steps  will  be
 taken  to  ensure  a  proper  inquiry

 .  He  has  promised  ¢hat  compensation
 will  be  provided

 Even  more  important,  I  think,
 apart  from  our  demand  for  an  inde-
 pendent  inquiry,  was  the  demand  that
 he  look  mto  the  administration  of  the
 jatl,  and  finally,  that  he  takes  imme-
 diate  steps,  as  I  had  suggested,  for
 the  separation  of  the  office  of  IGP
 from  that  of  the  district  magistrate  of
 Delhi

 I  ¢hink  that  it  xs  very  rare  that
 Government  has  come  forth  accept-
 ing  all  the  demands  I  think  this  is  not
 a  victory  for  an  individual,  Mr.  Cha-
 van,  on  his  part,  should  remember
 that  whenever  thig  particular  mem-
 ber  makes  a  demand,  it  is  always
 reasonable,  and  in  future  he  should
 react  with  the  same  objectivity  and
 readily  accept  what  I  say

 I  congratulate  him  on  this,  and  I
 thank  every  member  of  the  House
 who  supported  this,  and  J]  declare  I
 am  not  going  to  press  my  adjourn-
 ment  motion

 Mr.  Deputy-Speaker:  I  take  it  that
 the  House  gives  permission  to  the
 withdrawal  of  the  motion

 Shri  Surendranath  Dwivedy:  No
 withdrawal  It  is  talked  out.

 ,  Mr.  Deputy-Speaker:  it  will
 more  graceful  As  I  seiqd  when
 were  about  to  move  cur  motion,
 were  rather  half-hearted.  |

 F
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